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 Thursday,  June  10,  1971)
 Jyaistha  20,  893  (Saka)

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 {  Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Influx  of  Refugees  from  East  Bengal  and
 their  Rehabilitation

 कै 391,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LABOUR  AND  कर  ITABI-
 LITATION  be  pleased  to  state  :

 (a)  the  latest  arrival  of  wat  evacuees
 from  ]ust  Bengal  and  per  lead  expenditure
 for  food  and  other  items  for  these  evacuees,
 separately  ;

 (b)  whether  the  evacuees  who  took
 shelter  in  relatives’  houses  or  private  quarters
 have  been  denicd  relicf  facilities  ;

 (c)  the  sanitation,  baby  food  and  mitk
 arrangements  made  so  far  for  them  ;

 (d)  the  reasons  for  not  introducing
 self-help  arrangements  by  the  evacuees  them-
 selves  for  managing  and  running  evacuee
 centres  ;  and

 (e)  the  reasons  for  shifting  them  25
 miles  away  from  the  border  areas  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RFHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  So  far  about  $  million
 evacuees  have  arrived  from  Fast  Bengal.
 The  per  head  expenditure  for  food  is  Re.  fe
 per  head  per  day  in  West  Bengal  and
 Rs.  1.10  paise  per  head  per  day  in  Assam,

 Meghalaya  and  Tripura.  It  has  not  been
 possible  to  calculate  separately  the  per
 capita  expenditure  on  other  items,  e.g.
 improvised  shelter,  medical  assistance  etc.

 (b)  At  present,  no  relief  is  provided  to
 evacuecs  staying  outside  the  camps.  All
 rehef  facilities  are  available  as  soon  as  the
 evacuees  register  themselves  and  =  seek
 admission  to  the  camps.

 (c)  Adequate  sanitation  ariangements
 are  provided  As  far  as  possible,  atsange-
 ments  for  supply  of  baby  food  and  milk  are
 being  made  depending  on  their  availability,

 (d)  The  evacuees  are  already  assisting
 the  camp  authoritics  in  cooking  food  and
 their  voluntary  help  is  made  use  of  m  other
 spheres,  wherever  possible,

 (ec)  Consequent  on  a  large-scale  influx,
 there  has  been  heavy  concentration  of
 evacuees  in  camps  situated  on  the  border
 and  thesc  camps  cannot  contain  any  more
 persons.  Steps  are  accordingly  being  taken
 to  set  up  large-sized  camps  in  the  interior
 Orin  other  States  to  which  the  evacuees
 will  be  dispersed  from  the  border  areas.

 SHRI  SAMAR  GUHA:  The  condi-
 tions  in  which  the  refugees  are  staying  belic
 all  human  imagination.  Is  it  a  fact  that
 day  before  yesterday,  the  Chief  Minister  of
 West  Bengal,  Shri  Ajoy  Mukherjee,  said  in  a
 press  statement  that  about  !8—20  lakh
 refugees  are  living  in  the  open  or  under  the
 shade  of  trees  and  they  have  no  facilities  for
 getting  shelter  in  any  camps?  Is  it  also  a
 fact  that  the  numbcr  of  cholera  deaths
 mentioned  ia  a  statement  made  ia  tits
 House  was  less  than  the  number  indicated
 in  a  statement  issued  by  Shii  Jalaluddin
 Ahmed,  Health  Minister  of  West  Bengal,  on
 the  same  day  when  he  put  the  figure  at  a
 thousand  mere?  Is  it  a  fact  that  as  they
 are  not  able  to  provide  shelter  to  all  the
 refugees,  many  of  them  have  to  take  shelter
 in  the  houses  of  their  relatives  or  benevolent
 persons  in  the  border  areas  ?  Is  it  true  that
 this  number  runs  into  several  lakhs  ?  If  go,
 why  do  government  not  provide  facilities  for
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 getting  ration  or  other  food  through  govern-
 ment  sources?  Also,  is  it  a  fact  that
 400  gms.  of  rice,  four  pieces  of  potatoes  and
 four  pieces  of  onions  are  all  that  are  given
 to  a  refugee  ?  Is  it  true  that  they  are  not
 provided  fuel,  shawl,  cash  dole  etc.  ९  If  so
 how  can  they  be  expected  to  cook  these
 things  and  eat  them?  How  could  they
 cook  ?  I  want  to  know  from  the  Govern-
 ment,

 SHRI  BALGOVIND  VERMA  :  I
 share  the  anxiety  of  the  hon.  Member.  He
 has  quoted  the  remarks  of  the  Health
 Minister  and  the  Chief  Minister  of  West
 Bengal,  It  is  true  that  we  have  not  been
 able  to  provide  shelter  to  all  of  them  because
 the  influx  is  so  great.  Fvery  day  more  than
 a  lakh  of  persons  are  crossing  the  border
 and  coming  to  our  side  Looking  to  the
 magnitude  of  the  problem,  we  cannot  think
 in  terms  of  providing  shelter  to  cach  and
 every  one  of  them  the  moment  he  comes
 Certainly  we  are  making  all  possible  efforts
 to  get  materials  such  as  tarpaulins,  tents  ete.
 from  wherever  we  can  get  them.  Some
 refugees  are  staying  with  their  relations
 (Interruptions  )  They  should  get  them-
 selves  registered  and  those  who  stay  with
 their  relations  should  also  be  given  facilities,
 rations  ete  So  far  as  vegetables  and  other
 things  are  concerned,  the  volunteer  agencies
 are  managing  the  camps  and  they  are  pro-
 viding  them  these  things.

 SHRI  SAMAR  GUHA:  They  are  not
 providing—what  they  give  i  only  40)
 grammes  of  rice,  four  pieces  of  potatoes  and
 four  pieces  of  onions.  How  can  they  cook
 without  oil  or  fuel  ?

 SHRI  BALGOVIND  VERMA.  We
 give  all  cash  assistance  to  the  Governments
 of  West  Bengal  and  the  other  Governments.
 It  is  up  to  the  State  Governments  to  give
 things  to  them  according  to  the  prescribed
 limits.  Every  refugee,  we  lave  prescribed,
 should  be  given  400  grammes  of  rice  and
 300  grammes  of  vegetable  and  00  grammes
 of  dal.

 SHRI  SAMAR  GUHA:  No  vegetable
 is  given  ;  only  400  gms.  of  dal.........(dnter-
 ruptions  )  He  does  not  know  ;  he  has  not
 visited  the  place.
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 MR,  SPEAKER:  It  is  a  very  serious
 question  and  by  your  aggiessiveness  you
 make  it  loose  all  its  importance.

 SHRI  SAMAR  GUHA:  I  seek  your
 protection,  Mr.  Speaker.  The  hon.  Minister
 speaks  so  ignorantly,  without  Knowing  the
 things  that  ate  happening  there.  If  !  point
 this  out,  am  I  aggressive  ?

 SHRI  BAIL  GOVINID  VLRMA:  It  was
 brought  to  my  notice  that  we  have  wutlen
 to  the  Governments  concerned  that  they
 should  adhere  to  the  scale  of  rations  pres-
 cribed,  and  the  quantities  issued  should  in
 no  way  be  less.

 SHRI  SAMAR  GUHA:  The  Govern-
 ment  have  announced  it  as  their  policy  that
 they  would  take  all)  precautions  to  see  that
 the  Bangla  Desh  refugees  may  go  back  to
 their  homeland.  In  view  of  thas  poliey
 Statement  made  by  the  Government,  TV  I
 know  whether  the  Government  are  going  to
 transfer  the  refugees  from  the  border  areas
 to  the  interior  places  or  to  the  ather  States,
 and  whether  they  have  considered  that  by
 shitting  the  refugees  to  other  Stautes-  it
 might  take  month,  ना  may  deaden  =  thet
 Bangla  Desh  sentiment  and  Bangla  Desh
 emotions,  and  in  that  eventuality,  i  may
 be  difficult  for  the  Government  to  send  the
 refugees  back  to  Bangla  Desh?  May  I
 know,  also  whether  in  shifting  the  refugees
 from  Bangla  Desh  to  other  parts  of  India,
 the  Government  will  see  that  both  the  Hindu
 and  Muslim  refugees  are  also  sent  and  that
 there  will  be  no  selective  choice  of  any
 community  of  the  refugees  ?

 SHRI  BALGOVIND  VERMA  :
 is  no  shift  in  our  policy.
 the  same,  We  are  determined  that  these
 people  will  go  back  to  their  homeland,
 Bangla  Desh,  tie  moment  the  situation  is
 eased  there,  and  we  are  sure  that  the
 situation  will  he  eased  there.  (7mferruption)

 There
 The  policy  remains

 AN  HON.  MEMBER  :
 ful  thinking  ?

 What  8  wish-

 SHRI  BALGOVIND  VERMA:  About
 the  second  part  of  his  question,  namely,  the
 dispersal  of  the  refugees,  there  are  some
 States  like  West  Bengal  and  Tripura  where
 the  pressure  is  very  high,  The  work  of  the
 authorities  there  is  being  paralysed  because
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 of  the  huge  numbers.  So,  we  think  it
 proper  to  disperse  some  of  the  refugees  to
 some  other  neighbouring  States  where  they
 may  be  properly  accommodated  in  big-size
 camps.

 So  far  as  the  shifting  of  the  refugees  is
 concerned,  we  make  no  distinction  whether
 one  is  a  Muslim  0  a  Hindu  refugee.  Both
 the  communities,  as  they  have  come,  arc
 being  shifted  from  that  place  without  any
 discrimination,

 SHRI  MOHAMMAD  TAHIR  :  May
 3  know  whether  it  is  a  fact  that  some  of  the
 refugees  who  have  entered  Bihar  were  staying
 with  their  relations,  but  the  local  police  force
 them  to  go  to  the  camps?  Now,  as  we
 know,  there  are  so  many  refugees  who  are
 putting  up  with  their  relatives.  May  4
 know  whether  the  Government  is  prepared
 to  allow  those  persons  also  to  return  back  to
 Inne  with  their  relations  in  case  they  do  not
 claim  telief  of  any  kind  ?

 SHRI  BALGOVIND  VFRMA  :  The
 number  of  refugees  who  have  entered  Bihar
 is  very  negligible.  It  is  4,30I.  The  Govern-
 ment  of  [ndia  have  taken  all  these  aspects
 into  consideration  The  policemen  might
 have  been  going  there.  There  is  no  inten-
 tion  to  remove  them  from  their  relations.
 They  would  be  allowed  to  stay  there.

 श्री  ध्रटल  बिहारी  बाजपेई  :  अध्यक्ष  जी,

 जो  हमारे  देश  में  शरण  के  लिए  आये  करे  आज

 उन्हे  मरण  का  सामना  करना  पड़  रहा  है  और

 जिसका  कारण  यह  है  कि  सरकार  ने  पहले  से

 अन्दाज़  नहीं  लगाया  कि  कितने  विस्थापितों  को

 हमें  अपने  देश  में  रखना  पड़ेगा,  उनको  बसाने

 का  प्र  बन्ध  करना  पड़ेगा।  मैं  जानना  चाहता

 हूँ  कि  सरकार  ने  इस  समय  अन्दाज़  लगाया  है

 कि  भविष्य  में  और  कितने  विस्थापित  आने  वाले

 हैं  ?  पहले.  कहा  गया  था  उन्हें  सीमा  पर  रखा

 जायेगा  और  अब  सीमा  से  हटाया  जा  रहा  है  तो

 सरकार  की  इसके  बारे  में  कोई  नीति  तय  नहीं

 है  1  भविष्य  में  कितने  शरणार्थी  आते  वाले  है

 और  उनके  पुनर्वास  की  क्या  व्यवस्था  की  जायेगी

 क्या  इस  दृष्टि  से सरकार  इस  पर  विचार  कर
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 रही  है  ?  सरकार  आये  दिन  अपनी  नीतियां
 बदलती  रहती  है।

 क्रि  बालगोविंद  वर्मा  :  माननीय  सदस्य  ने

 यहां  पर  जो  अपने  विचार  प्र  कट  किए  हैं  उसके
 सम्बन्ध  में  यही  कह  सकता  हूँ  कि  यह  दूसरे  देश
 का  मामला  है,  हमें  उसके  बारे  में  कोई  पता  नहीं
 है।  हम  सोच  रहे  थे  कि  मैक्सिमस  30  लाख
 तक  रेफ्यूजीज  इस  देश  में  आयेंगे  लेकिन  हमारी
 वह  आशा  खत्म  हो  गई  ।  अभी  तक  करीब  53

 लाख  विस्थापित  आ  चुके  हैं  और  हर  रोज
 करीब  एक  लाख  और  रहे  है  |  ऐसी  स्थिति
 में  हम  सदन  को  किस  प्रकार  आश्वासन  दें  कि
 कितने  विस्थापित  आयेंगे।  अन्दाजा  है  कि
 70-०0  लाख  तक  हो  सकते  है  लेकिन  हम  यहां
 पर  कोई  आश्वासन  नहीं  दे  सकते  क्योंकि  कोई
 फीस  हमारे  पास  नहीं  है,  वे  दूसरे  देश  से  आ
 रहे  है।  उस  देश  की  परिस्थितियों  के  बारे  में  भी
 हमें  कोई  विशेष  जानकारी  नहीं  है।  इसलिए
 यहां  पर  आपको  यह  बताना  कि  कितने  विस्टा-
 पित  आयेंगे  बड़ा  कठिन  है  ।

 जहां  तक  सरकार  की  नीति  का  सवाल  है,
 हमारी  नीति  में  कोई  परिवर्तन  नहीं  हुमा  है।
 जो  विस्थापित  आते  है  हम  उनकी  पूरी  देखभाल
 करते  है  और  अपने  साधनों  के  अन्दर  उनको
 हर  तरह  की  सुविधा  देने  का  प्रयत्न  करते  हैं।

 SHRI  JAGANATH  RAO  :  In  view  of
 the  fact  that  the  influx  of  evacuses  has
 exceeded  5  million  and  there  is  a  likelihood
 of  more  coming  in  and  in  view  of  the
 various  complaints  received  from  time  to
 time  about  the  relief  given  to  them,  has
 Government  considered  the  desirability  of
 having  a  skeleton  staff  and  a  minister  at
 Calcutta,  as  was  done  after  partition,  when
 the  number  of  refugees  was  smaller  ?

 SHRI]  BALGOVIND  VERMA  :  In
 order  to  tackle  this  problem,  we  have  es-
 tablished  our  branch  secretariat  (here  with
 one  Additional  Secretary  in  charge.
 Ministers  also  go  there  very  often  and  we
 are  in  touch  with  it.
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 SHRI  BISWANARAYAN  SHASTRI
 Some  ecvacuces  have  entered  into  remote
 villages  of  Assam  and  Meghalaya  and  in
 some  places  they  have  been  trying  to  occupy
 land  forcibly,  which  is  resented  by  the
 people.  As  a  matter  of  fact,  youths  of
 Meghalaya  observed  hartal  in  Shillong
 against  the  influx  of  refugees  into  the  villages.
 May  I  know  whether  Government  will  take
 strong  measures  to  see  that  refugees  are
 kept  confined  to  the  camps  and  they  do  not
 spread  like  epidemic  into  the  villages  ?

 SHRI  SAMAR  GUHA:  I
 against  this  very  objectionable  mark.
 due  to  the  failure  of  the  Government.

 protest
 It  is

 SHRI  JYOTIRMOY  BOSU  :  In  fairness
 he  should  withdraw  it.  (/nterruptions)

 SHRI  ATAL  BIHARI  VAJPAYEE  :  You
 should  ask  him  to  withdraw  it.

 MR.  SPEAKER  :  Mtr.  Shastri,  you  are
 such  a  nice  and  perfect  gentleman.  This
 last  word  you  said  did  not  sound  well.
 (interruptions).

 SHRI  BISHWANARAYAN  SHASTRI  :
 He  abused  me  ;  therefore  ;  I  was  provoked.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 This  House  has  passed  a  resolution  expres-
 sing  solidarity  with  the  people  of  Bangla
 Desh.  When  they  come  for  shelter,  they
 should  not  be  described  as  an  epidemic.
 I  thought  some  membcrs  of  the  ruling  party
 will  also  protest  against  it.

 MR.  SPEAKER  :  Will  you  please  leave
 it  to  the  hon,  member  to  withdraw  it  ?
 (Interruptions).

 SHRI  BISWANARAYAN-  SHASTRI.
 [  am  not  going  to  withdraw  it.

 SHRI  BALGOVIND  VERMA  rose—

 SHRI  H.N.  MUKERJEE  :  The  minister
 does  not  come  in  the  picture.  You
 represent  the  House  and  you  asked  him
 to  withdraw  it.

 SHRI  INDRAJIT  GUPTA  :  He  has
 not  the  slightest  consideration  even  to  your
 request.
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 MR.  SPEAKER:  If  there  were  some
 unparliamentary  words,  I  would  have  ex-
 punged  them  without  perhaps  his  consent.
 But  so  far  as  the  deletion  of  the  word
 which  is  objected  to  is  concerned,  I
 leave  it  to  the  good  sense  of  the  hon.
 member.  If  your  colleagues  do  not  like  it,
 if  we  have  passed  a  resolution  to  this  effect...

 SHRI  BISWANARAYAN  SHASTRI  :
 I  have  no  intention  to  hurt  the  feeling
 of  that  section  of  ihe  House,  if  they  do  not
 we  like  it.  I  withdraw  it.

 SHRI  BALGOVIND  VERMA  :  The
 hon.  Member  has  made  a  suggestion  and  we
 will  look  into  it.

 SHRI  TRIDIB  CHAUDHURI  My
 question  arises  from  the  answer  that  the
 hon.  Minister-gave  just  now  with  regard  to
 the  organisational  sct  up  that  the  Ministry  has
 made  in  Calcutta  to  tackle  the  situation.
 Already  an  hon.  Member  has  pointed  out
 that  when  the  refugees  first  started  coming
 in  after  1947  or  1950,  in  West  Bengal  we
 had  one  entire  Ministy  devoted  to  the
 work  of  refugee  reception  and  rehabilitation.
 Now  this  Ministry  is  only  tackling  the
 residuary  work  of  rehabilitation  more  or
 less  because  the  Government  position  was
 that  the  rehabilitation  work  has  finished,
 only  some  residuary  work  remains  and
 they  arc  tackling  that.  Are  the  Government
 satisfied  with  the  organisation  that  they
 have  set  up  ?  Are  the  arrangements  that
 they  have  made  adequate  to  tackle  this
 vast  and  stupendous  problem,  the  size  of
 which  in  the  Minister’s  own  confession  they
 have  not  yet  been  able  to  assess?  Could
 Task  him  whether  he  will  at  least  draw
 the  attention  of  the  Government  to  the
 urgency,  stupendousness  and  gigantism  of
 the  whole  task  so  that  one  independent
 organisation  could  be  built  up  to  look  into
 the  whole  matter  ?  Whether  it  should  be
 a  separate  Ministry  or  a  department  under
 the  charge  of  a  Deputy  Minister  is  for
 the  Prime  Minister  to  decide.  We  want
 to  register  our  emphatic  protest  that  the
 Minister  of  Rehabilitation  is  away  from
 our  country.  Without  meaning  any  dis-
 respect  to  my  hon  friend,  the  Deputy
 Minister,  this  is  not  the  way  in  which  this
 problem  should  be  tackled.  It  is  a  national
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 crisis,  Let  the  government  be  awake  to
 the  situation.

 SHRI  BALGOVIND  VERMA  :  We
 are  seized  of  the  situation  and  we  are
 satisfied  with  the  arrangements  which  we
 have  made  there.  We  are  reviewing  the
 situation  now  and  then  and,  if  any  need
 arises,  we  will  do  the  ncedful,

 श्री  बी  पी.  मोय॑  माननीय  मंत्री  महोदय

 ने  एक  प्रश्न  का  उत्तर  देते  समय  कहा  था  कि

 जहा  तक  व्यवस्था  का  प्रश्न  है,  यह  उन्होंने

 प्रान्तीय  सरकारों  को  सौप  दिया  है  और  वह

 सारी  देखभाल  कर  रही  है।  प्रान्तीय  सरकारों

 की  लिमिटेशन्स  को  देखते  हुए  क्‍या  मंत्री  महोदय

 हस  बात  का  ध्यान  रखेंगे  कि  यह  एक  विशेष

 समस्या  है  और  इस  पर  केन्द्र  का  सीधा  सीधा

 अंकुश  रहे  ?  शर्णा्थियों  के  बीच  में

 भय कर  किस्म  का  हैजा  फैला  हुआ  हैं  और

 सरकार  की  नीति  सह  रही  हे  कि  उनको  अलग

 राज्यों  में  भेजा  जाय  t  हस  हैज  की  समस्या  को

 और  राजनीतिक  ओर  सामाजिक  समस्या  को

 सामने  रखते  हुए  बया  सरकार  अपनी  नीति  को

 बदलेगी  और  जो  शरणार्थी  आगे  हुए  है  उन  का

 बार्डर  के  आस  पास  ही  रखेगी  ?

 श्री  बालगोविंद  वर्मा  जैसा  अभी  गान-

 नीय  सदस्य  ने  कहा,  यह  जिम्मेदारी  केन्द्र  को

 लेनी  चाहिए  ।  केन्द्र  की  ओर  से  इस  बात  को

 ध्यान  में  रखा  गया  है  और  इसी  लिए  बड़े  बड़े

 कैम्प  बना  कर  वेस्ट  बंगाल  और  दूसरे  बाहर  के

 राज्यों  से  रिफ्यूजियों  को  हटाकर  दूसरे  राज्यों

 को  ले  जाता  चाहती  है  ताकि  बाहर  के  राज्यों

 का  बोल  कम  हो  जाये  ।  जहा  तक  दूसरी  जगहों

 पर  उनको  भेजने  का  प्र बन है,  हम  इसको  अच्छी

 तरह  देख  रहे  हे  कि  वहां  कोई  परेशानी  ते  होने

 पाये,  यानी  अगर  रिफ्यूजी  वगैरह  दूसरी  जगह

 जायें  तो  हैजा  वगैरह  वहाँ  न  फैलने  पाये।  अगर

 हम  उनकी  दूसरे  दूर  के  राज्यों  में  ले  जाते  है

 तो  यह  हमारी  पालिसी  के  खिलाफ  है,  लेकिन

 हमारी  मजबूरी  है  क्योंकि  जहां  पर  वह  लोग

 आजकल  है  वहां  जगह  नहीं  है  ।
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 श्री  राम  सहाय  पांडे  :  आधे  करोड़  से

 अधिक  शरणार्थी  हमारे  देश  में  शरण  लेने  के  लिए
 आये  और  हमने  उनका  स्वागत  किया  |  उनके

 बसाने  के  प्रबन्ध  में  मंत्री  महोदय  ने  कहा  कि  उन

 को  सन्तोष  है।  उनको  शासन  की  दृष्टि  से

 सन्तोष  हो  सकता  है,  लेकिन  जानना  तो  यह  है
 कि  शरणार्थियों  कौ  भी  सन्तोष  हैया  नहीं  1

 आपने  अनेक  राज्यों  को  अप्रोच  किया  कि  वह
 अपने  यहां  शरणार्थियों  को  बतायें  i  प्रश्न  यह  है
 कि  किन  किन  राज्यों  ने  आप  के  सुझाव  को

 माना  और  क्या  प्रबन्ध  किया।  जिस  तरह  से

 मध्य  प्रदेश  ने  माना,  कैम्प  में  50  हजार  शरण-

 जियों  का  स्वागत  किया,  उसी  तरह  यदि  तमाम

 राज्य  उत्साह  के  साथ  उनका  स्वागत  नहीं  करेंगे

 तो  आपका  काम  कठिन  हो  जायेगा।  मैं  जानना

 चाहता  हुँ  कि  किन  किस  राज्यों  ने  कितने  कितने

 शरणार्थियों  को  अपने  यहां  बसाने  का  दायित्व

 लिया  है?

 श्री  बालगोविंद  वसा  :  सभी  राज्यों  से

 बातचीत  चल  रही  है।  मध्य  प्रदेश  में  करीब

 डेढ  लाख  रिफ्यूजी  के  जाने  का  इरादा  है।  इसी
 प्रकार  से  उड़ीसा  गवर्नमेंट  ने  भी उनको  वेलकम
 किया  है।  वहा  पर  भी  वह  लोग  जा  रहे  है।
 हम  बिहार  गत्रन॑मेन्ट  गे  भी  बात  कर  रहे  हैं  और

 यू.  पी,  गवर्नमेंट  से  भी  कर  रहे  हैं।  अभी  सिर्फ

 पडोस  के  राज्यों  से  ही  बात  चल  रही  है  क्योंकि

 हम  यदि  उनको  ज्यादा  दूर  ले  जायेंगे  तो  वापस

 करने  में  परेशानी  होगी  ।

 SHRI  H.N.  MUKCRJEE  :  In  view  of
 the  obvious  fact  that  it  is  beyond  our  capa-
 cily  to  deal  with  this  absolutely  staggering
 problem,  in  spite  of  the  complacent  answer
 which  the  Minister  gave  to  Shri  Tridib
 Chaudhuri,  may  T  know  if  Government's
 attention  has  been  drawn  to  the  discussion
 in  the  House  of  Commons  yesterday  in  which
 Sir  Alec  Doughits  Home  referred  to  the
 demand  made  in  the  llouse  of  Commons
 in  Britain  about  this  matter  being  raised  at
 the  Security  Council,  because  it  was  no
 Jonger  an  internal  matter  for  Pakistan  or  for
 India,  and  Sir  Alec  Douglas  Home  answered
 that  this  was  an  issue  for  Pakistan  or  for
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 india  and  that  neither  upto  now  proposed
 taking  such  action  at  present  ?  May  I  know,
 how  is  it  that,  in  spite  of  the  problem
 assuming  tremendous  and  absolutely  im-
 possible  proportions,  we  arc  not  utilising
 forums  which  are  open  to  us  while  the  House
 of  Commons  discusses  possibilities  which
 we  have  not  tried  to  explore  ?  May  I  know
 what  Government  is  trying  to  do  in  this
 direction  ?

 SHRI  BALGOVIND  VERMA:  We
 have  seen  this  report  in  the  newspapers.

 SHRIS.  M.  BANERJEE:  This  is  in
 this  statemcnt  which  has  been  circulated  to
 all  Members.  The  Prime  Minister  should
 have  been  there.  She  was  expecting  this
 question  to  come  up.  The  Prime  Minister
 is  not  abroad.

 SHRI  BALGOVIND  VFRMA,  This
 question  docs  not  relate  to  me  but  to  some
 other  Ministry.  But  because  it  is  put  to  me,
 I  am  answering  it.  Therefore,  he  should  not
 feel  agitated.  If  he  requires  some  more
 information,  he  should  give  notice  of  another
 question  and  he  can  get  the  proper
 information.

 SHRIH.  N.  MUKERJEL:  It  is  a  matter
 affecting  the  country  in  an  emergency  fashion,
 Ido  not  know  if  he  cannot  tell  us  what
 Government  has  in  mind,  whether  Govern-
 ment  has  a  unitary  policy  or  not.

 MR.  SPEAKER:  Perhaps  he  muy  not
 be  in  a  position  to  answer.  He  can  direct
 this  question  to.  the  Ministry  of  Eaternal
 Affairs  to  be  answered  in  this  House
 later  on.

 SHRI  JYOTIRMOY  BOSU:  In  reply
 to  sub-questiun  (e),  the  Minister  has  said
 that  refugees  are  being  taken  to  places  which
 are  about  25  miles  away  from  the  border.
 In  that  connection  may  I  ask  --and  he  will
 be  good  cnough  to  give  us  a  correct  answer
 if  in  Meghalaya  at  Baghmara  —  evacuces
 coming  from  Bangla  Desh  are  not  being
 allowed  to  enter  India  at  all;  if  so,  what
 is  the  reason;  if  not,  what  is  the  actual
 position  ?

 SHRI  BALGOVIND  VERMA:  This
 thing  has  not  come  to  my  notice.  The  hon.
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 Member  has  brought  it  to  my  notice.  I  will
 certainly  look  into  and  pass  on  the  infor-
 mation  to  him.

 SHRI  JYOTIRMOY  BASU  :  This
 matter  was  raised  on  the  floor  of  the  House
 with  your  permission,  Sir,  If  the  hon,
 Minister  pleads  ignorance,  that  is  a  very
 poor  state  of  affairs.  Let  this  go  on  record.
 The  Government  itself  is  not  keen  to  help.

 MR.  SPLAKER  :  He
 of  it..  (Interruptions)

 has  taken  note

 SHRI  SAMAR  GUHA:  You  should
 direct  Mr.  Khadilkar  not  to  go  abroad.

 क्रि  रामचन्द्र  विकल  एक  प्रश्न  पर  ही

 आध  घंटा  हो  गया  है

 श्री  अटल  बिहारी  बाजपेयी  बहुत  महत्व-

 पूर्ण  प्रश्न  है  t

 श्री  प्रयोग  चन्द्र  :  क्‍या  मंत्री  महोदय  के  इल्म

 में  यह  बान  आई  है  कि  कई  प्रान्तों  r  रिफ्यूजी
 के  आने  से  लोकल  पापुलेशन  और  इनमे  कई  हद

 तक  तनाव  पैदा  हो  गया  है  और  इस  कारण  से

 वहां  स्टेट  के  सामने  छा  एण्ड  आकर  की  सूची-
 टशन  पैदा  हों  गई  है  ?  यदि  हाँ,  तो  क्या  सरकार

 इग  ओर  तवज्जह  दे  रही  है  ?

 श्री  बालगोविंद  जमा:  इग  सम्बन्ध  में

 मुझे  केबल  यह  कहना  है  कि  हमें  इस  तरह

 की  खबरें  मिली  है  जैस  बेस्ट  बंगाल  से  कि  वहां
 पर  थोड़ी  सी  तनातनी  लोकल  पापुलेशन  में  हुई
 है  और  वह  इस  कारण  से  कि  वहां  ये  लोग  जो

 आये  है  ये  सस्ती  लेबर  देने  के  लिए  तैयार  हो
 जाते  है  जैसे  रिक्शा  चलाने  के  मामले  में  या  और

 कामों  मे  ।  वहां  की  जो  लोकल  लेबर  है  बह

 इसको  पसन्द  नहीं  करती  है  कि  ये  लोग  वहां
 पर  सस्ता  काम  करें  |  इस  रास्ते  वहां  पर  यह
 जो  प्रॉबलम  है,  इसको  हमारे  नोटिस  में  लाया

 गया  है।  उसी  हिसाब  से  हम  रिफ्यूजी  को  वहां
 से  हटा  रहे  है  ।

 MR.  SPEAKER:  This  Question  has
 taken  more  than  half  an  hour.  This  is
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 something  exceptional.  1  know  there  are
 a  number  of  Members  who  are  still  keen  to
 put  questions.  If  they  give  a  notice  for
 half-an-hour  discussion,  I  will  agrec  to  it.

 DR.  RANEN  SEN:  ‘There  should  be
 a  proper  discussion  on  the  evacuees  fiom
 Bangla  Desh.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 We  have  already  given  notice  under  Rule
 ३93  for  a  short  duration  discussion.

 SHRI  PILOO  MOPY:  The  least  we
 can  do  for  the  refugees  is  to  sit  on  a  Saturday,
 if  necessary.

 MR,  SPFAKER  ;  Noxt  Question,

 Help  from  International  Agencies  Like  Red
 Cross  for  Bangla  Desh  Refugees

 ¥*393,  SHRIS.M.  BANERJEE:  Will
 the  Manwster  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 a)  whether  International  agencies  like
 Red  Cross  have  been  contacted  to  help
 rehabilitate  the  evacuces  from  Bangla  Desh  ६
 and

 (b)  if  so,  what  concrete  assurances  have
 been  given  by  those  agencies  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REIIABI-
 LITATION  (SHRI  BALGOVIND  VERMA):
 (a)  and  (b).  Government  has  not  approa-
 ched  any  International  agency  for  help  in
 the  matter  of  rehabilitation  of  evacuees  from
 Bangla  Desh.  However,  an  appeal  has  been
 made  to  UN  Secretary  Gencral  and  also  a
 number  of  International  voluntary  agencies
 have  been  approached  for  assistance  to
 provide  relief  in  the  form  of  food,  shelter,
 medical  supplies  etc  to  the  evacuees.

 A  statement  showing  the  assistance
 received  from  or  promised  by  various
 International  agencies  is  laid  on  the  Table  of
 the  Sabha.  (Placed  in  Library.  See
 No.  LT-368/7J

 SHRI  S.M.  BANERJEE  :  It  appears
 from  the  statement  that  some  of  the  countries
 and  voluntary  organisations  have  donated
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 either  cash  amount  or  giv;'n  some  relief  in
 the  from  of  milk  powder,  medicines,  clothings,
 etc.  But  this  appears  to  be  not  enough.  I
 should  like  to  know  from  the  hon.  Minister
 whether  it  is  true  that  no  request  has  been
 made  by  the  Government  of  India  IT  would
 like  to  quote  the  statement  made  by  Sir  Alec
 Douglas-Home  in  the  House  of  Commons.
 When  he  was  asked  by  some  of  the  Members
 in  the  Lfouse  of  Commons  as  to  whether  any
 request  was  made  to  the  Government  by  the
 Government  of  India,  he  said  :

 “The  answer  to  the  question  about  more
 moncy  being  made  available  now,  he  said,
 was  “that  we  will  certainly  consi  ler
 whether  that  should  be  done.  We  have
 had  no  direct  request  from  the  Indian
 Government  though  there  will  be  a
 meeting  of  the  India  Consortium  on  June
 7,  f  would  rather  wait  to  see  if  there
 is  an  Indian  request,  as  we  anticipate  at
 that  time.”

 So,  I  would  like  to  know  whether  the
 Government  of  India  have  made  a  request  to
 the  Government  apart  from  making  a  request
 to  the  United  Nations  which  has  become  a
 mere  spectator  of  the  sorrow  and  shame  on
 our  own  brothers  in  Bangla  Desh.

 So,  I  would  hike  to  know  whether  any
 request  has  been  made  to  other  countries  and
 if  so  what  is  that  request.

 SHRI  BALGOVIND  VERMA  :  As  far
 as  T  know,  Prime  Minister  has  personally
 addressed  letter  to  forcign  Governments.
 Replies  have  also  been  received.  I  do  not
 know  how  this  particular  time  appeared  in
 the  Press.  Otherwise,  so  far  as  I  know,  the
 Prime  Minister  addressed  letters  personally  to
 the  various  foreign  Governments.

 SHRI  5.0.  BANERJEE  :  We  are  happy
 to  know  that  the  Prime  Minister  of  USSR
 Mr.  Kosygin  has  given  a  call  for  immediate
 steps  and  he  has  asked  Pakistan  to
 ensure  safety  in  East  Bengal.  The  Sovict
 Prime  Minister  has  said  that  Pakistan  must
 create  conditions  for  peace  and  safety  in  East
 Bengal  so  that  the  refugees  in  India  could
 safely  return.  My  question  is  addressed  to
 the  Prime  Minister.  lam  really  sorry  she
 is  not  present.
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 MR.  SPEAKER :  It  is  for  the  Government.
 This  is  about  international  agencies.

 SHRI  S.M.  BANERJEE  :  International
 agencies  also  relate  to  the  Minister  of  Foreign
 Affairs.  At  least  the  Prime  Minister  should
 have  expected  such  questions.  My  question
 is  this.  Is  the  Minister  in  a  position  to
 answer  whether  similar  call  for  immediate
 steps  have  been  given  by  other  countries
 and  if  so,  which  are  those  other  countries  ?

 MR,  SPEAKER  :  May  Tf  invite  your
 attention  to  one  thing  ?  This  Question  is
 about  the  International  Agencies  like  Red
 Cross,

 SHRI  S.M.  RBANERJFF  Fxternal
 Affairs  Minister  is  also  in  the  same  Gover-
 ment.  (Jaterruption’  Mr.  Lekkappa,  you
 have  changed  your  sides  now.  1  I  asked  the
 same  question  you  would  Lave  supported  me
 if  you  were  in  the  Opposition.

 SHRI  K.  LAKKAPPA  You
 know  the  relevancy  of  the  question.

 must

 MR.  SPEAKER:  I  can  only  say,  he  is
 the  only  Member  who  has  come  to  my  rescue,

 SHRI  S.M.  BANERJEF  The  hon
 Minister  said  that  Prime  Minister  had  written
 to  foreign  countries.  The  Prime  Minister  of
 USSR  has  given  a  call  to  Pakistan
 Government  to  crea‘e  conditions  for  peace
 and  safety  so  that  the  refugees  may  return
 there,  Have  similar  statements  been  made
 by  other  countries  ?  116  not,  what  steps  are
 taken  by  the  Government  in  this  regard  ?

 MR,  SPEAKER  :  This  is  an  important
 question  but  you  cannot  get  the  answer  out
 of  this  particular  Question,  addressed  to  this
 Minister.  He  is  not  the  Foreign  Affairs
 Minister,

 SHRI  S.M.  BANERJEE:  Why  Prime
 Minister  is  not  here  ?

 MR.  SPEAKER  :  Why  should  she  be
 present  when  the  question  is  addressed  to
 another  Minister?  Don’t  do  that  ;  I  am
 not  going  to  allow  this.
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 If  the  hon.  Minister  has  some  information
 about  the  agencies,  he  may  please  convey  it
 to  the  hon.  Member.

 SHRI  BALGOVIND  VERMA:  I  have
 no  information  as  such.  J  shall  pass  on  the
 feelings  of  the  hon  Member  to  the  Minister
 concerned.

 SHRI  TIN.  MUKERJEE  :  Would  you
 kindly  revive  the  practice  that  Jawaharlal
 Nehru  used  ta  have  by  being  present  on
 every  day  during  Question  Hour  when  he
 was  in  Parliament  House,  so  that  Ministers
 in  trouble  could  be  saved  by  his  own  effort  ?
 The  Leader  of  the  House  or  the  Prime
 Minister  or  somebody  representing  the
 Government  द  a  collective  entity  should  be
 present  every  day  during  Question  Hour  in
 the  House,  That  sort  of  practice  is  being
 given  up  today  by  the  present  Prime
 Minister

 SHRT  PILOO  MODY  :  I  entitely  endorse
 what  Shri  H.N.  Mukerjee  has  said.  Asa
 matter  of  fact,  I  have  come  to  the  conclusion
 that  the  Government  and  particularly  the
 Prime  Minister  thinks  that  Parliament  is  only
 one  of  those  playthings  that  have  to  be
 talerated  for  six  months  in  the  year.

 SHRI  INDRAJIT  GUPTA  Regarding
 the  requests  for  relief  which  have  been  sent,
 according  to  the  Minister,  to  various  Govern-
 ments  and  international  agencies,  |  would
 like  to  know  the  reason  for  the  kind  of
 reports  that  we  are  reading  in  the  papers
 that  certain  coun  ries  or  agencies  are
 offering  some  material  which  we  later  on  say
 we  do  not  require  or  in  respect  of  which  we
 tell  them  ‘Please  do  not  send  them’.  For
 example,  if  you  would  permit  me  to  mention,
 in  today’s  papers,  we  find  that  the  Govern-
 ment  of  Australia  ha,  offered  to  send  some
 medical  teams,  but  the  Government  of  India
 have  hurriedly  said  ‘Please  do  not  send
 medical  teams  because  we  have  got  enough
 doctors’.  Again,  the  Norwegian  Red  Cross
 sent  a  big  consignment  of  cod  fish,  which  is
 lying  in  Dum  Dum,  and  now  we  are  telling
 them  ‘please  do  not  send  any  more  of  this’
 because  it  is  a  very  unsuitable  commodity
 for  people  who  are  suffering  from  gastro-
 enteritis.  When  these  requests  are  made,  do
 the  Government  of  India  have  any  clear
 conception  about  the  specific  things  that  they
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 want  for  relief  purposes  ?  Do  they  specify
 these  things  to  other  countries  or  do  they
 allow  them  to  send  anything  that  they  like
 most  of  which  we  may  find  to  be  quite
 uscless  for  our  purposes  ?

 SHRI  BALGOVIND  VERMA  :  We  have
 got  a  coordination  committee  both  at  the
 Centre  and  at  Calcutta.

 SHRI  INDRAJIT  GUPTA  :  Then,  why
 are  these  things  happening  ?

 SHRI  BALGOVIND  VERMA  :  ...At
 the  Centre,  it  consis  s  of  various  Ministries,
 and  many  volun.ary  organisations  are
 associated  with  and  represented  on  it.  The
 same  is  the  case  at  Calcutta.  So,  the
 situation  is  being  reviewed,  and  the
 various  Giovernments  are  being  kept  informed
 of  whatever  things  are  required.  So,  I  do
 not  know  how  the  hon.  Member  is  telling
 these  things  and  apprehending  mismanage-
 ment  on  the  part  of  the  Government.

 :  The  hon,
 reports

 SHRI  INDRAJIT  GUPTA
 Minister  does  not  know  that  such
 have  appeared.

 SURI  PILOO  MODY
 cod  fish  ?

 :  Does  he  cat

 SHRI  INDRAJIT  GUPTA  :  Why  do  we
 not  tell  them  in  advance  if  we  do  not  want
 certain  things  ?

 MR.  SPEAKER  :  Let  us  leave  aside  the
 cod  fish  and  pass  on  to  the  next  question,

 Fixation  of  Manimum  Pricc  of  Sugarcane

 *394.  SHRI.  0,  K.  PANDA:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  the  recommendations  of
 the  Sen  Sugar  Inquiry  Commission  were
 followed  in  fixing  the  minimum  price  of
 sugarcane  to  cover  up  the  bulk  line  oppor-
 tunity  cose  of  cane  cultivation  last  year  ;
 and

 (b)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  No,  Sir.

 if  not,  the  reasons  therefor  ?
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 (b)  The  required  data  in  this  regard  was
 not  available  as  no  comprehensive  study
 aimed  at  providing  information  on  cost  of
 production  of  sugarcane  and  its  competing
 crops  in  various  regions  had  been  undertaken
 in  the  recent  past.  However,  in  fixing
 minimum  price  of  sugarcane  for  1969-70,
 Government  took  into  account  various  factors
 including  available  information  on  cost  of
 production,  the  return  to  the  grower  from
 alternative  crops  and  the  general  trend  of
 prices  of  agricultural  commodities.

 SHRI  D.  K.  PANDA:  With  regard  to
 my  question  whether  the  Sen  Commission’s
 recommendations  had  been  implemented
 last  year,  that  is,  in  1970,  the  answer  is  quite
 suggestive  of  an  evasive  character,  because
 the  hon  Minister  refers  in  his  answer  only
 to  the  years  968  and  1969,  Secondly,  there
 is  a  frank  admission  to  the  effect  that  they
 have  not  implemented  the  recommendations.
 Is  the  hon.  Minister  aware  that  these  recom-
 mendations  are  also  int  orporated  in  the  Sugar-
 cans  Control  Order  in  fixation  of  the  mini-
 mum  sugarcane  price  ?  Does  the  hon.  Minister
 not  think  that  the  statutory  direction  in  the
 Sugarcane  Control  Order  is  violated  by  the
 non-implementation  of  the  recommendations  ?

 SHRI  SHER  SINGH  I  have  not
 evaded.  I  have  accepted  that  we  have  not
 implemented  the  recommendations  of  the
 Sen  Commission  vide  answer  to  (a)  I  have
 given  the  reason.  It  is  because  we  have  not
 been  able  to  make  a  comprehensive  study
 which  can  provide  us  all  the  information
 necessary  for  knowing  the  cost  of  production
 of  Sugarcane  and  other  commodities,  The
 Commission  had  suggested  that  we  should
 take  into  account  the  opportunity  cost  ;  for
 that,  we  have  to  have  a  clear  conception  of
 the  prices  of  other  commodities  also,  the
 cost  of  production  of  sugarcane  and  also
 other  commercial  crops,  that  is  if  instead  of
 sugarcane  those  crops  were  sown,  what
 would  they  have  yielded.  Now  we  have
 entrusted  this  comprehensive  study  to
 agricultural  universities  and  agricultural
 colleges  ;  we  have  given  the  work  to
 Universities  of  Andhra  Pradesh,  Gujarat,
 Haryana,  Kerala,  Mysore,  Maharashtra,
 Madhya  Pradesh  and  Orissa.  Expert  teams,
 faculties  in  this  subjcct  and  Professors  of
 these  subjects  are  going  into  it.

 SHRI  JYOTIRMOY  BOSU  :
 will  the  work  be  completed  ?

 When
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 SHRI  SHER  SINGH  :  They  have
 started  work  ;  it  will  take  some  time,

 SHRI  D.K.  PANDA  The  hon.
 Minister  has  said  that  for  1969-70,  the  price
 was  fixed  based  upon  certain  information
 available  of  cost  of  production  and  also
 return  to  the  growers  from  alternative  crops.
 Can  he  give  us  that  information  ?

 SHRI  SHER  SINGH:  I  have  said  we
 could  not  make  comprehensive  study  and
 these  are  rough  figures.

 I  wanted  the
 has  been

 SHRI  D.  K.  PANDA  :
 information  to  which  reference
 made  in  part  (b)  of  the  answer.

 SHRI  SHER  SINGH  :  I  require  notice
 because  it  will  be  a  long  reply  giving  prices
 in  various  regions.

 MR.  SPEAKER:  He  wants  the  infor-
 mation  on  the  basis  of  which  minimum
 price  was  fixed  for  1969-70,

 SHRI  SHER  SINGH:  As  I  said,  so
 far  we  have  not  been  able  to  make  a
 comprehensive  study.  Now  we  arc  getting  it
 done.  The  figures  now  available  are  rough
 figures  on  the  basis  of  which  we  made  some
 calculations  and  determined  the  price.  We
 ourselves  are  not  fully  satisfied  with  the
 correctness  of  those  figures.  Hence  this
 comprehensive  study.

 SHRI  K.  LAKKAPPA:  Cultivation  of
 sugarcane  has  declined  in  the  country  in
 States  like  Mysore,  Maharashtra  and  others.
 This  is  because  there  is  no  support  price
 given  to  the  farmer,  The  Millowners  arc
 pressurising  Government  to  scuttle  the  idea
 of  a  support  prce.  Will  Government  change
 this  attitude  and  give  a  support  price  to  the
 grower  ?

 SHRI  SHER  SINGH  :  The  price  given
 to  the  grower  is  not  on  the  low  side.  Even
 according  to  the  Sen  Commission  recom-
 mendation,  in  965-66,  when  the  report  was
 submitted,  we  should  have  given  Rs.  4.96,
 whereas  the  money  paid  was  Rs.  5.36  per
 quintal,  According  to  the  Agricultural  Price
 Commission  the  price  that  was  suggested...
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 SHRI  K,  LAKKAPPA  :
 my  question  ;  he  is  not
 question.....  (nterruptians)

 That  is  not
 answering  my

 SHRI  SHER  SINGH:  TI  was  saying
 that  the  Government  has  paid  cven  more
 than  the  price  which  the  Agricultural  Price
 Commission  or  other  Commissions  suggested  ,
 we  are  supporting  it.

 SHRI  SHIVAJI]  RAO  S.  DESHMUKH  :
 One  of  the  important  recommendations
 of  the  Sen  Commission  is  the  principle  of
 proportionality  should  be  strictly  adhered  to,
 A  minimum  price  is  fixed  for  the  national
 average  sucrose  content  and  then  increases
 are  related  to  the  increase  in  the  percentage,
 The  application  of  that  principle  which  is
 not  applicable  to  other  crops  should  not
 come  in  the  way.  What)  really  stands  in  the
 way  of  accepting  the  recommendation  of  the
 Sen  Commission  is  the  reluctance  of  the
 Government.  Will  the  hon.  Minister  kindly
 make  it  clear  ?

 SHRI  SHER  SINGH:  We  have  been
 paying  a  minimum  of  94  per  cent  and
 beyond  that  we  have  been  paying  a  premium
 for  higher  percentage  of  sugar.

 SHRI  M.  RAM  GOPAL  REDDY  :  The
 consumption  of  sugar  has  gone  up.  there
 are  six  lakhs  of  tonnes  of  production.  If  the
 Government  are  not  going  to  enhance  the
 rate  per  tonne  to  Rs,  100,  next  year  there
 will  be  shortage  of  sugar.  Is  the  Government
 going  to  enhance  the  price  to  Rs,  00  per
 tonne  ?

 SHRI  SHER  SINGH:  There  is  some
 truth  in  what  the  hon.  Member  has.  said,
 The  consumption  of  sugar  is  increasing
 every  year.  Production  also  has  been  on  the
 increase,  This  year  of  course  there  is  some
 shortfall  and  we  have  given  more  licences
 and  more  factories  will  come  into  operation.

 फसल  और  कोर  बीमा  योजना

 #395,  श्री  रामचन्द्र  विकल :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  किसानों  की  फसलों  और  ढोरों

 का  बीमा  करने  की  कोई  योजना  सरकार  के

 विदा  पराधीन  है  ;
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 (a)  यदि हां,  तो  कब  से  और  उसका

 ब्यौरा  कया  है  ;  और

 (ग)  किन-किन  राज्य  सरकारों  ने  उप-

 युक्त  योजना  को  स्वीकार  किया  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINDE)  :  (a)  to  (c).
 The  question  of  implementation  of  a  scheme
 for  Crop  Insurance  is  under  considcration  of
 an  Expert  Committee.  Its  report  is  awaited.

 Regirding  Cattle  Insurance,  mortality
 data  has  been  collected  from  certain  selected
 districts  and  are  being  analysed.  After  the
 results  of  the  analysis  of  the  data  are
 available  it  will  be  considered  whether  a
 pilot  scheme  should  be  drawn  up.

 क्री  रामचन्द्र  निकल  :  अध्यक्ष  महोदय,
 मेरा  प्रश्न  हिन्दी  में  था।  अच्छा  होता  मंत्री

 महोदय  गन्दी  में  जवाब  देते  ।

 मैं  यह  जानना  चाहता  हूँ  कि  जो  विशेष

 समिति  आपने  बनाई  फसलों  के  बीमे  के  संबंध

 में  वह  कब  से  बनी  हुई  ह ैऔर  उसके  कौन  कौन

 मेम्बर  हैं  और  क्या  सिद्धांत  रूप  से  किसानों  की

 फसलों  के  बीमे  को  वह  मानते  हैं  या  नहीं  ?

 SHRI  ANNASAHEB  P.  SHINDE:  A
 committce  was  set  up  in  July  970  and  Mr.
 Dharma  Narayan,  the  Chairman  of  the
 Agricultural  Prices  Commission  is  the
 Chairman  of  that  committee.  There  arc  other
 Members,  six  of  them,  who  are  mostly
 experts  in  financial,  actuarial  and  other
 matters  and  the  Committee  is  expected  to
 submit  its  report  any  time  now  ;  the  report
 is  almost  ready.

 श्री  रामचन्द्र  विकल  :  मैं  जानना  चाहता  हूँ

 पशुओं  की  मृत्यु  के  आँकड़े  के  लिए  जो  जिले  मंत्री

 महोदय  ने  तय  किए  वहू  किन  किन  प्रान्तों  के

 कौन  कौन  जिले  हैं  और  उनका  आधार  क्‍या

 था?

 श्री  अण्णा  साहिब  पी.  वे:  :  जो  जिले  तय

 किए  हुए  हैं  वह  इस  प्रकार  हैं--कृष्ण  जिला
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 arr  प्रदेश  में,  चिंगलपेट  तामिलनाडु  में,  रोह-
 तक  जिला  हरियाना  में  और  उत्तर  प्रदेश  में

 मेरठ  जिला  )

 SHRI  Y.  S.  MAHAJAN  :  Has  the
 Punjab  Government  accepted  it  on  a  pilot
 basis  and,  if  so,  what  are  the  results  ?

 MR.  SPEAKER  :  There  is  no  mention
 of  Punjab  here  ;  it  is  not  relevant.  Otherwise
 I  would  welcome  it.

 af}  लालजी  भाई  :  मैं  मंत्री  जी  से  यह
 जानना  चाहूँगा  कि  भिन्न  भिन्न  प्रान्तों  में  कितने

 पशु  हैं  उनके  सही  सही  आंकड़े  बताने  की  कृपा
 करेगे  ?

 SHRI  ANNASAHEB  Pp  SHINDE  :
 About  the  census  of  cattle,  with  due  notice
 it  should  be  possible  for  us,  on  the  basis  of
 the  census  report,  to  give  the  number.

 अध्यक्ष  महोदय  :  पहले  इनसे  यह  पूछ  लिया

 जाय  पशुओं  में  किन  किन  को  शुमार  करते  हैं  ?

 श्री  अटल  बिहारी  बाजपेई  :  दो  पैर  वालों

 को  नहीं  करते  ।

 Mango  Production

 *397.  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  AGRICULTURE  bec
 pleased  to  state  :

 (a)  whether  there  is  a  growing  demand
 in  foreign  countries  of  mangoes  from  our
 country  ;

 (b)  whether  there  has  been  a  steady
 decline  of  mango  production  in  the  country
 because  of  the  negligence  and  a  pathy  in
 giving  proper  attention  to  the  mango
 production  ;

 (c)  the  step»  Governm:nt  propose  to
 take  to  encourags  farmers  to  go  in  for  more
 production  of  mangoes  :  and

 (d)  whether  Government  arc  starting
 any  Research  Centre  in  the  country  to
 develop  improved  quality  of  mangoes  and
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 also  proper  insecticides  to  prevent  damage
 to  mango  crop  on  extensive  scale  every
 year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,
 Sir.

 (b)  No,  Sir.

 (c)  The  Fourth  Five  Year  Plan  includes
 a  Centrally  Sponsored  Scheme  on  increased
 production  of  exportable  fruits  including
 mango.  The  Scheme  envisages  grant  of
 incentives  to  farmers  for  planting  new  areas
 and  intensification  of  production  in  the
 existing  arcas.

 (b)  Yes,  Sir.  The  Indian  Council  of
 Agricultural  Research  has  sanctioned  an  All
 India  Coordinated  Fruit  Improvement
 Project  which  covers  research  on  mango.
 The  Council  is  also  processing  a  Scheme  for
 establishment  of  a  Central  Mongo  Research
 Institute  at  Lucknow  in  Uttar  Pradesh.

 SHRI  P.  VENKATASUBBAIAH  :  May
 I  know  whether  the  Government  is  aware  of
 the  fact  that  due  to  lack  of  help  from  the
 panchayat  samithi  level  by  the  Block  Deve-
 lopment  Officer  or  the  agricultural  experts,
 the  crop  is  being  subjected  to  different  types
 of  pests  with  the  result  that  the  production
 of  mango  crop,  especially  in  Andhra  Pradesh,
 is  going  down  and,  if  so,  what  steps  do
 Government  propose  to  take  50  as  (to
 provide  scientific  and  other  technical
 knowledge  for  the  farmers  to  avoid  these
 pests  ?

 SHRI  ANNASAHEB  P.  SHINDE  :  The
 Government  is  well  aware  of  the  diseases
 from  which  the  mango  crop  suffers.  Spraying
 the  areas  by  way  of  prophylactic  measure
 has  been  suggested,  but  of  course,  the  problem
 is  so  vast.  Aerial  spraying  itself  presents
 many  difficult  problems.  But  that  has  bsen
 suggested  to  the  State  Governments,  and  we
 are  prepared  to  help  the  State  Governments
 in  undertaking  such  plant  protection
 measures  for  mangocs.

 SHRI  P.  VENKATASUBBAIAH  :  May
 I  know  whether  the  Government  propose  to
 start  a  cell  in  Rajendranagar  Agricultural
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 Institute  in  Andhra  Pradesh  in  order  to
 provide  the  necessary  assistance  to  the
 farmers  to  take  up  mango-growing  and  also
 to  see  that  different  grafts  are  sent  there  for
 use  by  the  farmers  ?

 MR.  SPEAKER  :  It  is  a  suggestion  for
 action.

 SHRI  P.  VENKATASUBBAIAH
 Whether  they  propose  to  start  it.

 SHRI  ANNASAHEB  P.  SHINDE
 There  is  a  place  called  Sangareddy  in
 Andhra  Pradesh  where  we  are  going  to  have
 such  a  centre.

 श्री  शंकर  बदल  विधु:  अध्यक्ष  महोदय,
 आम  की  बात  आईई  है  इसलिए  मैं  मंत्री  महोदय
 से  एक  प्रश्न  पूछना  चाहता  हूँ  उन्हें  शायद  इस
 बात  की  जानकारी  होगी  कि  बिहार  के  दीघा  में

 माल्दा  आम  पैदा  होता  है  जो  देश  का  सबसे

 अच्छा  आम  माना  जाता  है।  लेकिन  दीघा  में

 गंगा  के  किनारे  जहाँ  यह  आम  पैदा  होता  है,

 वहां  पर  लगातार  मकान  बनते  जा  रहे  है,  जिस
 की  वजह  से  इस  आम  के  पैदा  करने  के  लिए
 जमीन  नहीं  बच  रही  है।  क्‍या  सरकार  कोई

 उपाय  करना  चाहती  हैं  जिससे  इस  आम  की

 फसल  को  बढ़ावा  मिले  और  व  मकान  न  बने  ?

 SHRI  ANNASAHIB  P  SHINDE  :  It
 is  true  that  as  a  result  of  increasing
 population  and  urbanisation,  particularly
 kilns,  etc,  the  mango  crop  is  getting
 adversely  affected  The  Government  is  aware
 of  it,

 श्री  रामावतार  शास्त्री  :  आम  की  फसल

 हमारे  बिहार  में  बहुत  ज्यादा  होती  है,  यू.  पी.
 में  भी  होती  है।  मैं  जानना  चाहता  हुँ  कि  आम

 की  फसल  का  ज्यादा  से  ज्यादा  विकास  हो  सके

 त्या  आप  ज्यादा  से  ज्यादा  कारन-एक्सचेन्ज
 कमा  सकें,  इस  दृष्टि  से  कया  आम  को  फसल

 ज्यादा  बढ़ाने  के  लिए  स्टेट  गवर्नमेंट  को  मदद

 देने  क ेलिए  आप  के  पास  कोई  रोजना  हैं  ?

 यदि  कोई  योजना  है  तो  वह  कौन  सी  योजना

 है?
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 SHRI  ANNASAHIB  P.  SHINDE  :
 Normally  like  other  subjects  of  agriculture,
 it  falls  within  the  purview  of  the  State
 Governments,  But  the  Centre  has  been
 helping  the  State  Governments  by  giving
 block  grants.  It  is  coordinated  research
 which  is  going  to  help  the  development  of
 mango  crop.  In  that,  the  Centre  plays  a  big
 role  through  the  Indian  Council  of  Agri-
 cultural  Research.

 MR.  SPEAKER  :  1  would  not  have
 stopped  this  delicious  discussion,  but  the
 time  is  already  over.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Steps  to  Solve  Shortage  of  Milk
 During  Fourth  Plan

 #392,  SHRI  8  K.  DASCHOWDHURLI  :
 Will  the  Minister  of  AGRICULTURE  be
 Pleased  to  state  the  steps  Government  pro-
 pose  to  take  in  the  Fourth  Five  Year  Plan
 period  to  solve  the  country-wide  shortage
 of  milk  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  Cattle  development  and  dairy
 scheme  in  the  Central  and  State  Sectors  of  the
 Fourth  Plan  rely  on  scientific  breeding,  better
 management,  veterinary  care  and  proper
 marketing  facilities  for  increasing  milk  pro-
 duction.  The  question  of  feed  and  fodder
 must  be  given  more  attention,

 2.  On  the  advice  of  the  Scizntists’
 Panel,  cross-breeding  programme  for  milk
 shed  areas  appertaining  to  dairy  factories
 has  been  accepted  as  a  part  of  our  breeding
 policy.  Under  the  intensive  cattle  develop-
 ment  projects,  steps  are  being  taken  to
 provide  better  quality  bulls  and  to  organise
 a  system  of  artificial  insemination  and
 where  there  are  practical  difficulties  to  make
 facilities  for  natural  service  available,  Key
 village  blocks  are  also  being  opened  in
 areas  not  served  by  intensive  cattle  develop-
 ment  projects,  New  veterinary  hospitals
 and  dispensaries  are  being  set  up  to  take
 care  of  animal  health.  The  Operation  Flood
 which  will  step  up  milk  supply  in  the
 four  major  metropolitan  cities  of  Delhi,
 Bombay,  Calcutta  and  Madras  will  organise
 cattle  development  work  in  I0  States  and
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 one  Union  Territory.  This  will  provide  much
 needed  fillip  to  milk  production.

 Labour  Trouble  in  Durgapur  Stcel  Plant

 SHRIMATI  BIBHA  GHOSA  :
 SHRI  SAMAR  MUKHERJEE  ;

 *396.

 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  the  menagement  of  Durgapur
 Steel  Plant  is  holding  back  production  for
 the  last  two  and  a  half  months  in  different
 units,  particularly  in  mill  shope  in  appre-
 hension  of  labour  trouble  ;

 (b)  whether  the  offer  made  by  the
 Hindustan  Steel  Employees’  Union,  Durgapur
 for  joint  efforts  to  improve  the  —  situation
 has  becn  turned  down  by  the  management  ;
 and

 (c)  if  so,  the  steps  Government  propose
 to  take  to  meet  the  demands  of  the
 workers  of  that  establishment  which  have
 been  outlined  in  a  memorandum  recently
 submitted  to  Government  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a)  No,  Sir.  It
 may,  however,  be  stated  that
 whenever  strikes  and  ‘bandhs’  seemed
 imminent,  certain  precautionary  /safety
 measures  had  to  be  taken  by  the  Manage-
 ment  to  save  the  शिक्षा  from  demage.

 (b)  The  Plant  Management  welcome
 all  positive  suggestions  for  improvement  of
 production  and  productivity.

 The  Management  had  sent  proposals
 to  the  Hindustan  Steel  Employees’  Union
 in  969  to  associate  itself  in  the  various
 Joint  Consultative  Committees  in  order  to
 settle  matters  of  mutual  concern  like,  im-
 provement  of  production  and  productivity,
 shop  level  discipline,  settlement  of  emp-
 loyees’  grievances  etc.  In  spite  of  many
 reminders,  the  Union  has  not  so  far  nomi-
 nated  its  representatives  to  the  various
 Joint  Committees

 However,  a  meeting  was  held  between
 Hindustan  Steel  Employees’  Union  and  the
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 Plant  Management  on  I5th  May,  [497  for
 Joint  efforts  in  improving  production  in
 Steel  Melting  Shop.  Similar  joint  meetings
 are  proposed  to  be  held  to  improve  produc-
 tion  in  other  areas  of  the  Plant,

 (c)  Does  not  arise  in  view  of  reply
 to  (b)  above.

 Underproduction  in  Durgapur  and
 Rourkela  Stcel  Plant

 #398.  SHRI  N.  K.  SANGHI:  Will
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  whether  underproduction  in  Durga-
 pur  and  Rourkela  Steel  Plants  is  mainly
 due  to  breakdown  of  the  plants  arising  from
 lack  of  preventive  maintenance  during  the
 initial  stages  ;

 (b)
 downs  in  each  of  the  plants  during
 last  two  years  ended  3ist  March,
 and  the  time  of  such  occurrences  :  and

 if  so,  the  number  of  such  brcak-
 the

 1971

 (c)  the  action  Government
 to  take  to  remedy  the  past  lapses  ?

 propose

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a)  The  production  at
 Rourkela  and  Durgapur  Steet  Plants  during
 ‘1970-71  was  lower  than  that  in  1969-70.
 This  shortfall  in  production  was  partly  due
 to  disturbed  industrial  relations  throughout
 the  year  in  Durgapur  and  during  the  first
 half  of  the  year  in  Rourkela  and  partly
 on  account  of  certain  technical  and  opera-
 tional  constrain  s/deficiences  including  loss
 of  production  facilities  due  to  breakdowns.

 The  number  of  breakdowns  exceed-
 the  year  1969-70

 (b)
 ing  one  day  during
 was  as  under  ;

 Plants  Number  of  breakdowns
 exceeding  one  day

 1969-70  1970-71

 Rourkela  Steel  Plant  26  27

 Durgapur  Steel  Plant  3!  7
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 (c)  The  Management  of  Hindustan
 Steel  Limited  is  quite  alive  to  the  importance
 of  preventive  maintenance  and  has  taken
 a  number  of  remedial  measures  including
 reorganisation  and  strengthening  of  main-
 tenance  organisations,  timely  procurement
 of  spare  parts,  regular  inspection  of  plant
 and  equipment  and  advance  planning  of
 repairs  etc.

 Setting  Up  of  Small  Units  of  56९
 Plant  in  Rajasthan

 *399,  SHRIS.R.  DAMANL:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  slate:

 (a)  whether  in  view  of  the  acute
 shortage  of  steel  and  the  long  time  involved
 to  set  up  big  plants.  Government  are  consi-
 dering  to  set  up  smaller  units  in  the  vicinity
 of  iron  ore  beits  ;

 whether  in  this  connection  Govern-
 ment  have  examined  the  secent  findings
 of  large  tron  ore  deposits  in  Rajasthan
 suitable  for  the  above  purpose  ;  and

 (b)

 (c)  if  so,  the  decision  taken  by
 Government  in  this  regard  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM):  (a)  There  is  at  present
 no  proposal  to  set  up  small  steel  units  in
 the  Central  sector.

 (b)  and  (c),  Do  not  arise.

 Profits  of  Coal  Mining  Companies  in
 Private  Sector

 #430.  SHRI  C.K.  CHANDRAPPAN  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  (0  state  :

 (a)  whether  the  profits  of  the  private
 sector  coal  mining  companies  have  gone  up
 very  high  during  1969-70  ;  if  sa.  how  much  ;

 (b)  whether  the  salaries  and  wages
 which  accounted  for  5.7  per  cent  of  the
 value  of  production  in  4969  have  come
 down  to  49  per  cent  in  970  ;  and

 (c)  whether  the  expenditure  on  welfare
 measures  had  come  down  from  5.3  per  cent
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 in  969  to  4.9  per  cent  in  4970  in  relation
 to  the  value  of  production  ?  Y

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM):  (a)  to  (c).  The  infor-
 mation  is  not  readily  available,  it  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Scheme  for  Compulsory  Labour
 Insurance

 *401.  SHRI  NIHAR  LASKAR  :
 SHRI  S.  M.  KRISHNA  ,

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  under
 consideratior  a  proposal  to  have  compulsory
 labour  insurance  in  the  country  ;  and

 (b)  ifso,  its  main  features,  and  when
 it  is  likely  to  be  introduced  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BAL  GOVIND
 VERMA):  (a)  and  (b).  Government  have
 no  proposal  under  consideration  to  have
 compulsory  labour  insurance  in  the  country,
 Two  Schemes  of  Family  Pension-cum-Life
 Assurance  for  workers  in  coal  mines  and
 in  certain  other  industries  and  classes  of
 establishments  have,  however,  been  intro-
 duced  with  effect  from  .3.7l.  The  Schemes
 provide  inter-alia  for  the  benefits  of  family
 pension  and  life  assurance  for  families
 of  workers  who  die  while  in  service.  The
 Schemes  have  been  notified  in  the  Extra-
 Ordinary  Gazette  of  India,

 Discontinuance  of  Minimum  Attendance
 Q.uHfleation  for  Payment  of  Bonus  under

 Coal  Mines  Bonus  Scheme

 *402.  SHRI  S.  P.  BHATTACHARYYA  :
 Will  the  Miniter  of  LABOUR  AND
 REHABILITATION  bc  pleased  to  state  :

 (a)  whether  Government  have  consi-
 dered  the  question  of  discontinuance  of  the
 minimum  attendnce  qualification  for  pay-
 ment  of  bonus  under  the  Coal  Mines  Bonus
 Scheme  :  and
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 (b)  if  so,  the  decision  taken  theicon  ;

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b).  The  matter  is
 under  consideration.

 Recognition  under  Code  of  Discialine  to
 Employees’  Union  in  National  Industrial

 Development  Corporation

 *403.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques  ion  No.
 2753  on  the  I3th  August,  1970  and  state:

 (a)  whether  it  is  a  fact  that  allegations
 made  by  the  management  of  the  National
 Industrial  Development  Corporation  Limited,
 against  the  Employees’  Union,  of  breaches  of
 the  Code  of  Discipline  have  since  been
 investigated  and  found  untenable  by  the
 appropriate  authority,  viz.  Delhi  Adminis-
 tration  ;

 (b)  whether  in  view  of  the  above,  the
 Delhi  Administration  had  asked  the  National
 Industrial  Development  Corporation  manage-
 ment  to  accord  recognition  to  the  Union
 without  further  delay  ;  and

 (c)  if  so,  why  no  action  has  been  taken
 in  the  matter  ?

 '

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  to  (c).  Certain  breaches
 of  the  Code  of  Discipline,  alleged  by  the
 management  against  the  National  Industrial
 Development  Corporation  Limited  Employees
 Union,  were  investigated  by  the  Labour
 Commissioner,  Delhi  ;  they  were  not  found
 substantiated.  The  management  was,
 therefore,  advised  by  the  Delhi  Administra-
 tion  to  accord  recognition  to  the  union.
 The  union  has,  however,  not  yet  been  re-
 cogniscd  by  the  management  who  have
 sought  further  clarifications  in  the  matter
 from  the  Delhi  Administration  in  whose
 sphere,  the  matter  falls,
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 Coal  Mines  Facing  Crisis  due  to
 Accumulation  of  Coal  at  Pit-Heads

 404.  SHRI  BISHWANATH
 JHUNJHUNWALA  :

 SHRI  YAMUNA  PRASAD
 MANDAL  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  pit-head  accumulations  in
 the  coal  fields  of  Bihar  have  become  dis-
 proportionately  high  ;

 (b)  whether  as  8  result  of  this,  the
 mines  are  faced  with  the  problem  =  of
 closure  ;

 (c)  whether  thousands  of  mine  workers
 are  facing  unemployment  ;  and

 (d)  #  ‘sO,  the  steps  taken  by  Govern-
 ment  to  help  the  industry  to  ward  off  crisis,
 and  to  clear  the  accumulation  of  pit-head
 stocks  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Coal  Industry  have
 represented  that  duc  to  increased  pit-head
 accumulations  many  mines  face  the  problem
 of  closure  which  might  result  in  unemploy-
 ment  of  mine  workers.

 (9)  The  stocks  have  accumulated  because
 of  shortage  in  the  supply  of  railway  wagons
 which  in  turn  is  due  to  large  scale  thefts  of
 wagon  parts,  over-head  wires,  signalling  and
 other  railway  equipment  in  the  Bengal-Bihar
 area  as  a  result  of  the  detcriorating  law  and
 order  conditions  there.  The  Government
 of  India  is  fully  aware  of  the  position  and
 is  taking  steps  in  consultaiion  with  the  State
 Governments  to  improve  the  law  and  order
 situation  and  restore  normalcy  in  the
 Railway  operations.  Besides  this,  at  the
 request  of  the  Government  of  India,  the
 Reserve  Bank  of  India  have  advised  all  the
 Public  Sector  Banks  functioning  in  Bengal
 and  Bihar  that  they  may  takc  a  sympathetic
 view  when  considering  requests  for  financial
 assistance  from  collierivs.
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 Procedure  Re  :  Distribution  of  Steel

 "405,  SHRI  P.  K.  DEO:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  whether  Government  have  formu.
 lated  a  new  scheme/procedure  in  consultation
 with  the  Steel  Priority  Committee  to  obtain
 steel  to  meet  the  growing  demand  ;  and

 (b)  ifso,  the  salient  features  thereof
 and  the  extent  0  which  the  new  schcme/
 procedure  is  likely  to  improve  the  steel
 shortage  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM):  (a)  and  (b).  No  new  scheme/
 procedure  has  been  formulated  in  consulta-
 tion  with  the  Stee!  Priority  Committee.

 Government  have,  however,  set  up  a
 Billet  Rerollers  Committee  for  the  purpose
 of  regulating  the  production  and  distribution
 of  materials  rolled  by  billet  rerollers.
 Copies  of  the  relevant  notifications  ouuining
 the  salient  features  have  been  given  earlier
 to  the  House.

 The  operation  of  the  Billet  Rerollers
 Committee  does  not  add  to  steel  availability
 in  the  country,  but  increases  the  proportion
 available  for  regulated  distribution  to  priority
 sectors  at  regulated  prices.

 Linking  uf  Wages  with  Productivity

 *406.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LABOUR  AND
 REFIABILITATION  be  pleased  to  state  ;

 (a)  the  increase  in  productivity  (in
 terms  of  percentage)  of  the  factory  Jabourers
 in  India  as  in  1954,  964  and  the  latest  year
 for  which  the  figures  are  available  ;

 (b)  the  increase  in  real  earnings  of  the
 labourers,  in  per  cent,  during  the  same
 periods  ;

 (c)  whether  the  rise  in  the  productivity
 of  the  Indian  factory  labourers,  during  the
 last  three  decades,  was  never  matched  by  the
 corresponding  risc  in  thelr  real  earnings  ;
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 (d)  whether  the  rise  in  real  earnings
 during  the  last  three  decades  has  always
 lagged  behind  the  rise  in  productivity  ;  and

 (e)  the  basic  idea  behind  the  reported
 move  of  the  Government  to  link  up  wages
 with  productivity  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Figures  of  productivity
 in  respect  of  factory  labourers  as  a  wholz  are
 not  available.

 (b)  The  index  of  real  carnings  of
 factory  workers  earning  less  than  Rs.  200/-
 per  month  (Base  95]  =  100)  stood  at  [!2  in
 954  and  at  304.6  in  1964,

 (c)  to  (ce).  Data  for  making  such  com-
 parisons  over  the  last  three  decades  are  not
 available.  However,  increased  _  labour
 productivity,  among  other  factors  is  essential
 for  faster  Economic  growth  which,  in  its
 turn,  is  just  as  essential  for  correspondingly
 increased  gains  and  fair  deal  to  labour.

 Capacity  of  Vanaspati  Industry

 *407.  SHRI  N.  SHIVAPPA:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  present  installed  capacity  of  the
 vanaspati  industry  and  the  estimated  require-
 ment  in  the  country  ;  and

 (b)  the  efforts  made  by  Government
 to  increase  the  supply  of  Oilseeds  and
 manufacturing  capacity  of  the  vanaspati
 industry  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :

 (a)  Installed  capacity  About  0
 lakh  tonnes
 per  year.

 Estimated  re-  About  6.30
 quirement  during  lakh  tonnes,
 97I.

 (b)  The  following  steps  have  been
 taken  to  increase  supply  of  oilseeds  and
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 manufacturing  capacity  for  the  vanaspati
 industry  ;-—

 qd)  To  increase  supply  of  oilseeds.

 (a)  Maximising  indigenous  pro-
 duction  through  :

 (i)  adoption  of  package
 approach  in  large  areas
 under  assured  rainfall
 and  irrigated  conditions  ;

 (ii)  extension  of
 facilities  ;

 irrigation

 (iii)  multiple  cropping,  use  of
 high  yielding  varietics
 wherever  these  have  been
 developed  ;

 (iv)  adoption  of  moisture
 conservation  and  other
 dry-farming  practices  ;

 (v)>  cultivation  of  new  oil-
 seed  crops  like  soybeen
 and  sunflower  seed.

 (b)  Import  of  soybean  oil,  copra,
 tallow  and  rapeseed  to  the
 extent  necessary.

 (2)  To  increase  minuyfacturing
 capaci'y  of  the  vanaspati
 industry.

 (a)  The  industry  was  partially
 delicensed  during  the  period
 September,  968  to  February,
 1970,  enabling  the  establish-
 ment  of  new  factories  or  the
 expansion  of  existing  units  up
 to  a  capacity  of  00  tonnes
 per  day  in  either  case,  without
 need  for  8  licence—provided
 that  the  total  capacity  of  a
 group  of  factories  under  the
 same  ownership,  management
 or  control  did  not  exceed
 200  tonnes  per  day.  As  a
 result  a  substantial  increase  in
 manufacturing  capacity  is
 now  under  way.

 (b)  Since  October,  1966,  the
 existing  factories  have  been
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 allowed  the  facility  of  increasing
 their  production  to  the  extent
 of  25%  over  their  licensed
 capacity,  by  addition  of  minor
 balancing  equipment  without
 need  for  obtaining  a  fresh
 licence  therefor.  However,
 during  the  de-licensed  period
 referred  to  under  (a),  this
 facility  was  subject  to  the
 limit  of  00  tonnes  per  day
 or  200  tonnes  per  day,  as  the
 case  may  be,  referred  to
 thercin,

 Radical  and  Progressive  Policy  of
 Industrial  Relations

 *408.  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  leaders  of  the  Hind
 Mazdoor  Sabha  and  All  India  Trade  Union
 Congress  urged  the  Central  Government  on
 the  !3th  May,  397  to  evolve  a  policy  of
 industrial  relations  on  a  more  radical  and
 progressive  direction  ;  and

 (b)  ifso,  the  particulars  thereof  and
 the  reaction  of  the  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Yes.

 (b)  No  details  were  spclt  out.  The
 entire  question  of  future  industrial  rclations
 policy,  however,  is  under  Government's
 consideration.

 Removal  of  Zonal  Restrictions  on
 Movement  of  Food-grains

 ¥*409.  RAJMATA  GAYATRI  DEVI:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  in  the  light  of  the  record
 crop  of  food-grains  this  year,  Government
 are  thinking  of  removing  the  zonal  restric-
 tions  imposed  on  the  movement  of  the  food-
 grains  ;  and

 (b)  if  so,  when  ?

 JUNE  10,  1971  Written  Answers  36

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  ;  (a)  No,
 Sir.

 (b)  Does  not  arise.

 इस्पात  का  निर्यात

 #410,  श्री  अटल  बिहारी  वाजपेयी  :  क्‍या
 इस्पात  और  खान  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  इस  वर्ष  इस्पात  के  निर्यात  में
 काफी  कमी  करने  के  बारे  में  कोई  निर्णय  किया
 गया  है  ,

 (ख)  यदि  हां,  तो  इससे  भारत  को  विदेश
 व्यापार  पर  क्या  प्रभाव  पड़ेगा  ;  और

 (ग)  विश्व  बाजार  में  भारत  की  क्या
 स्थिति  रहेगी  और  भविष्य  में  विदेशों  में  स्थापित

 किए  जाने  वाले  भारतीय  उद्योगो  पर  क्या
 प्रभाव  पड़ेगा  ?

 इस्पात  और  खान  मंत्री  (श्री  मोहन  कुमार-

 मालूम )
 :  (क)  :  जी  हां।  निर्यात  के  बारे  में

 सरकार  एक  विनियमित  नीति  का  अनुसरण  कर

 रही  है  जिससे  बढ़िया  किस्म  के  इस्पात  की

 घरेलू  मांग  को  पूरा  करने  की  आवश्यकता  तथा
 निर्यात  को  बढ़ावा  देने  की  आवश्यकता  में  उप-

 युक्त  संतुलन  स्थापित  किया  जा  सके  ।

 (ख)  और  (ग).  सभी  बातों  को  देखते

 हुए  भारत  के  विदेश-व्यापार  पर  कोई  बड़ा
 प्रभाव  पड़ने  की  उम्मीद  नहीं  है।  इंजीनियरी
 सामान  का  निर्यात  करने  वाले  उद्योगों  के  लिए
 आन्तरिक  उपलब्धि  बढ़ाने  से  उनके  माल  के

 निर्यात  से  बढ़िया  किस्म  के  इस्पात  के  निर्यात

 की  तुलना  में  अधिक  आय  होगी  जहां  तक

 दूसरे  देश  में  स्थापित  किये  जाने  वाले  भारतीय

 उद्योगों  को  इस्पात  सप्लाई  करने  का  सम्बन्ध  है,
 प्रत्येक  मामले  में  प्रतिमान  परिस्थितियों  को

 देखते  हुए  निर्णय  किया  जाता  है  1
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 जितनी  बौना  गेहूं  का  उत्पादन

 *4]],  क्रि  कमल  मिशन  मधुकर  :  क्या

 कृषि  मस्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  गेहूँ  की  अन्य  किस्मों

 की  तुलना  में  त्रिजनी  बौना  गेहूँ  के  उत्पादन  मे

 अधिक  सफलता  मिली  है  ;

 (ख)  यदि  हां,  तो  देश  को  किन-किन

 क्षेत्रों  में  डिजनी  बौना  गेहूँ  की  सफलतापूर्वक
 काश्त  की  जा  सकती  है  तथा  इसकी  कामत  के

 विभिन्न  तरीके  क्‍या  है  ;  और

 (ग)  कया  सरकार  ने  यह  भो  सुनिश्चित
 कर  लिया  है  कि  ल्रिजनी  बौना  गेहूँ  का  उत्पादन

 ऐसे  सूखे  क्ष  का  मं  भी  उसी  अनुपात  में  हो  सकता

 है  जहां  सिंचाई  की  उचित  सुविधायें  उपलब्ध

 नही  है।

 कृषि  मत्रालय  में  राज्य  मंत्री  (श्री  अण्णा

 साहिब  पी०  दिये:  (क)  इस  अवस्था  में

 ऐसा  कोई  मूल्यांकन  करना  संभव  नहीं  है।  गेहूँ
 की  ट्रविपल-जीन-बौनी  किस्मों  पर  अनुसंधान  का

 कार्य  देश  के  विभिन्न  अनुसंधान  केन्द्रों  में  किया

 जा  रहा  है  ।  गत  फसल  के  मौसम  में  ऐसी
 तीन  किस्म  नियुक्त  की  गई  थीं।  लेकिन  बीज

 की  सीमित  सप्लाई  के  कारण  इसके  अन्तर्गत

 सीमित  क्षेत्र  है।  बड़े  माने  पर  खेती  करने  के

 पश्चात  इन  किस्मों  की  पूरी  संभाव्य  क्षमता  का

 पता  लगेगा  1

 (ख)  जब  तक  पंजाब,  हरियाणा,  पश्चिम

 उत्तर  प्रदेश,  राजस्थान,  दिल्‍ली  तथा  उत्तर

 प्रदेश  के  तराई  क्षेत्र  में  इन  किस्मों  की  खेती

 करने  की  सिफारिश  की  गई  है  1  उनकी  खेती

 की  पद्धति,  मृदा  तथा  जलवायु  की  परिस्थितियों

 के  अनुसार  स्थान-स्थान  पर  भिन्न-भिन्न  है।

 मूल  रूप  से  गेहूँ  की  अन्य  बौनी  किस्मों  की  खेती

 में  अपनाई  जाने  वाली  पद्धति  भिन्न  नहीं  है  ।
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 (7)  इस  समय  शुष्क  क्षेत्रों  मे  लेती  करने
 के  लिए  थे  किसमें  अधिक  उचित  नहीं  समझी
 गई  हैं  t

 Exploratory  Mining  at  Agnigundala
 Copper-Lead  Project

 412,  SHRI  TEJA  SINGH  SWATAN-
 TRA:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  the  progress  made  in  exploratory
 mining  at  the  Agnigundala  Copper-lLead
 project  ;

 (b)  the  results  achieved  so  far  ;  and

 (c)  how  long  it  will  take  to  complete
 the  exploratory  mining  programme  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM)  :(a)  and  (b)  The  Agnigun-
 dala  copper-lead  project  comprise  three
 blocks  namely  Bandalamo‘tu,  Nallakonda
 and  Dhukonda,  Exploratory  mining  pro-
 gramme  started  at  Dandalamottu  in  July,
 1970,  envisages  the  driving  of  2  adits,  adit
 No,  I,  550  metres  and  adit  No.  2,  240  metres
 in  length,  and  Inclined  drivage  to  the  extent
 of  500  meires  and  Raise/Winze  connections
 of  the  order  of  70  met'es.  Upto  30.4.1971
 the  progress  of  drivage  at  adit  No.  ]  was
 i54  motres  and  at  adit  No.  2,  110  metres.
 The  Inclined  drivage  progressed  by  43
 metres.

 The  Eaploratory  Mining  Programme  taken
 up  at  Nallakonda  in  January,  1971  envisages
 the  sinking  of  two  shafts,  the  main.  shaft
 upto  a  length  of  200  metres  and  ancillary
 shaft,  100,  metres,  and  opening  of  the  mine
 at  2  levels  upto  a  strike  length  of  200  metres.
 The  work  of  sinking  of  the  2  shafts  is  curren-
 uly  in  progress,

 Dhukonda  copper-lead  deposit  is  adjacenr
 to  Nallakonda  and  as  such,  it  is  proposed  to
 take  up  its  development  in  conjunction  with
 the  development  of  Nallakonda  in  due
 course.

 (c)  The  Exploratory  Mining  Programme
 for  Bendalamottu  is  expected  to  be  completed
 by  December,  3972  and  at  Nallakonda  by
 June,  1973,
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 De-rationing  of  Foodgrains

 #413,  SHRI  S.  C.  SAMANTA  :
 SHRI  RAJDEO  SINGH  :

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  controls  are  likely  to  be
 totally  lifted  in  view  of  the  improvement  in
 supply  of  rationed  food  articles  ;

 (b)  whether  full  quantities  of  rationed
 articles  are  not  being  purchased  by  the  card
 holders  and  the  ration  shops  have  to  face
 some  difficulties  in  this  respect  ;  and

 (c)  the  names  of  the  States  in  India
 where  controls  have  been  lifted  and  in  which
 these  are  still  prevailing  and  the  reasons
 therefor  ?

 THE  MINISTER  OE  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a).  No.
 Sir.

 (b)  No,  Sir.

 (c)  A  statement  indicating  the  position
 is  laid  on  the  table  of  the  Sabha.  |  Placed
 in  Library.  See  No.  LT—369/7!|.

 Government  have  been  following  a  prag-
 matic  policy  in  respect  of  food  controls.
 Relaxations  are  made  as  and  when  the  food
 situation  warrants.  After  taking  into  consi-
 deration  the  local  conditions  and  other  rele-
 vant  factors,  it  was  decided  at  the  time  of  the
 Chief  Ministers’  Conference  held  in  April,
 397]  that  a  relaxation  of  rationing  regulations
 in  West  Bengal  was  not  desirable  at  this  stage.
 Wheat  and  wheat  products  were  derationed
 in  Bombay  with  effect  from  Ist  May,  1971.
 Controls  exist  now  mainly  in  respect  of  rice.
 At  the  Chief  Ministers’  Conference  held  at
 New  Delhi  in  September,  1970,  11  was  agreed
 that  restrictions  on  rice  should  continue  with
 a  view  to  maximising  internal  procurement
 of  rice  in  the  context  of  Government’s  de-  -
 cision  to  stop  all  concessional  imports
 after  1971.
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 Relief  offered  by  Official,  Non-Official  and
 Foreign  Agencies  for  East  Bengal  Refugees

 414,  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  the  propor-
 tion  and  exact  value  of  the  relief  being
 rendered  to  the  refugees  from  East  Bengal
 by  official,  non-official  and  foreign  agencies
 and  the  manner  and  method  of  their  co-
 ordination  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  The  Government  of  India  have
 purely  on  humanitarian  considerations  decided
 to  extend  necessary  relief  assistance  to  the
 refugees  coming  from  East  Bengal  in  the
 wake  of  political  strife  and  military  repression
 there.  All  expenditure  incurred  in  this
 connection  is  being  borne  by  the  Government
 of  India)  The  Government  of  India  have
 in  view  of  the  magnitude  of  the  problem
 appealed  to  Governments  of  all  contries  and
 the  United  Nations  Organisation  to  give
 necessary  aid  for  carrying  out  relief  opera-
 tions.  The  extent  of  assistance  received  from
 foreign  agencies  as  well  as  non-official  volun-
 tary  organisations  so  far  is  not  very  signi-
 ficant  in  relation  to  the  scale  of  expenditure
 involved.  So  far  we  have  received  or  been
 assured  aid  worth  only  about  Rs.  14  crores
 from  foreign  Governments,  UN  system  and
 other  International  voluntary  agencies.

 In  order  to  co-ordinate  the  efforts  of  aid
 of  all  kinds  received  from  the  various  Inter-
 national  Organisations,  Foreign  Governments
 and  Voluntary  Agencies  and  also  for  ensuring
 its  proper  distribution  on  the  basis  of  actual
 tequirements  of  the  refugees,  a  Central
 Co-ordinating  Committee  has  been  set  up  by
 the  Government  of  India  on  which  the  con-
 cerned  Departments  of  the  Government  and
 other  important  International  Organisations
 and  Indian  Red  Cross  Society  are  repre-
 sented.

 A  similar  Co-ordination  Committee  has
 been  set  upin  the  Branch  Secretariat  at
 Calcutta  to  ensure  proper  distribution  of  aid
 received  to  the  various  camps  in  accordance
 with  their  needs  and  requirements.
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 Import  of  Equipments  from  Russia  for
 Bokaro  Steel  Plant

 *AIS.  SHRI  SHYAMNANDAN  MISHRA:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  equipments  for  the  Bokaro
 Steel  Plant  are  sought  for  to  be  imported
 from  Russia  because  of  the  continuing  failure
 of  the  Heavy  Engineering  Corporation,
 Ranchi  ;  and

 (b)  if  so,  the  cost  of  the  proposed
 imports  from  Russia  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM)  :  (a)  and  (b).  A  proposal  has  been
 recently  made  by  Heavy  Engineering  Corpora-
 tion  Ltd.,  Ranchi,  for  import  from  the
 U.S.S.R.  of  about  5000  tonnes  of  certain
 completing  items  valued  at  about  Rs.  750
 lakhs  for  the  manufacture  of  equipment  for
 Bokaro  Steel  Plant.  The  details  of  the  items
 and  quantities  are  under  negotiation  with
 the  USSR  authorities.

 Of  the  items  proposed  for  imports,  25
 tonnes  are  bogies,  which  have  to  be  imported
 due  to  non-availability  from  the  private
 sector.  The  balance  quantity  is  required  to
 be  imported  to  avoid  delay  in  the  construc-
 tion  schedule  of  Bokaro  due  to  the  inability
 of  HEC,  and  some  of  its  suppliers  of  castings
 and  forgings,  to  adhere  to  their  delivery
 schedules,

 Personnel  Requirements  of  Supply  Missions
 in  U.K.  and  U.S.A,

 416,  SHRI  C.  CHITTIBABU  :  Will
 the  Minister  of  SUPPLY  be  pleased  to  state  :

 (a)  whether  the  study  rcgarding  the
 personnel  requirement  of  Supply  Missions  in
 U.K.  and  U.S.A.  has  been  completed  ;

 (b)  if  s0,  the  result  of  the  study  ;  and

 (c)  what  follow-up  action  has  been
 taken  to  reduce  the  staff  in  these  Missions  ?

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN)  :  (a)  Yes,  Sir,
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 (b)  and  (c).  The  strength  of  4.S.M.,
 London  is  being  reduced  from  200  to  69
 and  that  of  I.S.M.,  Washington  is  being
 reduced  from  ]  to  101.

 विश्व  बैंक  के  एक  दल  हारा  महाराष्ट्र
 में  भूमिगत  जल  का  सर्वेक्षण

 417,  डा०  लक्ष्मीनारायण  पांडे  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विश्व  बैंक  के  एक  दल  ने

 महाराष्ट्र  में  63  करोड़  रुपये  की  लागत  वाली

 एक  योजना  के  सम्बन्ध  में  भूमिगत  जल  का

 सर्वेक्षण  किया  है  ;

 (ख)  यदि  हां  तो  उसके  क्‍या  परिणाम

 निकले  हैं  ;

 (ग)  क्‍या  सरकार  का  विचार  यह  सुविधा
 अन्य  राज्यों  को  भी  देने  का  है  ;  और

 (घ)  यदि  हां,  तो  यह  सुविधा  किस  प्रकार

 दी  जायेगी  ?

 कृषि  मंत्रालय  में  राज्य  मंत्रो  (भी  अण्णा

 साहिब  पी०  शिंदे)  :  (क)  विश्व  बैंक  के  एक
 दल  ने  महाराष्ट्र  राज्य  में  भूमिगत  जल  संसाधनों

 और  भूमि  के  विकास  और  फार्मो  के  यन्त्रीकरण

 के  विकास  के  लिए  62.i4  करोड़  रुपये  की  एक

 संयुक्त  कृषि  ऋण  परियोजना  का  मूल्यांकन
 करने  के  लिए  मार्च-अप्रेल  I97)  में  भारत  का

 दौरा  किया  t

 (a)  दल  की  रिपोर्ट  की  प्रतीक्षा  है।

 (ग)  और  (4).  विश्व  बैंक  गुजरात,  पंजाब,
 आन्ध्र  प्रदेश,  तमिलनाडु  तथा  हरियाणा  प्रदेशों

 में  कृषि  ऋण  परियोजनाओं  के  लिए  वित्तीय

 सहायता  उपलब्ध  कराने  को  सहमत  है।  विश्व

 बैंक  हारा  मैसूर  राज्य  की  परियोजना  का

 मूल्यांकन  कर  लिया  गया  है  तथा  उत्तर  प्रदेश,
 मध्य  प्रदेश  और  बिहार  राज्यों  की  परियोजनाओं

 का  मूल्यांकन  तैयार  किया  जा  रहा  है।
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 कपड़ा  उद्योग  के  कर्मचारियों  को  सारी
 में  विधि

 #418,  श्री  फूलचंद  डाग।  :  क्या  शम  और

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  सरकारी  क्षेत्र  के  “कपड़ा
 उघोगों'  के  कर्मचारियों  की  मजूरी  में  गत  दो

 वर्षों  में  कितनी  वृद्धि  की  गई  है  ;

 पख)  उस  वृद्धि  का  आधार  क्या  है  ;

 और

 (ग)  क्‍या  इन  कर्मचारियों  की  मजूरी  में

 की  गई  वृद्धि  अन्य  सरकारी  कर्मचारियों  के

 वेतन  में  बढ़ते  हुए  मूल्यों  के कारण  की  गई

 बुद्धि  के  अनुपात  में  नही  की  गई  है  ?

 असम  और  पुनर्वास  मंत्रालय  सें  उप-मंत्री

 (1.  बालगोविंद  वर्मा)  :  (क)  से  (ग)  सूती

 कपड़ा  उद्योग  के  लिए  दूसरा  केन्द्रीय  मजदूरी
 बोर्ड  964  में  स्थापित  हुआ  और  इसकी

 सिफारिशों  सरकार  ने  अपने  संकल्प  डब्ल्यू०  बी  o-

 8(15)/68,  तारीख  ॥।7  मई,  969  द्वारा

 स्वीकार  कर  ली  ।  सरकारी  क्षेत्र  की  मिलों  में

 और  उन  मिलों  में  जिनकी  व्यवस्था  प्राधिकृत

 नियंत्रकों  द्वारा  की  जाती  है,  मजदूरी  बोर्ड  की

 सिफारिशों  की  क्रियान्विति  की  स्थिति  मालूम
 की  जा  रही  है  1

 Negligence  of  Foo!  Corporation  of  India  in
 Procurement  of  Foodgrains

 *4\9,  SHRI  PILOO  MODY  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  invited  toa  report  in  the
 Statesman  of  the  24th  May,  497!  saying  that
 because  of  slow  procurement  of  foodgrains
 by  the  Food  Corporation  of  India,  farmers
 have  incurred  colossal  losses  ;

 (b)  if  so,  the  reaction  of  Government
 in  this  regard  ;  and
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 (c)  whether  Government  have  made
 any  estimate  of  the  total  loss  suffered  by
 farmers  due  to  the  negligence  of  the  Corpo-
 ration  and  also  due  to  unseasonal  heavy
 rains  and  hailstorms  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (c).
 Governnient’s  attention  has  been  drawn  to
 the  report  in  the  ‘Statesman’  of  the  24th  May
 1971,  which  apprears  to  be  based  on  a
 misapprehension.  The  rate  of  procurement  of
 wheat  during  the  current  season  is  very  much
 higher  than  during  the  corresponding  periods
 of  the  preceding  two  years.  Up  to  4th  June,
 1971  the  procurement  of  wheat  in  the  current
 season  was  28°81  lakh  tonnes,  as  against
 46°28  lakh  tonnes  and  45°]2  lakh  tonnes
 during  the  corresponding  periods  ot  the
 years  1970-71  and  1969-70  respectively.  In
 procurement  operations  on  such  ४  colossal
 scale,  in  short  period,  certain  difficulties  and
 complaints  arc  bound  to  arise  and_  these
 have  been  sorted  out  by  timely  action.

 2,  There  were  unfortunately  untimely
 rains  in  certain  parts  of  Noithern  India,
 particularly  in  UP,  which  caused  damage
 to  the  crops  and  to  the  wheat  crop.  The
 extent  of  the  loss  suffered  on  this  account  is
 being  assessed.  Most  of  the  losses  have
 occured  in  respect  of  grain  cither  awaiting
 threshing  or  on  the  threshing  floor  with  the
 farmers.  It  was  an  unexpected  natural
 calamity  for  which  no  organisation  can  be
 held  responsible.  The  Government  of  India
 and  the  Food  Corporation  of  India  however
 took  prompt  steps  to  meet  the  situation  by
 lowering  the  specifications  for  purchase  of
 wheat,  so  that  as  large  quantities  of  rain-
 affected  wheat  as  possible  can  be  procured
 by  the  Food  Corporation  of  India  and  other
 agencics  which  are  procuring  wheat.

 Request  to  Pakistan  for  Financial  Help  for
 Refugees

 *420  SHRIMATI  BHARGAVI
 THANKAPPAN  :  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state  :

 (b)  whether  India  has  requested  the
 Pakistan  Government  to  bear  the  additional
 financial  and  other  burdens  of  the  refugees
 who  have  taken  shelter  in  India  ;  and
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 {b)  if  so,  the  reaction  of  Pakistan
 Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  The  Pakistan  High
 Commissioner  in  New  Delhi  was  given  a
 note  which  inter-alia  stated  that  the  Govern-
 ment  of  India  reserve  the  right  to  claim  from
 the  Government  of  Pakistan  full  satisfaction
 in  respect  of  additional  financial  and  other
 burdens  that  the  Government  of  India  have
 had  to  shoulder  for  affording  relicf  to  these
 Pakistani  nationals.

 (b)  The  Government  of  Pakistan  have
 rejected  the  demand  as  being  totally
 unacceptable.

 Mortyaging  of  Asacts  to  Financial  Institutions
 under  the  Mineral  Concessions  Rules,  1960

 1763,  SHRI  INDER  J,  MALHOTRA  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  ;

 (a)  the  time  taken  for  granting  the
 permission  under  the  Mineral  Concessions
 Rules  4960  for  mortgaging  assets  to  Financial
 Institutions  ;

 (b)  the  number  of  cases  which  have
 come  for  intervention  of  Central  Government
 and  the  time  taken  to  dispose  of  such
 cases  ;

 (c)  whether  the  statutory  period  of  one
 year  for  disposal  of  the  applications  is
 sufficient  for  State  Governments  to  dispose
 of  the  applications  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  This
 is  not  known,  since  it  is  the  State  Govern-
 ments  who  are  to  grant  the  permission.  If  it
 isnot  disposed  of  wihin  12  months,  the
 applicant  is  at  liberty  to  file  a  revision
 petition  to  the  Government  of  India  under
 rule  54  of  the  Mineral  Concession  Rules,
 1960.

 (b)  During  the  last  three  years  nine
 cases  were  received  by  the  Central  Govern-
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 ment,  of  which  four  cases  were  disposed  of
 within  a  period  of  one  month,  two  cases
 within  two  months  and  the  remaining  three
 cases  were  disposed  of  within  a  period  of
 about  five  to  seven  months.

 (c)  Yes,  Sir.

 (d)  Does  not
 above.

 arise,  in  view  of  (c)

 आर  एस-09  खराब  ट्रैक्टरों  के  प्रयोग  से  मध्य
 प्रदेश  के  किसानों  को  हुई  हानि

 I764,  श्री  गंगा  चरण  दीक्षित  :  क्‍या

 कि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  आर  एस-09  ट्रैक्टर,  जो  जन

 लोकतन्त्रात्मक  गणराज्य  द्वारा  सप्लाई  किये
 गये  थे,  मध्य  प्रदेश  में  भी  कृषि  कार्यों  के  लिए
 उपयोग  में  लाये  गये  हैं  और  क्या  इसके  परिणाम
 स्वरूप  किसानों  को  हानि  हुई  है  ;  और

 (ख)  यदि  हां,  तो  कया  सरकार  का  इन
 किसानों  को  मुआवजा  देने  का  बिचार  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  भी  अण्णा

 साहिब  पी०  शिन्दे)  :  (क)  आर०  एस०-09
 ट्रैक्टर  मध्य  प्रदेश  कृषि  उद्योग  निगम  कौ
 नियमित  नहीं  किये  गये  थे  और  न  ही  राज्य  में

 कृषकों  को  बांटे  गये  थे  ।

 (ख)  प्रश्न  नहीं  होता।

 Problems  Facing  Cane  Growers  and  Workers
 of  Sugar  Industry  in  South  India

 ‘1765,  SHRI  CHANDRA  SHEKHAR
 SINGH  :

 SHRI  T.  S.  LAKSHMANAN  :

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  the  steps  being  tak.n  by
 Government  to  mitigate  the  hardships  of  the
 cane-growers  and  the  workers  of  South
 India  Sugar  Mills  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  GuRI
 SHER  SINGH)  :  As  far  as  sugarcane
 growers  are  concerned,  Government  is  fixing
 minimum  price  of  sugarcane  payable  by  sugar
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 factories,  As  regards  payment  of  sugarcane
 price,  large  arrears  of  payment  have  been
 reported  by  the  factories.  The  State  Govern-
 ments  concerned  have  been  asked  to  take
 stringent  measures  including  coercive  steps  to
 ensure  early  payment  of  arrears  of  sugarcane
 price  by  the  factorics.  In  addition,  the
 following  further  steps  have  been  taken  ;

 qd)  Authorities  concerned  have  been
 requested  to  arrange  increased  bank
 advances  to  sugar  factories  to
 enable  them  to  pay  arrears  of  cane
 price.

 (2)  Releases  of  sugar  for  sale  are  now
 being  made  in  proportion  to  stocks
 instead  of  in  proportion  to  produc-
 tion  in  order  to  reduce  the  disparity
 in  stocks  of  sugar  with  factories.

 (3)  Restrictions  or  price.  distribution
 and  movement  of  sugar  have  been
 removed  with  effect  from  the  25th
 May  1971.

 As  far  as  the  sugar  factory  workers  are
 concerned,  the  main  hardship  relates  to  the
 implementation  of  the  recommendations  of
 the  Second  Central  Wage  Board.  The  recom-
 mendations  of  this  Board  have  been  accepted
 by  the  Central  Government  and  the  State
 Governments  are  looking  after  their
 implementation.

 Procurement  Target  In  Foodgrains  by  Food
 Corporation  of  India

 1766,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state  :
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 (a)  whether  the  Food  Corporation  of
 India  has  set  up  any  target  for  food  procure-
 ment  in  the  current  rabi  season  ;

 (b)  if  so,  the  statistics  thereof,  State-
 wise  ;  and

 (c)  the  prices  at  which  each  of  the  food
 items  ace  being  procured,  and  how  these
 prices  differ  from  those  of  the  past  three
 years,  separately  for  each  food  item  year-
 wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  ्,  SHINDE)  :  (a)  and  (0).
 The  Food  Corporation  of  India  is  purchasing
 wheat  as  a  price  support  measure  in  the
 States.  There  is  no  target  of  procurement  as
 such  as  the  Government  ts  committed  to
 purchase  all  quantities  of  wheat  falling
 within  the  prescribed  specification,  The
 Corporation  have,  howeve  estimated  that
 they  will  purchase  4025  lakh  tonnes  of
 wheat  during  1971-72  marketing  season  in
 the  country.  No  specific  targets  are  fixed  for
 the  purchase  of  other  rabi  grainy  which  are
 purchased  against  demand.

 (c)  The  Food  Corporation  is  purchasing
 wheat  (except  indigenous  red)  of  fair  average
 quality  at  Rs  76/-  कुटा  quintal  during  the
 current  season.  Other  Rabi  grains  are
 purchased  by  the  Corporation  at  prevailing
 market  prices,  as  part  of  their  commercial
 purchases.  The  statement  showing  the  prices,
 for  the  last  three  years  is  attached,

 Statement

 Prices  at  which  the  Food  Corporation  of  India  procured  wheat  etc.  during  the  last  three  year  s

 Item  1968-69  969-7o0  1970-71

 |  2  3  4

 Wheat*  Rs.  76/-  Rs.  76/-  Rs.  76/-
 (Superior  Rs.  Bi/-)

 Barley  Rs,  48°60  to  Rs.  ‘5S [-  Rs.  S78  fo  Rs.  Rs.  60  to  Rs.  63°94
 5983

 Arhar  Whole  Rs.  78°64  to  Rs.  No  purchase  was  No  _  purchase  was
 89°34  made  made

 *Except  red  indigenous  variety.
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 Arhar  Dal  No  purchase  was  Rs.  118/-  Rs.  63°40
 made.

 Masoor  Whole  No  purchase  was  Rs,  16/-  Rs,  101/-
 made.

 Masoor  Dal  Rs.  32°50  Rs.  137/-  No  purchase  was

 मध्य  प्रदेश  में  एल्यूमिनियम  कारखाने

 को  स्थापना

 767,  Sto  लक्ष्मी  नारायण  पांडे  :  क्‍या

 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  के  रीवा  और

 सतना  जिलों  में  कच्चे  एल्युमिनियम  के  निक्षेप

 पाये  गये  है  ;  और

 (ख)  यदि  हां,  तो  क्‍या  वहाँ  कोई

 एल्यूमिनियम  कारखाना  स्थापित  करने  का

 प्रस्ताव  है  ?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री

 (श्री  शाहनवाज  खाँ:  (क)  और  (ख)  मध्य

 प्रदेश  के  रेवा  और  सतना  जिलों  में  अभी  तक

 बाक्साइट  के  कोई  भी  आर्थिक  महत्व  के  निक्षेप

 नहीं  पाए  गए  है  सतना  जिले  में  जारा  पहाड़,
 राजा  बाबा  पहाड़,  महाराजपुर  पहाड़,  सरदार

 पहाड़,  नारों  पठार,  अमला  सिलगो  पहाड़ी,

 झालावार  पहाड़ी  और  अंधी  पहाड़ी  से  एसयू-
 मिलियन  लेटराइट  और  बाक्साइट  के  धरातलीय

 गोलाशभीय  निक्षेपों  के  कुछ  प्राप्ति स्थल

 बताए  गए  हैं।  इन  जिलों  में  से  किसी  भी  जिले

 में  एल्यूमिनियम  संयंत्र  को  स्थापित  करने  का

 कोई  प्रस्ताव  नहीं  हैं।  तथापि,  अमरकंटक  और

 फुटकी  पहाड़  क्षेत्रों  के  निक्षेपों  पर  आधारित

 मध्य  प्रदेश  में  विलासपुर  जिले  के  कोरवा  में

 made,

 पब्लिक  सेक्टर  एल्यूमिनियम  संयंत्र  की  स्थापना

 की  जा  रही  है।

 Upward  Trend  in
 sa

 of  Necessities  of
 ife

 1768.  SHRI  SOMCHAND  SOLANKI  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  fact  that  the  prices  are  increasing  day
 by  day  due  to  cornering  and  Zonal  restric-
 tions  of  certain  items  such  as  oil,  sugat,
 rice,  kerosene  oil  etc.  ;

 (b)  whether  Government  have  found
 out  any  ways  to  check  upward  trend  of
 prices  of  necessities  of  life  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHES  P.  SHINDE):  (a)  Price
 position  of  rice  (as  also  of  other  foodgrains),
 edible  oils  and  sugar  has  generally  shown  a
 steady  to  easy  undertone  during  the  1970-71
 marketing  season.  In  the  case  of  kerosene
 oil,  prices  are  fixed  under  the  Kerosene
 (Fixation  of  Ceiling  Prices)  Order,  4970
 issued  under  the  Essential  Commodities  Act,
 1955,  and  the  Government  have  not  received
 any  complaints  regarding  increase  in  prices
 due  to  cornering,  etc.  There  are  no  zonal
 restrictions  in  respect  of  edible  oils,  sugar
 and  kerosene  oil.  Restrictions  on  price,
 distribution  and  movement  of  sugar  were
 removed  from  the  25th  May,  97l  but
 regulation  of  releases  of  sugar  for  sale  will
 continue  in  order  to  maintain  adequate



 जे  Written  Answers

 supplies  of  the  commodity  at  reasonable
 rates.  Zonal  restrictions  imposed  in  the
 case  of  rice  are  intended  to  sub-serve  the
 objectives  of  food  policy,  particularly  the
 attainment  of  procurement  targets  and
 prevention  of  excessive  rise  in  prices,  and
 there  have  been  no  reports  of  corncring.

 (a)  and  (c).  Besides  undertaking  prog-
 rammes  for  increasing  domestic  production,
 Government  have  been  taking  all  possible
 measures,  such  as,  public  distribution  of
 foodgrains  and  restrictions  on  _  their
 movement,  regulation  of  imports/exports,
 tightening  of  bank  credit,  etc.  to  check  the
 rise  in  prices  of  necessities.

 Labour-Management  Disputes  in
 Public  Undertakings

 1769,  SHRI  CHANDRA  SITEKHAR
 SINGH  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  the  Prime  Minister  had
 recently  addressed  any  circular  letters  to

 all  the  Central  Ministries  advising  them
 to  consult  the  Union  Labour  Ministry  on
 all  issues  relating  to  labour-management
 disputes  in  the  public  undertakings  in  their
 respective  spheres  ;  and

 (b)  The  number  of  cases  of  such
 disputes  in  which  the  Central  Ministries
 consulted  and  did  not  consult  the  Labour
 Ministry,  separately  during  the  last  two
 years,  year-wise  ;  and

 (c)  the  steps  contempated  to  streamline
 the  procedure  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  No  Sir.

 (b)  and  (c).  The  procedure  for  Inter-
 Ministerial  consuitations  in  such  matters
 is  generally  adequate.  Such  consultations,
 which  can  be  formal  and  recorded  or  other-
 wise,  taking  place  whenever  there  is  occasion
 and  are  a  continuing  process.
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 Import  of  Tractors  during  1971-72,

 1770.  SHRI  JADEJA:
 DR.  LAXMINARAIN  PAN-

 DEY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  the  total  number  of  tractors  impor-
 ted  during  the  year  1969-70  and  1970-71
 and  the  countries  of  their  origin  ;

 (b)  whether  actual  imports  were  short
 of  the  sanctioned  imports  ;

 (c)  if  so,  reasons  therefor  ;  and

 (d)  the  number  of  tractors  proposed
 to  be  imported  during  the  current  year  ?

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  During
 4969-70  and  1970-71,  the  following  tractors
 were  shipped  :—

 Year  Name  of  No.  of  tractors
 country  shipped.

 1969-70  U.S.S.R.  4,224

 Czechoslovakia  3,050

 Rumania  1,204

 G.D.R.  1,998

 10,476

 1970-71  U.S.S.R.  00

 Czechoslovakia  5,402

 Poland  3,200

 Yugoslavia  650

 Rumania  1,586,

 UK.  i,050

 14,888
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 (b)  and  (c).  The  actual  imports  were
 short  of  sanctioned  imports  for  many
 reasons.  Important  of  these  are  :—-

 1  Inability  of  foreign  suppliers  to
 offer  the  required  quantity  of
 tractors.

 2.  Time  taken  in  price  negotiations
 with  foreign  suppliers,

 3.  Tests  of  tractors  were  going  on
 at  the  Budni  Station  and  imports
 could  not  be  cleared  pending  release
 of  test  reports.

 4.  Suspension  of  imports  of  remaining
 quantity  of  RS—09  tractors.

 (d)  The  programme  for  the  import  of
 tractors  against  the  requirement  of  1970-71
 is  under  consideration  of  Government,
 Actual  import  of  tractors  during  the  financial
 year  1971-72  will  depend  on  the  programme
 to  be  approved  and  the  number  of  tractors
 received  against  orders  placed  during  the
 previous  years.

 Setting  ap  of  Tobacco  Devclopment  Board
 for  clearing  Stocks  of  Tobacco  in

 Andhra  Pradesh

 TTL  SHRI  M.  RAM  GOPAL  REDDY  :
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :—

 (a)  whether  stocks  of  tobacco  have
 accummulatcd  in  Andhra  Pradesh  ;

 (b)  whether  there  has  becn  a  demand
 by  the  tobacco  growers  that  there  should
 be  a  Tobacco  Development  Board  to  help
 in  clearing  the  unsold  buffer  stocks  of
 tobacco  ;  and

 {c)  if  so,»  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SINDE)  :  (a)  The  present
 unsold  stock  of  tobacco  in  Andhra  Pradesh
 is  reported  to  be  negligible.
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 (b)  and  (c).  The  Government  of  India
 have  examined  a  proposal  for  setting  up
 a  Tobacco  Board  and  have  decided  that
 the  constitution  of  a  Board  is  not  necessary.

 ग्रामीण  क्षेत्रों  कहा  आर्थिक  विकास

 \772.  at  जगन्नांथराव  जोशी  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  प्रयुक्त  आर्थिक  अनुसन्धान  की

 राष्ट्रीय  परिषद  द्वारा  आयोजित  गोष्ठी  में  यह

 अनुभव  किया  गया  था  कि  ग्रामीण  क्षेत्नों  में

 आधिक  विकास  की  गति  में  तेजी  लाने  के  लिए
 बाजारों  की  वर्तमान  दो  हजार  की  संख्या  को

 बढ़ा  कर  चौदह  हजार  करने  की  अत्यन्त

 आवश्यकता  है  ;  और

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  कया  प्रतिक्रिया  है  ?

 कृषि  महालय  में  राज्य  मंत्री  (श्री  अध्यक्ष-

 साहिब  पी०  शिन्दे)  :  (क)  राष्ट्रीय  व्यावहारिक
 आधिक  अनुसन्धान  परिषद  द्वारा  अप्रैल,  97]
 में  बाजार  नगरों  तथा  क्षत्र  विकास  (मार्किट
 बाउन्स  एण्ड  कौसल  डिवलेपमैंट)  के  सम्बन्ध  में

 आयोजित  विचार  गोष्ठी  के  सन्दर्भ  में  तैयार

 किये  गये  एक  पृष्ठभूमि  कागजात  में  बताया  गया

 था  कि  एक  विपणन  केन्द्र  द्वारा  2  मील  व्यास

 के  क्षेत्र  में  समुचित  रूप  से  सेवा  की  जा  सकती

 है।  12500  से  4000  बाजार  नगरों  की

 आवश्यकता  होगी,  परन्तु  इस  कागजात  में  ही
 इन  आंकड़ों  को  कोई  विशेष  महत्व  नहीं  दिया

 गया  था  1

 पर्याप्त  विचार  विमर्श  के  उपरान्त,  विचार

 गोष्ठी  अपनी  अन्तिम  चर्चाओं  में  इस  निर्णय  पर

 पहुंची  कि  अन्त संबंधित  बाजारों  की  सुव्यवस्थित

 श्रंखला  पहले  से  ही  विद्यमान  है।  अतः  नये

 बाजारों  नगरों  की  स्थापना  की  अपेक्षा  इन

 बाजारों  को  सशक्त  बनाने  पर  अधिक  बल  दिया

 जाना  चाहिए  |



 55  Written  Answers

 (@)  विचार  गोष्ठी  द्वारा  नये  बाजार

 नगरों  की  स्थापना  का  कोई  सुझाव  नहीं  दिया

 गया  है,  अतः  प्रश्न  ही  नहीं  होता  ।

 Setting  up  of  an  Agency  for  Exploration  of
 Export  Potential  of  Indian  Fruits

 1773,  SHRI  BALATHANDAYUTHAM  :
 SHRI  P.  GANGADEB  :
 SHRI  S.  A. MURUGANANTHAM:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  Government  are  going  to
 set  up  a  co-ordinated  agency  for  carrying  out
 research,  development  and  to  explore  the
 export  potential  of  Indian  fruits  ;  and

 (b)
 scheme  ?

 ifso,  the  main  features  of  the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Govern-
 ment  have  no  such  proposal  under  considera-
 tion.

 (b)  Does  not  arise.

 ऋण  का  शीघ्र  भुगतान  करने  हेतु  सरकारी

 समितियों  के  लिए  आदर्श  कानून

 1774,  श्री  रामावतार  शास्त्री  :  क्या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विभिन्न  राज्यों  में  सहकारी

 समितियों  के  सदस्यों  को  समय  पर  शीघ्र  ऋण

 प्राप्त  करने  में  कठिनाइयों  का  सामना  करना

 पड़ता  है  ;  और

 (ख)  यदि  हा,  तो  क्या  सरकार  का  विचार

 समस्त  राज्यों  के लिए  कोई  आदर्श  कानून  बनाने

 का  है?

 कृषि  मंत्रालय  में  उसकी  (श्री  जगन्नाथ

 पहाड़िया)  :  (क)  और  (ख).  भारत  सरकार

 ने  956  में  एक  समिति  नियुक्त  की,  जिसने

 समग्र  देश  के  लिए  सामान्यतः  उपयुक्त  एक
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 सरल  वैधानिक  उपाय  की  सिफारिश  करनी  थीं,
 जिससे  कि  इस  आंदोलन  की  समन्वित  प्रगति

 को  सुकर  बनाया  जा  सके  ।  इस  समिति  ने  एक
 आदर्श  सहकारी  समिति  विधेयक,  आदर्श  सहकारी
 समिति  नियमों  और  कुछ  महत्वपूर्ण  किस्मों  की

 सहकारी  समितियों  के  लिए  आदर्श  उप-विधियों

 के  एक  रोट  के  प्रारूप  तैयार  किए  ॥  इस  समिति

 की  रिपोर्ट  राज्य  सरकारों/केन््र  शासित  क्षेत्रों

 को  आवश्यक  कार्यवाही  के  लिए  भेजी  गई

 थी।

 राष्ट्रीय  विकास  परिषद  ने  भी  958  में

 हुई  अपनी  बैठक  में  सहकारी  कानून  तथा  प्रक्रिया

 को  सरल  बनाने  के  प्रश्न  पर  विचार  किया,
 ताकि  सहकारी  आदोलन  के  ठोस  तथा  द्रुत
 विकास  को  सुकर  बताया  जा  सके  |  ये  सुझाव
 राज्य  सरकारों  को  वर्ष  950  में  आवश्यक

 कार्यवाही  के  लिए  सूचित  किए  गए  थे।  भारत

 सरकार  भी  सहकारी  विधान  को  आशिक  बिकास

 के  लिए  आमतौर  पर  और  ग्रामीण  विकास  के

 लिए  विशेष  तौर  पर  कारगर  माध्यम  बनाने  के

 प्रश्न  पर  बारंबार  विचार  करती  रही  है  और

 राज्य  सरकारों  को  अपने  कानूनों  में  उपयुक्त
 संशोधन  करने  की  सिफारिश  करती  रही  है।
 भारत  सरकार  की  कुछ  सिफारिशों  से  ग्रामीण

 समाज  के  आधिक  दृष्टि  से  पिछड़े  बगो  को

 सहकारी  ऋण  सुविधापूर्वक  सुलभ  करने  की

 दिशा  में  स्पष्ट  रूप  से  प्रभाव  पड़ा  है।

 तथापि  सहकारी  विधान  के  एक  आदर्श  ढाचे

 के  रूप  में  सहकारी  विधि  समिति  की  सिफारिशें

 और  आदर्श  विधि  आज  भी  लागू  है।

 Crash  Employment  Programme  in  Orissa

 1775.  SHRIP.  K,  DEO  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :  .

 (a)  the  District-wise  break  up  of  the
 crash  piogramme  for  removal  of  rural  unem-
 ployment  in  the  State  of  Orissa  ;  and

 (b)  the  number  of  persons  who  have
 been  provided  with  employment  by  _  this
 programme  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  and  (b).  The  Crash
 Scheme  for  Rural  Employment  provides  for
 an  allocation  of  Rs.  2.50  Jakhs  per  district
 per  annum  during  the  remaining  three  years
 of  the  Fourth  Plan  (1971-72,  to  1973-74),  The
 Scheme  envisages  employment  in  every  district
 to  at  least  1,000  persons  fora  period  of
 about  10  months  ina  year  at  a  wage  not
 exceeding  Rs.  !00/—-per  month  per  head.
 The  Orissa  Government  has  recently  sub-
 mitted  proposals  for  two  districts  under  the
 scheme  and  these  are  being  examined  by  the
 Central  Government.

 राजस्थान  के  ग्रामीण  क्षेत्रों  में  बेरोजगारी

 की  समस्या  को  हल  करने  के  लिए

 व्रत  कार्यक्रम

 1776.  श्री  शिवनाथ  सिंह  :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कंपा  करेंगे  कि  :

 ~
 (क)  राजस्थान  में 15  मई,  I97)  तक

 कितने  बेरोजगार  व्यक्तियों  को,  |  अप्रैल,  97]

 से  चालू  किये  जाने  वाले  ग्रामीण  क्षेत्रों  में

 बेरोजगारी  की  समस्या  को  हल  करने  सम्बन्धी

 द्रुतगामी  कार्यक्रम  के  अन्तर्गत,  रोजगार  पर

 लगाया  गया  ;

 (ख)  उन  जिले/उलाकों  के  नाम  क्‍या

 है  जहां  इस  कार्यक्रम  को  मई,  O71  तक  आरम्भ

 नहीं  किया  ;  और

 (ग)  इसके  कारण  क्‍या  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री  शेर

 सिंह:  (क)  से  (ग)  राजस्थान  राज्य  के

 2  जिलों  में  ग्राम  रोजगार  की  त्वरित  योजना

 के  अंतर्गत  विभिन्‍न  परियों  बनायें  शीघ्र  ही

 कार्यान्वित  की  जाएँगी  ।  राज्य  सरकार  से  पहले

 कुछ  प्रस्ताव  प्राप्त  हुए  थे,  परन्तु  वे  केन्द्रीय

 सरकार  द्वारा  जारी  किए  गए  मार्गदर्शक  सिद्धांतों

 के  अनुसार  नहीं  थे।  4  जून  को  निम्नांकित

 l2  fast  के  बारे  में  पुनरीक्षित  प्रस्ताव  प्राप्त
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 हुए  थे  और  5  जून,  OTL  को  केन्द्रीय  सरकार

 द्वारा  उनके  लिए  मंजूरी  दे  दी  गई  थी  :

 l,  अजमेर

 2  अलवर

 3,  भरतपुर

 4,  बुदी

 5.  चित्तौड़गढ़

 6.  जालौर

 7.  जयपुर

 8,  कोटा

 9.  पाली

 l0.  सीकर

 Wh.  टोंक

 12.  सिरोही

 शेष  जिलों  के  बारे  में  प्रस्ताव  अभी  प्राप्त

 होने  रहते  है  ।

 2.  प्रत्येक  जिले  में  लगभग

 व्यक्तियों  को  रोजगार  दिया  जाना  है।

 1,000

 Employees  Provident  Fund  Claims  in  Tripura

 1777,  SHRI  DASARATHA  DEB  :  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  the  total  number  of  Employees
 Provident  Fund  claims  remaining  to  be  settled
 upto  1970-71,  in  Tripura  ;

 (b)  whether  due  to  absence  of  a
 Regional  Office  at  Agartala,  it  has  become
 difficult  for  the  workers  and  employees  to
 take  its  help  in  getting  their  claims  settled  ;

 (c)  whether  the  Tripura  Government
 has  requested  the  Central  Government  to
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 start  a  separate  Regiqnal  Office  at  Agartala  ;
 and

 (d)  if  so,  the  reaction  of  the  Govern-
 ment  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  The  administration  of  the  Em-
 ployees  Provident  Fund  is  the  concern  of
 the  Central  Board  of  Trustees  set  up  under
 the  Employees’  Provident  Funds  and  Family
 Pension  Fund  Act,  4952  and  is  not  the
 direct  concern  of  the  Central  Government.
 The  Provident  Fund  authorities  have  reported
 as  under  :-—

 {a)  Ason  3!-3-7l,  the  total  No.  of
 claims  which  remained  unsettled  in  respect
 of  Tripura  stood  at  152.

 (b)  For  settlement  of  claims,  it  is  not
 necessary  for  any  member  to  visit  the  Regi-
 onal  Office.

 (c)  Yes.

 (d)  The  work  load  in  respect  of  the
 accounts  pertaining  to  Tripura  does  not
 justify  opening  of  a  separate  office  for
 Tripura.

 Assistance  for  Bangla  Desh  Refugees

 1778.  SHRIS.  ८.  SAMANTA  :
 SHRI  TRIDIB  CHIAUDHURI  :
 SHRI  C.  K.  CHANDRAPPAN  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  assistance  and  the  form  in  which
 it  has  been  made  available  by  foreign  coun-
 tries  for  Refugees  from  Bangla  Desh,  coun-
 try-wise  ;  and

 (b)  the  assistance  received  from  internal
 resources  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  A  statement  showing  the
 details  of  assistance  offered  by  various  coun-
 tries  and  International  Oaganisations  as
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 refief  for  refugees  from  Bast  Bengal  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—370/73}.

 (b)  Must  of  the  assistance  from  internal
 resources  has  ‘been  received  by  the  State
 Governments  directly.  Details  are  being
 collected  and  will  be  placed  on  the  Table  of
 the  Sabha  in  due  course.

 Assistance  from  World  Bank  for  Development
 of  Ground  Water  Resources  and  Land

 Farm  Mechanisation

 1779,  SHRI  SUBODH  HANSDA  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  some  of  the  States  have
 submitted  projects  to  the  World  Bank  for
 development  of  ground  water  resources  and
 Jand  farm  mechanisation  ;

 (b)  if  so,  the  names  of  these  States  ;
 and

 (c)  whether  any  amount  has  been  sanc-
 tioned  for  some  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHES  ?,  SHINDE)  3  (a)  Yes.  Sir.

 (b)  Gujarat,  Punjab,  Andhra  Pradesh,
 Tamil  Nadu,  Haryana,  Mysore  and  Maha-
 rashtra.

 (c)  00  of  the  seven  States  indicated
 above,  the  following  five  States  have  so  far
 been  sanctioned  credit  by  the  World  Bank
 ay  indicating  against  them  :—

 States  Amount  in  dollars

 I.  Gujarat  35.00  million,
 2.  Punjab  27.50  million.
 3.  Andhra  Pradesh  24.40  million,
 4.  Tamil  Nadu  35.00"  million.
 5.  Haryana  25.00  million,

 In  the  remaining  two  States  i.e.  Mysore
 and  Maharashtra,  projects  have  been  apprai-
 sed  by  the  World  Bank  and  their  reports  are
 awaited.
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 Crop  Security  Loan  System

 1780,  SHRI  DINESH  JOARDER:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  propose
 introducing  crop  security  loan  system
 throughout  India,  instead  of  property  security
 loan  system,  to  help  the  sharecroppers  and
 poor  peasants  ;  and

 (b)  if  so,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 The  cooperative  Credit  Societies  in  the
 country,  have,  by  and  large,  adopted  the
 Crop  Loan  System,  according  to  which  Short
 Term  loans  arc  being  advanced  to  cultivators
 based  on  production  programmes  and  _  re-
 paying  capacity.  The  guidelines  issued  by
 the  Reserve  Bank  of  India  for  financing
 agriculture  by  commercial  banks  emphasise
 that  Crop  Loan  System  should  be  adopted
 instead  of  making  these  loans  against
 mortgage  security.  Thus  the  policy  is  to
 provide  Short  Term  agricultural  credit  on
 the  basis  of  the  Crop  Loan  System.  The
 tenants  and  share  croppers  may,  therefore,
 obtain  short-term  loans  for  ptoduction
 purposes  on  the  basis  of  their  production
 programme  and  repaying  capacity.

 Mobile  Hospitals  for  Bangla  Desh  People

 1781.  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  LABOUR  AND  REIIA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  any  mobile  hospitals  were
 sent  to  border  areas  for  helping  the  Bangla
 Desh  people  ;  and

 (b)  what  other  assistance  was  provided
 to  the  people  of  Bangla  Desh  from  the
 Indian  side  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  No  mobile  hospitals
 were  sent  for  helping  the  ‘Bangla  Desh
 2eople’  in  East  Bengal.  Mobile  hospital
 facilities  exist  for  only  refugees  from  East
 Benga!  in  India.
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 (b)  None.  Relief  facilities  and  medical
 care  are  extended  by  Government  to  refugees
 from  East  Bengal  who  have  crossed  over  to
 the  border  States  in  India.

 Shelter  in  Schools  and  Colleges  Buildings
 to  Evacuecs  from  East  Bengal

 1782.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  war  evacuces  from  East
 Bengal  have  been  housed  in  school  and
 college  buildings  in  the  border  areas  of
 West  Bengal,  Assam  and  Tripura  ;

 (b)  ifso,  the  number  of  such  educa-
 tional  institutions  affected  ;

 (c)  whether  these  educational  institu-
 tions  remained  closed  for  giving  shelters  to
 war-evacuecs  ;  and

 (d)  the  steps  taken  by  Government  to
 reopen  these  educational  institutions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  to  (d).  Information  —  is
 being  collected  from  the  border  States  and
 will  be  laid  on  the  Table  of  the  Sabha  as
 soon  as  it  is  available.

 Report  of  Protein  Advisory  Committee
 of  Food  und  Agriculture  Organisation

 +1784,  SHRI  P.  GANGADEB  :
 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  Government  have  seen  the
 Report  of  the  Protein  Advisory  Group  of  the
 Food  and  Agricultural  Organisation  in
 which  it  has  been  stated  that  more  than
 9  million  children  under  the  age  of  five  in
 developing  countries  are  in  danger  of
 death  ;

 (b)  if  so,  the  names  of  the  affected
 countries  ;

 (c)  whether  it  has  also  been  stated  in
 the  Report  that  Algae  could  be  successfully
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 substituted  for  milk  in  children’s  diet  in
 India  where  large  numbers  of  them  received
 less  than  the  necessary  daily  ration  of  milk  ;

 (d)  if  so,  the  other  points  suggested  in
 regard  to  India  ;  and

 (e)  the  steps  being  taken  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (e).
 A  copy  of  the  report  of  the  Protein  Advisory
 Group,  referred  to  in  the  question,  has  been
 called  for  and  on  receipt  of  the  report,  the
 information  asked  for  will  be  laid  on  the
 Table  of  the  Sabha.

 Recommendations  of  Mission  sent  by
 United  Nations’?  High  Commission  for

 Refugees  about  Refugees  from
 East  Bengal

 1785,  SHRI  TRIDIB  CHAUDHURI  :
 SHRI  INDRAJIT  GUPTA  :
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  the  3-man  Mission  under
 the  leadership  of  Mr.  Charles  Mace,  Deputy
 High  Commissioner  of  the  United  Nations’
 High  Commission  for  Refugees  that  came  to
 India  to  assess  the  problem  of  refugees  from
 East  Bengal  has  submitted  any  report  to  the
 Secretary-General  of  the  United  Nations  on
 its  return  ;

 (b)  the  recommendations  of  the  Charles
 Mace  Mission  in  regard  to  relief  to  be
 provided  to  these  refugees  on  short  term  as
 well  as  on  long  term  basis  ;  and

 (c)  the  action  taken  by  India’s
 Ambassador  to  the  United  Nations  to  ensure
 that  the  U.N.O.  discusses  and  takes  appro-
 priate  decisions  on  this  Report  so  that  the
 financial  liability  for  providing  relief  and
 long  term  maintenance  of  these  refugees  are
 shared  by  the  international  community  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Yes,  Sir.
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 (b)  The  report  is  in  the  nature  of
 providing  a  background  to  the  situation
 regarding  the  East  Bengal  Refugees.  It
 portrays  the  pathetic  state  of  terror-stricken,
 miserably-clad  and  underfed  refugees  arriving
 from  East  Bengal,  describes  the  arrangements
 made  by  the  Government  of  India  to  provide
 relief  to  them  and  gives  details  of  require-
 ments  given  to  the  team  by  the  Government
 of  India  for  food-grains,  shelter,  medicines,
 transport  etc.  which  were  needed  tor  a
 refugee  population  estimated  at  that  lime  at
 3  millions  for  a  period  of  six  months.  The
 report  is  intended  to  enable  foreign  Govern-
 ments  to  make  assessments  of  the  quantum
 of  retief  that  they  could  provide  in  keeping
 them  with  the  United  Nations  Sccretary-
 General's  appeal  to  all  Nations  and  Private
 Organisations  for  emergency  assistance.

 (c)  The  Peimanent  Representative  of
 India  to  the  United  Nations  has  been  in
 touch  with  the  Secretary-General  of  the
 United  Nations.  He  also  intervened  in  the
 meeting  of  the  Economic  and  Social  Council
 of  the  UN  (ECOSOC)  ar  its  50th  Session
 held  in  New  York  from  26th  April  to  the
 25  May,  1971,  Our  Representative  made
 three  statements,  two  in  the  Social  Com-
 mittee  of  the  Council  on  22th  and  U7th  of
 May,  1971,  and  third  at  the  Plenary  mecting
 on  2tst  May,  1971,  wherein  he  dealt  with
 broader  aspect  of  Fast  Bengal  problem  and
 also  put  forward  conercte  suggestions  to
 solve  the  refugee  problem.

 Progress  of  Tubewell  Project  in  Delhi

 1736.  SHRI  A,  N.  CHAWLA  :
 SHRI  SHASHI  BHUSHAN  :

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  invited  to  a  news  item  appea-
 ring  in  the  ‘Evening  News’  dated  the  28th
 April,  1971  under  the  heading  ‘Tubewell
 Project  makes  no  Headway’  to  tie  effect  that
 the  Development  Department  to  Delhi  Ad-
 ministration  had  drawn  funds  for  tubewell
 projects  under  the  Applied  Nutrition  Project
 sponsored  by  the  United  Nations  Inter-
 national  Children’s  Emergency  fund,  kept
 them  with  it  and  deposited  them  back  in  the
 Treasury  without  utilising  them  ;
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 (b)  the  reasons  for  which  the  amount
 was  kept  unutilised  for  a  long  period  ;

 (c)  the  persons  held  responsible  for  the
 negligence  ;  and

 (d)  when  it  is  proposed  to  sink  tubewells,
 their  locations  and  the  number  of  Tubewells
 proposed  to  be  sunk  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  9)  Dalhi  Administration,
 who  is  aware  of  the  news  item  referred  to,  has
 reported  that  the  funds  drawn  from  the  Trea-
 sury  on  3!st  March,  970  are  being  used  for
 construction  of  tubewells  under  the  Applied

 111  Government  Higher
 Secondary  School,  Shinghu,
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 Nutrition  Programme.  It  is  not  true  that
 the  funds  have  been  deposited  back  without
 utilising  them  for  the  purpose  for  which  they
 were  drawn.  It  may  be  added  that  the
 Applied  Nutrition  Programme  is  sponsored
 by  the  Government  of  India  and  the
 UNICEF  assists  by  supply  of  specified  equip-
 ment  and  certain  cash  grants.

 (b)  and  (c).  Do  not  arise.

 (d)  It  was  proposed  to  sink  2  tube-
 wells.  Eight  have  since  been  completed.
 Work  on  two  tubewells  had  to  be  given  up
 as  water  could  not  be  struck.  Work  on  two
 other  tubewells  is  in  progres  Their  locations
 are  given  below  :

 |

 Alipur  Block

 (ii)  —do—  Puthkhurd

 (iii)  —do—  Tikari.  ”

 (iv)  —do—  Narela  i  Work  has  been
 completed  in  these

 (v)  do—  Jharoda  Najafgarh  tubewells,
 Kalan,  Block

 (vi)  —do--  Daulatpur,  oe

 (vii)  —do—  Jaunti,  Nangloi
 Block

 (viii)  —do—  Mundka,  =  |

 (ix)  —do—  Bankner,  Alipur  Block  Work  on  _  these
 tubewells  has  been

 (x)  —do—  Kanjhawala,  =  Nangloi  given  up.
 Block

 (xi)  —do—  Rithala,  Nangloi
 Block

 Work  is  in  progress
 (xii)  —do—  Ranikhera,  Nangloi  in  these  tubewells.

 Block

 Auditing  of  Accounts  of  New  Friends
 Cooperative  House  Building  Society,

 New  Delhi

 1788,  SHRI  S.N.  SINHA:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  as  required  under  Section
 24  ro)  of  Bombay  Cooperative  Societies  Act,

 2
 925  as  extended  to  the  Union  Territory  of
 Delhi,  the  Registrar  of  Cooperative  Societies
 or  any  person  authorised  by  him  audited  the
 accounts  of  New  Friends  Cooperative  House
 Building  Society,  New  Delhi  from  year  to
 year  ;  and

 (b)  whether  the  Chartered  Accountant
 who  audited  the  accounts  of  the  Society  for
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 the  year  ending  June  970  was  appointed  by
 the  Registrar  of  Cooperative  Societies  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  The  sta-
 tutory  audit  of  the  New  Friends  Cooperative
 House  Building  Society,  New  Delhi,  has  been
 conducted  upto  the  year  1968-69  by  the
 nominees  of  the  Ragistrar  of  Cooperative
 Societies,  Delhi

 (b)  The  statutory  audit  for  the  year
 ending  June  970  has  not  yet  been  completed.
 The  chartered  accountant  who  is  stated  to
 have  audited  the  accounts  for  this  year  was
 not  appointed  by  the  Registrar  of  Cooperative
 Societies.

 Programme  for  Training  Apprentices  in
 Industrial  Establishments

 1789.  SHRI  SHY  AMNANDAN
 MISHRA  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  there  has  been  a_short-fall
 in  the  implementation  of  the  programme  for
 training  apprentices  in  industrial  establish-
 ments  ;  and

 (b)  the  extent  of  the  shortfall  and  the
 factors  responsible  for  it  such  as
 facilities  available  for  training  ?

 the  Jack  of

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b).  The  number  of
 apprentices  actually  in  position  at  the  end  of
 1970-71  was  46,438  as  against  the  Fourth
 Plan  target  of  75,000.  The  progress  could
 be  be  ter.  Some  of  the  factors  which  have
 impeded  more  brisk  progress  are:  leck  of
 adequate  response  on  the  part  of  some  esta-
 blishments  and  lack  of  training  facilities  in
 the  case  of  the  smaller  establishments,  lower
 rates  of  stipends  and  lack  of  hostel  facilities.

 C.B.I,  Investigation  in  Andhra  Fertilizer
 Transport  Scandal

 1790.  SHRI  JYOTIRMOY  BOSU  ;
 SHRI  8.  N.  REDDY  :

 Will  the  Minister  of  AGRICULTURE  be
 Pleased  to  state  :
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 (a)  the  progress  made  in  the  invetigation
 into  the  Andhra  Fertilizer  Transport  Scandal
 by  Central  Bureau  of  Investigation  ;  and

 (b)  when  the  investigation  is  likely  to
 be  over  ?

 THE  MINISTLR  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB_  P.  SHINDE)  :  (a)  The
 matter  is  still  under  investigation  by  the
 C.BA,

 (b)  According  to  the  present  indications
 given  by  the  C.BI.  the  inquiry  is  likely  to
 take  another  five  to  six  months.

 Improvement  of  Agriculture  Economy
 from  a  Subsistence  Level

 1791,  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  present  Fourth  five-Year
 Plan  will  be  revised  to  make  it  job-oriented
 and  also  transfer  agricultural  cconomy  from
 the  subsistence  level  to  that  of  getting  subs-
 tantial  incomes  by  the  small  farmers  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (७).
 Re-appraisal  of  the  Fourth  Five  Year  Plan  is
 going  on  in  the  Planning  Commission  one  of
 the  objectives  being  to  make  it  as  much
 employment-oriented  as  possible.  The  ques-
 tion  whether  the  existing  special  programmes,
 such  as,  those  for  small  farmers,  marginal
 farmers  and  agricultural  labourers,  require
 expansion  or  change  is  also  being  considered,

 Research  in  Effectivencss  of  Insecticides
 and  Pesticides

 1792.  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  insecticides  and  _pesti-
 cides  that  are  being  used  by  the  farmers  in
 the  country  are  losing  their  effect  on  the
 control  of  pests  as  the  crops  are  becoming
 immune  ;  and
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 (b)  whether  any  rescarch  is  being  made
 to  remedy  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The
 problem  of  insecticides  losing  their  effecti-
 veness  inthe  control  of  pests,  which  has
 already  become  quite  serious  in  advanced
 countries,  has  just  begunin  India.  The
 cases  in  which  this  phenomenon  has  been
 definitely  recognised,  being  (a)  the  singhara
 beetle  against  BCG  and  DDT  and  tobacco
 caterpillar  against  BHC  among  the  field
 pests  and  (b)  the  red  flour  beetle  against
 mulathion  in  the  case  of  the  pests  of  stored
 grains.  The  resistance  in  the  case  of  the
 field  pests  has  been  so  far  localised  but  that
 of  the  stored  product  pest  against  malathion
 has  been  detected  from  several  places.

 (b)  Yes,  Sir.  The  research  is  being
 carried  out  in  the  Indian  Agriculture  Rese-
 arch  Institute,  New  Delhi.  It  includes
 periodic  determination  of  relative  toxicity  of
 various  insecticides  to  each  of  the  important
 pests  ;  studies  on  the  development  of  insec-
 ticide  resistance  in  insects  and  their  cross
 resistance  to  ather  animals,  and  ad  koc
 solutions  of  the  resistance  problems  as  and
 when  they  are  detected.

 Application  for  Manufacture  of
 Ferromanganese

 1793,  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  the  number  of  applications  pending
 clearance  on  the  3ist  March,  !97i  for  the
 manufacture  af  ferromanganess  ;

 (b)  the  number  of  applications  recom-
 mended  by  M.M.T7.C.  during  the  year  ;  and

 (c)  the  places  andthe  time  by  which
 the  factories  will  come  up  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  and
 (c).  Only  one  formal  application  for  the
 setting  up  of  a  new  industrial  undertaking
 for  the  manufacture  of  45,000  tonnes  of
 high  carbon  and  low  carbon  ferromanganese
 by  M/s.  Universal  Ferro  &  Phillip  805.
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 (India)  Ltd.,  Bombay,  in  Manecknagar,
 Tumsar  (Maharashtra),  is  pending  finalisation
 with  Government  as  on  ‘31-3-71.  The  time
 by  which  the  unit  is  likely  to  come  is  not
 yet  finally  known  as  it  will  depend  upon  the
 timely  finalisation  of  various  other  arrange-
 ments,  such  as,  import  of  necessary  capital
 equipment  etc,

 (b)  Does  not  arise  as  MMTC  are  not
 required  to  make  any  recommendation  in
 such  cases.

 Dovelupment  of  Horticulture  Industry

 1794,  SHRI  MUHAMMED  SHERIFF  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  have  chalked
 out  any  plan  to  develop  horticulture  industry
 in  the  country  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE)  :  (a)  Yes,
 Sir.

 (b)  Statement  is  attached.

 Statement

 Development  of  horticulture  industry  in
 the  Fourth  Plan  lays  emphasis  on  (i)  increa-
 sing  general  production  for  supplying  certain
 minimum  needs  of  the  people  ;  and  (ii)  to
 increase  production  with  a  view  to  achieving
 sizeable  export  of  fresh  fruits  and  fruit  pro-
 ducts  so  as  to  earn  a  significant  amount  of  fo-
 reign  exchange.  To  achieve  these  objectives  the
 following  programmes  are  being  developed  :

 (A)  State  Sector  Programmes
 (l)  For  raising  new  orchards  long  term

 loans  atthe  rate  of  Rs.  1,500  Per  acre  for
 apples  ;  Rs.  1,000  per  acre  for  other  hilly
 fruits  ;Rs.  3,000  per  acre  for  grapes  ;  Rs.
 500  per  acre  for  other  fruits,  and  Rs,  1,000  per
 acre  for  banana  and  pine-apple  are  being
 recommended.

 (2)  Emphasis  on  setting  up  of  new
 progeny  orchards-cum-nurseries,
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 (3)  Intensification  of  training  of  garde-
 ners,

 (4)  Rejuvenation  of  existing  orchards
 through  intensive  cultivation.

 (5)  Emphasis  on  intensive  cultivation
 of  vegetables  in  big  and  industrial  cities  and
 promotion  of  kitchen  gardening.

 (B)  Centrally  Sponsored  Schemes

 Two  Centrally  Sponsored  Schemes  for
 organising  production  and  exports  of  fruits
 (banana,  mango  and  pine-apple)  and  white
 onion  for  dehydration  are  under  consideration.

 बिहार  द्वारा  देहातों  में  बेरोजगारी  दूर
 करने  सम्बन्धी  कार्यक्रम  के  लिये

 वित्तीय  सहायता  की  माँगें

 1795,  श्री  रामावतार  शास्त्री  :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  बिहार  के  देहातों  में  बेरोजगारी

 दूर  करने  के  मत  कार्यक्रम  के  लिए  .75  करोड़
 रुपये  की  राशि  दी  गई  है  ;

 (ख)  यदि  हां,  तो  क्या  बिहार  सरकार  ने

 इस  योजना  के  लिए  5  करोड़  रुपये  की  राशि

 मांगी  थी  ;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  केन्द्रीय

 सरकार  की  प्रतिक्रिया  क्‍या  है  ?

 कृषि  मंत्रालय  सें  राज्य  मंत्री  (क्रि  शेर

 सिंह)  :  (क)  से  (ग).  ग्राम  रोजगार  की

 त्वरित  योजना  के  अत्यंत  बिहार  सरकार  को

 1971-72  के  लिए  252,59  छाकर  रुपए  की

 धनराशि  राज्य  के  सत्रह  जिलों  के  लिए  मंजूर
 की  गई  है।  यह  धनराशि  इस  योजना  के  अंतर्गत
 2.50  लाख  रुपया  प्रति  जिला  प्रति  वर्ष  के
 मानक  प्रावधान  पर  आधारित  है।  राज्य
 सरकार  ने  4  करोड़  रुपये  देने  के  लिए  अनुरोध
 किया  था  i  केन्द्रीय  सरकार  राज्य  के  अनुरोध
 की  जांच  कर  रही  है  1
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 Central  Assistance  for  Haryana  and  Kerala
 under  Crash  Programme  for  Reral

 Employment

 1796,  SHRI  TEJA  SINGH
 SWATANTRA  :  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  allocation  of  funds  made  to
 different  States  under  the  crash  programme
 for  removal  of  rural  unemployment  ;

 (b)  whether  some  States  like  Kerala
 and  Haryana  have  complained  that  the
 funds  allotted  to  them  for  the  programme
 are  not  sufficient  to  meet  their  meeds  ;

 (c)  if  so,  whether  these  States  will  be
 provided  with  additional  funds  ;  and

 (d)  the  actual  pcogress  made  in  different
 States  in  this  respect  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  to  (c).  Allocations
 to  the  State  Government  and  Union  Terri-
 tories  under  the  Crash  Programme  for
 Rural  Employment  are  made  at  the  rate
 of  Rs.  42.50  lakhs  per  district  per  annum.
 Some  of  the  State  Governments,  including
 Kerala  and  Haryana,  have  suggested  that
 allocations  be  made  with  reference  to  the
 number  of  blocks  in  the  districts  or  in
 rural  proportion  to  the  population  in  the
 districts  rather  than  on  the  basis  of  Rs,
 2.50  lakhs  per  district.  This  suggestion  is
 under  consideration  of  the  Government,

 (d)  Proposals  received  from  the  State
 Governments  of  Bihar,  Gujarat,  Himachal
 Pradesh,  Kerala,  Madhya  Pradesh,  Punjab,
 Tamil  Nadu,  West  Bengal  and  Rajasthan
 and  the  Union  Territories  of  Andaman
 aud  Nicobar  Islands,  Goa,  Daman  and  Diu,
 Manipur,  Pondicherry,  Tripura,  Chandigarh
 and  Laccadive,  Minicoy  and  Amindivi
 Islands  have  already  been  sanctioned  and
 necessary  funds  placed  with  the  State
 Governments  and  Union  Territories.
 Proposals  received  from  the  Governments  of
 Andhra  Pradesh,  Haryana,  Jammu  &
 Kashmir,  Maharashtra,  Meghalaya,  Mysore,
 Orissa  and  Uttar  Pradesh  and  the  Union
 Territory  of  NEFA  are  under  examination
 and  would  be  sanctioned  soon.
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 Supply  of  Tank  Armour  Plates  by  HSL
 to  Ministry  of  Defence

 1798,  SHRI  MUKHTIAR  SINGH
 MALIK  :

 SHRI  S.M.  KRISHNA  ;

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  the  Hindustan  Stecl  Ltd
 have  failed  to  supply  tank  armour  plates
 order  placed  by  the  Ministry  of  Defence  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  Government's  reaction  thereto  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHALE  NAWAZ  KHAN):  (a)  to
 (c).  As  the  matte:  pertains  to  Defence
 requirements,  it  will  not  be  in  the  public
 interest  to  disclose  details.

 Employees  Provident  Fund  Ducs  with
 Employers

 i799.  SHRI  S.A.  MURUGANAN-
 THAM:  Wu  the  Minister  of  LABOUR
 AND  REHABILITATION  छह  pieased  to
 state  :

 (a)  whether  a  large  number  of  industries
 have  faiied  to  pay  their  contribution  to
 the  Provident  Funds  of  the  employees  ;

 Name  of  the  Establishment
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 (b)  if  so,  what  is  the  outstanding
 arrears  from  the  employers  at  present  ;

 (c)  the  names  of  the  first  ten  companies
 who  top  the  list  of  defaulters  and  the
 amount  due  from  each  of  them  ;  and

 (d)  realise  the
 arrears  ?

 the  steps  taken  to

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA)  ;
 The  administration  of  Employee’s  Provident
 Fund  is  the  concern  of  the  Central  Board
 of  Trustees  set  up  under  the  employee's
 Provident  Funds  and  Family  Pension  Fund
 Act,  952  and  is  not  the  direct  concern  of
 the  Central  Government.  The  Provident
 Funds  authorities  have  reported  as  under  :—

 (a)  and  (b).  As  onthe  3lst  December,
 970  a  sum  of  about  Rs.  576  lakhs  was  due
 from  the  employers  of  defaulting  unexempted
 establishments  on  account  of  the  employers’
 shares  of  provident  fund  contribution  as  well
 as  arrears  of  precoverage  accumulation  and
 those  on  account  of  cancellation  of
 caemption.

 (c)  The  names  of  the  first  ten  unexemp-
 ted  defaulting  establishments  which  were
 at  the  top  of  the  list  of  defaulters  together
 with  the  amount  due  from  them  as  on
 the  3lst  December,  970  is  given  below  :—

 Approximate  amount  in
 default  (in  lakhs  of  Rs.)

 ६  India  United  Group  of  mills,  Bombay.  262..22
 Indore  Malwa  United  Mills  Ltd.,  61.10
 Indore.

 3.  New  Victoria  Mills  Co.  Ltd,  Kanpur,  37.64
 Swadeshi  Cotton  &  Flour  Mills  Ltd.,  34.09
 Indore,

 5,  Hira  Mills  Ltd.,  Ujjain  3.87
 6.  Sholapur  Spg.  &  Wvg.  Mills  Ltd,.  30.83

 Sholapur.
 7,  Laxmi  Ratan  Cotton  Milla  Co.  Ltd,  27.95

 Kanpur.
 8  Model  Mills  Nagpur  Ltd.,  Nagpur.  24.52
 cs  Atherton  West  &  Co.  Ltd.,  Kanpur.  2I.58

 10.  Somasunduram  Mills  (P)  Ltd,  8.27
 Coimbatore.
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 @  Legal  action  by  way  of  prosecu-
 tion/recovery  proceedings  has  becn  initiated
 against  most  of  the  defaulting  unexempted
 establishments.  Criminal  cases  for  breah
 of  trust  have  also  been  initiated  against
 certain  defulting  employers.  Certain  estab-
 lishments  have  entered  into  agrcements
 for  paying  arrears  along  with  current  dues
 according  to  the  Schemes  of  payment
 Settled  with  the  State  Governments/
 Employees’  Provident  Fund  Organisation.

 Jobs  for  Persons  Affected  by  Ran  on
 Sale  of  Khoya

 1800.  SHRI  8.  K.  DASCHOWDHURY  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  remedy  Government  have
 suggested  to  provide  jobs  to  the  persons
 being  rendered  jobless  every  summer  due
 to  imposing  ban  on  the  sale  of  kKhoya  and
 ‘khoya’  products  ;  and

 (b)  the  total  number  of  persons  who
 become  jobless  duc  to  this  ban  in  the
 Union  Territory  of  Delhi  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Government  have  not
 suggested  any  remedy.  Since,  as  far  as
 Government  are  aware  persons  engaged  in
 connection  with  sale  of  Khoya  and  Khoya
 products  do  not  deal  with  these  items  exclu-
 sively  but  with  other  sweets  and  kindred
 articles  which  provide  them  employment
 during  the  short  period  the  ban  is  in  force.

 (b)  This  information  is  not  available.

 Quarters  for  Mine  Workers

 ‘1801.  SHRI  JAGADISH  BHATTA-
 CHARYYA  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  a  number  of  workers  in
 the  Gua  and  Baragamda  Iron  Ore  and
 Managanese  Ore  Mines  have  not  been  provi-
 ded  with  quarters  with  water  and  electricity
 facilities  ;
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 (b)  if  so,  the  names  of  the  mines
 which  have  not  provided  quarters  to  the
 workers  ;

 (c)  the  total  number  of  workers  to
 be  provided  with  housing  facitities  ;  and

 (d)  the  steps  proposed  to  be  taken  by
 Government  in  this  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  (a)  to  (d).  Houses  are  provided
 to  workers  in  mines  by  the  mine  manage-
 ments.  So  far  as  the  Iron  Ore  mines  are
 concerned,  a  Statutory  Welfare  Fund  has
 been  set  up  to  supplement  the  efforts  of
 mine  managements  in  the  matter  of  housing
 and  Other  facilities,  No  such  Statutory
 Welfare  Fund  has  been  set  up  for
 managanese  mine  workers.  As  —  such
 information  is  not  available  with  the  Govern-
 ment  tn  respect  of  manganese  workers.

 A  statement  showing  the  housing  posi-
 tion  of  mine  workers  in  Gua  and  Bara-
 jamda  Iron  ore  imines  is  laid  on  the  Table
 of  the  House  |P/aced  in  Library.  See
 No.  LT~—37]/7!}].  The  total  number  of
 iron  ore  mine  workers  who  arc  yet  tobe
 provided  with  houses  is  2384.

 Efforts  are  being  made  to  get  additional
 houses  constructed  with  the  resources
 available  from  the  Iron  Ore  Mines  Cess
 Welfare  Fund.  Housing  Schemes  are  accorded
 high  priority  for  implementation.  A  Com-
 mittee  was  also  set  up  in  969  to  recommend
 inter  alia  housing  schemes  for  iron  ore
 miners.  The  recommendations  of  the  Com-
 mittee  in  respect  of  two  Housing  Schemes
 have  been  accepted  and  they  are  being
 adopted  for  implementation.

 Misappropriation  of  Providcat  Fund  Con-
 tribution  ia  M/s.  Somosundaram  Mills

 Private  Limited,  Coimbatore

 1802,  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 TATION  be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  misappropria-
 tion  Rs.  9  lakhs  of  Provident  Fund  contri-
 butions  of  workers  of  M/s.  Somasundaram
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 Mills  Pvt.  Ltd.,  Coimbatore,  Tamil  Nadu  ;

 (b)  whether  any  action  has  been  taken
 by  Government  against  the  management  to
 collect  the  Provident  Fund  ariears  ;

 (c)  if  so,  what  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  The  administration  of  the
 Employees’  Provident  Fund  is  the  concern
 of  the  Central  Board  of  Trustecs  sct  up
 under  the  Employees’  Provident  Funds  and
 Family  Pension  Fund  Act,  1952  and  is  not
 the  direct  concern  of  the  Central  Govern-
 ment,  The  Provident  Fund  authorities  have
 reported  as  under  :—

 (a)  to  (c)  As  on  28-2-1971,  M/s.
 Somasundaram  Mills  (Private)  Ltd.,  Coimba-
 tore,  Tamil  Nadu  were  in  default  of  about
 Rs,  8.37  lakhs  of  both  shares  of  provident
 fund  contributions.  In  July,  1970,  the
 State  Government  had  allowed  several
 defaulting  textile  mills,  including  this  esta-
 blishment,  to  clear  the  arrears  of  provident
 fund  dues  by  instalments.  But  the
 establishment  did  not  comply
 with  the  instalmental  Scheme.
 Accordingly,  Revenue  recovery  certificates
 have  been  issued  for  the  entire  amount.
 Prosecution  cases  under  Section  4  of  the
 Employces’  Provident  Funds  and  Family
 Pension  Fund  Act  are  under  progress.  Action
 under  Section  406/409  of  Indian  Penal  Code
 has  also  been  initiated.  The  State  Govern-
 ment  and  the  District  Collector  have  also
 been  approached  for  recovery  of  the  dues.

 Adjustment  of  Sugar-cane  Price

 1803.  SHRI  0.  K.  PANDA:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 State  :

 (a)  whether  minimum  price  of  sugar-
 cane  for  the  last  year  is  adjusted  on  the
 basis  of  an  index  of  prices  of  competing  crops
 so  as  to  preserve  the  partly  between  the
 price  of  sugar-cane,  on  the  one  hand,  and
 the  price  of  competing  crops  on  the  other  ;

 (b)  whether  Government  are  inclined
 to  follow  the  above  principle  as  one  of  the
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 basis  for  fixation  of  minimum  price  of  sugar~
 cane  ;  and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  in  this  direction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISIRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  The  minimum  price
 of  sugar-cane  is  fixed  having  regard  to  the
 factors  laid  down  in  clause  3  of  the  Sugar-
 cane  (Control)  Order,  1966,  These  are  :

 (a)  the  cost  of  production  of  sugar-
 cane  ;

 (b)  the  return  to  the  grower  from
 alternative  crops  and  the  general
 trend  of  prices  of  agricultural
 commodities  ;

 (c)  the  availability  of  sugar  to  ‘the
 consumer  at  a  fair  price  ;

 (d)  the  price  at  which  sugar  produced
 from  sugarcane  is  sold  by  producers
 of  sugar  ;  and

 (e)  the  recovery  of  sugar  from
 sugarcane  ;

 (b)  and  (c).  The  return  to  the  growers
 from  alternative  crops  and  the  general  trend
 of  prices  of  agricultural  commodities  is
 already  one  of  the  principles  which  is  taken
 into  account  for  the  purpose  of  fixation  of
 cnne  price.

 Inquiry  Committee  on  Sugar  Industry

 i804.  SHRID.K.  PANDA:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  an  Inquiry  Committee  set
 up  by  Government  on  Sugar  Industry  has
 made  any  arrangement  for  taking  or  con-
 sulting  representatives  of  Cane  Growers
 Associations  and  Workers’  Unions  either
 Industry-wise  or  State-wise  ;

 (b)  whether  Government  have  issued
 any  directions  to  the  Committee  in  this
 regard  ;

 (c)  if  not,  the  arrangements  made  for
 assessing  the  real  requirements  of  each
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 industry  as  proclaimed  by  Government  ;  and

 (d)  the  time  fixed  for  completion  of
 the  work  of  the  Inquiry  Committee  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  to  (c).  The  Sugar
 Industry  Inquiry  Commission  already  has  on
 it  members  representing  the  interests  of
 sugar-cane  growers  and  sugar  factory
 workers.  Government  have  also  prescribed
 its  terms  of  reference.  The  Commission
 will  during  the  course  of  its  deliberations
 and  before  making  its  recommendations,
 consult  all  interests  it  considers  necessary,
 including  representatives  of  sugarcanc
 growers  and  sugar  factory  workers.

 d)  As  per  the  terms  of  appointment
 of  the  Commission  on  the  28th  September,
 1970,  the  Commission  are  required  to
 submit  their  report  to  the  Government  by
 the  3lst  August,  1971,  But,  they  have  asked
 for  extension  of  time  by  one  year  and  the
 matter  is  under  consideration.

 Implementation  of  Wage  Board  Awards  in
 Manganese  Mines

 A  tame
 nda  and  Gua  Arca

 B

 1805.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  attention  of  the  Govern-
 mert  has  been  drawn  to  the  non-implemen-
 tation  of  the  Wage  Board  awards  in  the  iron
 ore  and  manganese  mines  of  Baragemda  and
 Gua  area  of  Bihar  ;

 (b)  if  so,  the  reasons  for  non-implemen-
 tation  of  the  awards  ;  and

 (c)  the  steps  taken  by  Government  to
 implement  the  award  in  these  mines  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Out  of  I6  Iron  Ore  Mines,
 4  are  reported  to  have  implemented  the
 recommendations  of  the  Wage  Roard
 partially  ;  the  remaining  42  lave  not  imple-
 mented  the  r.commendations.  No  Wage
 Board  was  set  up  for  manganese  mines.
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 (b)  and  (c).  The  recommendations  ate
 not  enforceable  statutorily  and  implemen-
 tation  has  to  be  secured  mainly  through
 persuasion  and  advice.  Necessary  efforts  in
 this  regard  are  continued  to  be  made.

 Report  by  the  Committee  on  Water
 Supply  in  Collieries

 1806.  SHRI  DINESH  JOARDER  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  any  Committce  was  set  up
 at  the  0th  Session  of  Industrial  Committec
 on  Coal  Mining  held  at  Dhanbad  on  30th
 January,  967  on  the  problem  of  water
 supply  in  the  collieries  ;

 (b)  if  so,  whether  the  Commitice  has
 submitted  its  report  ;

 (c)  their  main  rccommendations  ;  and

 (d)  the  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RERABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  (a)  to(d).  A  three  man  Sub-
 Committee  set  up  in  pursuance  of  the  decision
 of  the  Industrial  Committee  on  Coal  Mining
 (30th  January,  967)  made  certain  recom-
 mendations  for  expediting  impltementation  of
 water  supply  schemes  and  payment  to  the
 colliery  managements  under  the  Subsidy
 Scheme  of  the  Coal  Mines  Labour  Welfare
 Fund.  These  recommendations  and  action
 taken  thereon  are  indicated  in  the  Statement
 laid  on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—372;7}.

 Introduction  of  Concept  of  Water  Manage-
 ment  in  Agricultare

 1807,  SHRI  P,  GANGADEB  :
 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  Director-General  of
 Indian  Council  of  Agricuitural  Research  has
 urged  upon  the  agricultural  scientis‘s  to
 iatroduce  the  concept  of  water  management
 into  agricultural  so  that  huge  acreage  of  land,
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 was  sayed  from  the  scute  problem  of  sail
 salinity  every  year  ;

 (b)  if  so,  whether  he  has  also  urged
 that  effective  use  of  the  country’s  water
 resources  for  increasing  agricultural  produc-
 tion  through  multiple  cropping  should  be
 made  ;  and

 (c)  if  so,  the  reaction  of  the  Union
 Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,
 Sir.

 The  Indian  Council  of  Agricul  ural
 Research  emphasizes  the  concept  of  scientific
 vater  management  for  increasing  agricltural
 production  which  also  saves  large  areus  of
 irrigated  land  fron:  becoming  saline.

 (by  Yes.

 The  multuple  cropping  and  scientific  use
 of  water  resources  are  advocated  for  incteas-
 ing  agricultural  production.

 (c)  The  Union  Government  have  already
 taken  up  multiple  cropping  programme  and
 water  management  pilot  projects  for  increasing
 agricultural  production.

 शहरो  क्षेत्रों  में  रोजगार  की  व्यवस्था  करने

 के  लिए  1.6  कार्यक्रम

 1898.  श्री  नरेगा  सिह  बिष्ट  :  क्‍या

 ह. ६.  और  पुनवासी  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  ने  शहरों  में  रहने  वाले

 लोगों  के  लिए  रोजगार  की  व्यवस्था  करने  के

 छ्  कोई  हुई  कार्यक्रम  बताया  है  अथवा  क्‍या

 सरकार  का  विचार  उत्तकों  अपना  कारोबार

 आरम्भ  करने  के  लिए  कुछ  विशेष  वित्तीय  अथवा

 अन्य  सहायता  देते  का  है;  और
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 (@)  यदि  हां,  तों  उसकी  मुख्य  बातें  क्‍या

 हैं?

 श्रम  और  पुनर्वास  मंत्रालय  में  उप-मंत्नी

 (श्री  बालगोविंद  वर्मा):  (वा)  और  (ख).

 शहरी  इलाके  के  लिए  इस  नाम  का  कोई  कार्यक्रम

 सरकार  ने  नही  तैयार  किया  हैं।  फिर  भी  चौथी

 पंचवर्षीय  योजना  में,  कमी,  उद्यान,  परिवहन,

 संचार,  सिचाई  व  बिजली  और  शिक्षा,  प्रशिक्षण,

 स्वास्थ्य  और  परिवार  नियोजन  के  क्षेत्र  में  हो

 रहे  विभिन्न  विकास  कार्यक्रमों  के  कारण  बैराज-

 गार  लोगों  (जिनमें  शहरी  इलाके  के  लोग  भी

 शामिल  हैं)  के  लिए  ज्यादा  से  ज्यादा  नियुक्ति
 अवसर  जुटाने  के  सतत्‌  प्रयत्न  किए  जा  रहे

 हैं ।

 इञ्जीनियरी  के  ग्रेजुएट ों  डिप्लोमा  प्राप्त

 लोगों  को  स्व नियोजन  की  सुविधा  दिलाने  के

 कए  एक  योजना  उद्यमी  इंजीनियरों  की

 सहायता  व  प्रशिक्षण  शशांक  से  चल  रही  है।
 योजना  का  रद्द  तय  इस  श्रेणी  के  बेरोजगार  लोगों

 का  उद्योग  संचालक  के  रूप  में  विकास  करने  के

 लिए  उपयोगी  प्रशिक्षण  पाठ्यक्रम  तैयार  करना

 है।  चौथी  पंचवर्षीय  योजना  में  इस  हेतु  3

 करोड़  रु०  (एक  करोड़  प्रशिक्षण  कार्यक्रम

 चलाने  के  लिए  और  दी  करोड़  उद्योग  स्थापना

 के  लिए  वित्तीय  सहायता  देने  के  लिए)  की

 व्यवस्था  की  गई  है  ।  इसके  अलावा  स्टेट  बैक

 आफ  इंडिया  और  राष्ट्रीयकृत  बैंकों  की  ऋण
 नीति  में  भी  सुधार  किया  जा  रहा  है  ताकि  उन

 लोगों  को  जो  अपना  निजी  उद्योग  स्वर्ग  स्थापित

 करना  चाहते  हैं  बहुत  आसानी  से  ऋण  मिल

 सके  t

 सन्‌  97l-72  के  बजट  में  25  करोड़  रुपयों

 की  व्यवस्था  की  गई  है  जिसका  उपयोग  शिक्षित

 बेरोजगारों  को  राहत  देने  हेतु  बनी  योजनाओं
 के  परिचालन  में  किया  जायगा।  इसका  लाभ

 कस्बों  और  शहरों  में  रहने  वाले  शिक्षित  ब्रेकरों-

 गार  लोगों  को  भी  मिलेगा  |
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 Export  of  Steel

 1809.  SHRI  P.  GANGADEB  :
 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 not  to  allow  any  export  of  stcel  during  the
 current  year  ;  and

 (b)  if  ‘$0,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b).  No,  Sir.  The  Government  is  following
 a  regulatory  policy  in  respect  of  exports  so
 that  a  proper  balance  is  achieved  between
 the  need  to  satwfy  indigenous  demand  and
 that  to  promote  export  to  the  maximum
 extent  possible.

 Formation  of  Billet  Re-Rollers  Committee

 8i0.  SHRI  P.  GANGADEB  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  Government  have  decided
 to  form  a  Billet  Re-rollers  Committee  ;  and

 (b)  if  so,  its  functions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)
 Yes,  Sir.

 (b)  A  copy  cach  of  the  relevant  Notii-
 cations  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LI~
 373/71}.

 मध्य  प्रदेश  में  ग्वालियर  में  ढोरों  को  मुख  तथा

 खुर  की  बीमारियों  के  लिए  टीकों  का

 उत्पादन  करने  हेतु  संस्थान  को  स्थापना

 I8i].  श्री  हुक्म  पद  कछवाय  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्या  मध्य  प्रदेश  में  ढोरों  को  सामा-

 सयता  मुख  तथा  खुर  की  बीमारियां  हो  जाती  हैं
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 जिनके  परिणामस्वरूप  वहां  प्रतिवर्ष  बहुत  बड़ी
 संख्या  में  ढोर  मर  जाते  हैं।

 (ख)  क्या  इन  बीमारियों  के  लिए  टीकों

 का  उत्पादन  इस  समय  बहुत  ही  सीमित  मात्रा
 में  इन्डियन  वैटरनरी  रिसर्च  इंस्टीट्यूट,
 इज्जतनगर  में  किया  जा  रहा  है  ;

 (ग)  कया  इन  टीका  का  उत्पादन  करने  के

 लिए  मध्य  प्रदेश  के  ग्वालियर  प्रभाग  के  किसी

 भी  जिले  मे  एक  संस्थान  स्थापित  करने  का

 सरकार  का  प्रस्ताव  है  ;  और

 (घ)  यदि  हा,  तो  कब  तक  और  यदि

 नहीं,  तो  इसके  क्या  कारण  है  ?

 कसि  मंत्रालय  में  राज्य  मंत्री(भो  शेर  सिंह):

 (क)  पशु-चिकित्सा  सेवा  निदेशालय,  मध्य

 प्रदेश  द्वारा  भेजी  गई  रिपोर्ट  के  अनुसार  वर्ष

 I970  के  दौरान  उनके  राज्य  में  खुर  तथा  मह
 पके  रोग  से  3059  गाये  तथा  भैसें  पीडित  थी,
 जिनमे  से  3  की  मृत्यु  की  सूचना  मिली  थी।

 (ख)  जहां,  फिर  भी,  भारतीय  पशु-
 चिकित्सा  अनुसंधान  संस्थान  की  खुर  तथा  मुह
 पके  रोग  विरोधी  टीके  के  निर्माण  करने  की

 उत्पादन  क्षमता  को  हाल  ही  में  बढ़ाया  गया  है।

 (ग)  राज्य  सरकार  के  सम्मुख  इस  प्रकार

 का  कोई  प्रस्ताव  नही  है

 (घ)  खुर  तथा  मुंह  पके  रोगों  के  छ्
 प्रयोग  होने  वाले  टीके  के  उत्पादन  के  लिए
 अत्यन्त  ही  आधुनिकतम  तकनीकों,  उपकरणों,
 रसायनों  तथा  कांच  के  सामान  की  आवश्यकता

 होती  है  जोकि  देश  में  उपलब्ध  नहीं  होते  हैं  t

 हाल  ही  में  यह  निर्णय  किया  गया  है  कि  इसके

 उत्पादन  को  अधिक  बढ़ाने  के  लिए  बंगलौर  में

 एक  उत्पादन  केन्द्र  स्थापित  करने  के  लिए  डेनिश

 सहायता  का  लाभ  उठाया  जाए।  अन्य  केन्द्रों

 की  स्थापना  के  प्रदान  पर  इस  केन्द्र  के  संचालन

 के  अनुभव  प्राप्त  करने  के  बाद  ही  विचार  किया

 जा  सकता  है।
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 gra  सप्लाई  योजना  हेतु  मध्य  प्रदेश

 को  अनुदान

 I8!2.  श्री  हुकुम  खर्च  कछवाय  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  1968-69,  1969-70  और  97C-7I

 के  वित्तीय  वर्षों  में  मध्य  प्रदेश  में  दुग्ध  सप्लाई
 योजनाओं  हेतु  केन्द्रीय  सरकार  द्वारा  राज्य

 सरकार  को  कुल  कितना  अनुदान  दिया  गया

 कौर  कितना  दुग्ध-पाउडर  दिया  गया  है  ;  और
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 (a)  वित  वर्ष  97I-72  में राज्य  सर-

 कार  को  कितना  अनुदान  और  दुग्ध  पाउडर

 दिया  जायेगा  ।

 कृषि  संचालक  में  राज्य  मंत्री थी  शर  सिंह):

 (क)  भोपाल  नगर  में  दूरी  कमी  के  मौसम  के

 दौरान  जब  दुग्ध  उत्पादन  में  साधारणत:  कमी

 हो  जाती  है,  उप  दुग्ध  वितरण  की  कमी  को

 पूरा  करने  के  लिए  मध्य  प्रदेश  को  दुग्ध  चूर्ण
 उपलब्ध  किया  गया  ।  मध्य  प्रदेश  को  दिए  गये

 दुग्ध  चूर्ण  की  मात्रा  नीचे  दी  गयी  है  :---

 1968-69  52.013  मीटर  टन

 ]  94  3.70  28.00  ”

 1970-7  |  65,000  मीटरी  टन

 (ख)  60  मीटरी  टन  के  आबंटन  को

 अन्तिम  रूप  दे  दिया  गया  है  और  इसमें  से,

 अप्रैल-जून  की  जरूरतों  को  पूरा  करने  के  लिए
 00  भीटरी  टन  का  नियतन  कर  दिया  गया

 है।  राज्य  सरकार  ने  अब  अपनी  मांग  को  I00

 मीटरी  टन  से  कम  करके  70  मीदरी  टन  करने

 का  अनुरोध  किया  है  t

 छोटे  किसानों  के  लिए  विकास  योजनाओं  हेतु

 समय  प्रदेश  को  अनुमान

 1813,  भी  हुकम  चन्द  कछवाय :  क्या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 ।..  [क)  क्या  मध्य  प्रदेश  के  75  प्रतिशत

 किसानों  के  पास  10  एकड़  से  भी  कम  भूमि

 है;

 (छा)  क्या  उस  राज्य  में  उक्त  किसानों  की

 संध्या  को  देखते  हुए  राज्य  सरकार  ते  उस  राज्य

 (यह  अनुदान  था,  क्‍योंकि  यह  विश्व

 खाद्य  कार्यक्रम  से  सहायता  के  रूप  में

 मिला  था  )

 (13  मीटर  टिन  विश्व  खाद्य  कार्यक्रम

 सप्लाई  का  अनुदान  और  अनुदान  के

 रूप  में  दिया  गया  और  15  मीटरी  टन

 वाणिज्यिक  आयात  से  )

 (वाणिज्यिक  आयात)
 voreenreemenecen  ates  ny

 के  लिए  कम  से  कम  पांच  विकास  योजनायें

 स्वीकृत  करने  हेतु  केन्द्रीय  सरकार  से  अनुरोध
 किया  है  ;

 (ग)  क्या  राज्य  सरकार  ने  मुरैना,  टीकम-

 गढ़  और  छत्त  कपूर  जिलों  में  इन  योजनाओं  के

 कार्यान्वयन  के  लिए  अनुदानों  की  मांग  की  है  ;
 और

 (घ)  यदि  हां,  तो  राज्य  सरकार  ने  कितने

 अनुदान  की  मांग  की  है  और  केन्द्रीय  सरकार  ने

 इस  बारे  से  क्‍या  कार्यवाही  की  है  ?

 कृषि  मन्त्रालय  में  जपमाली  (की  अजन्ताई

 पहाड़िया)  :  (क)  मध्य  प्रदेश  में  744  प्रति-

 शत  छोटे  कृषकों  की  जोतें  i0  एकड़  या  उससे
 कम  हैं  ;

 (ख)  तथा  (ग).  राज्य  सरकार  ने  अपने

 राज्य  में  लघु  कृषकों  कौ  विशाल  संख्या  को
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 देखते  हुए  राज्य  में  लघु  कृषक  विकास  एजेन्सी

 परि योजनायें  चलाने  का  आशय  प्रकट  किया

 था।  किन्तु  योजना  के  मार्गदर्शी  स्वरूप  तथा

 इस  प्रयोग  का  परीक्षण  देश  के  विभिन्न  भागों

 में  करने  की  वांछनीयता  को  देखते  हुए  और

 प्रशासनिक  व्यवस्था  तथा  योजना  की  सुनिश्चित
 सफलता  से  सम्बन्धित  अन्य  घटकों  को  दृष्टि  में

 रखते  हुये,  मध्य  प्रदेश  सरकार  को  अन्य  अधि-

 कोश  राज्यों  क ेसमान  आधारों  पर  ही  तीन

 लघु  कृषक  विकास  एजेन्सी  परियोजनायें  आबंटित

 करने  का  निश्चय  किया  गया  था।  छिंदवाड़ा

 तथा  रतलाम  उज्जैन  की  परियोजनाओं  की

 सं स्वीकृति  के  उपरान्त,  विलासपुर  की  परियोजना

 राज्य  सरकार  के  प्रतिनिधियों  द्वारा  बतायी  गई

 प्राथमिकता  के  आधार  पर  स्वीकार  की  गई  थी  |

 भारत  सरकार  को  टीकमगढ़--छत्त रपुर  जिलों

 से  कोई  परियोजना  रिपोर्ट  नहीं  प्राप्त  हुई  है

 (घ)  चतुर्थ  पंच  वर्षीय  योजना  की  अवधि

 में  प्रत्येक  लघु  कृषक  विकास  एजेन्सी  परियोजना

 का  परिव्यय  15  करोड़  रुपये  (औसतन)
 होगा  ।  इस  आधार  पर  मध्य  प्रदेश  की  तीनों

 परियोजनायें  कुल  4.5  करोड़  रुपये  के  नियतन

 की  अधिकारी  होंगी,  बशर्ते  कि  परियोजनाओं

 की  प्रगति  अनुमोदित  कार्यक्रम  के  अनुरूप  हो  ।

 यहां  यह  भी  स्पष्ट  कर  दिया  जाये  कि  लघु
 कृषक  विकास  एजेन्सियों  परियोजनाओं  के  साथ-

 साथ,  दुबे  तथा  सीहोर  जिलो  के  लिए  सीमान्त

 कृषकों  (जिनकी  जोतें  2.5  एकड़  से  कम  है  )
 और  कृषि  श्रमिक  के  लिए  एक-एक  करोड़  रुपये

 के  परिव्यय  की  दो  परियोजनायें  भी  राज्य  में

 कार्यान्वित  की  जा  रही  है।

 सर  प्रवेश  के  देहातों  में  रोजगार  की  व्यवस्था
 करते  की  योजना

 शी  हुकुम  स्व  कछवाय :
 |

 भी  कार हाल  वेरका  :
 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (8{4,

 (क)  क्या  केन्द्रीय  सरकार  को  उत्तर
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 प्रदेश  सरकार  से  ग्रामीण  क्षेत्रों  में  रोजगार  की
 व्यवस्था  करने  सम्बन्धी  योजना  मिली  है  ;

 (ख)  इस  योजना  को  क्रियान्वित  करने  के

 लिये  राज्य  सरकार  ने  कितनी  वित्तीय  सहायता
 मांगी  है  ;  और

 (ग)  इस  योजना  के  अन्तर्गत  कितने  व्य-

 क्रिया  के  लिये  रोजगार  की  व्यवस्था  की
 जायेगी  ?

 कृषि  भन्‍्तरारूय  में  राज्य  मंत्री  (भी  शेर

 बहु)  :  (क)  जी  हां।

 (ख)  राज्य  सरकार  ने  राज्य  के  54
 जिलों  के  लिए  लगभग  675  लाख  ०  के
 प्रस्ताव  भेजे  है।

 (ग)  इस  योजना  में  प्रत्येक  जिले  में  कम
 से  कम  4,000  व्यक्तियों  को  वर्ष  भर  में  लगभग
 0  महीनों  के  लिये  अधिक  से  अधिक  100  vo

 प्रतिमास  प्रति  ब्यक्ति  तक  की  मज़दूरी  पर
 रोजगार  देने  की  परिकल्पना  वी  गई  है।

 देहातों  में  रोजगार  की  व्यवस्था  करने  के  लिए
 सध्य  प्रदेश  को  योजना

 श्री  हुकुम  चन्द  कछवाय  :
 श्री  ओंकार  लाल  बैरवा  :

 पी
 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 क.

 (वा)  क्‍या  मध्य  प्रदेश  सरकार  ने  राज्य
 के  देहाती  क्षेत्रों  में  रोजगार  के  अवसर  पैदा
 करने  के  लिए  केन्द्रीय  सरकार  की  कोई  योजना
 बताई  है  ;

 (ख)  इस  योजना  के  अनुसार  कितने  जिलों
 में  रोजगार  के  अवसर  पैदा  किये  जायेंगे  और
 राज्य  के  प्रत्येक  जिले  में  ऐसे  कितने
 अवसर  पैदा  किये  जायेंगे  और  आरम्भ  में  कितने
 व्यक्तियों  के  किए  रोजगार  की  <यथा  की
 जायेगी  ;  और

 (ग)  उपर्युक्त  योजना  को  क्रियान्वित
 करने  के  लिए  वित्तीय  वर्ष  970  में  राज्य
 प्रकार  को  कितनी  राशि  दी  गई  भी  भर  ह... |

 8L5,
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 I97i-72  के  1८... ह  कितनी  राशि  की  माँग  की

 गई  है  ?

 कृषि  प्रणाली  में  राज्य  मंत्री  (श्री  शेर

 सिह)  :  (क)  जी  हां।  ग्राम  रोजगार  की

 त्वरित  योजना  के  अन्तर्गत  अब  तक  मध्य  प्रदेश

 के  उस  चालीस  जिलों  के  लिए  प्रस्ताव  प्राप्त  हो

 चुके  है।  सोलह  जिलों  के  प्रस्तावों  को  मंजूर
 किया  जा  सका  है  ।

 (ख)  इस  योजना  को  राज्य  के  रास्त  43

 जियो  में  लागू  करने  का  प्रस्ताव  है।  प्रत्येक

 जिले  से  कम  से  कम  I000  व्यक्तियों  को  ज्यादा

 से  ज्यादा  00  रु०  प्रतिमास  प्रति  व्यक्ति  तक

 की  मजदूरी  पर  वर्ष  भर  में  लगभग  i0  महीनों

 की  अवधि  के  लिये  रोजगार  सुलभ  किया

 जायगा  ।

 (ग)  यह  योजना  पहली  अप्रैल,  {971  से

 केन्द्रीय  ि  की  योजना  के  रूप  में  चालू  की

 गई  है  सौर  OUT}  भे  कोई  धनराशि  नहीं  दी

 गई  थी  |  1971-72  में  मध्य  प्रदेश  सरकार  को

 इसके  43  जिलो  के  लिए  2.50  लाख  to  प्रति

 जिला  प्रतिवर्ष  की  दर  से  कुल  537.50  लाख  स०

 की  धनराशि  दिए  जाने  की  सम्भावना  है।

 Committee  on  Rehabilitation  of  Disabled
 iners

 I8I6.  SHRI  ROBIN  SEN:
 SHRI  B.  N.  REDDY  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  set  up
 any  Committee  under  the  Chairmanship  of
 Director-General  of  Mines  Safety  to  go  into
 the  problem  of  disabled  Miners  and  their
 rehabilitation  ;

 (b)  whether  the  Committee  has  sub-
 mitted  its  raport  ;  and

 (c)  if  so,  the  broad  recommendations
 of  the  repoit  and  =  the  action  taken
 thereon  ?

 THB  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RENA-
 BILITATION  G@HRI  BALGOVIND
 VERMA)  :  (a),  Yes,  Sit,
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 {b)  Not  yet.

 (c)  Does  not  arise.

 Expert  Committee  on  Working  Hours
 for  Mine  Workers

 SHRI  ROBIN  SEN  :
 DR.  SARDISH  ROY:

 1817,

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  set  up  an
 Expert  Committee  to  80  into  the  question  of
 working  hours  for  Mine  workers  ;

 (b)  if  so,  the  main  recommendations  of
 the  Expert  Committee  ;  and

 (c)  if  no  report  has  been  submitted  the
 reason  for  the  delay  and  when  it  is  going  to
 be  submitted  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  A  Committee  has  been  set
 up  to  carry  out  investigations  into  the  ovcut-
 rence  of  fatigue  amongst  mine  workers.  On
 the  basis  of  its  investigations,  the  Committee
 in  to  make  such  recommendations  as  may  be
 appropriate,  including  recommendations  as  to
 working  hours.

 (b)  The  Committee  has  not  yet  syb-
 mitted  its  report,

 (c)  Investigations  are  yet  to  be  comp-
 leted  ina  number  of  mines.  The  report
 may  be  submitted  in  1973,

 Dispersal  of  Refugees  from  East  Bi  ngal

 i8{8.  SHRI  P,  VENKATASUBBAIAH  :
 SHRI  H.  NL  MUKERJEE  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  Whether  at  the  recent  corfereice  of
 the  Chfef  Ministers  of  West  Bengal,  Bihat,
 Asshm  ahd  Meghalaya,  ft  was  deckied  to  send
 tive  véfugeds  from  Enact  Bengal  to  diferent
 States  ;  ahd

 c  a0,  whether  steps  ace  being  tnken
 to  send  the  refagete  to  different  States  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  ;  (a)  No,  Sir,

 (b)  It  has  since  ~-been  decided  by
 the  Government  to  shift  50,000  refugees  from
 West  Bengal  to  the  Central  Camp  at  Mana
 in  Madhya  Pradesh.

 B  ap  of  Produc  jon  of  Commercial
 rops  in  Dry-Farming  Areas

 i89.  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  production  of  commercial  crops  under
 dry  farming  has  gone  down  considerably
 with  the  result  that  there  is  scarcity  of  these
 commodities  in  the  country  ;  and

 (b)  whether  any  incentives  are  proposed
 to  the  diy  farming  aveas  in  order  to  boost
 up  production  of  commercial  crops  in  the
 country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB-  र,  SHINDE)  :  (a),  No
 separate  figures  of  production  of  commercial
 crops  in  dry  farming  areas  are  available.  The
 production  of  these  crops,  like  cotton  and
 oilseeds  is  mainly  concentrated  in  rainfed
 areas,  As  such  the  production  of  these  crops
 has  been  showing  wide  fluctuations,  from
 year  to  year,  due  to  vagaries  of  weather.

 (b)  There  is  no  proposal  to  provide
 incentives  to  boost  up  production  of  commer-
 cial  crops  in  dry  farming  areas.  The  State
 Governments,  however,  provide  various
 incentives  for  the  development  of  commer-
 cial  crops  through  their  plans.  A  Centrally
 Sponsored  Scheme  under  Dryland  Agricul-
 tural  Development  has  been  sanctioned,  in
 which  24  pilot  projects  have  bean  started  as
 Demonstration-cum-Training  projects.  The
 crop  rotations  to  be  followed  in  these  projects,
 commercial  crops  will  come  in,  Loans  and
 subsidies  have  been  provided  to  the  partici.
 pathng  farmers  fer  inputs,  permanent  works
 and  other  iaitasteuctural  activities,
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 h  Head  O Shifting
 of  Head

 fice  of
 National

 Mineral

 1820,  SHRIC.D.  GAUTAM  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  have  decided
 to  shift  the  Head  Office  of  the  National
 Mineral  Development  Corporation  Ltd  ;  and

 (b)  if  so,  the  place  andthe  date  by
 which  it  will  be  shifted  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  No
 Sir.  The  matter  is  still  under  consideration.

 (b)  Does  not  arise,

 Working  of  Stateowned  Agricultural  Farms

 {82!l.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  working  result  of  the  State-
 owned  Agriculture  Farms  during  1970-71  and
 how  they  compare  with  the  figures  of  the
 two  previous  years  ;

 {b)  the  average  yield  per  acre  and  the
 cast  of  production  and  how  they  compare  with
 the  achievements  of  the  progressive  farmers
 around  the  area;  and

 (c)  the  new  innovations,  if  any,  made
 in  the  farming  techniques  in  order  to  make
 them  model  farms  for  larger  outputs  and
 economic  working  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  :  (a)  The
 working  results  for  the  year  1970-71  are  not
 yet  available  as  the  financial  year  of  the  State
 Farms  Corporation  of  India  which  controls
 the  Central  State  Mechanised  Farms,  corres-
 ponds  to  the  agricultural  year  which  closes  on
 the  30th  June,  1971,  Consequently  the
 working  results  of  the  Central  State  Farms
 for  the.  yenes  1967-68,  1968-69,  end.  1960
 are  given  io  statement  ‘A’  The  total  profit  for
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 ali  the  farms  duting  the  year  1969-70  was  Rs.
 33.8]  lakhs.

 (b)  Material  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Sabha.

 (c}  The  Central  State  Farms  are  not
 strictly  intended  to  be  model  farms  for  pri-
 vate  farmers  though  a  very  large  number  of
 farmers  visits  these  every  year.  It  is  due  to
 the  vast  area  of  the  farms  which  flanges  from
 6,000  acres  to  nearly  30,000  acres.  The
 broad  objectives  of  the  Central  State  Farms
 are  to  produce  quality  seed,  to  make  a  con-
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 tribution  to  mechanisation  of  agriculture  in
 the  country  by  demonstrating  the  use  of  the
 modern  machines  and  to  do  land  leveling  and
 land  development  work  on  commercial  terms
 for  the  benefit  of  private  farmers.  These
 objectives  are,  by  and  large,  being  fulfilled.
 The  functions  of  the  Central  State  Farms  are
 not  the  same  as  of  agricultural  research  insti-
 tutions  though  there  is  a  close  liaison  between
 the  two  andthe  Central  State  Farms  are
 quick  to  introduce  any  improved  agricultural
 and  agronomical  practices  suggested  by  the
 research  institutions  not  only  for  their  own
 benefit  but  also  for  the  benefit  of  the  farmers
 in  the  neighbourhood.

 Statement  ‘A’

 Working  Results  of  Central  State  Farms

 (Rs.  in  lakhs)

 Namc  of  the  Farm  Year  Remarks

 1969-70,  1968-69  1967-68

 Central  State  Farm,  Surutgarh  4449--Prohit  2.4i—Loss  49.52—Piofit

 Central  State  Farm,  Jelsur  090-—Loss  8.8l-—Lops  42.06—  Loss

 Central  State  Farm,  Hissar  494—Profit  0.59—Loss  —  आज.  Farm  was  not
 set  up.

 Central  State  Farm,  Raichur  +305-  Loss  «@  —  हक

 Central  State  Farm,  Jharsuguda  8.93—Loss  7.[3—Loss  5.70—Loss

 Contral  State  Farm,  Jullundur  0  3!~Piofit  —  @  —  हम  @  Operations  not
 started.

 t+
 Total  Profit  or  Loss  :  36.36—~Profit  28.64--Loss  31,76  ~Profit  +  +  The  net  profit

 ~  of  the  Corporation
 after  including
 Headquarters  ex-
 penses  was  Rs,
 33.8  lakhs.

 Note:
 only  in  1970-71.
 The  Central  State  Farm,  Kerala  started  functioning



 95  Written  Answers

 Study  into  working  of  Durgapur  Steel
 Plant-

 1822.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 {a)  whether  a  complete  study  has  been
 ordered  to  identify  the  technical  drawbacks
 in  the  Durgapur  Steel  Plant  ;

 (b)  if  so,  its  findings  ;

 (c)  whether  Government  have  enquired
 into  the  allegation  that  management  was
 holding  back  production  and  directly  indulged
 in  stoppages  ;  and

 (d)  the  specific  cases  on  which  the
 allegation  is  based  and  the  steps  taken  to
 correct  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 {SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b).  No  study  has  been  ordered  recently.
 In  September,  1966,  a  one-man  Committee
 consisting  of  Shri  G.  Pande,  then  Vice-
 Chancellor  of  Roorkee  University,  was
 appointed  to  identify  and  assess  the  defici-
 encies  in  the  Durgapur  Steel  Plant  and  to
 ascertain  the  causes  therefor.  The  Committec
 submitted  its  Report  in  April,  ‘1967.  A  copy
 of  the  Report  of  this  Committee  was  latd
 on  the  Table  of  the  House  on  the  !9th  July,
 ‘1967,  A  reporton  the  progress  of  imple-
 mentation  of  the  recommendations  made  by
 this  Committce  was  also  {aid  on  the  Table
 of  the  House  on  April  10,  1968.

 (c)  and  (d).  There  is  no  truth  in  the
 allegation.  When  there  were  frequent  work
 stoppages,  particularly  in  February  and
 March,  1971,  certain  precautionary/safety
 measures  had  to  be  taken  to  save  the  plant
 from  damage  and  production  was,  therefore,
 restricted  during  those  days.
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 Scheme  For  Drought  Aflacted  Areas

 i823,  SHRI  C.  द्,  CHANDRAPPAN  :
 Will  the  Minister  of  AGRICULTURE  be
 Pleased  to  state  :

 (a)  whether  any  special  schemes  have
 been  prepared  for  the  development  of
 chronically  drought  affected  areas  in  the
 country  ;

 (b)  if  ‘$0,  the
 schemes  ;

 particulars  of  such

 (c)  the  estimated  cost  thereof  ;  and

 (d)  the  extent  of  financial  aid  0  be
 given  to  the  States  for  the  schemes  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  to  (d).  Rural  Works
 Programme  is  a  special  scheme  to  assist  the
 chronically  drought  affected  areas  of  the
 country.  54  districts  (Statewise  list  at
 Statement  2)  of  the  country  have  been  selected
 for  implementation  of  the  programme  on
 objective  criteria  such  as  incidence  and
 pattern  of  rainfall,  percentage  of  irrigated
 area,  frequency  and  extent  of  drought  etc.
 Under  the  Programme,  labour  intensive  and
 productive  schemes  will  be  organised  to
 provide  employment  to  agricultural  labour  as
 also  to  mitigate  the  severity  of  scarcity
 conditions  in  these  areas.  These  schemes  will
 be  in  the  sectors  of  medium  and  minor
 irrigation  (all  aspects),  soil  conservation  and
 afforestation  and  village  and  district  roads,
 An  outlay  of  Rs.  00  crores  has  been  made
 in  the  non-plan  Central  sector  for  the
 programme  during  the  IVTH  plan  period.
 Each  selected  district  will  get  an  allocation
 of  approximately  Rs.  2  crores  over  the
 programme  period.  The  total  financial
 assistance  available  to  any  State  under  the
 programme  will  be  according  to  the  number
 of  selected  districts.  A  sum  of  Res.  9.05
 crores  was  released  to  the  State  Governments
 during  the  financial  year  {970-7l  on  the
 basis  of  anticipated  expenditure  upto  March,
 i97]  reported  by  the  State  Governments.
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 Statement  I

 RURAL  WORKS  PROGRAMME

 List  of  54  Districts  Selected  for  implementation  of  the  Rural  Works  Programme

 98

 SI.  No.  Name  of  State  Name  of  District

 fener ees ma rene neni ata Settee
 |  2  3

 l,  ANDHRA  PRADESH  :  Anantpur.

 Kurnool.

 Guddappah.
 Chittoor,

 Mehboobnagar. ७

 ही

 हे

 >

 Monghyr. ta  BIHAR  :

 Palamau.

 ep

 >

 One  Unit  for  3  Sub-divisions,
 namely  Nawada  sub-division
 of  Gaya  District  and  Bhabhua
 and  Sasaram  sub-divisions  of
 Shahabad  District.

 Panchmaha!s,

 Kutch.

 GUJARAT  :  ]

 2

 3.  Jamnagar.

 4

 5

 w

 Rajkot
 Anmreli,

 6.  Banaskantha.

 7,  Surendranagar.

 4.  HARYANA  :  l,  Mohindergarh,

 l,  Jhabua.

 2.  Dhar,

 3.  Sidhi.

 4  Betul.

 5.  MADHYA  PRADESH  :

 Ahmednager.

 Sholapur.
 Nasik.

 Poona.

 Satara,

 Sangli,

 6.  MAHARASHTRA  :

 a

 ७

 is
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 00

 3

 i0.

 Hi.

 12

 13.

 MYSORE  :

 ORISSA  :

 RAJASTHAN  :

 TAMIL  NADU  :

 UTTAR  PRADESH  :

 WEST  BENGAL  H

 JAMMU  AND  KASHMIR  :

 TOTAL  ;  54

 Bijapur.

 Chitradurga.

 Kolar.

 Dharwar.

 Belgaum.

 Kalahandi.

 Boudh  Phulbani.

 Jaisalmer.

 Barmer,

 Pali.

 Jalore.

 Bikaner.

 Churu

 Jodhpur.

 Banswara.

 Nagaur.

 Dungarpur.

 Dharamapuri.

 Ramanathapuram.

 Mirzapur

 Banda.

 Allahabad.

 Varanasi.

 Hamirpur

 Jalaun,

 Purulia.

 Midnapur,  '
 and  ONE  UNIT

 Bankura.  J

 To  be  identified.
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 तो सरो  और  चौथी  पौ जमा  के  आरम्भ  में  बंजर

 और  कृषि  के  अन्तर्गत  भूमि

 1824,  श्री  जस्ता  राव  जोशी:  नया

 कवि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  तीसरी  और  चौथी  योजना  के  आरंभ

 में  कुल  कितने  एकड़  बंजर  और  कृषि  योग्य

 भूमि  थी  और  देश  मे  इस  समय  ऐसी  कितनी

 भूमि  है  ;

 (ख)  कुल  एकड  भूमि  में  से  कितने  एकड

 भूमि  पर  खेती  होती  है  जिसके  लिये  उचित

 सिचाई  की  व्यवस्था  नहीं  है  ;  और

 (7)  उसके  लिये  सिचाई  की  कब  व्यवस्था

 की  जाग्रगी  ?

 कृषि  मन्त्रालय  सें  राज्य  सत्ती  (श्रीशेर

 सिह)  :  (क)  तीसरी  पंचवर्षीय  योजना  के

 आरंभ  मे  (1960-61  के  अन्त  में)  कुल  बंजर

 भूमि  (अदृश्य  भूमि  सहित)  और  कान्त  अधीन

 कुल  भूमि  ऋमऋ'  507  लाख  हैबटार  और  448

 लाख  हेक्टर  थी  -  1967-68  के  बाद  के  आंकड़े

 अभी  उपलब्ध  नहीं  है।  1967-68  के  दौरान

 तदनुरूप  आंकड़े  क्रमश.  48]  लाख  हेक्टर  और

 1518  लाख  हैक्टार  थे  |

 (ख)  वर्ष  967-68  के  लिये  भूमि  प्रयोग

 की  अन्तिम  उपलब्ध  सांख्यिकी  के  अनुसार

 कृषि  अधीन  (कुल)  भूमि  में  से  कुल  खेती

 वाली  भूमि  जिस  पर  समुचित  सिंचाई  प्रबन्ध

 उपलब्ध  नहीं  है  लगभग  80  प्रतिशत  है

 (ग)  विशेष  सिंचाई  कार्यक्रम  केवल  चौथी

 पंचवर्षीय  योजना  के  लिये  अभी  तक  बन  गये

 हैं  1  यह  आशा  है  कि  चौथी  योजना  के  अन्त  तक

 सिंचाई  के  अफरीन  लगभग  25  प्रतिशत  क्षेत्र

 (कुल)  छाया  जायेगा ।
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 Self-sufficiency  in  Focdg  ains

 i825.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Wil  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  quantum  of  foodgrains  imported
 during  last  three  years  ;  and

 (b)  by  what  time  the  country  is  likely
 to  become  self-sufficient  in  foodgrains  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  About
 3.2  mithon  tonnes,

 ‘b)  It  is  envisaged  that  concessional
 imports  of  foodgrains  would  be  stopped  afier
 1971,

 Regarding  Employees  of  Central  Potato
 Research  Institute,  Patna

 ‘1826.  SHRI  RAMAVATAR  SHASTRI  :
 Wil  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  the  number  of  {emporary  and
 permanent  workers  of  the  Central  Potato
 Research  Institute,  Patna,  separately  and  the
 duration  of  service  put  in  by  each  worker  ;

 (b)  whether  the  Officer-in-charge  of
 the  said  Institute  has  dismissed  the  senior
 workers  and,  if  so,  whether  he  has  voilated
 labour  laws  as  a  result  thereot  ;  and

 (c)  the  action  proposed  to  be  taken  by
 Government  against  the  officers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  :  (a)  The
 information  presumably  relates  to  casual
 workers.  This  includes  the  categories  of
 monthly-rated  casual  workers  and  daily-
 rated  casual  workers.  At  present  there  are
 27  casual  workers  on  roll  of  whom  4  are
 monthly  rated  and  23  are  daily  rated  casual
 workers.

 The  casual  workers  are  employed
 according  to  the  periodic  requirements  of
 work  and  are  retrenched  after  completion  of
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 the  work.  The  question  of  duration  of  service
 of  such  workers  do¢s  not,  therefore,  arise.

 (6)  None  of  the  monthly  rated  casual
 workers  has  been  dismissed.  The  daily  rated
 casual  workers  are  engaged  from  amongst
 those  who  turn  up  for  work  when  the  season
 begins  according  to  the  principle  of  last-come-
 firat-go,  subject  to  their  suitability  and
 according  to  the  requirement  of  work.

 (c)  Does  not  arise.

 पहना  स्थित  कैसी  चालू  अनुसंधान  संस्थान  को

 कृषि  योग्य  भूमि  के  कार्य  परिणाम

 1827,  श्री  रामाबतार  दाश्क्री :  नया

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पटना  स्थित  केन्द्रीय  आलू

 अनुसंधान  संस्थान  के  पास  कुछ  कृषि  योग्य
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 भूमि  है,  यदि  हां,  तो  उसका  क्षेत्र  कितना  है  ;

 (@)  क्या  उस  भूमि  पर  प्रति  वर्ष  लेती

 होती  है  ;

 (ग)  यदि  हां,  तो  उस  भूमि  पर  उतराई
 जाने  वाली  फसलों  के  नाम  क्या  हैं  और  प्रत्येक

 फसल  कितने-कितने  एकड़  भूमि  में  उगाई  जाती

 है।

 (घ)  इन  फैसला  से  गन  तीन  वर्षों  में

 वर्षवार  हुई  आय  का  ब्यौरा  क्या  है;  और

 (ड)  सरकार  को  गत  तीन  वर्षों  में  इस
 खेती  से  हुए  लाभ  अथवा  हानि  का  वर्ष बार
 ब्यौरा  क्‍या  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भो  अस् वा साहिब  113  दावे)  :  (क)  लगभग  48  एकड़

 (a)  जहां।

 (ग)  रबी  1970-71  खरीफ  ग्रीष्म,  |97।

 एकड़  एकड़

 आलू  27.50  मक्का  9.00

 गेहूँ  7.50  तरकारियां  7.48

 बरसीम  .00  सनई  4.00

 जई  9.50  घान  3.50

 नैपियर  चना  1.00  क्रम  में  प्रतीक्षा-

 अन्य  फसलें  0.50  चमक  सस्य  3,50

 नेपियर  t.50

 कुल  47.00  एकड़  48.48  एकड़
 5

 (ध)  और  (ड)  :  केन्द्रीय  आलू  अनुसंधान  केन्द्र,  पटना  एक  अनु संधा नात्मक  संगठन  है।  अतः
 सरकार  को  लाभ  या  हानि  का  प्रश्न  ही  नहीं  होता  ।  फिर  भी  सम्बन्धित  आय  और  व्यय  के
 आकंड़े  नीचे  दिए  गये  है  :---

 आय  —  आवर्ती  प्राथमिक  जप्य  हिप्पी

 (रुपये  )  (रुपये)
 1967-68  1,36,171  74,228  इसमें  स्टाफ  तथा  भगत  का

 व्यय  शामिल  |
 1968-69  1,49,021  1,05,691

 नहीं  है

 1967-70  1,16,000  93,211  |
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 सरकार  द्वारा  खासियतों  की  बसूली  और  किसानों

 के  च्त्यि  प्रोत्साहन  मूल्यों  का  निर्धारण

 1828,  श्री  रामावतार  शास्त्री  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  1971-72  के  लगी  सरकार  ने

 किसानों  के  लिये  खाद्यान्न  के  प्रोत्साहन  मूल्य
 निर्धारित  किये  है  ;  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या

 है?

 कमी  मंत्रालय  में  राज्य  मंत्री  (श्री  अस्ति

 साहिब  पी०  शिंदे)  :  (क)  सरकार  द्वारा  I97I-

 72  के  लिए  गेहूँ  के  निर्धारित  अधिप्राप्ति  मूल्य
 किसानो  के  लिये  लाभकारी  है  |

 (ख)  मूल्य  इस  प्रकार  है  :

 (so  प्रति  क्विंटल)

 देशी  छाल  को

 छोड़कर  सभी

 किस्म  76.00

 विभिन्न  राज्यों

 के  लिये  लाल

 (देशी)  71.00  से  74.00

 _

 Effect  of  Grow  More  Food  Campaign  in
 West  Bengal

 1829.  SHRI  SUBODH  HANSDA  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  Grow  More  Food
 Campaign  has  been  effective  in  West
 Bengal  ;

 (b)  if  so,  to  what  extent  it  has  been
 able  to  increase  the  food  production  in  the
 State  ;
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 (¢)  whether  Government  help  is  in-
 adequate  in  this  grow  more  food  campaign  ;
 and

 (d)  whether  such  difficulties  will  be
 removed  without  going  into  formalities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHER  P.  SHINDE)  :  (a)  to  (4).
 Information  has  been  called  for  from  the
 State  Government  and  will  be  placed  on  the
 table  of  the  Sabha  as  soon  as  it  is  received.

 Production  of  Wheat  in  Non-Wheat  Pro-
 ducing  States

 ‘1830.  SHRI  SUBODH  MHANSDA  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  the  non-wheat  producing  States
 producing  wheat  for  the  last  three  years  ;

 (b)  how  much  wheat  is  produced  by
 these  States  annually  and  how  much  is  the
 production  of  the  current  year  ;  and

 (c)  the  average  per  acre  production  of
 this  foodgrain  in  those  States  and  how  it
 compares  with  any  wheat-producing  areas
 in  our  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 The  States  are  not  divided  into  wheat
 producing  and  non-wheat  producing  States.
 In  some  States,  production  of  wheat  is
 substantial,  while  in  others  production  is
 marginal.  Estimates  of  wheat  production
 for  1970-71  have  not  yet  been  finalised.
 However,  an  idea  of  the  increase  in  produc-
 tion  in  the  past  used  to  be  marginal,
 can  be  had  from  the  list  in  Statement  I  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-  374/71)  which  shows
 the  production  of  wheat  in  ail  States  during
 1964-65,  and  the  last  three  years.  Among  the
 States  where  wheat  production  used  to  be
 marginal,  West  Bengal  has  shown  a  substan«
 tial  increase  in  production.

 (c)  Statement  Il  showing  average  per
 hectare  yields  of  wheat  during  1969-70  in
 different  States  is  laid  on  the  Table  of  the
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 House.  [Placed  in  Library.  See  No,  LT—
 374/71)

 Lecation  of  Fruit  Research  Project  at
 Coimbatore,  Madras

 1831.  SHRI  SUBODH  HANSDA
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  have  proposed
 to  locate  Fruit  Research  Project  at
 Coimbatore  in  Madras  ;

 (b)  if  so,  the  object  of  this  research  ;
 and

 this (c)  the  financial  outlay  for
 project  ?

 THE  MINISTER  OF  STATE.  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASABEB  P,  SHINDE)  :  (a)  Yes,
 Sir,  The  Indian  Council  of  Agricultural
 Research  has  sanctioned  a  research  centre  at
 Coimbatore  in  the  State  of  Tamil  Nadu,
 under  the  All  India  Coordinated  Fruits
 Improvement  Project.

 (b)  The  object  of  research  at  this  centre
 will  be  to  undertake  intensive  investigations
 on  a  number  of  problems  on  fruits  like
 banana,  grapes  and  papaya.

 (c)  The  financial  outlay  for  this  centre
 is  Rs.  बाद3  lakhs  for  the  period  1970-71  to
 1973-74,

 Reduction  in  Working  Hears  for
 Plantation  Workers

 1832,  SHRI  INDRAJIT  GUPTA  :
 Wil)  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  State  :

 (a)  whether  the  Tripartite  Industrial
 Committee  on  Plantation  had  taken  a
 decision  to  reduce  the  working  hours  of
 Plantation  workers  from  54  hours  to  48
 hours  a  week  ;

 (b)  whether  it  has  been  implementated  :
 and

 (c)  if  not,  the  reasons  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Yes.

 (b)  Not  yet.

 (c)  It  requires  amendment  of  the
 Plantations  Labour  Act,  1951,  which  matter
 is  under  consideration.

 Coal  Reserves  of  National  Coal  Development
 Corporation  to  Satpura  Power  Plant

 ‘1833.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  the  National  Coal  Develop-
 ment  Corporation  owns  the  coal  reserves  in
 the  region  of  Satpura  Power  Plant  ;

 (b)  whether  the  Corporation  have  fatled
 to  mine  the  coal  resources  in  this  region
 adequately  and  as  a  comscquence  three
 turbines  out  of  five  in  the  Satpura  Power
 Plant  are  lying  idle  ;

 (७)  if  so,  the  targets  for  mining  set  by
 the  Corporation  and  those  for  supply  to
 Satpura  Power  Plant  during  4970  and  how
 much  of  it  have  been  achieved  ;  and

 (d)  the  reasons  for  the  failure  to  supply
 adequate  quantity  of  coal  to  the  Power
 Plant  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR!  SHAHNAWAZ  KHAN):  (a)  Yes,
 Sir,

 (b)  The  Corporation  is  making  every
 effort  ingluding  development  of  another
 mine,  known  as  Patbakheda  Expansion,  to
 supply  adequate  quantity  of  coal  to  the
 power  station.  The  Station  is  operating  in
 accordance  with  the  system  load  condition  ;
 the  number  of  generating  sets  in  operatioa  at
 any  time  varying  from  3  to  4  sets  for  which
 Mecessary  coal  is  being  obtained  from
 National  Coal  Development  Corporation's
 Pathakbeda  mines  and  Panch  Valley  coal-
 fields.
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 (c)  and  (d).  During  1970-71,  the  Cor-
 poration  produced  0°42  million  tonnes  of
 coat  from  Pathakheda  ह  Colliery  and
 supplied  04  milion  fonnes  to  Satpura
 Power  Station.  In  1964,  the  Corporation  had
 prepared  a  project  report  for  a  second  mine
 (Patharkheda-II),  known  as  Patharkheda
 Expansion,  with  a  targetted  output  of  0°45
 million  tonnes  for  achieving  a  total  produc-
 tion  of  090  milion  tonnes  per  annum  from
 both  the  mines.  This  was  not  proceeded
 with  as  construction  of  Power  Station  lagged
 behind  schedule  and  there  was  hardly  any
 demand  for  coal  by  the  Power  Station  until
 ‘1967-68,  Even,  the  coal  raised  from  Pathar-
 kheda-I  project  was  not  taken  in  full  by  the
 power  station  resulting  in  the  accumulation
 of  stocks,  It  was  also  considered  that  Cor-
 poration  should  not  go  ahead  with  further
 investment  in  the  mine  without  a  long  term
 agreement  with  the  power  _  station.  This
 agreement  has  not  yet  been  signed.  However,
 considering  the  rising  demand  of  the  Satpura
 Power  Station  the  Government  have
 approved  the  project  report  of  Patharkheda-
 Il  to  enable  the  Corporation  to  increase
 their  out-put  of  coil  to  040  million  tonnes
 per  annum.

 Wheat  Purchased  by  Food  Corporation
 of  India  In  Haryana

 1834,  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state  the
 quantity  of  wheat  purchased  by  the  Food
 Corporation  of  India  this  year  in  Haryana  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  The  Food
 Corporation  of  India  do  not  themselves
 procure  wheat  in  Haryana  as  they  have  not
 been  entrusted  this  work  by  Haryana
 Government.  They  only  take  over  on  behalf
 of  the  Central  Government  the  quantity
 of  wheat  ptocured  by  the  Government
 of  Haryana  and  the  State  Marketing  Fede-
 ration  for  the  Central  pool.  During  the
 current  marketing  season  from  Ist  April
 to  3ist  May,  1971,  the  total  quantity  of
 wheat  procured  in  Haryana  for  the  Central
 Pool  was  4.28  lakh  tonnes.
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 Surplus  Staff  in  Hiadustan  Steel  Ltd,

 I835.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  s  ate  :

 (a)  whether  the  Hindustan  Steel  Ltd.  is
 carrying  with  it  surplus  staff  ;

 (b)  if  so,  the  number  of  such  staff;
 and

 (c)  the  reasons  for  their  becoming
 surplus  and  how  Government  propose  to
 utilise  their  services  more  profitably  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  to  (०).
 In  the  earlier  stages,  particularly  at  the
 Million  Tonne  Stage  of  the  Steel  Plants
 under  Hindustan  Steel  Limited,  manning
 was  based  on  Project  Report  estimates  and
 practices  followed  in  the  existing  Steel
 Plants  in  the  country.  From  April,  1968,
 detailed  work  measurement  studies  have,
 however,  been  undertaken  in  the  Works
 Departments  of  the  Bhilai,  Rourkela  and
 Durgapur  Steel  Plants.  Out  of  a  to.al
 employment  of  66,528  in  these  Departments,
 59,74l  persons  have  been  covered  by  these
 studies  so  far  and  these  have  revealed  a
 surplus  of  2,733  employees  in  different
 categories,  Efforts  are  being  made  to  rede-
 ploy  them  against  future  vacancies  in
 expansion  units  and  in  the  Bokaro  Steel
 plant  to  the  extent  possible.

 Location  of  Resources  of  non-ferrous
 etals

 1836.  SHRI  P.  K,  DEO:
 DR.  LAXMINARAIN  PANDEY:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  the  recent  surveys  have
 located  large  resources  of  non-ferrous
 metals  like  lead,  zinc  and  Copper  in  different
 parts  of  the  country  ;

 (b)  if  a0,  the  areas  where  such  deposits
 have  been  discovered  and  the  estimated
 potentiality  thereof  ;  and
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 (c)  the  extent  to  which  self-sufficiency
 in  these  rhetals  is  likely  to  be  achieved
 as  a  result  of  these  discoveries  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  and  (0).
 As  a  result  of  investigations  carried  out
 by  the  Geological  Survey  of  India,  sizeable
 reserves  of  copper  at  Rakha,  Roam  Sid-
 dheswar,  Tamapahar,  Turamdih,  Ram-
 chandra  Pahar  in  Singhbhum  belt,
 Bihar  ;  Khetri,  Kolihan,  Madankundan,
 Akwali,  Satkui,,  Bagoni  in  Khetri
 copper  belt,  Rajasthan  ;  Dhukonda,
 Nallakonda,  Bandalamottu  in  Agnigundala
 lead-copper  belt  in  Andhra  Pradesh  ;  and
 jead-zinc  in  Zawar  mines,  Rajasthan,
 Ambamata  lead-zinc-copper  belt,  Gujarat  ;
 and  lead  at  Sargipalli  in  Orissa  have  been
 located,  In  addition  some  promising  copper
 prospects  have  also  been  located  at  Kalyadi
 in  Mysore,  Matanjkhand  in  Madhya
 Pradesh,  Pular  Parsori  in  Maharashtra,
 Mailaram  in  Andhra  Pradesh,  Purdariba
 in  Rajasthan.

 The  total  estimated  reserves  of  the
 deposits  are  of  the  order  of  200  million
 tonnes  of  copper  ore:  00  million  tonnes
 of  lead-zinc  ore  and  5  million  tonnes  of
 lead  ore

 (c)  The  demand  estimated  by  the  end
 of  the  Fourth  Five  Year  Plan  is  of  the
 order  of  124,000  tonnes  for  copper,  142,000
 tonnes  for  zinc  and  97,400  tonnes  for  lead,

 The  present  production  capacity  of
 copper  is  9,600  tonnes  per  annum,  which
 is  likely  to  be  expanded  to  16,500  tonnes
 by  the  end  of  the  current  year.  Besides
 this,  on  commissioning  of  the  Khetri  copper
 complex,  production  capacity  is  estimated
 to  be  further  expanded  by  31,000  tonnes
 by  1974-75,

 The  present  production  capacity  of  zinc
 is  38,000  tonnes  per  annum  of  which  20,000
 tonnes  is  based  on  imported  concentrates
 and  18,000  tonnes  on  Indigenous  ore
 deposits  The  production  capacity  is
 expected  to  be  doubled  by  the  end  of  the
 Fourth  Plan.  Another  Zinc  Smelter  with
 a  capacity  of  30,000  tonnes  per  annum
 is  also  proposed  to  be  set  up  at  Vizag,
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 With  the  doubling  of  the  existing  two
 smelters,  the  new  smelter  at  Vizag  and
 development  of  the  other  proved  depasits,
 it  may  be  possible  to  attain  near  selfs
 sufficiency  in  respect  of  zinc  metal  by  the
 end  of  the  Sth  Five  Year  Plan  or  so,

 The  present  installed  capacity  for  lead
 5400  tonnes  per  annum.  The  question
 of  modernisation  of  the  only  lead  smelter
 at  Tundoo  (Bihar)  is  presently  under
 examination.  Studies  for  the  development
 of  the  other  deposits  of  lead  are  being
 taken  in  hand.

 Per  Capita  Expenditure  on  East  Bengal
 Refugees

 1837.  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  per  capita  daily  expenditure
 for  the  refugees  from  East  Bengal  before
 the  commencement  of  the  new  influx  ;

 (b)  the  per  capita  daily  expenditure
 for  the  refugees  who  have  migrated  since
 the  last  week  of  March,  97!  ;

 (c)  whether  the  Government  consider
 the  current  per  capita  daily  expenditure
 to  be  adequate  ;

 (d)  if  not,  whether  Government  are
 considering  to  increase  this  amount  ;  and

 (e)  if  so,  the  extent  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REH-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  and  (b).  The  per  capita  daily
 rate  of  expenditure  on  supplying  food  to
 refugees  from  East  Bengal  before  the
 commencement  of  fresh  exodus  was  80  paise
 per  head  per  day.  This  rate  has  been
 increased  to  Re.  t/-  per  head  per  day  and
 the  Government  of  West  Bengal  have  been
 authorised  to  incur  expenditure  on  supply  of
 food  to  refugees  from  East  Bengal  in  that
 State  at  this  rate,

 The  per  capita  daily  expenditure  on
 other  items  of  relief  and  the  cost  of  over-
 head,  for  refugees  from  East  Bengal,  entering
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 into  West  Bengal,  since  25th  March  शा
 cannot  be  worked  out,  as  the  conditions
 are  still  uncertain  due  to  continuing  influx.

 (c)  to  @.  Do  not  arise.

 Programmes  for  Small  Farmers,
 Agricaltaral  Labour  and  Dry  Areas

 during  Fourth  Plan

 i838.  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  the  specific  programmes  in  the
 Fourth  Five-Year  Plan  for  small  farmers,
 agricultural  labour  and  dry  areas  ;

 (b)  the  State-wise  and  district-wise
 progress  of  the  schemes  taken  up  during
 ‘1970-71  ;

 (c)  the  overall  impact  of  the  schemes
 on  the  levels  of  living  of  the  small  farmers
 and  agricultural  labour  ;

 (d)  the  increase  in  the  yield  of
 agricultural  products  in  the  dry  areas  where
 the  schemes  were  executed  ;  and

 (e)  the  specific  schemes  taken  up  during
 the  current  year  and  the  total  amount
 of  money  allocated  for  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  The
 following  are  the  Central  Sector
 Schemes  :—

 (i)  Small  Farmers  Development  Agency
 Projects  (SFDA)  in  each  of  the
 46  districts  are  expected  to  cover
 approximated  50,000  farmers  having
 holdings  between  2.5  to  5  acres
 of  land,  in  each  project,  45  of
 these  projects  have  been  sanctioned
 so  far;

 Marginal  Farmers  and  Agricultural
 Labourers  Projects  (MFAL).  In
 each  of  the  4ी  districts  are  expec-
 ted  to  covér  marginal  farmers  having
 holdings  upto  2.5  acres  and  landless
 agricultural  labourers  to  the  extent

 (ii)
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 of  20,000  pet  project,  34  projects
 have  already  been  approved  so  far.

 (ili)  Integrated  Dry  Land  Agricultural
 Development  Pilot  Projects  are
 taken  up  in  24  different  districts
 receiving  rainfall  between  375-
 1125  mm.  These  witi  bea
 terminus  with  the  Coordinated
 Research  Projects  under  Dry  Land
 Agriculture  of  the  Indian  Council
 of  Agricultural  Research.  Each
 Project  will  cover  a  compact  area  of
 8,000  acres.  Twenty  such  projects
 have  been  sanctioned  already.

 (b)  to  (d).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.
 See  No,  LT-375/7].

 Since  most  of  these  projects  have  just
 been  sfarted  and  some  are  yet  in  the
 process  of  being  established,  it  is  too  early
 to  make  an  assessment  of  their  overall
 impact  on  the  level  of  ling  of  small
 farmers  and  agricultural  labourers  as  also
 the  increase  in  yield  in  these  areas.

 (ct)  The  above  three  schemes  will  be
 operated  during  ‘1971-72  as  well.  The
 total  financial  outlay  in  the  Fourth  Five-
 Year  Plan  for  these  schemes  is  of  the
 following  order  :—

 SFDA  :  ee»  Rs,  67.5  crores,

 MFAL:  Rs.  47.5  crores,

 Dry  Land:  ...  Rs,  20.0  crores,

 Funds  are  being  released  with  reference
 to  definite  proposals  from  the  project
 authorities  concerned.

 Proposal  to  set  up  Pit  Safety  Committee

 1839,  SHRI  SAMAR  MUKHERIEE  :
 Will  the  Minister  of  LABOUR  and  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  Government  are  considering
 any  proposal  to  set  up  Pit  Safety
 Committee  ;

 (b)  if  so,  whether  workers’  represen-
 tatives  will  be  taken  in  the  Cortimnittee  ;
 and;
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 {c)  the  functions  of  the  committee  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  Pit  Safety  Committees  are
 already  functioning  on  a  voluntary
 basis  in  470  coal  mines  and  240
 metalliferrous  mines,  employing  00  or
 more  persons,

 (b)  All  major  categories  of  workers
 employed  in  these  mines  are  already
 represented  on  the  Pit  Safety  Committees.

 these (०)  The  main  functions  of
 committees  are—

 (i)  To  promote  safety  consciousness
 amongst  the  workers  and  encourage
 cooperation  in  the  adoption
 and  observance  of  safety
 practices  through  discussions
 and  consideration  of  suggestions  on
 safety  at  regular  spot  meetings,
 as  well  as  through  appropriate
 forms  of  publicity  and  propaganda,
 including  the  observance  of  mines
 safety  weeks  ;  and

 (2)  To  make  periodical  reviews  of  the
 position  with  regard  to  accidents,
 suggest  measures  to  prevent  their
 recurrence  and,  when  necessary,  hold
 independent  enquiries  into  accidents.

 faut  बौना  गेहूं  के  खोजों  की  आवश्यकता

 तथा  उनके  वितरण  का  अनुमान

 1840,  शी  कमल  मिन  मधुकर  :  क्या

 कवि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  तिनी  थाना  गेहूं

 की  उक्त  किस्म  के  बीजों  की  आवश्यकता  का

 कोई  अनुमान  रू गाया  है  और  क्या  उसने

 किसानों  में  उनका  वितरण  करते  के  किए  उचित

 व्यवस्था  भी  की  है;  और

 ख)  यदि  हां,  तो  उसका  ब्यौरा  क्या

 है?
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 कृषि  मंत्रालय  में  राज्य  मंत्री  (क्षीअन्या-
 साहिब  पी०  शिकवे:  (क)  तथा  (ख).  मार्च-

 भरकर,  (97f  में  आयोजित  अनेक  प्रदर्शित

 सम्मेलनों  के  माध्यम  से,  भारत  सरकार  ने  बीजों

 की  आवश्यकता  का  मूल्यांकन  किया  था,  जिसमें

 कि  गेहूँ  की  हीरा  नामक  ट्रिपल-जीन  बनी  किस्म
 सम्मिलित  है  और  जिसे  राजस्थान  को  छोड़कर
 उत्तर-पश्चिमी  क्षेत्र  में  अर्थात्‌  पंजाब,  हरियाणा,
 दिल्‍ली  तथा  उत्तर  प्रदेश  में  कृषि  के  लिए

 निर्मुक्त  कर  दिया  गया  है,  उत्तर  प्रदेश  के

 प्रतिनिधि  ने  प्रादेशिक  सम्मेलन  में  बताया  कि

 3,000  क्विन्टल  से  3,500  क्विन्टल  तक  हीरा
 बीजों  की  आवश्यकता  पड़ेगी  7  इसके  अतिरिक्त

 पश्चिम  बंगाल  तथा  मध्य  प्रदेश  की  सरकारों  ने

 भी  इस  किस्म  का  विस्तृत  आधार  पर  परीक्षण

 करना  चाहा  और  6,000  क्विन्टल  की  अपनी

 आवश्यकता  प्रकट  की  ।  राष्ट्रीय  बीज  निगम  ने

 इस  किस्म  के  आधारिक  बीजों  के  गुणन  का

 कार्य  प्रारम्भ  किया  है  और  2,200  क्विन्टल

 बीजों  के  उत्पादन  की  संभावना  है।  आधारिक

 बीज  राज्य  सरकारों  तथा  अन्यों  को  प्रामाणिक
 बीजों  के  गुणन  के  लिए  वितरित  किये  जायेगे।

 फिर  भी  कृषकों  को  प्रामाणिक  बीज  केवल  रबी
 1972-73  से  ही  पर्याप्त  मात्रा  में  उपलब्ध  हो
 सकेंगे  ।

 उत्तर  प्रदेश  कृषि  विश्व  विद्यालय  ने  यून
 पी०  301"  नामक  द्विपक्ष-जीन  बौनी  किस्म

 विकसित  की  है,  जो  कि  केन्द्रीय  किस्म  नियुक्ति
 उपसमिति  द्वारा  नहीं  बल्कि  उत्तर  प्रदेश  किस्म

 नियुक्ति  समिति  के  साध्यम  से  विमुक्त  की  गई
 थी  इस  किस्म  के  नीतू क्ति  में,  इसका  कृषि
 क्षेत्र  उत्तर  प्रदेश  दिखाया  गया  है,  किन्तु

 यह  बीज  अन्य  राज्यों  में  भी  लोकप्रिय  है।
 तराई  विकास  विंग  द्वारा  38,000  बिवन्टल

 गेहूँ  के  यू  पी०  301’  बीजों  के  उत्पादन  की

 संभावना  है।  इन  बीजों  का  वितरण  तराई

 विकास  निगम  के  अनेक  वितरण  केन्द्रों  तथा

 राज्य  सरकारों  की  एजेंसियों  के  माध्यम  से  किया

 जायेगा  ।
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 बिहार  में  सोयाबीन  की  खेती

 1841.  भरी  कमल  मिन  मधुकर  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उस  भूमि  में  सोयाबीन  उगाई

 जा  सकती  है  जहा  पर  कि  मकई  उगाई  जाती

 है्‌  ह।

 (ख)  यदि  हाँ,  तो  बिहार  में  सोयाबीन  की

 खेती  के  विकास  के  लिए  केन्द्रीय  सरकार  ने  क्या

 कार्यवाही  की  है  ,

 (ग)  क्या  इस  बारे  मे  बिहार  सरकार  और

 केन्द्रीय  सरकार  के  बीच  कुछ  बातचीत  हुई  है
 और  उस  पर  केन्द्रीय  सरकार  का  क्‍या  रवैया

 है  ,  और

 दूघ  यदि  हा,  तो  इस  बारे  में  केन्द्रीय

 सरकार  की  क्या  प्रतिक्रिया  है  ?

 कुकी  महालय  में  राज्य  मंत्री  (श्री  अप्पा-

 साहिब  पी०  शिन्दे)  (क)  जी  हा।

 (ख)  से  (ध).  बिहार  सरकार  और  केन्द्रीय

 सरकार  के  अधिकारियों  के  बीच  विचार-विमर्श

 के  परिणामस्वरूप  बिहार  सरकार  का  1971-72

 में  विभिन्न  जिलो  में  60  हेक्टर  बल्  मे  बीज

 गुणन  करने  और  प्रदर्शन  करने  का  प्रस्ताव  है।

 इस  कायें  के  लिए  अपेक्षित  बीज  बिहार  सरकार

 में  पहले  ही  प्राप्त  कर  लिए  है

 अरण्डी,  'लिलहुन,  अलसी  और  सरसों

 की  फसलों  का  बिकास

 1832.  हरी  कपल  सिर  मधुकर  :  क्या

 कृषि  मंत्री  यह  बताने  की  कृत  करेंगे  कि  :

 (क)  क्या  सरकार  अपनी  इस  नीति  को

 कार्यान्वित कर  रही  है  कि  किसानों  पर,  इस

 बात  के  लिए  और  देने  पर  अधिक  ध्यान  दिया
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 जायेगा  कि  वे  निर्यात-प्रधान  फसलें,  विशेषकर

 सलीम  अधिक  पैदा  करें  ताकि  निर्यात  व्यापार

 में  वृद्धि  की  जा  सके  |

 (ख)  यदि  हाँ,  तो  सरकार  ने  तिलहनों
 की  किस  फसल  के  विकास  की  ओर  अधिक

 ध्यान  देने  के  लिए  उसे  बुना  है  ;

 (ग)  क्या  उपरोक्त  योजना  के  अन्तर्गत

 बिहार  में  अरण्डी,  तिलहन,  अलसी  और  सरसों

 की  फैसला  के  विकास  का  कोई  कार्यक्रम

 क्रियान्वित  किया  जा  रहा  है  ;  और

 (घ)  यदि  हां,  तो  उसकी  मुख्य-मुख्य  बाते

 क्‍या  है  ?

 कृषि  भुजाली  में  राज्य  मंत्रों  (श्री  अण्णा

 साहिब  पी०  शिव)  :  (क)  जी  हां

 (a)  तिलहन  की  निम्नलिखित  फसलें

 चुनी  गई  है  —_—

 (i)  मूंगफली

 (u)  ute

 (m)  सोयाबीन

 (ग)  वर्ष  1970-71  के  दौरान  बिहार  में

 एरंड  प्रदर्शन  की  एक  केन्द्रीय  आयोजित  योजना

 20  हेक्टर  क्षेत्र  पर  क्रियान्वित  की  गई  थी  ।

 इस  योजना  की  लगभग  40  हैक् दार  क्षेत्र  पर

 वर्ष  971-72  के  दौरान  भी  जारी  रखते  का

 विचार  है।  बिहार  में  अलसी  तथा  सरसों  की

 फैसला  के  विकास  की  कोई  केन्द्रीय  प्रायोजित

 योजना  कार्यान्वित  नहीं  की  गई  है  t

 (घ)  एरंड  क्रि  केन्द्रीय  प्रायोजित  योजना

 में  अल्पावधि  किस्मों  तथा  सम  पैकेज  प्रणालियों

 को  अपनाकर  एरंड  की  अधिक  उत्पादन शीर

 किस्मों  के  सहित  प्रदर्शनों  को  करने  की  अयन्नेस्था

 है,  जिससे  उनकी  अधिक  उत्पादन  बढ़ाने  बाली
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 किस्मों  की  (0  वर्तमान  किस्मों  को  बदलकर

 तथा  (ii)  नये  क्षण  में  बहु फसली  लेती  के

 प्रतिमानों  को  शुरू  करके,  वैज्ञानिक  आधार  पर

 खेती  लोकप्रिय  बनाई  जा  सके  ।

 इस  रोजना  के  अन्तगंत  प्रदर्शनी  की  लागत

 पूरी  करने  के  लिए  केन्द्रीय  सरकार  द्वारा  वर्षा

 से  सीमित  फसल  के  लिए  125  रुपये  प्रति

 हेक्टर  तथा  सीमित  फसल  के  लिए  200  रुपये

 प्रति  हैब्टार  की  व्यवस्था  की  गई  है  ।

 दिल्‍ली  भें  कृषि  विज्ञान  सेला

 1843.  शी  कमल  सिर  मधुकर  :

 कथा  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 क्या

 (क)  इधर  दिल्ली  में  आयोजित  कृषि

 विज्ञान  मेले  पर  बल  कितना  व्यय  किया  गया

 हब  जैसे  में  राज्य-बार  कितने  दर्शक  आये  ;

 (ख)  क्‍या  राज्यों  और  जिला  मुख्यालयों
 में  इस  प्रकार  के  मेले  आयोजित  करने  की  कोई

 योजना  है  ;  और

 (ग)  मदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 कवि  भंत्राल्य  में  रस्म  मंत्री  (शी  अण्णा

 साहिब  Ro  हिंदी)  :  (क)  भारतीय  कृषि

 अनुसंधान  संस्थान  नई  दिल्‍ली  में  दिनांक  7

 मारे  97]  से  20  मार्च  i97)  तक  कृषि  विज्ञान

 मेले  के आयोजन  पर  किया  गया  कुल  व्यय

 6,702  स्प्रे  था।  मेले  में  आते  बालि  दर्शकों  की

 संख्या  20,000  थी  t  दर्शकों  में  से  लगभग  50

 प्रतिशत  दर्शक  तो  दिल्ली  तथा  आस-पास  के

 क्षेत्रों  से  ही आए  से  और  शेष  अन्य  संघशासित

 क्षेत्रों  तथा  राज्यों  से  आये  मे।  दर्शकों  का

 राज्यवार  ब्यौरा  उपलब्ध  नहीं  है

 (@)  तथा  (ग).  कृषि  मंत्रालय  के  विस्तार

 विवेशांलय  में  देश  के  ग्रामीण  क्षेत्रों  तथा  नगरों

 में  कृषि  प्रविधियों  का  आयोजन  करने  की

 विस्मित  व्यवस्था  है।  कसी  कभी  महू  प्रदर्शनी
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 स्वतन्त्र  रूप  में  आयोजित  की  जाती  हैं  परन्तु
 प्रायः  अधिकतर  ये  किसी  बड़ी  प्रदशेनी/मेले

 जहां  बहुत  बड़ी  संध्या  में  दर्शक  आते  हैं,  के  अंग

 के  रूप  में  आयोजित  की  जाती  हैं।  परिस्तार

 निदेशालय  प्रचार  एवं  प्रदर्शनी  गाड़ी  की

 सहायता  से  दिल्ली  के  ग्रामीण  क्षणों  तथा  पास

 के  राज्यों  में  किसानों  के  गांवों  में  ही  कृषि

 प्रदर्शनी  (तस्वीरों  के  प्रदर्शन  तथा  कृषि  संबंधी

 शिक्षणात्मक  फिल्में  दिखाना)  का  भी  आयोजन

 करता  है।  कुछ  राज्यों  को  इस  प्रकार  की

 गाड़ियां  पहले  ही  उपलब्ध  कराई  जा  चुकी  हैं
 तथा  शेष  को  कराई  जा  रही  है  1

 इसके  अतिरिक्त  कृषि  मंत्रालय  का  विस्तार

 निदेशालय  पशु-प्रजनकों,  फल  उगाने  बालो,  तथा

 कृषक  समाज  के  लाभ  करे  लिए  प्रतिवर्ष  अखिल

 भारतीय  तथा  क्षेत्नीय  पशु  मेले,  कुक्कुट  प्रदर्शनी

 तथा  फल  प्रदर्शनियों  का  आयोजन  करता  है।

 इन  प्रदर्शनियों  के  दौरान  अन्य  प्रदर्शित  वस्तुओं
 के  साथ  कृषि  वस्तुयें  भी  प्रदर्शित  को  जाती

 है

 राज्य  कृषि  विभागों  के  पास  भी  अपने

 राज्यों  मे  कृषि/पश्ु  मेलो  का  आयोजन  करने

 अथवा  उनमें  भाग  लेने  के  लिए  अपनी  निमी

 व्यवस्था  है।  अधिकांश  राज्यों  के  कृषि  विभाग

 कृषक  क्षेत्र  दिनों  का  भी  आयोजन  कर  रहे  है।

 यह  आयोजन  किसानों  के  प्रशिक्षण  तथा  शिक्षण

 के  लिए  केन्द्रीय  प्रायोजित  योजना  तथा  साधारण

 कार्यक्रम  दोनों  के  ही  अन्तर्गत  किये  जाते  हैं  y

 इनके  अन्तर्गत  किसानों  को  प्रदर्शन  स्थलों,

 अनुसन्धान  संस्थानों  में  ल ेजाया  जाता  है  तथा

 उन्हें  कृषि  की  विकसित  प्रणालियां  दिखाई
 जाती  हैं।  कृषि  विश्वविद्यालयों/महाविद्यालयों
 द्वारा  कृषक  मेलों  का  आयोजन  एक  नई  विशेषता

 है।  ये  कृषक  मेले  किसानों  को  प्रणालियों  तथा
 प्रदर्शन  के  परिणामों  को  देखने  का  तथा  तबीयत

 कृषि  तकनीकों  की  जानकारी  प्राप्त  करते  का
 अत्यन्त  ही  स्वर्णिम  अबसर  प्रदान  करते  हैं  '

 इसके  अतिरिक्त  उन्हें  बैशानिकों  से  प्रत्यक्ष  रूप
 से  अपनी  समाजों  के  विषय  में  विचार  विमर्श
 करने  का  अक्सर  भर्ती  है  t
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 Tractors  and  their
 to  States

 1844,  SHRI  0,  D.  DESAI:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  quantity  and  value  of  RS-09
 tractors  ithported  so  far  from  East  Germany
 and  the  average  price  per  tractor,  the  quan-
 tity  and  vatue  of  the  tractors  given  to  various
 States  ;

 (b)  whether  despite  operational  defects
 in  the  very  first  consignment  of  these  tractors,
 imports  Were  continued  ;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  SIATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  1,998
 number  of  RS-09  tractors  with  a  total  value
 of  Rs,  212.00  lakhs  were  imported  from
 GDR,  These  tractors  were  supplied  to  the
 Agro-Industries  Corporations  at  the  rate  of
 Rs.  0,600/—‘C&F)  per  tractor.  The  allot-
 ment  of  these  tractors  was  made  to  the  various
 State  Agro-Industries  Corporations  as  indi-
 cated  below  :—

 onal

 Name  of  State  Tractors  allotted

 Andhra  Pradesh  364

 Gujarat  478

 Punjab  600

 Rajasthan  400

 Mysore  56

 Tamil  Nadu  00

 1,998

 (b)  and  (c).  Complaints  were  first  brought
 to  the  notice  af  the  Government  only  in
 December,  1969.  Immediately  on  receipt
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 of  these  complaints,  further  import  of
 Rs-09  tractors  was  suspended.

 Production  in  Mining  and  Altied
 Machinery  Corporation

 ‘1845.  SHRID.D.  DESAI:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  the  total  value  of  goods  produced
 by  the  Mining  and  Allied  Machinery  Corpo-
 ration  during  in  the  last  three  years  with
 reasons  for  in  production  ;

 (b)  whether  any  steps  have  becn  taken
 by  Government  to  increase  the  production,
 and  if  not,  the  reasons  therefor  ;  and

 (c)  the  loss  incurred  annually  by  the
 Mining  and  Allied  Machinery  Corporation
 during  the  last  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  The
 quantity  and  value  of  saleable  output  during
 the  past  three  years  have  been  as  under  :

 Year  Quantity  Value

 (tonnes)  (Rs.  lakhs)

 1968-69,  4099  58

 1969-70  5764.4  284

 1970-71  7742.i  488

 The  production  has  been  increasing  from
 year  to  year  and  not  falling  :

 (b)  A  number  of  steps  have  been  aken
 for  increasing  production  ;  some  of  the  impor-
 tant  ones  are  (i)  Reorganisation  of  structure
 and  Personnel  at  senior  management  levels  ;
 Gi)  diversification  of  production  ;  (ili)
 strengthening  of  production  planning  and
 control  |  (iv)  introduction  of  incentive  scheme
 for  workers  and  (v)  improvement  of  indus-
 trial  relations,
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 (c)  The  losses  during  the  past  three
 years  have  been  as  under  :

 JUNE  10,  i972

 Year  Loss

 (Rs.  lakhs)
 ‘1868-69  638.69

 1869-70  640.6

 1970-71  530.00  =  (provisional—the
 accounts  are  ye
 to  be  finalised).

 Grievances  of  workers  of  Modern  Bakery,
 Cochin  Unit,  Kerala

 1846.  SHRI  B.N.  REDDY:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  Government  have  received
 any  memorandum  from  the  workers  of
 modern  Bakery,  Cochin  Unit,  Kerala,  regar-
 ding  their  grievances  ;

 (b)  if  so,  the  main  grievances  ;  and

 (c)  the  steps  taken  by  Government  to
 redress  them  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHES  P.  SHINDE)  :  (a)  Yes,  Sir.

 (b}  and  (c).  The  main  gtievances  related
 to  their  service  conditions  like  pay  revision,
 night  shift  allowance,  canteen  &  transport
 subsidy,  etc.  The  Chairman  of  the  Modern
 Bakeries  has  since  discussed  the  matter  with
 the  representatives  of  the  Union  and  a  satis-
 factory  settlement  has  been  reached.

 Supply  of  Food  Articles  to  Refugees  from
 Bangla  Desh  by  Foreign  Countries

 ‘1847  SHRIS.  C.  SAMANTA:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  ‘whether  assistance  of  any  hind  in
 food  articles  for  refugees  from  Bangla  Desh
 is  coming  or  is  expected  from  foreign  coun-
 tries  and  the  U  N  O;  and

 (b)

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  Yes,  Sir.

 if  so,  the  particulars  thereof  ?

 —)  @  Rie (i)  Rice

 (ii)

 (tin)

 (iy)

 Milk  powder

 Edible  oil

 Pulses

 (v)  Milk  powder

 (vi)  Baby  food

 and

 (yi)  Dry  fish

 50,000  tonnes  from  U.S.SR.

 6,250  MT  ै  Under  World  Food
 {  Programme.

 1,350  MT  }
 |

 20  MT  J

 64  MT  )
 Offered  by  National

 12,860  Societics  of  various
 cartons  |  countries  through  the

 60  MT  }  Indian  Rad  Cross
 Society.

 67

 tonnes  J

 A  feeding  programme  involving  a  cost  of
 $2.5  million  is  also  being  run  by  USAID
 through  different  voluntary  agencies.

 Shortage  of  Iron  aud  Steel  in  Bihar

 1848,  SHRI  YAMUNA  PRASAD
 MANDAL  :

 SHRI  S.M.  KRISHNA  :
 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state  :

 (a)  whether  there  is  a  shortage  of
 Iron  and  Steel  in  the  Bihar  State  ;

 (b)  if  so,  the  reasoris  thereof  ;

 (c)  whether  duc  to  this  shortage  nearly
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 400  amait  scate  industrial  units  are  likely  to
 be  closed  ;  and

 (d)  if  so,  the  steps  taken  by  Govern-
 ment  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  There
 is  shortage  of  several  categories  of  steel  in
 all  parts  of  India,  including  Bihar.

 (b)  While  demand  has  gone  up,  conse-
 quent  on  the  end  of  the  recession  and  resum~-
 ption  of  building  activity,  production  has
 remained  static

 (c)  Government  of  India  have  no
 information,  but  many  small  Scale  units  all
 over  the  country  are  not  lifting  Steel  impor-
 ted  to  meet  their  requirements,

 (d)  Several  steps  have  been  taken  by
 Government  to  augment  :ndigenous  availa-
 b.luy,  Fvery  effort  is  being  made  to  increase
 production  in  the  steel  plants  by  speedy
 removal  of  bottlenecks  better  maintenance,
 improved  industrial  relations  etc.  A_  liberal
 import  policy  is  being  followed  in  respect  of
 categories  in  short  supply.  Exports  are  being
 regulated.  The  distribution  procedure  has
 been  streamlined  and  made  consumer-
 oriented.

 Criteria  for  Selection  of  Districts  for
 Rural  works  Programme

 1849.  SHRI  YAMUNA  PRASAD
 MANDAL  :  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  the  criteria  laid  down  for  the  selec-
 tion  of  Districts  for  the  rural  works  pro-
 gramme  ;

 (b)  the  names  of  such  Districts  which
 have  been  selected  for  the  rural  works
 programme  ip  the  State  of  Bihar  ;  and

 (c)  the  funds  allocated  for  each  Dis-
 tricts  for  the  purpose  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  The  selected  of  dis-
 teicts  for  implementation of  Rural  Works  _
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 Programme  was  made  on  objective  criteria
 like  incldence  of  rainfall  over  a  period  of
 time,  extent  of  irrigated  areas  in  the  district,
 chronic  liability  to  drought  etc.

 (b)  Monghyr  district

 2.  Palamau  district

 3.  Unit  comprising  of  Bhabhua  and
 Sasaram  sub-divisions  of  Shahbad
 District  and  Nawada  Sub-division
 of  Gaya  District.

 (c)  Each  selected  district  or  unit  will
 get  an  allocation  of  roughly  Rs,  2  crores
 over  the  four  year  programme  period  from
 1970-71  to  1973-74,

 Experiment  in  Production  of  Milk  from
 Trimmed  Cabbage  Leaves

 1850.  SHRI  YAMUNA  PRASAD
 MANDAL  :  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  have  received
 full  details  regarding  the  production  of  milk
 from  trimmed  cabbage  leaves  experiment
 made  by  a  British  manufacturer  ;  and

 (b)  if  so,  with  what  results  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  ०  Sir.

 (b)  Does  not  arise.

 Price  of  Rice  in  West  Bengal  Assam,  and
 Tripura

 385i,  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  the  price  of  rice  prevalent  in  the
 markets  of  various  Districts  of  West  Bengal,
 Assam  and  Tripura  before  the  crack-down
 by  Pakistan  Army  in  Bangla  Desh  anc  the
 price  at  present  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  The  whole
 sale  prices  of  common  rice  obtaining  in  the
 markets  of  the  various  districts  of  West
 Bengal,  Assam  and  Tripura  before  the
 crack-down  by  Pakistan  Army  in  Bangla
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 Pesh  and  at  present  are  as  givers  below  i

 _  5  per  quiintaly

 Before  crack-down  Latest
 (week  ending  20th  (week  ending

 JUNE  w,  97f

 March,  1971)  4th  June,  !97I)

 West
 Bengal  5  to  50  26  to  58
 Assam  i40  to  45  24  to  50
 Tripura  H5  to  65  Not  received

 The  rise  in  prices  is  partly  seasonal.

 Price  charged  by  Sugar  Mills

 1852.  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Minister  of  AGRI.
 CULTURE  be  pleased  to  state  whether  some
 sugar  milis  have  been  allowed  to  charge  the
 price  of  sugar  at  Rs.  194  a  kilo  instead  of
 Rs.  3.70  a  kilo  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  No,  Sir.  On  writ  petitions
 filed  by  some  sugar  mills  in  Uttar  Pradesh,
 Haryana  and  Punjab  the  High  Courts  at
 Allahabad  and  Delhi  had  passed  interim
 Orders  permitting  them  to  charge  prices
 higher  than  the  notified  price  pending  final
 decision  on  their  writ  petitions,  These  prices
 do  not  hold  good  now  as  the  Government
 have  withdrawn  controls  over  price  and
 distribution  of  sugar  with  effect  from  the
 25th  May,  ‘1971,

 Celfing  on  Land  Holding  in  States

 1853,  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  AGRICULTURE  be
 pleated  to  state  :

 (a)  whether  some  States  have  put  a
 ceiling  on  land  holding  in  their  States  ;

 q
 (bo)  if  so,  the  mames  of  those  States

 whieh  have  put  delting  on  tend  hiding  and
 thé  atea  of  land  fixed  for  the  purpose  ;

 (o)  Whether  in  most  Stated  ceiling  is  on
 the  high  thle  ;  and
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 ®  the  steps  Government  propose  to
 take  to  impose  cellingon  land  holding  with
 a  veiw  to  making  more  land  available  for  a
 larger  number  of  familles  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINDE)  :  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  placed  on
 the  Table  of  the  Sabha.

 (d)  The  matter  has  been  referred  to  the
 Central  Land  Reforms  Committee.

 Statement

 States  Level  of  ceilling
 (in  acres)

 Andhra  Pradesh  27  to  324

 Assam  25

 Bihar  20  to  60

 Gujarat  9  to  32

 Haryana  :

 Former  Punjab  area  27  to  60*

 Former  Pepsu  area  27  to  80

 Jammu  &  Kashmir  224

 Kerala  42  to  t5

 Madhya  Pradesh  25  to  75

 Mabarashtta  8  to  26

 Mysore  27  to  216

 Orissa  20  ©  wo

 Punjab  ;

 Former  Punjab  atee  27  to  607

 Former  ॥...  ह. ठ  27  to  80

 Rajasthan  22  to  336

 ae  PO  PETER  WE  CON  TEE  TET  OPTI
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 States  Level  of  ceiling
 (in  acres)

 Tamil  Nadu  2  to  60

 Uttar  Pradesh  40  to  80

 West  Bengal  Irrigated  land
 2.4

 Other  land
 7,3

 Himachal  Pradesh  :

 Former  Punjab  area  27  to  60*

 Former  Pepsu  area  27  to  80

 Legislation  on  Minimum  Wage  for
 Agriculture  Labour

 1854,  SIRF  BALATHANDAYUTHAM  :
 Will  the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  before
 Government  to  Introduce  a  central  legislation
 on  the  minimum  wage  of  the  agricultural
 labour  ;  and

 (b)  if  so,  the  particulars  thereof  ?

 TRE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  No.  Minimum  Wages  Act,
 1948,  which  isa  Central  Act,  already  pro-
 vides  for  fixation/revision  of  statutory
 mininiem  wages  in  agriculture,

 (b)  Does  not  arise.

 Procurement  Price  of  Wheat

 te95,  SHRI  BIREN  DUTTA  ;  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 fa)  whether  Agricultural  Pricos  Commis-
 sion’s  resotamendation  on  wheat  procurement
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 prices  has  not  been  accepted  by  Government  ;

 (b)  the  ¢stimated  amount  Government
 have  to  pay  as  subsidy  to  the  consumers  ;
 and

 (c)  the  procurement  prices,  market  prices
 and  amount  of  subsidy  for  every  year  during
 the  last  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,  Sir.

 (b)  The  Food  Corporation  of  India
 buys  wheat  on  behalf  of  the  Government  at
 fixed  procurement  prices  and  supplies  the
 same  at  the  issue  price  fixed  by  the  Govern-
 ment  which  contains  an  element  of  subsidy.
 The  subsidy  on  wheat  including  the  cost  of
 holding  the  buffer  stock  of  wheat  to  be  paid
 to  the  Food  Corporation  of  India  during
 97I-72  is  estimated  at  Rs.  30  crores.

 (c)  Three  statements  (Statements  I,  II
 and  III)  are  laid  on  the  Table  of  the  House.
 [Pl.ced  in  Library.  See  No  LT—376/7}

 दिल्ली  की  औद्योगिक  प्रशिक्षण  संस्था

 से  प्रशिक्षण  प्राप्त  करने  वाले

 व्यक्तिओं  को  संस्था

 1856,  श्री  नरेगा सिह विध् सिह  चिट्ठी  !  क्‍या  शस

 और  पुनर्वास  मंत्री  यह  बताने  की  कृषि  करेंगे
 कि  :

 (क)  गत  तीन  वर्षों  में,  व्यापार-कार

 कितने  व्यक्तियों  ने  दिल्ली  में  औद्योगिक

 प्रशिक्षण  संस्था  में  विभिन्न  व्यापारों  में  प्रशिक्षण

 लिया  ;

 (ख)  उनमें  से  कितने  व्यक्तियों  को

 रोजगार  कार्यालय  द्वारा  अब  तक  व्यापार-बार

 नौकरी  पर  लगाया  गया  ;

 (ग)  प्रशिक्षण  प्राप्त  करने  वाले  ऐसे
 व्यक्तियों  की  संख्या  किसी  है  जिसके  साम

 in  caine  of  dispinced  peredite  48  to  100  acres  in  case  of  former  Punjab  area  and  36  to
 00  nores‘lA  cave  of  formed  Repel  arta.
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 रोजगार  कार्यालय  में  दर्ज  है  लेकिन  उसके.  लिए

 रोजगार  की  व्यवस्था  नहीं  की  गई  है  ;  और

 (घ)  उन  व्यक्तियों  के  लिए,  रोजगार  की

 व्यवस्था  कब  तक  हो  जायेगी  जिनके  नाम  तीन

 ष  से अधिक  अवधि  से  रोजगार  कार्यालय  में

 दर्ज  है  ?

 शम  और  पुनर्वास  मंत्रालय  में  उप-मंत्री

 (भी  बालगोविन्द  बर्मा:  (क)  और  (ख)-  दो

 विवरण  सभा  पटल  पर  रख  दिये  गये  है  ।

 [प्रन्यालय  में  रखें  गये  ।  देखिए  साया

 LT-377/73]

 (7)  266

 (घ  यद्यपि  इन्हें  उपयुक्त  व्यवसायों  में

 नियुक्त  कराने  हेतु  सभी  सम्भव  उपाय  किये

 जा  रहें  हैं  और  किये  जाते  रहेंगे  तथापि  इस

 सम्बन्ध  में  कोई  समय  की  सीमा  निश्चित  करना

 सम्भव  नहीं  है  1

 उत्तर  प्रदेश  के  उत्तराखण्ड  क्षेत्र  का  विक:स

 1857,  श्री  नरेश  सिंह  विद  :  कया  कृषि
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  उत्तराखण्ड  में  सिंचाई  सुविधाओं
 की  कमी  के  कारण  वहां  कृषि  कार्य  संचालन  में

 अत्यधिक  परिश्रम  और  कठिनाइयां  उठानी

 पड़ती  हैं;  किसान  वर्षा  पर  निर्भर  रहते  हैं

 जिससे  भूमि  बहुत  कम  उपजाऊ  है  और  वहां
 से  उत्पादित  किये  गये  खाद्यान्नों  के  मूल्य
 उत्पादन  खर्च  से  बहुत  कम  है  ;

 (ख)  यदि  हां,  तो  कया  सरकार  ने  उक्त

 क्षेत्र  में  फलों  के  बाग  लगान ेके  लिए  कोई
 कार्यवाही  की  है  ;

 (भ)  क्‍या  उत्तराखंड  के  आठों  जिलों  में

 ह... |  का  उत्पादन  करने  हेतु  कोई  मार्ग-दर्शी
 योजना  बनाई  गई  है  -  और
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 (घ)  क्‍या  कृषि,  मधुमक्खी  मालूम  ;  रेशम

 उद्योग,  पशुपालन,  ब्रा गवाती  और  दुःशाला  के

 विशेषज्ञों  के  एक  दल  द्वारा  वहां  सर्वेक्षण  कराने

 का  सरकार  का  कोई  विचार  है  ?

 कृषि  सम्राज्य  में  राज्य  मंखी  पनी

 अज्णासाहिब  पी०  शिन्दे)  :  (क)  से  (घ)
 जानकारी  राज्य  सरकारों  से  एकत्र  की  जा  रही

 है  और  प्राप्त  होने  पर  सभा  पटछ  पर  रख  दी

 जायेगी

 Legislation  on  Casual  Labour  In  Railways

 1858.  SHRI  CHANDRIKA  PRASAD  ;
 SHRI  S.  M.  BANERJEE  :

 Will  the  Minister  of  LSBOUR  AND
 REHABILITATION  be  pleased  to  state  ;

 (a)  whether  the  then  labour  Minister,
 Shri  Sanjivaya,  gave  an  undertaking  to  this
 House  on  the  4th  August,  1970  in  the  course
 of  discussion  about  contract  labour  that
 about  the  casual  labour  of  Railways  he  will
 take  up  the  matter  separately  with  the
 Railway  Minister  and  bring  further  a  bill
 in  this  regard  ;  and

 (b)  if  so,  when  the  bill  5  likely  to  be
 brought  up  before  this  House  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Sugar  Production  and  its  Export

 1859,  SHRI  C.  CHITTIBABU:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  quantity  of  sugar  exported  to
 other  countries  ;  and

 (b)  whether  in  view  of  the  glut  in  the
 suger  industry,  Government  are  increasing
 the  quantity  of  sugar  tobe  exported  ?

 THE  MINISTER  रि  STATE  IM  THE
 MINISTRY  OF  AGRICULTURE,  (SHRI
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 SHER  SINGH);  @  A  quantity  of  about
 3.28  jakh  tonnes  was  exported  during  the
 calendar  year  1970,

 (b)  Under  the  International  Sugar
 Agreement,  1968,  our  exports  each  year  have
 to  be  limited  to  the  quantity  fixed  by  the
 International  Sugar  Council,  India’s  totat
 export  entitlements  for  I97!  at  present
 come  to  about  3.50  lakh  tonnes.  We  will  be
 exporting  sugar  to  the  extent  of  our  entitle-
 ment  this  year  also.  About  .6  lakh  tonnes
 have  already  been  exported,

 Number  of  Reports  submitted  by  Committee
 on  revi  wof  Rehabilitation  work  in

 West  Bengal

 i860.  SHRI  S.C.  SAMANIA  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  number  of  reports  and  matters
 on  which  they  have  been  submitted  so  far
 by  the  Committee  on  Review  of  Rehabilita-
 tion  Work  in  West  Bengal  ;

 (b)  the  number  of  those  accepted  and
 those  under  consideration  of  the  Govern-
 ment  ;

 (c)  whether  there  are  any  reports
 pending  before  the  Government  for  more
 than  six  months  ;  and

 (d)  if  so,  what  are  the  reasons  for  the
 delay  in  their  disposal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  (a)  The  Committee  of  Review
 of  Rehabilitation  Work  in  West  Bengal  have
 so  far  submitted  7  Reports,  particulars  of
 which  are  given  in  the  attached  statement.

 (b)  Recommendations  of  the  Committee
 have,  by  and  large,  been  accepted  in  respect
 of  3  Reports.  The  remaining  4  Reports  are
 still  under  cotsideration.

 (co),  Three,
 5

 (a)  They  are  under  consideration  in
 conauitatien  with  the  Slate  Government  and
 tha  gaucerned  Ministries/Mgpartments.:
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 Statement

 Particulars  of  the  Report  submitted  by  the
 Committee  of  Review  of  Rehabilitation

 Work  in  West  Bengal

 i,  Interim  report  on  rehabilitation  of
 Displaced  Persons  from  East
 Pakistan  living  at  Asrafabad  ex-
 camp  site  and  Vagrants’  Homes.

 2.  Educational  facilities  for
 migrants  in  West  Bengal.

 new

 3,  Rehabilitation  of  Displaced  Persons
 from  East  Pakistan  at  ex-camp
 sites  in  West  Bengal.

 4,  Rehabilitation  of  Displaced  Persons
 from  East  Pakistan  squatting  on
 Government  and  requisitioned
 properties  in  West  Bengal.

 5  Rehabilitation  of  Displaced  Persons
 through  Poultry  Schemes  in  West
 Bengal.

 6.  Rehabilitation  of  Displaced  Persons
 at  Bagjola  Group  of  Excamp
 sites  in  West  Bengal,

 7.  Medical  facilities  for  the  benefits  of
 new  migrants  in  West  Bengal.

 Financial  Commitment  for  Implementatian
 of  Reports  of  Committ.c  on  Review  of

 Rehabilitation  Work  in  West  Bengal

 1861.  SHRIS,  C.  SAMANTA  :  Will
 the  Minister  of  LABOUR  AND  REHABI.
 LITATION  be  pleased  to  state  :

 (a)  the  total  Gnancial  commitment  for
 the  implementation  of  the  :ecommendations
 of  the  report  of  the  Committers  on  Review
 of  the  Rehabilitation  work  in  West  Bengal
 which  have  so  far  been  accepted  by  the
 Government  ;

 ‘

 {b)  the  amounts  to  be  met  from  the
 fund  allocated  under  the  Residuary
 assessment  ;  and

 {c)  the  amounts  of  grant  and  loan  to
 the  State  Government  out  of  the  total  sud
 involved  ९
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Rs.  490,88  lakhs.

 (b)  Nil,

 (c)  Grant  Rs.  276.87  lakhs.

 Loan  Rs.  214.01  lakhs.

 Clearance  of  Wheat  Stocks  procured  for  the
 Central  Pool

 1862.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  the  Government  of  Haryana
 have  requested  the  Central  Government  to
 arrange  for  the  immediate  clearance  of
 wheat  stocks  procured  in  the  State  for  the
 Central  pool  ;

 (b)  whether  the  State  Government
 have  emphasised  that  unless  the  stocks  are
 cleared  they  are  likely  to  be  damaged  ;  and

 (c)  if  so,  the  reasons  for  not  clearing
 the  stocks  in  time  and  the  steps  taken  to
 clear  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  and  (b).
 Yea,  Sir.

 (c)  It  is  not  operationally  feasible  that
 almost  the  entire  quantity  of  wheat  procured
 in  Haryana  during  the  short  and  peak  period
 (May  and  June)  can  be  cleared  simultane-
 ously,  The  maximum  possible  quantity  of
 wheat  is  being  moved  from  Hatayana  by
 rail  and  road,  both.  Also,  adequate  steps
 have  been  taken  to  provide  maximum
 possible  storage  accommodation  in  Haryana
 to  store  such  quantity  of  wheat  as  cannot  be
 readily  cleared.  The  Haryana  Government
 have  also  been  requested  to  assist  in  this
 matter.

 Mechatiical  Components  for  complete  Life-
 Irrigation  Unit

 1863.  SHRI  की,  RAM  GOPAL
 REDDY:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :
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 (a)  whether  Government  aré  dware
 that  there  are  many  defects  in  the  methods
 adopted  by  Indian  farmers  in  choosing  the
 various  mechanical  components  for  a
 complete  lift-irrigation  unit  ;  and

 (b)  if  so,  the  steps  Government  have
 taken  to  improve  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes.  Sir.  The
 farmers,  sometimes,  in  the  absence  of
 adequate  technical  guidance,  do  select
 material  or  equipment  of  specifications  not
 ideally  suited  to  their  respective  local
 conditions.

 (b)  The  steps  taken  by  the  Government
 include  :

 (i)  Suitable  strengthening  of  State
 Technical  organisations  ahd  institu-
 tional  agencies  for  providing  custom
 service  in  boring  and  drilling  and
 technical  guidance  to  the  cultivators
 in  proper  design  of  works  and
 selection  of  right  type  of  material
 and  equipment.

 (ii)  Maintaining  departmental!  stock  of
 material  and  equipment  of  appro-
 priate  specifications  for  sale  to  the
 farmers  ;  and

 (iii)  Providing  technical  guidance  to  the
 farmers  through  pamphlets  in
 simple  local  languages,  showing
 films,  radio  broadcast,  telecast  etc.

 Production  of  Creats  in  970

 1864.  SHRI  M.  RAM  GOPAL
 REDDY  :  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  India’s  production  of  cereals  in
 970  ;  and

 (b)  tow  it  compares  with  the  produc-
 tion  in  other  Asian  Countries  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Accor.
 ding  to  the  All-India  Final  Estimates,
 production  of  ovale  in  Indian  during

 .
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 ‘1969-78  seascn  हद  estiniated  as  87.8]  million
 tonnes,  Sifnilar  estimate  for  1970-71  is  not
 yet  available.

 (b)  Astatement  showing  the  produc-
 tion  of  cereals  in  different  Asian  countries
 during  1968,  the  latest  year  for  which  data
 is  available  in  the  FAO  Production  Year-
 book,  is  attached.

 Statement

 Production  of
 cereals  yr

 Countries

 ASIA/Countrie»  Year-968

 Afghanistan  3745

 Brunei  8

 Burma  8655

 Cambodia  3405

 Ceylon  377

 China  Taiwan  3382

 Cyprus  6

 Hong-Kong  i8

 India  103476*

 Indonesia  48326

 Isan  7460

 Iraq  2657

 israel  228

 Japan  20986

 Jordan  i6

 Korea  (North)  ste

 Korea  (Rep.)  6934

 Laces  958

 Lebanon  66

 Written  Answers  38

 ‘Malaysia
 Sabah  95

 Sarawak  23

 W.  Malaysia  4042

 Mongolia  382

 Nepal  3536

 Pakistan  27884

 Philippines  5900

 Port  Timor  32

 Ryukyu  Island  34

 Saudi  Arabia  235

 Sthyemen  48

 Syria  468

 Thailand  2365

 Turkey  5964

 Viet-nam  (NTH)  550

 Viet-nam  (Rep)  4398

 Yemen  742

 China  (Main)  82300

 Note  ;
 than

 (a)  In  case  of  Asian  countries  other
 India  «All  =  Cereals”

 include  Wheat,  Rye,  Barley,
 Oats,
 Millet

 Mixed-grain,  Maize,
 and  Sorghum,  Rice

 (Paddy),  Buck-wheat,  and
 miscellaneous  cereals.

 (b)  In  case  of  India,  total  cereals
 _joclude  Rice  {in  terms  of

 paddy),  Jowar,  Bajra,  Maize,
 Ragi,  Small  Millets,  Wheat,
 and  Barley.

 “Data  for  India  relate  to  1988-69  agricul-
 tural  year.  For  1969-70,  the  estimate,
 taking  rice  in  terms  of  paddy,  comes  to
 08.03  million  tonnes,



 ४.  Wettten  Answer)

 Data  in  respect  of  Asian
 Countries  other  than  India  have
 been  taken  from  F.A.O.  Pro-
 duction  Year  Book,  ‘1969,  which
 is  the  latest  issue  available  so
 far  and  gives  information  upto
 1968,

 Source  :

 grate,  मध्य  प्रदेश  में  लोहे  तथा

 इस्पात  का  वितरण

 1865,  शी  फूल  शरद  वर्मा  :  क्या  इस्पात

 और  खाम  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि;

 (क)  वर्ष  1970-71  में  इन्दौर  (मध्य

 प्रदेश)  में  हिन्दुस्तान  स्टील  डिपो  से  कितने

 व्यापारियों  के  लोहे  और  इस्पात  के  कोटे  जारी

 किये  गये  और  प्रत्येक  को  कितना  कोटा  मिला  ;

 और

 ख)  उन  व्यवसायों  के  नाम  क्या  हैं  जिन्हें
 उक्त  अवधि  में  भवनों  का  निर्माण  करने  के

 लिए  कोटे  मिले  और  प्रत्येक  को  कितना  कोटा

 मिला  ?

 इस्पात  और  खान  सन्ना लय  में  राज्य  मंत्री

 (भी  शाहुतवाज  खान)  :  (क)  और  (ख).
 जानकारी  प्राप्त  की  जा  रही  है  और  सभा-

 पटल  पर  रख  दी  जाएगी  |

 Lease  of  Chromite  Mine  in  Orissa  to  Ferro-
 chrome  Factory  in  Andhra  Pradesh

 i866,  SHRI  CHINTAMANI  PANI-
 GRAHI:  WiH  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  ‘Government  have  given
 apy  chromite  mine  in  Orisan  on  lease  to  the
 Ferrochrome  ‘factory  in  Andhra  Pradesh  ;
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 (७).  ॥  ४०,  the  details  thereof;  gnd

 (०  whether  a  copy  of  the  lease  deed
 will  be  placed  on  the  Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES’
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  State
 Government  have  becn  directed  to  grant  3
 Mining  Leases  and  4  Prospecting  Licences
 for  chrome  on  the  revision  petition  filed  by
 M/s.  Ferro  Alloys  Corporation  Ltd.  The
 above  licences  and  Leases  have  not  been
 executed  so  far.

 (b)  Does  not  arise.

 (c}  Does  not  arise

 Supply  of  Spare  Parts  of  RS-09  Tractors
 Defective

 ‘1867.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  ;

 (a)  whether  East  German  Government
 have  supplied  spare  parts  for  the  Tractors
 which  were  found  defective  ;  and

 (b)  if'so,  the  quantum  of  such  spare
 parts  received  and  the  number  of  Tractors
 salvaged  therefrom  ?

 THE  MINISTER  OF  STATE  IN  PHE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  क्,  SHINDE)  :  (a)  “Spare
 parts  for  RS  09  tractors  which  were  found
 defective,  have  been  supplied  by  the  ‘GDR
 Suppliers  and  not  the  East  German
 Government

 (b)  A  statement  giving  the  information,
 as  furnished  by  the  concerned  State’  Agro-
 Industries  Corporations  is  appended,
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 Statement

 8.  No.  Name  of  Agro-Industries  Information  furnished
 Corporation

 l,  Gujarat  GDR  Suppliers  have  supplied  238  sets  of
 modification  packages  and  IIIf  loose  items.
 203  tractors  have  been  modified  so  far  with
 the  help  of  the  ttems  received  from  them.

 2  Rajasthan  146  modification  sets  were  received  with  other
 spare  parts.  7  Tractors  wete  salgaved.

 3  Punjab  GDR  Suppliers  have  carried  out  modifications
 on  30f  tractors  in  Punjab  upto  November.
 970  Modifications  have  failed  to  improve
 working  of  the  tractors.  GDR  Suppliers  are
 carrying  out  modifications  on  remaining
 tractors  since  March,  1971,  The  farmers  are
 reluctant  for  modifications.

 4  Mysore  30  boxes  of  Clutch  parts,  090  items  of
 electrical  parts  were  received  but  they  are
 not  fixed  to  tractors.  No  action  is  taken  to
 rectify  defects  by  GDR  suppliers.

 5  Andhra  Pradesh  Spares  worth  Rs.  5,29,250/-  have  brea
 received  490  tractors  were  attended  to  but
 troubles  are  persisting,

 6.  Tamil  Nadu  The  spare  parts  needed  for  carrying  out  the
 modifications,  as  per  the  Agreement  reached
 with  the  GDR  suppliers  have  since  been
 moved  to  Madras.  Modifications  works  gré
 being  catried  out  under  the  supervision  of
 GDR  technicians.  The  modifications  work
 actually  started  on  12-3-71  and  so  far  35
 RS-09  tractors  were  found  damaged.  At  the
 time  of  clearauce  of  RS-09  tractors,  five
 tractors  are  found  damaged,  with  missing
 spate  parts.  These  5  tractors  are  not
 complete  and  spare  parts  are  required  to
 be  acquired  from  GDR  suppliers.

 1970-71  में  आयातित  ट्रैक्टरों  का  (य)  क्‍या  इनमें  से  पंजाब  सरकार  को

 राज्यों  को  वितरण  दिये  गये  600  जरमेन  ट्रैक्टर  दोषपूर्ण  पाये  गमे

 1868,  Blo  लक्ष्मी  नारायण  पांडे  :  क्‍या
 थे;  और

 श्व  मन्त्री  ६.1.  बताने  की  श्वा  करेंगे  कि  :  (गम)  यदि  हो,  तो  इस  सम्बन्ध  में  क्या

 कार्यवाही  को  गई  है  ?

 (क)  1970-71  सें  आयात  किये  गए

 ढक््सें  में  से  विपरीत  राज्यों  को  दिये  गये
 कथा  संग्रहालय  में  राज्य  मंत्री  (sft

 सेक्टरों  का  शाम्ब  कार  ब्यौरा  क्या  है  5  सब्णावाहिन  tte  शारदे)  :  (क)  व  1969-70
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 की  मांग  को  पूरा  करने  के  लिए  भारत-सरकार

 ने  35,000  ट्रैक्टरों  का आयात  करने  का  निर्णय

 किया  था।  इनमें  से  33,500  ट्रैक्टरों  क ेआयातों

 के  ह...  अब  तक  संविदायें  पूरी  की  जा  चुकी  हैं।
 दन  33,£00  ट्रैक्टरों  में  से  6,875  ट्रैक्टर  पहले

 ही  विभिन्‍न  राज्य  कृषि  उधोग  निगमों  को

 आवंटित  किये  जा  चुके  हैं।  राज्यवार  ब्यौरा

 प्रदर्शित  करने  वाला  एक  विवरण  संलग्न  8)
 अधिक  दहुकटरों  का  आवंटन  ग्रथा  समय  किया

 जाएगा।  ष  i97-7]  की  मांग  के  लिए
 आयात  कार्यक्रम  सरकार  के  विचाराधीन  है  t

 (छ)  वर्ष  1968-69  के  आयात  कार्यक्रम

 के  झम्तमंत  पूर्वी  जम नी  से  आयातित  600  आर०

 एस०-  9  ट्रैक्टर  पंजाब  कृषि  उद्योग  निगम  कौ

 आवंटित  किए  गये  थे।  ये  ट्रैक्टर  1969-70  के

 दौरान  प्राप्त  हो  गये  थे।  इन  ट्रैक्टरों  की  कार्य-

 क्षमता  के  बारे  में  आम  शिकायतें  प्राप्त  हुई
 थी।

 (ग)  दिनांक  21-2-71  को  भारतीय  राज्य

 व्यापार  निगम  तथ।  पूर्वी  जमीनी  के  सम्भरण-

 कर्ताओं  के  बीच  आशोधित  आर  एस०-09

 ट्रैक्टरों  की  वापसी  के  लिए  एक  समाचार  पर

 हस्ताक्षर  किये  गये  थे।  इस  नयाचार  की  एक
 प्रति  सभा  के  पटल  पर  रखी  जा  चुकी  है।

 विवरण

 1969-70  की  मांग  के  अनुरूप  विभिन्न

 राज्य  कृषि  उद्योग  निगमों  को  बात  में

 JUNE  10, 1971

 आवंटित  ट्रैक्टरों  की  संख्या  |

 आपस  राज्य  कृषि  उद्योग  आबंटित  ट्रैक्टरों
 निगम  का  नाम  की  संख्या

 1.  आन्ध्र  प्रदेश  ,5°9

 2.  असम  i50

 3.  बिहार  4,089

 4  गुजरात  1,254

 5.  हरियाणा  1,432

 6.  जम्मू  तथा  कश्मीर  20

 7.  केरल  287

 है.  मध्य  प्रदेश  1,284

 9.  तमिलनाडु  4,2%5

 I.  महाराष्ट्र  1,339

 11.  मैसूर  939

 12,  उड़ीसा  190

 13,  पंजाब  I,584

 4,  राजस्थान  1,734

 I5,  उत्तर  प्रदेश  2,579

 16.  पश्चिम  बंगाल  50

 कुल  =  6,875

 कोयले  के  शल्य  में  बद्ध

 1869,  ato  want  नारायण  पांडे  :  क्‍या

 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  देश  में  इस  समय  कोयले  की

 अनियमित  सप्लाई  के  कारण  रू गा तार  कोयले  के

 मूल्य  बढ़ते  जा  रहे  हैं।

 (ख)  कोयले  की  अनियमित  सप्लाई  के

 कपा  कारण  हैं  ;

 (गम)  स्थिति  में  कब  तक  सुधार  हो  जाने
 की

 सम्भावना  है  ;  और

 161  मूल्यों  में  गद  को  रोकने  हैं  'लिए
 सरकार  ने  कक  कार्यवाही  की  है?
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 इस्पात  और  खनि  ध | ४)...  से  राज्य

 मंजी  (थी  शाहनवाज़  चा)  :  (क)  अनियमित

 आपूर्ति  के  कारण  कोयले  की  कीमतों  में  वृद्धि
 होने  की  रिपोर्ट  मिली  हैं।

 (छा)  यह  वैगनों  की  कमी  के  कारण  है
 जो  रेलवे  के  सन्मुख  बंगाल-बिहार  क्षेत्र  में  विधि

 और  व्यवस्था  की  कठिनाइयों  के  परिणाम-

 स्वरूप  है  ।

 (ग)  और  (घ).  उत्पादन  केन्द्रों  में  कोयले

 की  कोई  कमी  नही  है  और  वास्तव  में  गत॑-मुखों
 पर  पर्याप्त  मावा  में  स्टाक  संचित  हो  गया  है।
 भारत  सरकार  सम्पृक्त  राज्य  सरकारों  के

 परामर्श  से  पूर्वी  क्षेत्र  से  विधि  और  व्यवस्था

 स्थिति  में  सुधार  लाकर  रेलवे  द्वारा  कोयले  का

 शीघ्र  संचित  सुनिश्चित  करने  का  प्रयास  कर

 रही  है।

 मध्य  प्रवेश  में  वाले  गये  मैंगनीज़  धौर

 atearee  अयस्क  के  निक्षेप

 1870,  डा०  लक्ष्मी  नारायण  वाली:  क्‍या

 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  में  मैगनीज  और

 बॉक्साइट  के  भारी  निक्षेपों  का  पता  लगाया

 गया  है  ;

 (ख)  मदि  हां,  तो  क्या  उबने  खनिज

 प्रकार्यों  को  निकाला  नही  जा  रहा  है  ;

 (ग)  क्या  केन्द्र  सरकार  ने  राज्य  सरकार

 को  कोई  सहायता  दी  है  जिससे  इन  खनिज

 पदार्थों  को  निकाला  जा  सके  ;  और

 (थ)  दीं  हां,  तो  बह  सहायता  किस

 तिथि  को  दी  गईं  थी  ?

 इस्मत  और  शाप  मंत्रालय  में  राज्य  मंत्रों

 (भी  हाहमधांज  खाँ)  :  (क)  जी  हों  q  भारतीय

 भूवेशामिक  संबंधों  हारा  किए  गए  अन्वेषणों  के
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 परिणामस्वरूप  मध्य  प्रदेश  के  सरगुजा,  रायगढ़,

 बिलासपुर,  शाहडौल  दुर्ग,  भण्डला,  आंलाभाद,

 जबलपुर,  रेवा,  सतना,  पन्ना,  गुना,  शाजापुर,

 शिवपुरी  और  बस्तर  जिलों  में  बाक्साइट  के  और

 छिन्दवाड़ा,  वालाघाट,  कैभुओ  और  जबलपुर
 जिलों  में  मैंगनीज  के  अनेक  निक्षेप  और  चु
 प्राप्तिस्थल  अवस्था पित  किए  गए  हैं  |

 (ख)  हिन्दुस्तान  ऐल्मिनियम  निगम

 द्वारा  शाह डौल  जिले,  रामगढ़  और  जालेश्वर

 क्षेत्रों  में,  जो  कि  अमरकंटक  पठार  का  एक
 अंग  है,  बाक्साइट  के  निक्षेपों  का  समायोजन
 किया  जा  रहा  है।  भारतीय  भूवैज्ञानिक  सर्वेक्षण

 द्वारा  किये  गये  विस्तृत  समन् वेषण  मण्डया,

 बिलासपुर,  सुरगुजा,  शाह डौल  और  वाला घाट

 जिलों  में  नील  प  उप दर्शित  किए  हैं।  कोरवा  में

 स्थापित  किए  जा  रहे  अपने  एलुमिनियम  संयंत्र

 को  संबोधित  करने  के  लिए  भारत  ऐक् मि नियम
 कम्पनी  द्वारा  फुटकी-पहुच  और  अमरकंटक

 पठार के  क्षेत्रों  को  प्रमाणित  निक्षेपों  का  विकास

 किया  जा  रहा  है।  'मैंगनीज  और  इन्डिया

 लिमिटेड!  और  कुछ  इिवेटे  अभिकरणों  द्वारा

 मैगनीज  अयस्क  निक्षेप्रा  का  समृुपयोजन  किया

 जा  रहा  है।

 (ग)  उत्तर  नकारात्मक  में  है--मध्य
 प्रदेश  सरकार  ने  इन  खनिजों  के  समुपयोजन  के

 लिए  केन्द्रीय  सरकार  से  सहायता  के  लिए

 निवेदन  भी  नहीं  किया  है

 (घ)  प्रश्न  नहीं  उठता  है

 मध्य  प्रदेश  में  कृषि  के  विकास  के  लिए
 विश्व  बेक  से  सहायता  देने  का  अनुरोध

 1872.  ह ।  गंग!  चरग  दीक्षित  :

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  की  राज्य  सरकार

 मे  राज्य  में  कृषि  के  विकास  के  लिए  विश्व

 बैक  से  त्तीय  सहायता  देते  का  अनुरोध  किया

 है;

 क्या
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 (छा)  मंदी  हां,  तो  इस  राज्य  द्वारा  कितनी

 राशि  की  वित्तीय  सहायता  की  मांग  की  गई

 है;  और

 (ग)  क्‍या  केलत्धीय  सरकार  ने  राज्य  सरकार

 के  इस  अनुरोध  पर  अपनी  अनुमति  दे  दी  है  ?

 बची  मंत्रालय  में  राज्य  मंत्री  (झा  अण्णा-

 साहिब  पी०  दरिन्दे:  (क)  तथा  (ख).  मध्य

 प्रदेश  सरकार  ने  भूमिगत  जल  विकास  फार्म

 मंत्नी करण  और  भूमि  विकास  के  लिए  लगभग

 47.40  करोड़  रुपये  के  कुछ  परिव्यय  की  एक

 ऋण  परियोजना  तैयार  की  है,  जिसके  लिए

 विषव  बैंक  से  वित्तीय  सहायता  प्राप्त  की

 जायेगी  ।

 (ग)  परियोजना  विचाराधीन  है।

 मध्य  प्रदेश  की  कपास  की  फसल  की

 बीमारी  से  रक्षा

 1873.  श्री  गंगा  चरण  दीक्षित  :  क्‍या  कि

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  में  कपास  की  फसल

 गम्भीर  रूप  से  कई  बीमारियों  से  ग्रस्त  है  ;

 (@)  क्‍या  मध्य  प्रदेश  सरकार  ने  इस

 सम्बन्ध  में  केन्द्र  सरकार  को  कोई  अभ्यावेदन

 दिया  है  ;  और

 (ग)  यदि  हां,  तो  सरकार  द्वारा  मध्य

 प्रदेश  की  कपास  की  फसल  को  बीमारियों  से

 बचाने  के  नए  क्या  उपाय  किये  गये  है  अथवा

 किये  जाने  का  विचार  है  ?

 कमी  |  में  शब्द  भरती  (भी  अण्णा-
 साहिब  वीं०  चिन्वे)  :  (क)  और  (ख).  जी

 नि

 (ग  राज्य  सरकार  से  प्रतिवेदन  श्र्प्त्ि

 होते  पर,  सितम्बर-भरतपुर  970  %  केन्द्रीय

 दलों  ने  रोग  पीड़ित  क्षेत्रों  का  दौरा  किया।
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 केन्द्रीय  दल  ने  यह  सिफारिश  की  थी  कि  राज्य

 में  कपास  की  फसलों  को  कीड़ों  तथा  महामारियों
 से  बचाने  के  लिए  संगठित  नियंत्रण  उपाय

 किये  जाने  चाहिए  ।  राज्य  कृषि  विभाग  ने

 राजकीय  कीट  एवं  रोग  अधिनियम  के  अन्तर्गत,

 खन्ना,  खरगोन  और  धार  जिलों  को  कीटों

 तथा  रोगों  से  संक्रामित  क्षेत्र  घोषित  कर  दिया

 था  जिस  क्षेत्न  में  केन्द्रीय  दल  ने  कीट  नियन्त्रण

 कायें  चालू  रखने  की  सिफारिश  की  थी  उस

 का  क्षेत्रफल  61,860  एकड़  है।  राज्य  सरकार

 द्वारा  मानी  जाने  पर  राष्ट्रीय  संकट  राहत  निधि

 के  अन्तर्गत  केन्द्रीय  वित्तीय  सहायता  स्वीकृत

 की  जाएगी  जो  कीटनाशी  दवाओं  पर  होने  वाले

 कुल  व्यय  का  50  प्रतिशत  अनुदान  के  रूप  में

 तथा  25  प्रतिशत  ऋण  के  रूप  मे  होगी  -  इसका

 निर्धारण  वास्तव  में  आवरित  क्षत्र  तथा  नियंत्रण

 परिचालन  काय  पर  होने  वाले  व्यय  के  आधार

 पर  किया  जाएगा  |

 मध्य  प्रदेश  में  वन्य  शोबन  रक्षा-र्था

 के  लिए  क्षेत्रों  का  विकास

 1874.  शनी  गंगा  'अरब  दीक्षित  क्या  कृषि
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  वन  जीवन  बोर्ड  ने  मध्य  प्रदेश

 के  कुछ  क्षेत्रों  का  रक्षा  स्थलों  के  रूप  मे  विकास

 करने  की  सिफारिश  की  है  ;  और

 (ख)  यदि  हां,  तो  उनका  ब्यौरा  क्‍या  है
 और  सरकार  ने  बोलें  की  सिफारिशों  को

 कार्यान्वित  करने  के  लिए  क्‍या  कार्यवाही
 की  है?

 क्च  मिलाप  में  राज्य  मंत्री  (भो शेर

 कह)  ;  (क)  तथा  (ख).  जहां।

 राज्य  वन्य  जीवन  बोर्ड  की  सिफारिशों  पर

 एक  राष्ट्रीय  उद्यान  अर्थात्‌  शाह डोल  जिले  में

 बन्दा गढ़  राष्ट्रीय  उपचार  त्सा  एक  रक्षा नस् थल

 होशंगाबाद  जिले  बोरी  सें  स्थापित  किग्रा  हापर

 है  ।  सिम्नकिश्ित  8  आय  रक्ानभक्तीं  को
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 स्थापित  करने  की  सिफारिशों  पर  राज्य  सरकार  (b)  Imports  are  made  by  actual  users,

 कर  हि  as  well  as  the  public  sector  canalising
 विस्तार  कर  रही  है  un

 agencies  :

 (¢)  This  information  is  available  in  the
 रक्षा-स्थल  जिला  Weekly  Butletin  of  Industrial  Licences,

 import  Licences  and  Export  Licences.  a
 Government  Publication,  a  copy  of  which

 l.  कुटरू  बस्तर  जिला.  $  available  in  the  Parliament  Library  ;

 2  घुम घुटी  शाह डोल  जिला  (d)  The  categories  for  which  import  is _  ७  permissible  are  given  in  the  Import  Trade

 are
 Control  Policy  Book  No.  I.  I  appendix  बी1, 3.  चुरना  नाबाद  जिला
 Sch.  A  toD,  a  Government  publication,  a

 गेशे
 copy  of  which  is  available  in  the  Parliament

 4  खाया  होशंगाबाद  जिला  Library.  The  extent  to  which  each  category
 will  be  amported  will  depend  on  the  extent

 5.  पाटन  a”  n  to  which  import  licences  are  issued  against
 the  requirements  indicated  by  consumers

 6.  खासा  सिनी  जिला.  during  the  year,  and  the  extent  to  which
 such  licences  are  utilised  ;

 ,  खन्‍्डइलाई 1. ख  ध  ह  "
 (e)  Indigenous  production  of  the  cate-

 8,  गांधी  सागर  इंदौर  जिला.  ‘gories  permussible  for  import  is  not  adequate

 (चिडियाओ  का  रक्षा-स्थल  )

 Import  of  Steel

 1875,  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  STEEL  and  MINES  be
 pleased  to  state  :

 (a)  whether  Steel  worth  42  crores  of
 rupees  in  being  imported  this  year  ;

 (b)  ४  so,  the  particulars  of  parties
 through  whom  this  steel  in  being  imported  ;

 (c)  the  vatue  of  import  licences  given  to
 each  party  ;

 (d)  the  value  of  each  category  of  steel
 which  Government  have  decided  to  import  ;
 and

 (e)  the  reasons  for  this  shortage  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  No
 precise  estimate  of  imports  this  year  (1971-72)
 can  be  made,  Thay  are  expected  to  exceed
 Ra,  200  crores.

 to  meet  domestic  requirements,  The  annual
 import  policy,  permitting  the  import  of
 different  categories  of  steel,  is  framed  after
 taking  into  consideration  the  extent  to  which
 domestic  availability  is  likely  to  meet  require-
 ments.

 Stiike  by  Employees  of  Hindustan  Steel
 Works  Construction  Ltd  ,  Calcutta

 ‘1876.  SHREBHOGENDRA  JHA  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  employees  of  the  Hind-
 ustan  Steel  Works  Construction  Ltd.,  Cal-
 cutia,  are  on  strike  from  the  middle  of
 may,  974  ;  and

 (b  if  so,  the  demands  of  the  employees
 on  the  steps  taken  to  redress  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Yes,
 Sir.  There  has  been  a  partial  strike  front
 the  I7th  May,  297l,  among  dailly-rated
 workers  of  the  Hindustan  Steehworks  Cons«
 truction  Limited  employed  on  equipment  and
 structural  erection  works,  and  also  some
 employees  ttigaged  in  the  stores  organisation,
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 b)  The  charter  of  demands  submitted
 by  the  workers  is  given  in  the  statement
 attached.  The  demands  which  the  manage-
 ment  of  H.S.C.L.  agreed  to  consider,  after
 discussion  with  the  representatives  of  the
 unrecognised  Union,  viz.  United  Proutist
 Labour  Federation,  which  has  organised  the
 strike,  are  as  follows  :

 l.  Modification  of  wage  structures  of
 ail  categories  of  workers  of  H.S  C.L.
 including  monthly  rated  workers.

 2.  Housing  or  house  rent  allowance
 in  lieu.

 3.  Overtime  wages  for  work  done  on
 overtime  basis.

 4.  Conveyance  allowance  from  Work-
 men’s  residence  to  work  site.

 5.  Absorption  of  daily  rated  employees
 to  Company's  scale.

 6.  Medical  facilities  to  the  dependents
 of  the  daily  rated  workers  (wife  and
 children).

 7.  Seniority  list  of  workers  to  be
 published.

 8  Quick  disposal  of  grievance  regard-
 ing  accidents,  including  workmens’
 compensation  for  H.S.C.L.  workers.

 ce  Education  facilities  upto  middle
 standard  by  Education  Department.

 It  was  agreed  with  the  representatives  of  all
 the  Unions,  including  the  Secretary  of  UPLF,
 that  item  I,  2,  4,  5  and  6  of  the  demands
 specified  above,  may  be  referred  to  arbitration.
 However,  the  Executive  Committee  of  UPLF
 did  not  accept  the  proposal  for  arbitration,
 As  UPLF  is  not  a  representative  body  of  the
 workers  acceptable  under  the  Industriak  Dis-
 putes  Act,  H.8.C.L,  have  advised  the  workers
 to  constitute  a  new  committee  under  the  Act
 for  forther  negotiations  with  #H.S.C.L.
 Meanwhile,  most  of  the  workers  on  the
 Stores  side  have  resumed  duty  and  are  dis-
 cussing  their  demands  with  H.S.C.L.  separa-
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 Statement

 UNIVERSAL  PROGRESSIVE  LABOUR
 FEDERATION  BOKARO  STEEL  CITY

 Charter  of  Demands  of  the  employees  em-
 ployed  in  Bokaro  Steel  Limited,  Hindustan

 Stvel  works  Construction  Ltd.  and
 different  civil,  erection  and  fabrica-

 tion  contractors,  submitted
 by  U  P.L.F.

 tL  The  wage  structure  of  the  employees
 of  B.S.L.,  HSCL  and  different
 oontractors  working  under  the  same
 should  be  as  follows  :

 (a)  The  difference  between  lowest
 and  highest  categories  should
 not  be  more  than  ten  times  in
 any  case.

 (b)  There  should  be  only  ten  pay
 scales  from  lowest  to  higest
 categories.

 (c)  Wage-structure  of  all  engineer-
 ing,  civil,  erection  an  clectri-
 cal  workers  working  under
 contractors  should  be  at  par.

 (d)  Implementation  of  wage  st:uc-
 ture  committee  award  that
 is  interim  relief  Rs.  33/—to
 the  workers  of  HSCL  with
 retrospective  effect.

 2.  Overtime  to  all  workers  below  the
 grades  of  Rs.  400-950)  including
 field  and  office  staff.

 3.  Channel  of  promotion  should  be
 decided  immediately  for  all  cate-
 gories  to  employees  of  BS.L.,
 working  in  filed  and  offices  below
 the  grade  of  Rs.  400-950/—-.

 4.  All  vacancies  upto  the  grade  of  Rs.
 400-950/—should  be  filled  up  by  the
 departmental  candidate  working  on
 the  line  in  B.S.L.  and  HS.C.L.

 3.  All  the  muster  roll  workers  working
 under  BS.L.  and  HLS.C.L.  working
 more  than  six  months  should  be
 absorbed  in  regular  cadre  immer
 diately  and  contract  systerk  should
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 be  abolished  and  entire  work  should
 be  done  departmentally  by  BSL  and
 HSCL.

 All  the  employees  whose  services
 have  been  terminated  over  victi-
 mised  by  the  BSL,  HSCL  should
 be  reinstated  including  Security
 Guards  etc.

 Construction  allowance  should  be
 restored  in  BSL  from  15%  to  20%.

 Employees  on  three  to  five  years
 contract  should  be  absorbed  in
 regular  cadre.

 Casteism,  Nepotism  and  favouritism
 should  be  stopped  and  a  Higher
 Power  Committee  headed  by  a
 Retired  Judge  should  be  formed
 immediately  for  investigation  of
 above  allegations  along  with  the
 causes  of  the  delay  of  the  project.

 Following  amenities  and  facilities
 should  be  given  to  all  the  workmen
 whether  they  are  working  in  BSL,
 HSCL  or  different  contractors.

 (a)  House  or  house  allowance  at
 par  with  Central  Government
 employees.

 (b)  Free  education  to  the  ward  of
 employees  up  to  higher  secon-
 dary  standard  along  with
 prescribed  dresses  and  mid-
 day  meal.

 (c)  Provision  of  coveyance  or
 conveyance  allowance.

 (d)  Medical  facilities  for  all  om-
 ployees  and  their  dependents,

 (७  Connecting  metal  road  from
 colonies  to  Bokaro  Steel  City
 Station  along  with  Sue  facility.

 (f)  Bus  facility  to  staff  working
 inside  the  plant  and  other
 working  site,

 JYAISTHA  20,  2693  (SAKA)  Written  Answers  |

 (g)  Fencing  of  all  type  of  quarter
 fot  maximum  utilisation  of
 the  wastage.

 (h)  Gratuities  to  all  employees,

 (i)  Immediate  arrangement  for
 subsidised  canteen,

 G)  Entertainment  programme  for
 all  employees’/workers.

 Hindustan  Steel  Works  Construction  Ltd.

 ‘1877.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  (o  state  :

 (a)  whether  the  Hindustan  Steel  Works
 Construction  Ltd.,  do  not  do  most  of  the
 construction  work  themselves,  but  itis  done
 by  private  contractors,  resulting  in  occasion-
 al  labour  trouble,  work  stoppage  etc  ;  and

 (b)  sf  so,  whether  it  is  proposed  to  end
 the  system  of  engaging  private  contractors
 and  to  ensure  that  construction  job  is  done
 entirely  by  the  Hindustan  Steel  Works
 Construction  Lid  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  It  is
 true  that  Hindustan  Steelworks  Construction
 Ltd.  have  entrusted  most  of  the  construction
 work  relating  to  civil  engineering  and  struc-
 turals  works  to  private  contractors.  How-
 ever,  this  is  not  the  only  or  even  the  main
 factor  responsible  for  occasional  labour
 troubles  at  Bokaro.

 (b)  and  (c).  Hindustan  Steelworks  Cons-
 truction  are  already  executing  departmentally
 the  works  relating  to  erection  of  equipment
 and  in  certain  areas  also  the  erection  of
 structurals.  It  is  neither  advantageous  nor
 practical  to  eliminate  the  private  contractors
 altogether,  particularly  for  civil  works  and
 strusturats.  In  these  areas  it  ts  necessary  to
 employ  substantial  equipment  and  machinery
 which  are  available  with  the  private  contrac-
 tars  who  have  gathered  the  necessary  skills
 and  expertise  for  executing  mastive  works  of
 this  type.
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 राज श्वान  में  जातित्व  को  वसूलो

 1878,  भरी  भुजबन्द  डागा :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  97f  में  भारतीय  खाद्य  निगम

 ने  राजस्थान  राज्य  से  कितना  बाजरा  और

 कितना  गेहूँ  खरीदा  है  तथा  उनकी  वसूली  दर

 क्या  है;

 (ख)  क्‍या  गेहूँ  और  बाजरे  की  खरीद

 सीधे  काश्तकारों  के  नहीं  करके  दलालों  के

 माध्यम  से  की  गई  थी  जिसके  परिणामस्वरूप

 बजाये  काइतकारो  के  दलालों  को  लाभ  हुआ  ;

 (ग)  क्‍या  भारतीय  खाद्य  निगम  के

 कर्मचारियों  न ेउचित  समय  पर  खाद्यान्न  नहीं
 खरीदा  जिसका  परिणाम  यही  हुआ  कि  किसानों

 को  पूरा  लाभ  नटो  मिल  सका  ;  और

 (घ)  खरीद  के  समय  भारतीय  खाद्य

 निगम  ने  किस  किस्म  के  दायरे  और  गेहूं  को

 प्राथमिकता  दी  ?

 बची  मताकृथ  में  राज्य  मंत्री  (शनी  अभागा-

 साहिब  पी०  दिल्दे) :  (क)  भारतीय  खाद्य

 निगम  ने  मई,  97]  के  अन्त  तक  केन्द्रीय  तथा

 राज्य  सरकार  के  खाते  में  60.6  हजार  भी ०
 ह.  बाजरा  और  65,8  हजार  मी०  टन  गेहूं
 खरीदा  है।  मह  खरीदारी  खाद्यान्नों  लिए
 निर्धारित  अधिप्राप्ति  मूल्यों  पर  की  गई  है

 (ख)  शुरू  में,  यह  शिकायत  थी  कि

 भारतीय  खाद्य  निगम  उत्पादकों  से  सीधे

 खरीदारी  नहीं  कर  रहा  है।  अत:  राज्य  सरकार

 के  परामर्श  से  उत्पादकों  को  प्रमाणित  करने  के

 लिए  प्रत्येक  तय  केन्द्र  के  लिए  सलाहकार
 समितियां  ग्रसित  की  गई  थीं  और  उन  साहूकार
 समितियों  की  सहायता  से  भारतीय  खास  निगम

 के  कर्मचारी  अब  सीधे  ही  उत्पादकों  से  खरीदारी

 कर  रहे  हैं।

 (ग)  जहां  तक  बाजरा  का  संबंधी  है,
 भारतीय  खाने  निगम  वर्षा  से  प्रभावित  दालानों
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 की  खरीदारी  नहीं  कर  सका  क्योंकि  बाजरा

 निर्धारित  मानकों  से  घटिया  किस्म  का  था ।

 निरदिष्टियों  में  ढील  देने  से  इन  निर्दिष्टियों  के

 अन्तर्गत  आने  वाले  वर्षा  से  प्रभावित  ऐसे
 खाद्यान्न  की  खरीदारी  की  जा  रही  है  bt

 (घ)  भारतीय  खाद्य  निगम  केस्द्रीय/राज्य

 सरकार  द्वारा  निर्धारित  निदिष्टियों  के  अनुसार
 खाद्यान्नों  की  खरीदारी  करता  है  1

 राजस्थान  से  सिचाई  को  सुविधाओं  से

 रहित  क्यों  में  कृषि
 विकास  परियोजना

 1879,  छह  फूलचंद  डागा  :  नया  कथा
 मन्नी  यह  बताने  की  कपा  करेंगे  कि  ;

 (क)  सिंचाई  की  सुविधाओं  से  रहित

 किन-किन  क्षेत्रों  में कृषि  विकास  परियोजनाओं

 आरम्भ  की  गई  है  तथा  इन  परियोजनाओं  की

 संख्या  कितनी  ह ैऔर  उनमें  कितने  व्यक्तियों

 को  लाभ  होने  की  सभावना  है;  और

 (ख)  राजस्थान  में  निकट  भविष्य  में  ऐसी
 कितनी  परियोजनाओं  आरम्भ  की  गई  है  अथवा

 आरम्भ  किए  जाने  की  सम्भावना  है  तथा  उनके

 नाम  क्‍या  है  ?

 कमी  मंत्रालय  में  राज्य  मंत्री  (शी  अण्णा-

 साहिब  पी०  बन्दे:  (क)  चौथी  योजना  की

 अवधि  के  दौरान  वीरानी  खेती  के  अन्तर्गत  24

 मार्गदर्शी  परियोजनाये  चलाने  का  इरादा  है।  वर्ष
 1970-71  के  दौरान  मानन  प्रदेश,  गुजरात
 हरियाणा,  मध्य  प्रदेश,  महाराष्ट्र,  मैसूर,
 राजस्थान,  तमिलनाडू  तथा  उत्तर  प्रदेश  के  प्रत्येक

 राज्य  में  इस  प्रकार  की  एक-एक  तथा  कुल  9

 मार्गदर्शी  परि योजनायें  आरम्भ  की  गई  थीं।

 शोष  5  योजनायें  चालू  वित्तीय  वर्ष  में  आरम्भ

 की  जा  रही  हैं।  अनुमान  हैं  कि  इस  परियों-

 नामों  से  एक  लाख  से  अधिक  व्यक्ति  लाभान्वित

 होंगे  t
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 (#}  राजस्थान  में  पहले  ही  जोधपुर  में

 एक  मार्गदर्शी  परियोजना  चल  रही  है।  अन्य

 दो  परियोजनाओं  के  लिए  स्थान  का  चुनाव
 सरकार  के  विचाराधीन  है।

 मोतिहारी  (बिहार)  में  माइन  बेकरी

 के  एक  एकक  की  स्थापना

 1880,  श्री  विभूति  सशि  :  क्या  बद्ध
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जनता  में  मान  बेकरी  के

 उत्पादों  की  भारी  मांग  है  ;

 (ख)  यदि  हां,  तो  क्‍या  विहार  के  चम्पारन

 जिले  में  स्थित  मोतीहारी  में  उसका  एक  एकक
 स्थापित  करने  का  प्रस्ताव  है  ;  और

 (ग)  यदि  हां,  तो  कब  तक  ?

 बची  मन्त्रालय  में  राज्य  मिली  (  थ्री  अण्णा-

 साहिब  पी०  शिरदें) :  (क)  जी  हां  1

 ख)  जी  नहीं।

 (ग)  प्रश्न  ही  नहीं  उठता  \

 Sanction  of  New  Posts  in  Employees
 Provident  Fund  Organisation

 duc  to  Increase  in  work

 1881.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  work-load  of  the  Employees
 Provident  Fund  Organisation  has  increased
 manifold  on  accqunt  of  the  introduction  of
 Famity  Pension  Funds  with  effect  from  the
 Ist  March,  1971  ;

 (b)  if  80,  whether  new  posts  in  the  Em-

 ployees  Provident  Fund  Organisation  have
 been  satictioned  ;  aid

 {e)  if  not,  the  reasons  thereof  ?

 DEPUTY  MINISTER  कश्  THE
 MINISTRY  OF  LABOUR  AND  AEHA-
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 BILITATION  (SHRI  BALGOVIND
 VERMA):  The  administration  of  the
 Family  Pension  cum-Life  Assurance  Scheme
 is  the  concern  of  the  Central  Board  of  Trus-
 tees  set  up  under  the  Employees’  Provident
 Funds  and  Family  Pension  Fund  Act,  952
 and  not  the  direct  concern  of  the  Govern-
 ment  of  India,  The  Provident  Fund  autho-
 rities  have  intimated  as  under  :

 (a)  to  {c).  Although  the  Family  Pension
 scheme  has  been  introduced  with  effect  from
 1-3-71,  the  date  for  exercise  of  options  by
 employees  has  been  extended  to  3ist  August,
 1971,  The  scope  of  work  load  thrown  on
 the  Organisation  would  depend  on  the  extent
 of  options  exercised  in  favour  of  the  Scheme
 by  3!-8-I97!  as  also  the  number  of  persons
 who  would  become  members  of  the  Em-
 ployees’  Provident  Fund  scheme  after  1-3-71,
 So  far  no  new  posts  have  been  sanctioned.
 The  increase  in  workload  is,  however,  being
 assessed  and  necessary  staff  will  be  provided
 to  the  extent  justified.

 Setting  up  of  an  Explosives  Plant  in
 Public  Sector

 i882.  SHRI  MAYAVAN  :
 SHRI  MURASOLI  MARAN  ;

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whethera  decision  has  been  taken
 to  set  up  an  explosives  plant  in  the  public
 sector  ;  and

 (b)  if  so,  its  location  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  and  (ob)
 Not  yet.  This  decision  will  be  taken  only
 after  the  examination  of  the  feasibility  report
 prepared  and  submitted  recently  by  Engineers
 India  Lid.  to  the  Government,

 Lock-out  in  Simna  Chhera  Tea  Estate
 Tripura

 1883.  SHRI  BIREN  DUTTA  :  Will
 the  Minister  of  LABQUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 along  drawn  Jock-ont  i  continuing  in
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 ‘Tripura  tea  garden  known  as  Simna  Chhera
 Tea  Estate  ;

 (b)  whether  the  tea  garden  labourers
 are  suffering  due  to  illegal  lock-out  ;  and

 ्)  the  steps  Government  propose  to
 take  to  reopen  the  garden  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 YERMA):  (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  House  after  it  is  received.

 Training  to  IT]  Trainees  in  spectalised
 Skitts  to  Promote  Self-Employment

 i884,  SHRIMATI  BHARGAVI
 THANKAPPAN  :  Will  the  Monister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state  :

 (a)  whether  the  Centre  has  formulated
 a  scheme  to  impart  Industrial  Training
 Institution  trainees  additional  traiming  in
 specialised  skills  to  promote  self-employment  ;
 and

 (b)  if  so,  the  State-wise  details  regarding
 the  percentage  of  apprentices  undergoing  such
 training  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Yes.

 (b)  The  Scheme  is  to  be  implemented
 by  the  State  Governments.  ह 1  was  forwarded
 to  them  for  taking  appropriate  action.  The
 Governments  of  Gujarat  and  West  Bengal
 havé  already  introduced  the  Scheme  in
 their  States  ;  information  in  regard  to  the
 percentage  of  apprentices  undergoing  the
 training  there  is  being  collected  from  them
 and  will  be  placed  on  the  Table  of  the  House
 after  it  is  received.  The  Scheme  is  yet  to
 be  implemented  in  the  other  States.

 -out  In  Gola  Tea  Ga Lock
 oe

 pa  Garden,

 1885,  SHRI  BIREN  DUTTA  :  Will
 the  Minister  -of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :
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 (a)  whether  lock-out  is  continuing  from
 March  497]  in  Golakpur  Tea  Garden  of
 Tripura  ;

 (b)  whether  the  lock-out  ‘has  been
 declared  sllegal  by  the  Tripura  Administration;
 and

 (c)  if  so,  whether  any  compensation  will
 be  paid  to  the  workers  and  employees  of  the
 garden  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  to  (c).  The  information  s
 being  collected  and  would  be  laid  on  the
 Table  of  the  House  after  it  is  received.

 Allotment  of  Agricultural  Land  to  Delhi
 Colonists  from  West  Pakistan  against

 their  Claims

 ‘1886,  SHRI  DALIPSINGH  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  the  number  of  Delhi  Colonists  who
 are  from  West  Pakistan  and  who  have  been
 allotted  agricultural  Jand  in  the  Union
 Territory  of  Delhi  so  far  in  settlement  of
 their  claims  ;

 (b)  whether  there  are  still  some  such
 colonists  residing  in  the  Union  Territory  of
 Delhi  whose  claims  have  not  been  fully  or
 partially  settled  ;

 (९)  12  so,  the  names  of  such  colonists
 together  with  their  addresses  ;  snd

 (dj)  the  total  area  of  agricultural  land,
 together  with  its  break-up,  village-wise,
 available  in  the  Union  Territory  of  Delhi  for
 allotment  to  such  colonists  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGOVIND
 VERMA)  ;  (a)  76.

 (b}  Originally  the  claims  of  all  Dethi
 Cokinists  had  Deen  satisfied,  Sybsnqupatly,
 howdviir,  dee  to  the  fyllowing  devwapmente,
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 out  of  76  mentioned  above,  part  claims  of  5
 have  been  reopened  for  settlement  :

 (i)  Certain  areas  were  declared  urban
 and  the  allotment  of  Jand  in  that
 atea  was  revised.

 In  certain  plots  of  land,  Bhoomidari
 rights  were  acquired  by  tenants  and,
 consequently,  the  allotment  of  these
 plots  were  cancelled.

 dil)

 Certain  plots  of  land  were  declared
 as  non-evacuee  property  on  appeals
 or  representations  to  higher
 tribunals

 (iii)

 The  claims  of  certain  Delhi  Colonists
 were  enhanced  on  examination  of
 revenue  records  received  from
 Pakistan.

 (vi)

 (c)  The  information  is  given  in  the
 Statement  Laid  on  the  Table  of  the
 House.  [Placed  in  Library  See
 No.  LT-378/7]].

 (d)  The  question  of  availability  of  rural
 agricultural  land  for  allotment  to
 such  colonists  is  under  examination.

 2.03  hrs,

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 PAKISTAN’S  Reportep  User
 of  Ravt  WATER

 SHRI  P.  GANGADEB  (Angul)  :  Sir,  I
 call  the  attention  of  the  Minister  of  Irrigation
 and  Power  to  the  following  matter  of  urgent
 public  importance  and  I  request  that  he  may
 make  a  stafement  thereon  :

 “Pakistan's  reported  use  of  Ravi  water
 even  after  the  expiry  of  the  Agreement  in
 April,  1970."

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR  KL.  RAO):  The  flow
 In  Ravi  varies  from  year  to  year  from  5
 million  acre  feet  to  7  million  acre  feet,  the
 average  flow  being  of  the  order  of  6.4  million
 acre  feet,  At  the  time  of  partition,  about
 4.5  million  acre  feot  of  these  waters  were
 being  wtilised  in  the  areas  now  in  India,

 Under  the  Indus  Waters  Treaty  1960,  the
 entire  flow  of  the  Ravi  has  become  available
 for  the  unrestricted  use  of  India  from  Ist
 April,  970

 By  the  construction  of  the  UBDC
 extension,  Madhopur-Beas  Link,  the  Harike
 headworks,  Sirhind  Feeder  and  partial  con-
 struction  of  the  Rajasthan  Canal,  additional
 2.5  million  acre  feet  is  being  used.  When  the
 Pong  Dam  is  conypleted,  duc  to  integrated
 operation  of  the  system,  the  works  mentioned
 above  will  be  capable  of  utilising  another  .5
 million  acre  feet  of  Ravi  waters.  This  leaves
 a  balance  of  |  million  acre  feet  in  an  average
 year  which  will  go  down  the  river  Ravi  and
 this  occurs  mostly  in  monsoon  months.  To
 impound  these  flood  waters,  alternate
 proposals  for  a  storage  dam  are  under  study

 SHRI  P.  GANGADEB  :  In  view  of  its
 national  importance,  the  Punjab  Government
 had  made  a  provision  of  Rs  26.61  crores  for
 this  project  in  the  draft  fourth  plan,  but  it
 was  reyected  by  the  wotking  group  of  the
 planning  Commission,  4  want  to  know  why
 the  Planning  Commission  did  not  give
 priority  for  this  project,  knowing  fully  well
 that  the  utilisation  of  this  river  water  would
 have  definitely  benefited  the  country,  rather
 than  wasting  it  away  for  such  a  long  time  ?

 DR  KL.  RAO:  Asit  is,  in  order  to
 complete  the  works  we  have  undertaken,
 which  will  enable  the  utilisation  of  8  million
 acre  fest  of  the  waters  now  going  down  the
 rivers,  that  is  to  say,  making  use  of  most  of
 the  waters  that  is  now  going  down  the  river,
 we  have  got  to  find  Rs.  200  crores  more  than
 what  we  have  provided  for  in  the  Fourth  Plan.
 Due  to  finincial  stringency  we  could  not
 provide  it  If  we  could  further  provide
 Rs,  90  crores  we  could  constract  a  dam
 utilising  |  million  acre  feet  of  water  from
 Ravi.  That  is  why  the  Planning  Commission
 correctly  felt  that  whatever  we  can  spare  we
 should  concentrate  on  building  up  or  com-
 pleting  works  which  we  fave  undertaken.

 SHRI  N.  SHIVAPPA  (Hassan):  Under
 the  Indus  Treaty  Ayre:mant  Pakistan  has
 received  a  foreign  aid  of  R.  1,000  crores
 besides  supply  of  water  at  the  ra‘e  of  about
 2  million  acre  feat  annually  for  the  past  80
 many  years.  Now  the  surolus  water  is
 flowing  to  Pakistan  Alter  the  expiry  of  the
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 treaty  on  the  Ist  April  970  India  has
 exclusive  right  and  no  obligation  over  the
 eastern  rivers.  According  to  statistical
 analysis  and  admitted  technical  opinion,  by
 the  Ravi  waters  alone  3  lakhs  acres  of  land
 will  become  irrigable  which  will  produce  a
 crop  worth  Rs.  45  crores  every  year.  If  we
 want  to  take  advantage  of  this  potential  and
 take  up  the  construction  of  this  work  at  the
 national  level  the  completion  of  this  project
 will  take  up  another  7  to  0  years.  In  view
 of  this,  what  financial  allocation  is  being
 made  by  the  Planning  Commission  and  the
 Minister  for  the  completion  of  this
 project  on  the  river  Ravi?  This  is  a
 project  which  raised  a  controversy  which
 was  about  to  erupt  as  a  war  and  then
 the  World  Bank  took  some  initiative  as  long
 back  as  950  to  bring  the  two  parties  to  a
 settlement.  I  want  to  know  whether  the
 government  is  serious  in  allotting  sufficient
 funds  to  finalise  this  project  at  an  early  stage
 to  see  that  our  water  is  not  lost  Because,
 after  the  construction  of  the  Mangla  dam,
 according  to  their  press  notes  and  their  own
 admission,  Pakistan  no  longer  needs  this
 water  whether  under  the  transitory  agree-
 tment  or  otherwise.  They  are  no  Jonger  in
 need  of  this  water  and  it  is  now  going  waste.
 Why  should  we  allow  this  water  to  flow
 waste  ?  Why  not  the  government  be  serious
 in  this  matter  ?  What  is  the  amount  that  the
 government  have  earmarked  for  the  con-
 struction  and  completion  of  the  dam  ?

 DR.  K.L.  RAO  :  The  three  rivers  which
 are  assigned  to  us  are  Sutlej,  Ravi  and  Beas
 We  are  using  already  three-fourths  of  their
 waters  and  only  one-fourth  of  the  water  is
 going  down  the  river,  Now  only  9  million
 acre-feet  of  water  is  flowing  in  Sutiej,  Beas
 and  Ravi  in  the  monsoon  season.  By
 gpnstructing  and  completing  the  dam  in  Beas
 we  wil)  be  able  to  make  use  of  8  million  acre-
 feet  out  of  9  million  acre-feet  and  by  con-
 structing  a  dam  in  Ravi  we  will  be  able  to
 make  use  of  |  milion  acre-feet.  What  we
 are  trying  to  do  is  to  complete  the  works
 Which  wiff  require  a  large  amount  of  money,
 the  Pong  dam  ‘first,  so  that  we  can  utilize  8
 million  acre-feet.  When  it  is  constructed,
 the  water  that  is  Jost  in  the  monsoon  will  be
 only  |  mollion  acte-fect  in  Ravi.  Evett  in
 Rayl  we  feel  that  we  should  not  leave  any
 water  unused.  Therefore,  we  are  already
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 having  some  schemes  for  Ravi.  A  scheme
 has  been  submitted  by  Punjab  and  two
 schemes  by  Himachal  Pradesh.  We  are
 examining  them  and  wo  hope  to  start  these
 projects  in  the  Fourth  Plan  by  making  some
 provisional  expenditure  for  pxeliminary
 survey,

 But  the  actual  work  will  be  done  in  the
 Fifth  Plan.

 SHRI  N.  SHIVAPPA  :  What  is  the
 estimated  finance  that  we  may  require  for
 this  project  ?

 DR.  K.  L.  RAO:  We  have  to  find,
 as  I  submitted  in  the  very  beginning  itself,
 another  Rs.  210  crores  to  complete  the
 works  on  the  Beas  itself.  This  we  did  not
 provide  tn  the  Plan.  Beyond  what  we  have
 provided  in  the  Plan  we  must  find  another
 Rs.  210  crores  to  complete  the  works  on
 the  Beas.  The  works  on  the  Ravi  will
 cost  us  another  Rs.  90  crores  to  Rs.  100
 crores,  So,  in  order  to  completely  stopping
 the  water  from  going  down  the  rivers,
 we  requite  Rs,  310,  crores—Rs  20  crores
 on  the  beas,  Rajasthan  Canal  and  every-
 thing  connected  with  it  and  Rs.  00  crores
 on  the  Ravi.  We  are  now  concentrating
 on  trying  to  find  Rs,  20  crores  from  outside
 the  Plan.  That  is  the  main  thing  that
 we  are  trying  to  do  now.  Out  of  the
 Rs.  400  crores  also,  we  propose  to  do
 works  worth  Rs.  l0  crores  to  Rs  15  crores
 in  the  Fourth  Plan  so  that  we  can  catch
 up  with  the  preliminaries  and  finish  the
 work  in  the  Fifth  Plan,

 SHRI  BIRENDER  SINGH  RAO
 (Mahendragarh)  :  Much  needed  water  is
 still  flowing  down  the  Ravi  in  Pakistan
 when  dry  lands  in  Haryana  and  Rajasthan
 are  very  much  in  need  of  water.  The
 Minister  has  lifelong  association  with
 projects  of  irrigation  and  power.  He  has
 stated  that  the  works  could  not  be  comp-
 leted  for  lack  of  finances.  He  knew  ten
 years  ago  that  these  surplus  waters  of  Ravi
 and  the  Beas  will  be  s¥ailgble  from  April
 1970,  I  would  like  to  know  from  him  the
 amount  of  loss  that  the  Haryana  Govern-
 ment  is  suffering  on  the  newly  constructed
 canals,  The  old  canals,  like  the  Western
 Jamuna  Canal,  are  alo  carrying  hardly
 0  per  cent  of  the  full  capacity  in  .winter
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 months  After  that,  about  four  years  ago,
 the  Gurgaon  Canal  was  completed.  Now
 the  Jui  Canal  and  the  Loharu  Canal  have
 been  newly  completed.  All  these  works
 were  taken  up  relying  on  the  surplus  Ravi
 and  Beas  waters,  There  must  be  a  huge
 loss  that  the  Haryana  Government  is  suf-
 fering  because  the  canals  are  not  carrying
 their  full  capacity  and  waters  have  not  been
 available  to  these  canals,  I  would  like
 to  know  the  extent  of  the  loss  suffered
 by  the  Haryana  Government  alone  on  the
 Gurgaon  Canal  project  and  on  the  Jui
 and  Loharu  Canal  projects,  calculating
 the  interest  on  the  huge  investments  and
 also  the  amount  incurred  on  maintenance
 and  other  staff.

 DR.  K.  L  RAO:  I  would  not  like
 to  submit  about  the  sharing  of  the  waters
 between  Punjab  and  Haryana.  It  is  only
 when  that  is  decided  that  :t  will  be  known
 how  much  is  the  loss  that  the  hon.  Member
 has  asked  about.  There  is  72  million
 acre  fect  of  water  obtained  from  the  Ravi
 and  the  Beas  to  be  shared.  The  question
 as  to  how  to  share  this  water  has  not  yet
 been  decided.  We  appointed  a_  technical
 committee  to  give  us  the  data,  The  data
 has  come  just  now.  Further  discussions
 have  to  be  held  about  how  to  divide  this
 72  million  acre  feet  of  water  between
 Punjab  and  Haryana.  Then  only  we  will
 know  how  much  water  will  go  into  the
 various  canals  that  the  hon,  Member  has
 mentioned  and  how  much  water  will  not
 go  into  these  canals.

 शी  राम  सहाय  पांडे  (राजनंदगांव)  :

 अध्यक्ष  जी,  माननीय  सिंचाई  मंत्री  के  उत्तर  से

 ऐसा  अनुभव  होता  है  कि  उनकी  दशा  बड़ी  दीन

 है  i  किसी  भी  योजना  के  सम्बन्ध  में  उत्तर  देते

 हुए  वे  कहते  हैं  कि  पैसा  महीं  है,  साधन  नहीं  है
 लेकिन  फैक्ट्स  एण्ड  फीगर्स  और  स्टैटिस्टिक्स  में

 वे  बड़े  तेज  हैं  परन्तु  उनके  पास  पैसा  नहीं  है।

 यह  जल  समझौता  सन्‌  960  में  हुआ  था  और

 उसमें  स्पष्ट  था  कि  रानी  जल  सम्पूर्ण  रूप  से

 भारत  को  मिलेगा  सन्‌  i970  में।  इस  संधि

 के  अन्तर्गत  सन्‌  970  समाप्त  हुआ,  अप्रैल

 समाप्त  हुआ  तो  फिर  क्या  कारण  है  कि  जो

 योजंगाविं  आपने  की  थीं,  बोग  इस  या  जितनी

 भी  स्कीमें  थीं  उनको  समय  से  पहले  पूरा  क्यों

 तहीं  किया  ताकि  पूरा  जल  इस  देश  को  मिकी

 सके  ?  इसका  दायित्व  किस  पर  है  ?  यह  श्रहष्न

 पाकिस्तान  से  सम्बन्ध  रखता  है  और  बह  जल

 हमारा  है  लेकिन  हमको  इसलिए  नहीं  मिल  रहा

 है  क्योंकि  हमारे  पास  पैसा  नहीं  हैं।  हमारी
 स्टोरेज  स्कीम्स  इसलिए  पूरी  नहीं  हुई  कि

 हमारे  पास  पैसा  नहीं  है।  प्रत्येक  प्रश्त  पर  डॉ०
 राव  का  यही  उत्तर  आता  है  क्रि  पैसा  नहीं  है।
 तो  यह  दायित्व  किस  का  है  ?  आपके  पास  पैसा

 नही  है  तो  चबन्हाण  साहब  से  लीजिए,  उनके  पास
 भी  न  हो  तो  प्रधान  मन्त्री  जी  से  लीजिए  या

 फिर  अध्यक्ष  जी  आप  ही  कही  से  दिलवाइये  1

 »«  व्यवधान)  ...तो  ये  जो  योजनायें  पूरी  नहीं
 हो  पा  रही  हैं  इसमें  जब  तक  पानी  और  पैसा

 इन  दोनों  का  रामन्ना  नहीं  होगा  तब  तक  पानी

 कभी  नहीं  मिलेगा।  लेकिन  पानी  मिलना

 चाहिए  और  पैसे  का  कोई  न  कोई  इन्तजाम
 किया  जाना  चाहिए  वरना  हर  बार  यही  उतर
 देना  कि  फाइनेंसेज  ने  होने  क ेकारण  जो  पानी

 हमको  मिलना  चाहिए  बह  पाकिस्तान  को  मिक्

 रहा  है  या  बेकार  जा  रहा  है,  यह  उचित  नहीं

 है।  आपको  कोई  ऐसी  योजना  बतानी  चाहिए
 ताकि  बार  ब्र  आपकी  यह  जो  हीनता,  दीनता

 और  किचन  की  स्थिति  है  वह  मिटे  और  इस

 देश  को  पानी  मिले।

 DR.  K.  L.  RAO  :  I  am  afraid,  the  hon.
 Member  is  taking  a  very  easy  position  in
 regard  to  finances.  I  am  in-charge  of  a
 Ministry  which  only  spends  and  incurs
 expenditure  on  both  irrigation  and  power
 projects.  We  have  got  a  large  number
 of  profects  which  we  are  not  able  to  comp-
 lete  because  of  lack  of  money.  The
 Planning  Commission  is  trying  to  do  their
 best  and  we  fight  with  the  Planning  Com-
 mission  to  get  more  money.  But  ali  the
 same  it  is  not  possible  to  cotiplete  all
 the  projects  we  have.  i

 Then;  unfortunately,  due  to  various
 other  factors  like  devaluation  :and  rite
 in  prices,  the  estimates  have  gone  up
 heavily.  For  example,  in  the  case  of  Beds
 Sutlaj  project,  the  cost  has  gone  फ्क्  twide,
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 The  original  estimate  was  Rs.  90  crores
 and  now  it  is  Rs.  80  crores.  The  estimates
 have  gone  up  im  each  one  of  these  projects.
 There  are  many  factors  which  are  outside
 the  control  of  the  Ministry  of  Irrigation
 and  Power,  like,  the  rise  in  cost  and
 prices.  If  there  is  @  tax  on  steel,  aluminium
 and  all  that,  naturally,  the  whole  cost
 goes  up.  The  cost  of  every  project  goes  up.
 The  cost  of  rural  electrification  goes  up.
 What  we  can  do  with  Rs.  0  crores  ;  we
 will  not  be  able  to  do  half  that  work.

 What  I  submit  is  we  are  trying  to  do
 as  much  as  possible.  Take,  for  example,
 Rajasthan.  What  about  the  loss  suffered
 by  Rajasthan.  The  Rajasthan  Canal  Stage  I
 is  not  yet  being  sarted.  It  requires
 Rs.  90  crores,  Unless  they  do  that,  there
 is  a  loss  to  them.  Onc  has  got  to  do  the
 best  with  the  resources  available.  The  hon.
 Member  talks  of  getting  more  funds  and
 all  that.  We  want  more  money.  If  you
 require  the  money  only  for  irrigation  and
 power,  then  you  can  get  more  But  you
 ask  for  money  for  everything,  for  education,
 and  all  that.  There  is  a  limit  to  that.
 What  I  submit  is  that  it  is  a  very  serious
 matter,  In  the  matter  of  irrigation  and
 power,  the  Ministry  has  to  go  a  long  way
 and  that  requires  money.  These  are  the
 two  sectors  in  which  considerable  money
 is  being  spent  also.

 et  राम  शेखर  प्रसाद  सिह  (छपरा)  :

 माननीय  अध्यक्ष  जी,  माननीय  मन्थनी  महोदय  ने

 जवाब  देते  हुए  कहा  है  कि  दो  तिहाई  पानी  का

 उपयोग  हम  करते  हैं  और  केवल  एक  तिहाई

 हिस्सा  बरसात  के  दिनों  में  बह  जाता  है।

 उन्होंने  यह  भी  उत्तर  में  बताया  कि  रुपया  बहुत
 लगेगा  और  बहुत  सी  दूसरी  योजनायें  भी

 कम्पलीट  करनी  हैं  परन्तु  हसन  योजनाओं  का

 अंतर्राष्ट्रीय  महत्व  हैं  क्योंकि  एक  दूसरे  देश  से
 पाती  बचा  कर  अपने  यहां  रखना  हैं  और  यह

 बहुत  जरूरी  है  और  इसके  लिए  जल्दी  भी
 करनी  चाहिए।  और  अगर  यह  जरूरी  नहीं

 होते  भन्ती  महोदय  बता  दें  कि  इस  पानी  की
 आवश्यकता  नहीं  है,  यह  पानी  बेकार  जाता  है

 इसलिए  पैसा  लगाते  को  जरूरत  नहीं  है  ।  चूंकि

 JUNE  »,  on  Papers  Laid  16

 यह  एक  अन्तर्राष्ट्रीय  विषय  है,  हस  देश  कर

 पानी  दूसरे  एक  ऐसे  देश  में  जा  रहा  है  जिससे

 कि  हमारे  सम्बन्ध  अच्छे  नहीं  है  तो  ऐसी  स्थिति

 में  इमरजेंसी  के  तरीके  पर  इसको  बनाने  में  बया

 एतराज  है  और  जो  पैसे  की  जरूरत  हो  उसको

 इमरजेंसी  को  देखते  हुए  खर्च  किया  जाये  ?

 DR.  K.L  RAO:  AsI  have  submitted
 already,  apart  from  the  Fourth  Plan
 provision  that  has  been  made  for  the
 conservation  of  Beas  water,  we  require
 Rs,  2I0  crores  more  than  what  is  provided
 in  the  Fourth  Plan  and  for  the  control  of  Ravi
 waters  by  construction  of  the  Thain  Dam,
 we  require  another  Rs.  90,  crores.  In  all,
 Rs.  300  crores  are  required  outside  the  Plan
 provision  to  be  made  for  the  Fourth  Plan.
 If  that  money  is  found,  |  can  assure
 the  House  that  we  will  complete  all  the
 works  and  sce  that  not  a  drop  of  water
 is  wasted,  within  5  years.

 SHRI  BIRENDER  SINGH  RAO  :  We
 are  not  at  ail  satisfied  by  the  statement
 of  the  Minister.  We  have  a  right  to  ask
 for  clarification.

 MR.  SPEAKER  :
 prepared  for  that.

 No,  Sir.  I  am  not

 2.20  hrs,

 PAPERS  LAID  ON  THE  TABLE

 Review  AND  ANNUAL  REPORT  RE.
 SINGARENI  COLLigerigs  Co.  Lp.

 AND  ALUMINIUM  (CONTROL)
 AMDT.  ORDER

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  |  beg  to
 lay  on  the  Table—

 (ly  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-secttion  (१)  of  section

 ose
 of  the  Companies  Act,

 (i)  Review  by  the  Government
 on  the  working  of  the
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 Singareni  Colliecies  Company
 Limited,  for  the  year  ‘1969-70.

 (ii)  Annual  Report  of  the
 Singareni  Collieries  Company
 Limited,  for  the  year  1969-70
 along  with  Audited  Aczounts
 and  the  comments  of  the
 Comptroller  and  Auditor
 General  thereon.  [Placed
 in  Library  See  No,  LT-
 362/7i.]

 A  copy  of  the  Aluminium  (Control)
 Amendment  Order,  I97!  (Hindi
 and  English  versions)  published  in
 Notification  No.  Ss.  O,  2084  in
 Gazette  of  India  dated  the  24th
 May,  1971,  under  sub-section  (6)
 of  section  3  of  the  Essential
 Commodities  Act,  1955,  [Placed
 in  Library.  See  No.  LT-363/7].]

 NOTIFICATIONS  UNDER  ESSENTIAL
 ComMopities  ACT  AND  ACCOUNTS

 oF  N.  C.  D.C.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  On
 behalf  of  Shri  Annasahib  P.  Shinde,  I  beg
 to  lay  on  the  Table—

 re)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (6)
 of  section  3  of  the  Essential
 Commodities  Act,  955  :—

 (i)  The  Orissa  Rice  (Movement
 Control)  Second  Amendment
 Order,  1971,  published  in
 Notification  No.  G.S.R.
 687  in  Gazette  of  India  dated
 the  7th  May,  1971,

 The  Roller  Mills  Wheat
 Products  (Ex-mill)  Price
 Control  (Amendment)  Order,
 97i,  published  in  Notification
 No,  G.  $.  R.  890  In  Gazette
 of  India  dated  the  3ist  May,
 1971,

 The  Delhi  Roller  Mills  Wheat
 Products  (Ex-nulll  and  Retail)

 (ii)

 (iii)
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 Price  Control  (Amendment),
 Order,  1971,  published  in
 Notification  No.  G.  a.  है,  BOL
 in  Gazette  of  India  dated  the
 3Ist  May,  97l.  [Placed  in
 Library.  See  No,  UT-364/
 7i,)

 A  copy  of  the  Certified  Accounts
 (Hindi  and  English  Versions)  of
 the  National  Cooperative  Develop-
 ment  Corporation,  New  Delhi,
 for  the  year  1969-70,  along  with  the
 Audit  Report  thereon,  under  sub-
 section  (4)  of  section  47  of  the
 National  Coopcrative  Development
 Corporation  Act,  1962.  [{Pluced
 in  Library.  See  No.  LT-365/
 7iJ

 INDUSTRIAL  EMPLOYMENT  AMDT.
 RULES  AND  EMPLOYEES  SIATB

 INSURANCE  AMDT.  RULES

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION
 VERMA)  :

 Ww

 (2)

 (SHRI  BALGOVIND
 I  beg  to  lay  on  the  Table—

 A  copy  of  the  Industrial  Employ-
 ment  (Standing  Orders)  Central
 (Amendment)  Rules,  970  (Hindi
 and  English  versions)  published  in
 Notification  No.  0,  S.  R.  732  in
 Gazette  of  India  dated  the  22nd
 May,  97I,  under  sub-section  (3)
 of  section  45  of  the  Industrial
 Employment  (Standing  Orders)  Act,
 1946.  [Placed  in  Library.  See
 No,  LT-366/7!.}

 A  copy  of  the  Employces’  State
 Insuranee  (Central)  Amendment
 Rules,  97]  (Hindi  and  English
 versions)  published  in  Notification
 No.  0.  s.  R.  362  in  Gazette  of
 India  dated  the  20th  March,  1971,
 under  sub-section  (4)  of  section  95
 of  the  Employees’  State  Insurance
 Act,  1948,  [Placed  in  Library.
 See  No,  LT-367/7!.]
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 BUSINESS  ADVISORY  COMMITTEE
 SECOND  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :
 Sir,  I  beg  to  move  :

 “That  this  House  do  agree  with  the
 Second  Report  of  the  Business  Advisory
 Committee  presented  to  the  House  on
 the  9th  June,  497!,”°

 SHRI  K.  S.  CHAVDA  (Patan);  When
 I  raised  a  question  regarding  the  appoint-
 ment  of  the  Committee  for  the  Welfare  of
 the  Scheduled  Castes  and  Scheduled  Tribes,
 you  were  pleased  to  say,  Mr.  Speaker,  that
 it  is  a  question  of  time  and  it  is  bound  to
 come.  I  would  like  to  know  from  the
 Government  when  they  are  coming  with
 the  motion  for  the  appointment  of  the
 Committee  on  the  Welfare  of  the  Scheduled
 Castes  and  Scheduled  Tribes.  And,  secondly,
 I  want  to  know  about  the  re-introduction  of
 the  Bill.

 MR.  SPEAKER:  This  is  not  part  of
 the  Business  Advisory  Committee.

 SHRI  K.  S.  CHAVDA;  हैड  should
 have  come  immediately  after  the  Motion
 regarding  the  appointment  of  the  Public
 Accounts  Committee,  Estimates  Committee
 and  Public  Undertakings  Commitice.  This
 is  a  most  important  Committee  for  the
 welfare  of  the  Scheduled  Castes  and
 Scheduled  Tribes,

 MR,  SPEAKER:  The  Minister  can
 teply  to  him  later  ;  this  does  not  arise  out
 of  the  present  Motion.  These  are  two
 wenarate  things.  Now,  the  question  is  :

 “That  this  House  do  agrce  with  the
 Second  Report  of  the  Business  Advisory
 Committee  presented  to  the  House  on
 the  9th  June,  97i."

 The  motion  was  adopted.
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 GENERAL  BUDGET,  [97!-72—-GENERAL
 DISCUSSION—Contd

 MR.  SPEAKER:  The  House  will  now
 take  up  further  discussion  on  the  General
 Budget.  Shri  Satish  Chandra  was  on  his
 legs,

 SHRI  SATISH  CHANDRA  (Bareilly)  :
 Mr.  Speaker,  Sir,  I  have  come  back  to  this
 House  after  a  long  gap  of  nine  yeas.  I  had
 the  privilege  to  be  here  for  a  decade  and  a
 half.  4  find  that  there  are  now  quite  a
 number  of  new  faces,  new  traditions  and  a
 new  type  of  atmosphere.  Iam_  still  trying
 to  acclimatize  myself  to  the  new  environ-
 ments.

 1  have  been  listening  patiently  to
 speeches  delivered  from  the  Opposition  side
 including  some  by  my  erstwhile  colleagues
 and  have  found  a  striking  similarity  in
 those  speeches  either  from  my  friend  Shri
 Indrajit  Gupta  or  Shri  Shyanmandan  Mishra
 or  for  that  matter  from  Shri  Atat  Bihari
 Vajpayee  or  Shri  H.  M.  Patel.  All  of  them
 want  to  have  faster  rate  of  economic  growth
 and  appear  to  be  anxious  that  we  move
 forward  in  a  rapid  way:  they  are,  however,
 opposed  to  all  fresh  taxation  proposals  of
 the  Finance  Minister.  The  pattern  of
 speeches  made  by  oppostion  leaders  lead  me
 to  think  that  instead  of  taking  any  lessons
 from  what  had  happened  during  the  past
 few  months  including  the  verdict  of  the
 electorate,  they  are  still  trying  to  make
 political  capital  out  of  a  difficult  situation.

 The  Finance  Minister  has  to  perform  a
 difficult  task.  It  is  a  difficult  task  any-
 where  and  at  any  time,  more  so  in  a  country
 like  our,  which  is  poverty-stricken,  is  trying
 to  bulld  up  its  economy  after  a  long  period
 of  alien  rule  and  has  not  been  able  to  shake
 off  completely  its  feudal  outlook  and
 traditions,  social  prejudices,  superstitions  and
 ignorance,

 In  a  developing  country,  the  task  of  a
 Finance  Minister  becomes  doubtly  difficult.
 He  has  to  make  extra  effort  to  mobilise
 resources  with  a  view  to‘  usher  an  era  of
 development,  progress  and  prosperity.
 Instead  of  extending  sympathy  ©  the  Finance

 !  i
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 Minister  atid  offering  constructive  suggcs-
 tions,  ha  has  heen  unreasonably  subjected  to
 unkind  remarks,

 My  hon.  friend  Shri  Shyamnandan
 Mishra  said  yesterday  that  the  Finance
 Minister  had  made  a  wonderful  gift  to  the
 Opposition  and  that  he  welcomed  that  gift.
 IT  am  surprised  that  the  leader  of  a  group
 should,  in  trying  to  appear  to  be  intelligent,
 witty  and  humorous,  make  such  remarks  and
 laugh  with  a  sense  of  self  satisfaction.
 When  the  wise  laugh,  the  world  laughs  with
 them.  But  we  saw  yesterday  that  when  he
 laughed,  his  few  camp-followers  just  smiled
 with  him.

 SHRI  7,  D.  BHANDARE  (Bombay
 Central)  :  Smiled  at  him.

 SHRI  SATISH  CHANDRA:  I
 glad.........

 am

 SHRE  SHYAMNANDAN  MISHRA
 (Begusarai):  Only  my  hon  friend  was
 looking  somewhat  morose.  Every  other
 Memiber  was  laughing,

 SHRI  SATISH  CHANDRA:  [  am
 glad  that  Shri  Madhavrao  Scindia,  Shri
 Shyamnandan  Mishra  and  Shri  Atal  Bihari
 Vajpayee  arc  now  the  champions  of  the
 MASSES  eeee

 SHRI  SHYAMNANDAN  MISHRA:
 We  had  been  together.  So,  why  does  he
 say  ‘now’  ?

 SHRI  SATISH  CHANDRA  ;_......the
 champions  of  those  who  have  rejected  them.
 They  try  to  put  up  brave  faces  in  this
 House  together  with  the  erstwhile  bureau-
 crats.  J]  shall  leave  it  at  that.

 In  examining  the  budget  proposals,  we
 should  keep  in  mind  the  accepted  objectives,
 Those  objectives  have  bsen  enunciated  ever
 since  the  attainment  of  Independence.  The
 nation  has  to  march  forward  on  road  to
 progress  in’  a  planned  manner,  My  hon,
 friend  Shri  Shyamnandan  Mishra  knows
 more  about  it  that  I  do,  because  he  had
 been  closely  associated  with  process  of
 planning.

 In  determining  our  objectives,  we  hed
 taken  cate  to  agsesa  (He  fong  term  as  well  as
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 short-term  requirements  of  the  nation,
 After  all,  what  is  it  that  we  want  to
 achieve  ?  We  want  a  rise  in  the  national
 income,  in  the  per  capita  income  and  in  the
 general  standard  of  living  of  the  people.

 We  want  to  solve  the  unemployment
 problem  which  has  so  far  defied  solution.
 That  can  only  be  done  if  we  develop  our
 economy  ata  fast  rate  and  create  employ-
 ment  opportutities  fora  large  number  of
 people,  We  want  to  train  technical  man-
 power  and  this  takes  a  much  longer  time
 than  setting  up  a  vast  factory.  We  want
 Progress  oriented  towards  establishing  a  just
 social  order,  yt  is  not  merely  economic
 growth,  for  the  benefit  of  a  few.  The  fruits
 of  cconomic  development  have  to  be  shared
 by  all  so  that  there  is  equitable  distribusion
 of  wealth  in  the  country,  Such  regions,
 communities  and  classes  as  are  backward
 should  have  equality  of  opportunity  to  grow
 so  that  every  citizen  feels  the  sensation  of
 being  a  partner  in  the  great  enterprise  of
 building  a  democratic  socialist  structure  of
 society.

 Now,  whenever  even  a  modest  step  is
 taken  to  check  the  concentration  of  wealth
 and  economic  powec  in  a  few  hands,  the
 rich  and  the  privileged  classes  raise  a  hue
 and  cry.

 lam  glad  that  the  experience  gained
 during  the  last  few  months  has  brought
 about  some  change  in  the  mental  outlook  of
 our  friends  in  the  Opposition.  Not  very
 long  ago,  they  opposed  the  abolition  of  the
 privy  purses  of  former  rulers  ;  now  they  pose
 as  champions  of  the  downtrodden  and  the
 poor  classes.

 How  do  they  want  us  to  proceed  ?  They
 do  not  want  taxes.  They,  however,  plead
 for  higher  investment  and  faster  rate  of
 growth,  They  want  that  the  needs  and
 requirements  of  the  ptople  should  be  met.
 In  a  poor  country  like  India,  these  needs
 and  requirements  are  tremendous.  The
 vastness  of  the  country  inhabited  by  $50
 million  people  isa  problem  in  itself.  To
 give  them  all  social  justice  is  not  an  easy
 task.  Wecan  move  towards  the  attain-
 ment  of  socio-econontic  objectives  only  slowly.
 If  we  do  not  lose  sight  of  those  objectives
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 {Shri  Satish  Chandra}
 and  take  proper  steps,  Iam  quite  sure  we
 shall  be  able  to  march  ahead,

 Although  all  of  us  want  technological
 development,  more  industries,  betier  agri-
 culture,  trained  manpower  and  so  on,  we  try
 to  Oppose  taxation  in  every  shape  or  form
 There  might  be  differences  here  and  there.
 But  Iam  surprised  that  in  criticising  the
 proposals  put  forward  by  the  Finance
 Minister,  my  hon.  friends  have  not  made  one
 constructive  suggestion  as  to  how  this  process
 of  economic  and  social  development  should
 be  accelerated  or  how  the  objectives  that  we
 have  in  mind  could  be  achieved.  In  the
 absence  of  such  constructive  suggestions  and
 in  the  face  of  similer  objections  being  raised
 against  budget  proposals  by  the  left  and  the
 right,  Iam  persuaded  to  believe  that  what
 the  Finance  Minister  is  doing  is  the  right
 thing  and  that  he  has  chosen  the  correct
 middle  path  on  which  alone  the  country  can
 march  ahead  to  progress,

 MR.  SPEAKFR:  Almost  all  the  Oppo-
 sition  parties  have  cxhausted  their  time  but
 the  DMK  has  got  three  minutes  and  the
 United  Independent  Group  also  has  got  three
 minutes.  The  Telangana  Praja  Samiti  has
 got  22  minutes  If  they  do  not  turn  up  I  shall
 distribute  it  among  the  Opposition  Members.
 The  Muslim  League  has  got  six  minutes.  The
 surplus  that  we  save  by  tunch  hour,  I  shall
 have  that  distributed  too.  The  Congress
 had  not  enough  time  ;  the  list  is  very  long  ;
 28  Members  want  to  speak  ;  that  will  require
 two  full  days  more.  I  think  each  of  them
 can  take  three  or  four  minutes  just  to  press
 their  points  as  this  is  the  last  day  and  Mr.
 Chavan  is  to  start  his  reply  at  4  p.m.  I
 shall  try  to  accommodate  as  many  Members
 as  possible  and  hope  that  the  Deputy-Speaker
 will  also  do  so.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 You  may  ask  the  Members  to  confine
 sheir  observations  to  as  few  minutes  as
 possible,  at  any  rate  mot  exceeding  ten
 roinutes.

 MR.  SPEAKER  :  If  I  give  ten  minutes,
 hardly  five  or  six  Members  can  speak
 because  then  the  other  Opposition  Mezbers’
 Ume  also  will  be  there.
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 SHRI  M,  RAM  GOPAL  REDDY
 (Nizamabad)  :  The  time  of  the  Telangana
 Praja  Samiti  may  be  given  to  other  Members
 from  the  Telangana  ?

 MR.  SPEAKER  :  Telangana  Members
 who  fought  against  them  ?  ..(/nterruptions)

 थी  एस०  रामगोपाल  रेड्डी  :  अध्यक्ष

 महोदय,  मैं  हृदय  से  इस  बजट  का  समर्थन  करने
 के  लिए  खड़ा  हुआ  हैं।  माननीय  श्याम  नन्दन
 मिश्र  और  माननीय  अटल  बिहारी  बाजपेयी  ने

 पण  देते  हुए  हमारे  प्रधान  मंत्री  का  मुकाबला
 श्रीमती  भंडारनायके  और  डा०  सुवर्ण  के  साथ
 किया  था।  इसका  मैं  विरोध  करता  हूँ।  कारण

 यह  है  कि  हमारी  प्रधान  मंत्री  ने  बड़ी  मेहनत
 से  हमारा  इमेज  दुनिया  के  सामने  पेश  किया  है।
 उनको  इस  तरीके  से  बोलना  नहीं  चाहिए  था।
 अगर  उनको  हमारे  प्रधान  मंत्री  को  किसी  के

 साथ  कम्पेवर  करना  ही  था  तो  जान  कैनेडी  के

 साथ  करना  चाहिए  था  ।  उन्होंने  वहा  के  लोगो

 की  खुशहाली  और  उन्नति  के  वास्ते  तथा

 उनका  उद्धार  करने  के  रास्ते  बहुत  काम  किया

 था,  दरिद्र  नारायण  की  बड़ी  सेवा  की  थी  |

 हमारी  प्रधान  मंत्री  भी  जो  दरिद्र नारायण  2,
 जो  लोग  गरीब  हैं  उसकी  उन्नति  के  वास्ते  जी

 जान  से  कोशिश  कर  रही  है  |  हमारे  इन
 माननीय  सदस्यों  ने  गरीबी  हटाओ  का  जो  नारा

 है,  इस  नारे  का  मजाक  उडाते  की  कोशिश  की

 है।  मैं  उनको  बतलाना  चाहता  हैँ  कि  गरीबी

 हुटाओं  का  तारा  एक  आदर्श  है,  एक  आइडियल

 है  और  उस  आइडिया  तक  पहुंचने  का  जो

 जरिया  है  वह  यह  बजट  है  और  आगे  आने  वाले

 बजट  होंगे  ।

 अपोजिशन  की  तरफ  से  हुए  भाषणों  को

 मैने  बुन  है।  हर  किसी  ने  बह  कहा है  कि
 देहातों  में  बहुत  उन्नति  हो  गई  है  और  वहां  पर

 एकम्रिकलसरल  इनकम  टैक्स  रूपा  दिया  जाए।
 मैं  आपको  इस  सम्बन्ध  में  आंध्र  £ |  की

 मिस्बाह  देसा  चाहता  है।  वहां  पर  एग्रिकलंगर

 पर  इनका  टैक्स  लगाया  क्या  था  इससे  महले ।
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 तब  हुआ  यह  कि  टैक्स  रसूल  करने  पर  ओ  खर्चा

 हुआ  उसका  आधा  भी  टैक्स  बसूल  नहीं  हुआ
 बाद  में  इसको  खत्म  कर  दिया  गया।

 अध्यक्ष  महोदय,  देहातों  की  हारून  क्‍या

 है?  वहाँ  पर  सम्भर  में  धूल  ही  धूल  रहती  है

 और  बारिश  के  दिनों  में  इतना  कीचड़  होता  है
 कि  चलना  मुशिकल  होता  है  1  देहात  में  न  रोज

 हैं  और  न  इलैक्ट्रिसिटी  । आज  देहात  पर  जो

 और  बोझा  हारने  की  कोशिश  की  जा  रही  है,

 बह  गीत  है।  हमारे  देश  में  देहात  और  सिटीज

 में  कितना  अन्तर  है,  यह  इस  बात  से  प्रकट

 होता  है  कि  हमारे  देश  में  जितना  जी०  एन०

 पी०  है,  उस  का  45  परसेंट  देहात  से  आता

 है  और  55  परसेंट  सिटीज  से  आता  है,  लेकिन

 45  परसेंट  जी०  एन०  पी०  को  £0  परसेंट

 देहात  के  लोग  खाते  है  और  55  परसेंट  को

 सिटीज  के  20  परसेंट  लोग  खाते  हैं।  देहात
 और  सिटीज  का  यह  अन्तर  कब  मिटेगा  और

 पह  डिसपैरिटी  कब  खत्म  होगी  ?  मनुष्य  ने

 जमीन  और  चांद  के  अन्तर  को  मिटा  दिया  है,
 लेकिन  हम  देहात  और  शहरों  के  अस्तर  को

 नहीं  मिटा  पाये  हैं।  इस  लिए  माननीय  सदस्य

 देहात  पर  और  बोझ  डालने  की  बात  न  करें।

 मैं  समझता  हूं  कि  जमाअत  पर  कोई  इनकम
 टैक्स  सहीं  फुगाना  चाहिए।  बल्कि  जमीन  पर

 जो  हू गाते  लिया  जा  रहा है,  वह  पूरे  का  पूरा

 हा  देना  चाहिए  ।  आज  शूगर केन'  की  प्राइस

 के  बारे  में  क्वेश्चन  के  दौरान  मैंने  कहा  था  कि

 शूगर  का  प्रॉडक्शन  एक  साल  में  पांच  लाख

 ह... ज  गिर  गया  है,  आने  वाले  साल  में  और  पांच
 लाख  छह  गिर  जायेगा  और  दो  साल  के  बाद

 होगें  को  कूलर  पांच  रुपये  कलो  के  हिसाब
 &  खरीदनी  पड़ेगी  i  श्री  जगजीवन  राम  ने  जो

 पालिसी  अपनाई,  उस  का  नतीजा  यह  हुआ  कि

 शूगर  का  प्राक्कलन  22  बाद  टन  से  43  लाख

 द. 6  तक  पहुंच  गया  ।  लेकिन  अंब  वह  43  लाख

 छत-से  श्र,  कर  38  लाख  टस  हो  गया  है  और

 आईन्दा  म्ह  30  ! लांच  होने  बला  है,  जब  कि

 JYAISTHA  20,  893  (SAKA)  Gen,  Dise.  478

 हमारा  बनजम्प्शन  36  काल  टन  हो  गया  है।
 इस  किए  जमाअत  के  साथ  इस  किस्म  का  सलक

 नहीं  किया  जाना  चाहिए  और  उस  पर  टैक्स

 नहीं  लगाना  चाहिए  |

 ट्रैक्टर  पर  जो  टैक्स  रू गाया  गया  है,  वह
 तिवारी  है  और  इस  की  वजह  से  लोग  ट्रैक्टर
 का  इस्तेमाल  बन्द  कर  देगे।  पहले  जमाने  में

 इंगलैंड  में  हैट  लगाने  पर  टैक्स  लगाया  गया

 था।  इसका  नतीजा  यह  हुआ  कि  लोगों  ने  हठ
 लगाना  बन्द  कर  दिया  और  वह  टैक्स  खत्म  हो
 गया  1  अगर  ट्रैक्टर  पर  से  टैक्स  न  हटाया
 गया,  तो  कोई  भी  आदमी  ट्रैक्टर  से  खेती  नहीं
 करेगा  ।  आज  हम  लोग  प्रश्न  रेवोल्यूशन  पर

 खुश  हो  रहे  हैं,  लेकिन  अगर  ट्रैक्टर  पर  टैक्स

 लगाया  गया,  तो  हमारा  प्राइवशन  गिर  जायेगा।

 हम  जानते  हैं  कि  जहां  पर  ट्रैक्टर  से  काइत  की

 जाती  है,  वहां  ज्यादा  पैदावार  होती  है  और

 जहां  हल  से  काम  लिया  जाता  है,  वहां  पैदावार

 कम  होती  है।  अभी  तक  हमारे  देश  में  ट्रैक्टर
 का  इस्तेमाल  बहुत  कम  है।  इस  लिए  सरकार

 को  थोड़े  दिन  तक  इन्तजार  करना  चाहिए।
 जब  ट्रैक्टर  का  इस्तेमाल  ज्यादा  हो  जाये,  तब

 बहू  उस  पर  टैक्‍स  लगाये।  हमारे देश  में  तो

 ट्रैक्टर  का  इस्तेमाल  शुरू  ही  हुआ  है।  इस  टैक्स

 का  परिणाम  यह  होगा  कि  उस  का  इस्तेमाल

 बन्द  हो  जायेगा।

 मवनमेंट  की  तरफ  से  स्कीम  बताई  गई  है

 कि  हर  एक  फैमिली  के  कम  से  कम  एक  सदस्य
 को  नौकरी  मिले  ।  आज  हमारे  मुल्क  में  यह

 हालत  है  कि  किसी  फैमिली  के  तो  सब  के  सब
 सदस्य  तौकर  हैं  और  किसी  फैमिली  का  एक

 सदस्य  भी  मौकर  नहीं है।  मैं  गवर्नमेंट  से

 इस्तहुआ  करूंगा  कि  चहु  एक  लैजिसलेशन  लाये

 कि  अब  तक  मृतक  के  हरे  एक  आदमी को
 नौकरी  ते  मिल  जाये,  तब  तक  एक  कैमिली  के

 एक  ले  ज्यादा सदस्य  को  गवर्नमेंट  में  नौकरी

 नहीं  मिलनी  चाहिएं।
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 SHRI  P.  ANKINEEDU  PRASADA
 RAO  {Ongole)  :  Sir,  I  rise  to  support  the
 budget  proposals  as  presented  before  the
 House  by  the  hon.  Finance  Minister.  I
 congratulate  the  Finance  Minister  for  suc-
 ceeding  in  his  earnest  efforts  to  keep  the
 promises  made  to  the  people  for  which  they
 have  given  a  massive  mandate.  Sincere
 efforts  have  been  made,  in  formulating  the
 budget  proposals,  to  cast  the  seeds  for  the
 formation  of  a  true  socialist  society  in  this
 country.  Our  efforts  should  be  mainly  to
 bring  down  the  economic  inequalities  and
 mobilise  all  our  resources  and  incomes  to  be
 spent  in  the  interests  of  the  common  man.
 Only  then  we  will  be  able  to  achieve  the
 socialist  goal,  In  any  country  where  true
 socialism  has  been  achieved,  it  was  not  done
 in  a  day  or  two.  It  is  not  done  as  a  miracle.
 It  has  to  be  achieved  through  constant  efforts.
 It  will  be  the  same  in  our  country  also.  We
 have  to  put  in  our  efforts  to  mobilise  our
 resources,  bring  down  social  inequalities  and
 try  to  achieve  socialism.

 I  welcome  the  taxation  proposals.  Most
 of  them  will  affect  only  the  affluent  sections
 of  society.  I  welcome  the  concessions
 announced  by  the  Finance  Minister  for  the
 lower  and  middle  income  groups.  I  also
 welcome  the  increases  in  the  wealth  tax,  in
 the  tax  on  tractors  and  in  the  surcharge  on
 income  tax.  All  these  will  hit  only  the
 offhient  sections.  In  this  budget,  the  Finance
 Minister  has  aimed  at  hitting  mostly  the
 affluent  sections  of  soiety,  not  the  poorer
 classes.

 Allotting  a  substantial  amount  for  child-
 ren’s  nutrition  is  also  a  welcome  aspect  of
 the  budget.  Even  though  the  Finance
 Minister  may  abolish  the  tax  on  maida  due  to
 the  overwhelming  opinion  in  the  House,
 I  request  him  not  to  go  back  on  this  allot-
 ment  of  funds  for  children's  welfare.

 The  increase  in  the  plan  outlay  by  Rs.
 55  crores  this  year,  the  allotment  of  Rs.  25
 crores  for  the  educated  unemployed  and  Ra.
 50  crores  fot’  rural  employment,  though
 meagre  compared  to  our  requirements,  will
 go  a  long  way  towards  building  up  a  socia-
 list  Society,

 T  want  to  make  a  few  suggestions.
 general  feeling  is  that

 The
 public  sector
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 undertakings  are  not  working  properly.
 They  should  become  assets  to  the  nation,  set
 liabilities,  They  are  the  pivots  of  a  socia-
 listic  pattern  of  society  for  achieving  econo-
 mic  growth.  We  should  make  the  mana-
 gerial  cadre  in  public  sector  projects  and  the
 officers  cadre  in  the  Government  to  realise
 their  responsibilities  and  work  sincerely,  in
 tune  with  the  interests  of  the  nation,  Then
 only  the  developmental  programmes  and  the
 economic  growth  which  we  are  contemplating
 will  be  successful.  Until  we  encourage  those
 officers  who  are  sincere,  honest  and  hard-
 working  and  chuck  out  those  officers  who
 take  things  easy,  who  are  responsible  for  the
 non-implementation  of  the  developmental
 programmes,  we  will  not  be  able  to  gear  up
 the  machinery  and  achieve  socialism  in  this
 country,  because  delay  in  administration  is
 one  of  the  hindrances  to  progress  in  society.

 Coming  to  agriculture,  some  of  the  hon.
 Members  have  categorically  stated  that  agri-
 culture  is  not  taxed  in  this  budget.  I  per-
 sonally  feel  that  we  should  not  criticise
 those  who  oppose  taxes  on  agricultural
 production,  being  politically  motivated,  or
 keeping  in  view  few  affluent  agriculturists,
 or  agriculturists  in  fully  developed  agricul-
 tural  areas.  We  must  think  of  small  farmers
 doing  cultivation  in  dry  lands  and  most  of
 them  belong  to  the  low  income  group,  It  is
 a  pity  that  these  agricul.urists  ure  not  having
 a  union  of  their  own  to  make  a  hue  and
 cry  of  their  plight.  Their  position  in  the
 society  is  gradually  deteriorating.  Because  of
 the  vagaries  of  nature  and  the  impact  of
 direct  and  indirect  taxes  their  position  is
 becoming  very  pitiable.  In  fact,  most  of
 them  are  trying  to  leave  agriculture  and  get
 employment  either  under  government  or  in
 the  private  sector.  So,  some  steps  should
 be  taken  by  the  government  to  protect  the
 small  farmers  and  agriculturists.  The  natio-
 nalised  insurance  corporations  can  help  them
 by  introducing  crop  insurance.  They  can
 also  protect  the  farmers  by  agsuring  them  |
 minimum  price  for  their  9  That
 will  go  a  long  way  to  help  the  small
 farmers.

 Finally,  I  come  toa  problem  which  is
 facing  my  own  area.  Recently  I  have  seen
 itt  the  papers  that  the  fartners  of  Andhea
 have  asked  for  a  statutory  tobaceo  bourd.
 This  country  is  earning  from  tobacco  Ru.
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 30  crores  by  way  of  excise  duty  and  an  equi-
 valsat  amount  as  foreign  exchange.  But  the
 tobacco  growers  are  not  getting  a  remunera-
 tive  price  for  their  produce.  So,  the  Andhra
 Government  put  up  a  proposal  for  the
 establishment  of  a  statutory  tobacco  board
 to  took  after  the  interests  of  the  tobacco
 growers,  For  reasons  best  known  (to  them-
 selves,  they  have  turned  down  this  proposal.
 ¥  would  request  the  Central  Government  to
 reconsider  this  proposal  and  sec  that  a  sta-
 tutory  tobacco  board  is  formed.

 While  concluding  my  specch  by  giving
 these  few  suggestions,  Sir,  [  thank  you  for
 giving  me  an  opportunity  andI  thank  the
 Finance  Minister  for  introducing  a  socialist
 budget.

 SHRI  N.  K.  SINHA  (Muzaffarpur)  :  Mr.
 Speaker,  Sir,  I  rise  to  extend  my  general
 support  to  the  Budget  proposals  which  the
 hon,  Finance  Minister  has  placed  before
 this  House.  He  has  not  concealed  fac  5
 and  with  his  characteristic  disarming  candour
 he  has  put  every  side  of  the  financial  picture
 of  the  country  before  this  ffouse.  Loopho-
 les  he  has  pomted  out,  strength  he  has  shown
 and  there  is  sufficient  determination  to  move
 forward  with  the  march  of  time.

 The  country  is  on  the  move.  This  mass
 of  humanity,  the  Indian  people,  is  on  the
 move.  We  have  no  doubt  that  the  desired
 goal  will  be  achieved,  given  time.  I  pur-
 posely  say,  given  time,  because  our  problems
 are  difficult  and  it  remains  to  be  seen  as  to
 how  much  time  is  made  available  to  the
 parliamentary  democratic  structure  for  sol-
 ving  the  problems  of  the  Indian  people.

 The  first  problem  of  this  country,  in  my
 opinion,  should  be  the  food  problem.  If  we
 solve  this  problem,  other  problems  will,  in
 my  opinion,  come  to  be  solved  in  course  of
 time.  We  have  69.5  per  cent  of  our  working
 force  depending  upon  agriculture  but  still  we
 have  only  abdut  20  per  cent  of  land  irrigated
 and  20  per  cent  of  our  villages  are  electri-
 fied.  Our  production  this  yéar  has  been  37
 milton  tonnes,  By  4980  we  require  about
 790  taillion  tannes.  To  achieve  this  produc-
 tion  target  it  is  necessary  that  our  irrigation
 projects  are  completed  as  catly  as  possible.
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 But  in  this  respect  the  pragress  somehow
 is  not  very  encouraging.  For  instance,
 there  is  a  project  in  my  State,  the  Gandak
 Project,  very  well  known  in  the  country  for
 its  being  a  very  cheap  project  and  for  being
 executed  from  indigenous  know-how  and
 resources.  It  should  have  been  complete  by
 now,  but  much  of  the  work  on  this  project
 still  remains  to  be  done,

 We  have  heard  Dr.  Rao  say  this  morning
 that  there  is  a  dearth  of  funds  for  irrigation
 projects.  Ido  not  understand  why  there
 should  be  a  dearth  of  funds  for  such  useful
 projects,  like  the  Gandak  Project,  specially
 when  we  have  now  nationalised  the  banks.
 There  does  not  seem  to  be  any  difficulty  in
 financing  irrigation  projects,  specially  projects
 like  the  Gandak  Project,  with  the  money
 obtained  from  the  nationalised  banks.

 The  only  argument  that  can  be  against
 this  is  that  the  rate  of  interest  of  banks  is
 sometimes  high.  But  the  increase  in  food
 production  compensates  for  all  the  expendi-
 ture  that  is  made,  even  by  securing  money
 at  high  rate  of  interest  for  these  projects.
 Projects,  like  the  Gandak  Project,  should
 not  be  allowed  to  languish  for  want  of
 funds,  This  is  my  first  request.

 The  recond  request  is  this.  A  large  area
 of  land  in  my  State  in  Tirhut  was  included
 in  the  first  project  report  of  the  Gandak
 project,  but  now  after  giving  some  water  to
 the  eastern  canalin  Nepal  itis  felt  that
 those  areas  will  not  be  irrigated.  There
 should  be  adequate  funds  for  boring  schemes
 to  sink  tubewells  to  cover  those  areas  be-
 cause  they  are  chronically  drought-affected.

 Another  point  with  regard  to  sinking
 tubewells  is  that  experience  has  shown  that
 these  tubewells  are  being  sunk  in  the  flelds
 of  only  rich  farmers,  This  is  leading  to
 social  tension.  As  we  all  know,  50  per  cen
 of  our  population  has  got  ॥7  per  cent  of
 our  land.  Now,  if  the  sociat  tensions  are
 allowed  to  be  created,  it  may  endanger  rural
 peace.  Steps  should  be  taken  to  see  that
 poor  peopte  also  benefit  by  the  schemes  of
 the  Government.

 This  brings  us  closer  to  the  problem  of
 land  reforms.....,
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 MR.  SPBAKER:  He  may  continue
 after  lunch.  We  now  adjourn  for  lunch  to
 reassemble  at  2  P.M.

 43.04  hrs.

 The  Lok  Sabha  adjourned for  Lunch
 till  Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembled  after
 Lunch  at  four  minutes  past

 Fourteen  of  the  Clock

 [Mk  Deputy-Speaker  in  the  Chair]

 GENERAL  BUDGET,  97!-72--GENERAL
 DISCUSSION—  Contd.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  wish  to  bring  to  the  notice
 of  the  Government  through  you,  Sir,  hata
 geritieman,  Syed,  Badrudduja,  aged  75  years,
 has  been  arrested  and  detained  without  trial
 in  the  jail,  His  wife  is  weeping  all  the  time.
 Even  interviews  are  refused,  Legal  interviews
 are  refused.  What  sort  of  heartless  Govern-
 ment  is  this,  Sir?  A  man  aged  75  has  been
 arrested  and  detained  like  this.  What  sort  of
 Government  is  this  ?  Would  the  Government
 look  into  the  matter  ?  Could  you  kindly  tell
 them,  Sir,  that  this  is  not  the  right  thing
 to  do  ?

 AN  HON.  MEMBER  :
 Minister  ?

 Where  is  the

 MR,  DEPUTY-SPEAKER  :  The  Deputy
 Minister  is  present  here,  Shri  N,  K.  Sinha
 may  continue  his  speech.

 SHRI  N.  K.  SINHA:  I  was  talking
 about  land  reforms.  The  case  in  regard  to
 a  larger  ceiling  was  based  on  the  assumption
 that  increase  in  production  through  higher
 level  of  mechanisation  was  not  possible  in  a
 small  plot  of  land.  But  now,  thanks  to
 research,  it  has  been  proved  that  the  man-
 power  requirement  of  a  typically  quadruple
 erop  rotation  is  higher  than  that  of  the
 traditignal  majze-wheat  rotation  by  as  much
 as  300  per  cent.  This  formulation  indicates
 that  in  fact,  it  is  basically  technology  which
 can  attain  a  high  jevel  of  productivity  with
 bigher  levels  of  employment,  provided  the
 area  covered  is  small.  In  fact,  the  progress
 made  so  far  in  the  matter  of  lnad  reforins  in
 the  country  leaves  much  to  be  desired.  We
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 have  had  about  20  Chief  Miniater*  conferénces,
 and  yet  a  national  consensus  on  this  iseue
 has  not  been  evolved.  In  my  dpinion,  steps
 should  be  taken  as  eatly  as  possible  to
 introduce  land  reforms  so  that  the  rural
 discontent  may  be  controlled.  Whether  it  is
 the  Girijans  of  Andhra  Pradesh  or  the
 Harijans  of  Bihar,  it  is  the  same  fosition
 everywhere.  With  the  influx  of  refugees,  God
 alone  knows  what  number  of  recruitment
 the  Naxalities  will  be  able  to  make  out  of
 them.

 Since  the  time  at  my  disposal  is  short,  I
 would  only  mention  a  few  points.  With
 segard  to  unemployment,  the  fund  8०  far
 allotted  is  very  meagre.  It  is  only  Rs.  50
 crores  and  Rs.  25  crores.  What  proportion
 does  it  bear  to  the  revenue  receipts  of  the
 Central  and  State  Governments  ?  This  is  a
 national  problem,  a  massive  problem,  and  for
 solving  this  problem,  the  allotment  of  this
 paltry  sum  is  really  a  pity.  I  would  request
 the  Finance  Minister  to  increase  the  fund
 adequately.

 We  have  been  mentioning  small-scale
 and  rural  industries  in  the  matter  of  solving
 the  problem  of  unemp'oyment.  But  the
 House  must  be  aware  that  the  products  of
 these  small-scale  and  rural  industries  have
 no  market  and,  therefore,  they  cannot  be
 sold,  and  even  Government  who  should  be
 the  largest  purchaser  of  these  products  are
 reluctant  to  purchase  the  products  of  thése
 small-scale  and  rural  industries.  I  think  that
 this  will  tell  very  much  upon  the  expansion
 of  rural  and  small-scale  industries.

 With  regard  to  public  sector  undertakings
 the  sooner  the  inefficiency  goes,  and  the
 sooner  the  losses  are  made  up,  the  better  it
 would  be.  They  represent  our  hopes  and
 aspirations.  But  the  way  they  are  being
 managed  leaves  much  to  be  desired.  The
 management  style  has  to  change  ;  and  the
 trade  union  organisations  also  have  to
 revise  their  attitude.  A  clear  thinking  hes
 to  be  made  with  regard  to  the,  public  sector
 undertakings,  It  isa  pity  that  our  public
 sector  undertakings  cannot  supply  the
 materials  which  the  railways  require
 Recently,  we  saw  in  the  papers  that  the
 railways  were  going  ta  set  ap  three  factories
 for  producing  their  own  wheels,  axes  and
 traction  bearings.  What  is  the  guarantes
 that  if  the  trade  unions  behave  a3  they  |
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 behave  sonmictimes,  these  plants  of  the
 railways  will  not  meet  the  same  fate  as  qur
 other  public  sector  undertakings  ?  Therefore,
 I  plead  that  the  losses  that  we  are  incurring
 in  the  public  sector  should  be  made  to
 disappear  as  early  88  possible.

 With  regard  to  Bangla  Desh,  I  would
 submit  that  it  is  a  case  where  clear  thinking
 is  required.  We  must  be  ready  not  for  5
 million,  but  we  should  be  ready  for  about
 l0  million  people  to  come  to  this  country.
 How  is  it  that  in  the  political  spectrum  of
 the  world,  we  are  almost  alone  in  this
 country  ?  Where  do  we  go  now  from  here  ?
 This  requires  thinking  not  only  in  the
 Rehabilitation  Ministry  but  also  in  the
 External  Affairs  Ministry.  It  is  a  strange
 thing  that  we  become  friendless  whenever
 such  an  occasion  arises.

 With  regard  to  taxes,  my  hon.  friends
 have  already  mentioned  about  maida  and
 cloth  and  other  things.  I  hope  that  the
 Finance  Minister  will  consider  thes.
 suggestions.

 With  regard  to  agricultural  income-tax,  I
 would  like  to  submit  that  in  some  States,
 agricultural  income  in  already  taxed  under
 State  Acts.  If  we  are  to  tax  agricultural
 income  here,  then  it  would  mean  that  the
 same  person  will  be  taxed  for  the  same
 income  at  two  places,  I  hope  that  the
 Finance  Minister  will  take  care  to  sec  that
 the  same  person  is  not  taxed  for  the  same
 income  at  two  places.

 aft  जाबुबंत  छोटे  (नागपुर):  उपाध्यक्ष

 महोदय,  संक्रमण  काल  के  उत्तरार्ध  में  से  हमारा
 भारत  गुजर  रहा  है।  ऐसी  अवस्था  में  किस

 वक्‍त  हमारे  ऊपर,  हमारे  भारतवर्ष  के  ऊपर

 आपत्ति  अयि गी,  यह  कहना  बड़ा  मुश्किल  है।

 इसी  पाए  भूमि  में  इस  देश  में  मध्यावधि  चुनाव

 हुए  ौर  उसमें  सत्ता  कांग्रेस  ने  कई

 आश्वासन  जनता  को,  इस  देश  के  आप  लोगों

 को  दिये  |  गरीबी  हटाओ  उस  में  का  बहुत  प्यारा

 नारा  रहा।

 शक  सा सनीय  सदस्य  t  तारा  नहीं,  आदेश  |

 श्री  मांहुत्ंत  चौरे :  आदर्श  सही  एक

 बड़ा
 प्यारा  स्लोगन  गरीबी  दिशाओं  का  दिया

 S¥AISTHA'  20,  483  (SAKA)  "Gen.  Dise:  86

 इस  लिए  इस  देश  की  जनता'  की,  आम  तौर
 पर  मजदूरों  की,  मेहनतकश  लोगों  की  अपेक्षा

 शासन कर्त्ताओं  से,  पार्टी  इस  पाया  से;  ऊँची

 उठी  ।  इस  पाश् वं भूमि  में,  जब  हम  संक्रमित  काम

 से  चर  रहे  हैं,  टुकड़े  टुकड़े  के  लिए  गरीब

 मोहताज  हैं,  यह  बजट  लाया  गया  है।  जब

 यह  बजट  छात्रा  गया  है  सब  हमारे  सारे  लोगों

 की  अपेक्षायें  ऊंची  उठी  हैं  और  ऐसी  अवस्था  में

 हम  इस  बजट  में  सम् राज वाद  खोजते  है।  इस
 बजट  में  समाजवाद  कहां  है,  यह  हम  खोजते  हैं।

 लोगों  को  इस  बजट  में  समाजवाद  दिखता  नहीं

 है,  लेकिन  जो  हमारी  अर्थ-व्यवस्था  है  बह  ने

 पूंजीवादी  अर्थ-व्यवस्था  है।  और  न  समाजवादी

 अर्थ-ब्यवरथा  है,  न  ही  कोई  फौजी  अर्थ॑-व्यवस्था

 है  1  तीनों  को  मिलाकर  जो  संकर  होता  है  ऐसी

 हमारी  मिश्रित  अर्थ-व्यवस्था  है  और  ऐसी
 निश्चित  अर्थ॑-व्यवस्था  में  इसी  प्रकार  का  बजट

 लाया  जा  सकता  है।

 मेरा  कहना  है  कि  यह  बजट  एक  ठीक

 बजट  है,  आज  की  आधिक-स्थिति  में,  मिश्रित
 अर्थ-व्यवस्था  में,  इस  के  सिवा  दूसरी  तरह  का

 बजट  नहीं  छाया  जा  सकता  था।  बजट  हर
 साल  आता  है  लोक  सभा  में  और  विधान
 सभाओं  में,  और  उस  के  ऊपर  टीका  टिप्पणी

 भी  होती  है  विरोधी  दल  की  ओर से  ।  जब

 हमारी  प्रान्तीय  सरकारें  स्थापित  हुई  थीं  उस

 वक्‍त  भी  जो  बजट  लाया  गया  था  उस  की

 अपोजिशन  की  तरफ  से,  जो  कॉग्रेस  का

 अपोजी शन'  था,  लोगो  ने  टीका  टिप्पणी  की  भरी  ।

 उसका  का  कारण  यह  है  कि  निश्चित  अर्थ-

 व्यवस्था  में  हम॑  समाजवादी  बजट  नहीं  ला

 सकते  ।  उस  का  सिक्स्चर  कर  के,  छप्पर  क्र

 के,  जो  बज़ट  आता  है  यह  बजट  इस  वक्‍त  आया

 है।  इस  जद  में  जब  हम  समाजवाद  ढंढने  की

 कोशिश  करते  हैं  उस  बगल  हम  पाते  हैं  कि  इंस
 बजट  का  ढाँचा  तो  समाजवादी  है,  चेकिंग  शस

 की  आत्मा  पूंजीवादी  &  ऊंचा  समाजवादी

 और  आत्मा  पूंजीवादी  ।  हमारे  देश  की  हालत
 भी  यही  है  कि  हम  समाजवाद  के  आरे  से  जोरसे
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 {at  te  बीके  धोते]

 हैं  तो  बहुत  जोरों  स ेसमाजवाद  कहते  है  लेकिन

 हम  पूंजीवादी  रास्ते  से  गुजर  रहे  हैं।  जब  हम
 सम् राज बाद  की  मात  बोलते  हैं  और  पूजीवादी
 दस्ते  से  जाते  हैं  तो  फिर  कही  याद  आता  है
 कि  हिंदुस्तान  हमारा,  चीनों  अरब  हमारा,
 सारा  जहाँ  हमारा,  लेकिन  रहने  को  भर  नहीं

 है  t  बोलते  समाजवाद  हैं,  लेकिन  जिस  रास्ते

 सेहत  जाते  हैं  वह  109  प्रतिशत  पूंजीवादी

 रास्ता  होता  है।  इसीलिए  मैं  कहता  हूं  कि

 इस  बेट  का  ढांचा  समाजवादी  है  और  आत्मा

 पूजी बादी  है

 आज  हमारे  देश  की  अवस्था  ऐसी  है  कि

 हम  अपने  देश  में  जब  बार-बार  समाजवाद  का

 नाश  सुनते  हैं  तो  देखते  ६  कि  सारी  पार्टियां  समाज-

 बाद  बोलने  लगी  सारी  कम्यूनिस्ट  पाटिया,

 जो  तीन  खेमा  मे  बंटी  हुई  है,  वह  भी  समाज-

 बाद  कहते  हैं,  पी०  एस०  पी०  भी  समाजवाद

 कहती  है,  एस०  एस०  पी०  भी  समाजवाद

 कहती  है  |

 एक  माननीय  सदस्य  :  जनसंघ  ?

 भी  सांबुबंत  छोटे:  जनसभा  भी  समाज-

 बाद  कहता  है,  हिन्दू  महा  सभा  भी  हिन्दू
 अहमदाबाद  की  बात  कहती  है।  केवल  स्वतन्त्र

 पार्टी  समाजवाद  की  बात  सहीं  कहती  आम

 जनता  इस  को  अपनी  तरह  से  समझ  लेगी  यह
 अलग  बात  है।  पार्टी  इन  पावर  तो  समाजवाद

 कहती  ही  है,  तारा  ही  लगाती  है,  हमारी  पार्टी

 फा बड  ब्लाक  भी  समाजवाद  की  बात  कहती

 है,  सारे  लोग  समाजवाद  की  बात  कहते  है,
 फिसला  चिल्ला  कर  कहते  हैं  कि  हम  समाज-

 बादी  हैं।  आप  को  शायद  पता  हीरा  कि  बिड़ला

 साहब  भी  समाजवाद  बोलते  हैं,  टाटा  भी

 समाजवाद  बोलते  हैं  ।  इतनी  ही  नहीं,

 सुखाड़िया  साहब  भी  समाजवाद  कहते  हैं,
 आर  के  मुल्य  मंत्री  श्री  अत्यानन्द  रेड्डी  भी

 'समाजवाद  कहते  हैं  और  महाराष्ट्र  के  सूच्य
 ममत  आदरणीय  भी  बसंतराम  नामक  भी  कहते

 JUNE  10,  97  Gen,  Dise,  488

 है  कि  बह  समाजवादी  हैं।  आप  को  मालूम  होगा
 कि  जो  इस  देश  की  परिधान  श्रीमती  हरदित

 गाँधी  हैं  उन्होंने  लड  रिफार्म  के  बारे  में  एक
 वब तथ्य  दिया  था  कि  सिजलिंग  के  ऊपर  फिर
 से  विचार  होना  चाहिए  और  परिवार  की

 परिभाषा  होनी  चाहिये  ।  उस  वक्त  आप

 को  याद  होगा  कि  यही  ब्रह्मानन्द  रेड्डी,

 सुखाड़िया  और  महाराष्ट्र  के  आदरणीय  मुख्य
 मंत्री  बसन्ता  नायक  ने  कहा  था  कि  इस

 सीलिंग  के  सवाल  पर  हमारा  विरोध  है।
 इतना  ही  नही,  प्रधान  मंत्री  के  खेमे  में  रहा-

 राष्ट्र  के  मुख्य  मंत्री  ने  यह  सुझाव  दिया  था

 कि  बहू  जान  की  बानो  लगा  देंगे,  और  इस  को

 महाराष्ट्र  के  मुख्य  मंत्री  ने कभी  भी  कंट्राडिक्ट

 नहीं  किया  ।  यह  स्थिति  है।  ऐसी  अवस्था  में

 हमारे  आदरणीय  मुख्य  मंत्री  महाराष्ट्र  में  क्‍या

 क्या  कहते  हैं  यह  भी  सुनिये।  नागपुर  में  उन

 की  एक  तकरीर  हुई  और  खुली  सभा  मे  उन्होने

 कहा...

 SHRI  ANANTRAO  PATIL  (Khed)  :
 Why  should  be  bring  personalities  ?  He
 should  speak  on  the  budget  and  on  the
 taxation  proposals.

 शी  शांबुबत  घोटे  :  जनरल  बजट  क्या

 होता  है  यह  उन्हें  मालूम  नहीं  ।  वह  यहां  पर

 महाराष्ट्र  के  मुख्य  मंत्री  के  रिप्रेजेंटेटिव  हैं,

 बहु  उन  की  नुमाइन्दगी  करने  वाले  हुँ  -  नागपुर
 में  जो  तकरीर  हुई  महाराष्ट्र  के  मुख्य  मंत्री

 श्री  वसन्‍्तराव  नायक  की  उस  में  खुली  सभा
 में  उन्होंने  कहा  कि  गरीबी  पूर्व  जन्म  का  पाप

 है।  गरीब  लोग  आज  इसलिए  गरीब  हैं  कि

 उन्होंने  पूर्वजन्म  में  पाप  किया  है  1

 SHRI  ANANTRAO  PATIL
 challenge  you.

 SHRI  JAMBUWANT  DHOTE  :  I  accept
 the  chaHenge,

 गरीबी  हमारे  पूर्व  जन्म  का  पाप  है।  मैं

 जाप  की  ओर  से  उस  से  पूछना  चाहता  हूँ  कि

 'किस  समाज नांदी  ै...  में,  वत्स  में  ली  ह... द
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 राज  नामक  ने  शह  सिद्धान्त  पढ़ा  है  कि  गरीबी

 पूर्वजन्म  का  पाप  है।  जब  नारा  लगाया  जाता

 है,  घोषणा  की  जाती  है  गरीबी  हटाओ  की,

 उसी  वक्‍त  हजारों  लोगों  के  सामने  महाराष्ट्र
 के  मुख्य  मंत्री  कहते  हैं,  कि  गरीबी  पूर्व  जन्म

 का  पाप  है।  जिस  ज़बत  उन्होंने  यह  वक्तव्य

 दिया  उस  बात  सास मल छा  बिगड़  गया,  लोग

 खौल  उठे  लाठी  चाज  भी  हो  गया।  ऐसी
 स्थिति  में  वह  समाजवाद  की  बातें  करते  हैं,  बह
 समाजवादी  बने  हैं  और  समाजवादी  बने  घूम

 रहे  हैं।  जमीदारी नष्ट  हुई  तो  इस  देश  में

 फसल  अच्छी  नहीं  होगी,  यह  भी  एक  सिद्धान्त

 बे  इस  देश  में  लाये  जमीदारों  के  नुमाइंदों
 गरीबी  हटाओ  का  नारा  देकर  पार्टी  इत  पावर

 में  आ  कर  जमे  हुए  हैं,  और  एक  नमूना  तो

 आप  ने  देख  ही  लिया  है  हमारे  मित्र  का  ।

 थी  अनन लव राब  पाटिल  :  दाढ़ी  का  त्याग

 नहीं  कर  सकते  है  और  कहते  है  कि  हम  समाज-

 वादी  हैं  ।

 श्री  जांबवंत  छोटे  :  यदि  उन्होंने  हराम
 का  काम  शुरू  कर  दिया  तो  मैं  दाढ़ी  ़डया

 छंगा  ।  लेकिन  मैं  उस  प्रोफेशन  का  आदर  भी

 करता  हूं  ।

 जब  आप  गरीबी  हटाओ  का  नारा  लगाते

 हैं  तो  एक  मुख्य  मंत्री  है  जो  कहता  है  कि

 गरीबी  पूर्व  जन्म  का  पाप  है।  ताजमहल  के

 ऊपर  बहुत  से  शायरों  ने  शायरी  की  है  और

 बहुत  कुछ  लिखा है। लेकित एक समेकित  एक  शायर ने  णो
 कुछ  कहा  है  वह  मैं  आपको  सुनाना  चाहता  हूँ:

 दौलत  का  सहारा  लेकर  एक  शहूमशा  में

 हम  गरी ओं  की  मुहब्बत  का  उड़ाया  है
 मजाक  t

 यही  चीज  महाराष्ट्र के  मुख्य  मंत्री  श्री  बसन्त

 ह.  शी  नायक  मे  की  है  जब  उन्होंने  पह  कहा

 &  कि  गरीबी पूर्व  जन्म  के  पापों  का  सतीजा

 JYAISTHA  20,  1993  (SAKA)  Gen.  Disd  90

 है।  ऐसा  कह  कर  उन्होंने  गरीबों  की  नेश्ज्जती

 कौ  है,  हमारी  मजाक  उड़ाई  है  t

 गरीबी  हटाओ  के  संदर्भ  में  इस  देश  की

 लाडली  प्रधान  मंत्री  श्रीमती  इंदिरा  गांधी  का

 भी  एक  स्टेटमैंट  आया  हैं।  उन्होंने  उस  तकरीर

 में  कहा  है  कि  हम  गरीबी  हटा  रहे  हैं  अभीरी

 नहीं  ।  गरीबी  और  अमीरी  में  जो  फासला  है
 उसको  हमें  कम  करना  हैं।  यह  हमारा  खास

 उद्देश्य  है।  अगर  हम  गरीबी  हटाना  चाहते  हैं
 तो  हम  को  अमीरी  भी  हटानी  पड़ेगी  ।  जब  तक

 अमीरी  हम  नहीं  हटाते  हैं  तव  तक  गरीबी  नहीं

 हट  सकती  है।  हमारा  पहला  स्लोगन  यह  होना

 चाहिए  आज  यदि  हम  समाजवादी  होने  का

 दावा  करते  हैं  और  समाजवाद  की  रात  करते

 हैं  कि  अमीरी  भी  हम  हटाये  और  गरीबी  भी

 हम  हटाये।  अमीरों  के  खिलाफ  भी  हमें  आवाज

 बुलन्द  करनी  होगी  और  इसके  लिए  धोषणा

 करनी  होगी  कि  अमीरी  हटाओ  |

 महाराष्ट्र  के  मुख्य  मंत्री  ओ  नायक'  के  आरे
 में  मैंने  जो  कहा  है  उसको  लेकर  उनके  एक

 नुमाइन्दे  ने  जवाब  देने  की  कोशिश  की  हैं।  मैं

 आद्वानपूर्वक  कहता  हूँ  इस  वक्‍त  कि  अपने

 आपको  समाजवादी  कहने  वाले  श्री  बसन्त  राध
 जी  नायक  के  पास  ढाई  हजार  एकड़  जमीन  है।
 इसको  मैं  रिकार्ड  के  आधार  पर  साबित  कर
 सकता  हूं।  क्लासों  वर्क्स  उनके  चलते  हैं।
 अनेकों  सेक्टर्स  हैं।  अंगूर  के  बगीचे  उन्होंने  लग वां

 रखे  हैं।  इस  सब  का  रिकार्ड  है।

 SHRI  ANANTRAO  PATIL  :  Sir,  if
 an  hon.  Member  makes—

 MR.  DEPUTY-SPEAKER  :  Order,
 please.  I  will  hear  you.  Wow,  the  hon.
 Member  has  taken  almost  {5  minutes,  Let

 =—
 Let  me  first  hear  the  point  of

 |!

 THE  MINISTER  OF  PARLIAMEN.
 TARY  AFFAIRS,  AND.  SHIPPING
 TRANSPORT  (SHRI  RAJ  BABAD he  पु
 Sir,  T  ain  wiry  that ho  bas  Brought in  the
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 ह... ड  Raj  Bahadur]

 name  of  Shri  Naik,  He  is  not  in  the  House
 and  allegations  are  made  against  him,  If  it

 had  not  been  his  maiden  speech,  perhaps  I
 would  have  drawn  your  attention  to  stop  it.
 {-woderstand  this  is  his  maiden  speech  and
 therefore  I  did  not  stand  up.  But  I  think  it
 is  all  out  of  order  to  make  an  allegation
 agsinst  a  person  who  is  not  in  the  House.

 MR.  DEPUTY-SPEAKER  :  Just  a
 miaute.  Now,  we  have  freedom  of  speech  in
 this  House,  but  also  we  have  certain  conven-
 tions  that  it  is  not  desirable  to  refer  to  8
 person  when  he  is  not  here  to  defend  himself,
 The  hon,  Member  has  made  a_  reference,
 apd  I  would  request  him  to  kindly  stop  at
 that,  Do  riot  proceed  further,  and  conclude
 your  tpeech.

 थी  जसवंत  छोटे  :  जब  गरीबी  हटाओ
 की  बात  होती  है  तो  उस  वक्‍त  महाराष्ट्र  में  ही

 एक  शादी  होती  है  जोरों  के  साथ  शंकर  राव

 मोहित  के  घर  की  ।  उस  में  बड़े-बड़े  नेता  लोग

 सम्मिलित  होते  हैं।  उस  शादी  में  करीब  डेढ़
 लाख  रोगों  को  खाना  खिलाया  गया,  इतना  ही

 नहीं  हुआ  ।  लेकिन  लोगों  को  ठंडा  पानी  पीने

 के  किए  मिले,  इसके  लिए  कुयें  के  अन्दर  बजे

 डालो  गई,  कुमा  बर्फ  से  भर  दिया  गया  ताकि

 होगो  को  पीने  के  लिए  ठंडा  पानी  मिल  सके  I

 ae  को  बनाने  के  लिए,  उसको  मलने  के  नए

 हाथी  लाए  गए।  बदकिस्मती  की  बात  यह  2
 कि  हमारे  योजना  मंत्रालय  में  राज्य  मंत्री  श्री

 मारिया  भी  वहां  मौजूद  थे।  मुझे  और  अधिक

 इसके  बारें  में  कुछ  नहीं  कहना  है।  उनको  सब

 मालूम  है  1

 ऐसी  अवस्था  में  मेरा  कहता  यह  है  कि

 गरीब  टुकड़ों  टुकड़ों  क ेलिए  मुहताज  हों,  दाने

 दाने  के  लिए  मुहताज  हों,  उसके  खाने  का  कुछ
 इन्तजाम  म  हो,  ने  भीख  मांगते  फिरते  हों,

 टुकड़े  मांगते  फिरते  हों,  उनके  बच्चे  बोते
 चिरुलातें  हों,  यदि  उन  गरीबों  की  गरीबी  दूर
 करने  1... ल  उनको  ऊपर  उठाते  के  लिए हुम

 $0  नहीं  कर  सके  तो  यह  जो  हालत  है  यह

 कायम  हीं  रह  सकती  है,
 ज़ो  अवस्था  है  ह...
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 कायम  नहीं  रह  सकती  है  और  हक  दिन  भाएगा
 कि  सारे  लोग  उठेंगे  और  इनक्साव ही महीं ही  नहीं
 बल्कि  सुनी  इनक़लाब  होगा  ।  खूब  बरवाएत  कर

 लिया  है  खन्होंबे  t  मैं  कहूंगा  ।

 अन्त  न  देखो  गरीबों  ह 1  ज्वालामुखी  भड़क

 जाएगी  ।  गरीबों  का  अन्त  आपकों  नहीं  देखना

 चाहिए  |  उनमें  जो  ज्वालामुखी  उठ  रहीं  हैं  वह

 भड़क  जाएगी  और  आपका  गरीबी  हटाओ  का

 नारा  कुछ  नहीं  कर  सकेगा  |

 थी  मोहम्मद  ताहिर  (पीलिया)  :  जनाब

 डिप्टी  स्पीकर  साहब,  जो  बजट  पेश  किया  गया

 है  यह  चाटे  का  बजट  है।  आम  तौर  पर  घाटे

 के  बजट  ही  पेश  किए  जाते  हैं।  लेकिन  इसकी

 मुझे  फिक्र  नहीं  है।  घाटे  तो  होते  है  और  पूरे
 होते  ही  रहते  हैं  1

 मैं  समझता  हूँ  कि  बजट  बनाते  वक्‍त

 फाइनेंस  मिनिस्टर  ने  इलेक्शन  मैनीफैस्टो  क)

 खयाल  नहीं  किया।  उसका  खयाल  उनको

 करना  चाहिए  था  और  उसकी  रोशनी  में  बजट

 बनाना  चाहिए  था।  लोग  गरीबी  हटाओ  के

 बारे  में  बहुत  कुछ  कहते  हैं।  मेरा  खयाल  है  कि

 यह  शायद  मुम्किन  नहीं  है।  आप  हाथ  की  पाँच

 उंगलियां  देखें।  छोटी  बड़ी  सब  तरह  की

 उंगलियां  हैं।  इस  वास्ते  मैं  समझता  हूँ  कि

 अमीर  भी  रहेंगे,  गरीब  भी  रहेंगे,  सब  रहेंगे  ।

 असली  तीज  यह  है  कि  गरीबों  से  हमें  मुहब्बत
 करनी  चाहिए।  अगर  फाइनेंस  मिनिस्टर  के

 याल  में  यह  बात  होती  तो  में  समझता  हूँ  कि

 सब  से  पहला  काम  बजट  में  वह  यह  करते  कि

 ओल्ड  एज  पैशन  के  लिए  प्रोविजन  हो।  इस

 मुल्क  में  ऐसे  लोग  हैं  जी  बूढ़े  होने  की  वजह  से

 काम  नहीं  कर  सकते  हैं,  उनके  पास  खाने  पीने

 का  कोई  इंतजाम  नहीं  हैं।  उसके  लिए  फैशन

 होती  चाहिए  थी।  मुझे  अफ्रो  के  साथ

 कहता  पड़ता  है  कि  यह  बजट  इससे  लाली  है।
 अगर  आज  इस  बजट  में  इसका  प्रोविजन  कर

 दिया  जाता  तो  मुंसलिक  सबका  मुंह  बन्द  हो
 जाता  और  कोई  आवाज  नहीं  उठा  सकता
 थो ।
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 हमारे  फाइनेंस  मिनिस्टर  ले  माइतौरिटोज'
 के  रास्ते  कोई  प्रवीन  नहीं  किया  हैं।  इस
 इलेक् मत  में  आवाज  उठाई  गई  थी  कि  इद्िसा
 को  हटाओ  और  गरीबी  को  दूर  करो।  लेकिन
 इस  मुल्क  के  लोगों  ने  यह  तय  किया  कि  इंदिरा
 को  रखो  और  गरीबी  को  हटाओ  इस  में

 हमारी  माइनोरिटीज  ने,  क्रिस्चियंज  ने,  मुस्लिम
 ने,  सिखों  ने,  हरिजनों  वगैरह  ने,  दिल  खोल
 कर

 हौर
 1  हकूमत  की  मदद  की  2

 मानो  ग्टीज  के  बारे  में  उलैकशन  मैनीफैस्टो  में
 जो  कहा  गया  है  उसका  भी  पाल  नही  किया
 गया  t  माइनोरिटीज  पर  कितने  ही  जुल्म  इस

 मुल्क  में  होते  रहते  है  ।  उनके  बारे  में  :होंने
 एक  लफ्ज  भी  नहीं  कहा  है।  कांग्रेस  ने  इसके
 बारे  में  कहा  था  :

 “The  Congress  has  deternuned  that  (his
 shall  not  happen  in  this  country.”

 awa  ने  यह  एलान  फिया  कि  चह  टग
 बात  के  लिए  डेंटरमिन्ड  है  कि  मुल्क  भें
 माइनॉरिटी  के  लोगों  को  कोई  तकलीफ  नहीं
 होगी  और  कोई  फसाद  नहीं  होगा  ।  लेकिन  इस
 बजट  में  इस  सिलसिले  मे  कोई  प्रभावित  नहीं
 है,  जिस  से  यह  मालूम  हो  कि  गवर्नमेंट
 माइनारिटीज  के  लिए  कुछ  करने  जा  रही  है।
 इसलिए  मैं  यह  सजेशन  देता  हूँ  कि  प्राइम
 मिनिस्टर  एक  माइनॉरिटी  कौसिल  कांस्टीट्पूट
 करें,  जिस  के  चेयरमैन  वह  खुद  हो।  तब
 माइनारिटीज  के  लिए  कुछ  काम  हो  सकता

 है

 tay  तीज  के  बारे  में  जिस  किस्म  की  बातें

 होती  हैं,  उन  से  ऐसा  मालूम  होता  है  कि  कुछ
 लोगों  को  गवर्नमेंट  से  खास  दुश्मनी  है  ।  इस

 में  पचास  लाख  --ज्यादा  से  ज्यादा  पचपन

 लाख--रेफयूजीज  आये  होंगे।  इस  मुल्क  का
 आबादी  कितनी  है  ?--पचपन  करीब।  क्या

 पह  मुमकिन  नहीं  है  कि  एक  आदमी  या  एक
 फैमिली  एक  रेफमूजी  का  इन्तजाम  अपने  जिम्मे
 ले  ले।  मैं  आफर  करता  हूँ  कि  मैं  एक  रेफयूजी
 के  खाने,  कपड़े,  रहने  वगैरह  का  सत्र  इंतजाम
 करने  के  किए  1:11 4  हूं।  अगर  मुल्क  के  सब
 लोग  ऐसा  करें,  तो  फिर  हमें  मदद  के  11...
 प्रक्रिया,  ब्रिटेन  और  रहा  के  पास  जाते  की
 क्या  जरूरत  है  ?  इन  का  इंतजार

 हा
 हमारा  काम  ह्  हम  कर  सकते

 q
 {
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 DR.  KAILAS  (Bombay  South):  Sir,
 the  Finance  Minister,  in  fulfilment  of  his
 commitment  made  on  the  24th  March  of  this
 year  while  presenting  his  budget  for  J97i-72,
 has  presented  this  budget  for  the  overall!
 growth  of  economy  of  this  country.

 SHRI  PILOO  MODY  (Godhra)  :  How  ?

 DR.  KAILAS  :  Lam  _  going  to  explaia
 that.  The  criticism  of  the  opposition  seems
 to  be  politically  motivated,  though  I  must
 say  that  some  useful  suggestions  have  been
 given  by  the  opposition  also.

 We  are  committed  to  bring  down  the
 prices,  stabilise  the  prices,  reduce  the
 disparity  between  the  rich  and  the  poor  and
 create  avenues  for  employment  for  both
 educated  and  uneducated  people.  Since
 these  conditions  are  fulfilled  by  this  budget,
 I  say  that  this  budget  is  well-planned  as  it
 hes  given  incentive  to  industrial  growth  ;  it
 has  created  vigilance  of  propesty  conveyance  ;
 it  has  given  scope  for  long-term  savings  and
 measures  to  prevent  tax  evasion  ;  Ht  has
 provided  a  ceiling  on  company  remundrition
 and  still  proposals  of  wealth-tax  end
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 deterrent  check  ot  unnecessary  foreign
 travela.  I  must  also  congratulate  the  Finance
 Minister  for  not  touching  the  electronic
 industry  such  as  television,  radio  as  also
 refrigerator  because  these  industries  need
 help  for  many  many  years  to  come  not  only
 to  sustain  the  internal  demand  but  also  for
 export  to  earn  foreign  exchange.

 The  Budget  is  a  socialistic  one,  provided
 the  levy  on  maida,  soaps,  coarse  cloth  and
 petrol  is  withdrawn.  The  middle  class
 during  the  last  23  years  of  independence  has
 been  crushed  and  |  feel  the  burden  of  these
 levies  will  be  falling  directly  on  the  middle
 class  people,  specially  when  I  tatk  of  petrol.
 I  know,  it  is  the  middle  class  people  who
 use  taxis,  because  they  cannot  afford  a
 vehicle  or  acar.  If  levy  on  petrol  is  not
 withdrawn,  it  is  going  to  create  a  vicious
 circle.  Hence,  I  appeal  for  the  consideration
 of  the  Finance  Minister  that  he  should
 consider  withdrawal  of  the  levy  on  petrol
 also.

 During  the  mid-term  elction  high  hopes
 had  been  created  among  the  common  man.
 If  duty  on  maida,  soaps,  coarse  cloth  and
 petrol  is  removed.  I  am  sure,  those  hopes,
 which  are  almost  dying  down,  will  be
 revived.  We  want  people  to  have  active
 Participation  in  the  developmental  activity
 of  this  country  and  of  this  Government.  I
 am  sure,  once  these  measures  which  +  have
 suggested  are  taken,  the  affection,  the  love
 and  the  confidence  of  the  common  man  will
 revert  back  to  the  Government,  under  the
 feadership  of  Smt.  Indira  Gandhi.

 The  taxon  maida  will  bring  in  Rs.  7.4
 crores,  on  soaps  Rs.  2.5  crores,  on  coarse
 cloth  about  Rs.  2  crores  and  on
 petrol  Rs.  36.3  crores.  I  do  not
 want  that,  when  the  duty  on  maida  is
 withdrawn,  the  nutrition  programme  of
 children  should  be  withdrawn  forthwith.  It
 should  not  be  done.  Hence,  another
 liability  for  implementing  this  schcme  will  be
 On  the  Certtral  Government  at  the  tune
 of  Rs.  9.2  crores.  That  makes  a  total  of
 Rs.  57.4  crores.  If  these  measures  are  taken,
 tle  gap  of  Rs.  220  crores  should  not  be
 witened  but  we  should  try  to  get  this
 fessened,  But  when  I  am  asking  for  the
 withdrawal  of  these  taxes,  naturally,  the

 JYAISTHA  20,  893  (SAKA)  Gen,  Disc.  98

 gap  will  be  widened.  Hence  Iam  making  a
 few  suggestions.

 The  rich  farmers  and  those  rich  people,
 who  have  almost  their  business  on  the  agri-
 cultural  farms  are  earning  lakhs  of  rupees
 per  year  and  are  not  being  taxed.  Most  of
 their  black  money  has  gone  into  the  develop-
 ment  of  these  farms.  They  must  be  taxed.
 Secondly,  advertixements  on  TV  should  be
 considered.  Iam  sure,  when  TV  goes  to
 Srinagar,  Calcutta,  Madras  and  Bombay,
 almost  Rs,  2  lakhs  to  Rs.  3  fakhs  per  day
 will  be  the  income  out  of  this.  Thirdly  the
 entry  to  the  aerodromes  is  put  at  Re,  I/-
 today.  Let  this  be  increased  to  Rs,  ye.

 MR  DEPUTY-SPEAKER  :  You  can
 send  these  suggestions  to  the  Finance
 Minister,

 DR.  KAILAS:  One  thing  more  and
 I  will  take  my  seat.  The  public  undertakings,
 according  to  me,  should  have  earned  by
 now.  There  is  much  criticism,  almost  from
 every  quarter,  including  Members  belonging
 to  the  ruling  party,  but  nothing  is  being
 done  to  augment  their  profit  or  earnings  to
 wipe  out  losses  I  suggest,  a  ministry  may
 be  created  to  look  after  the  public  under-
 takings  so  that  these  may  perhaps  be  looked
 after  very  well.

 Sir  I  feel  government  expenditure  should
 be  reduced  ruthléssly.  For  this  austerity
 measure,  it  should  begin  specially  from  our
 ministers.  Iam  sorry  to  say  as  J  belong  to
 the  same  party  that  it  hurts  me  when  I
 hear  our  ministers  called  modern  rajas  and
 maharajas.  I  cannot  understand  this  why
 this  is  not  practised.  In  future  let  us  hope
 this  is  not  uttered  by  the  peoplé  and  the
 press.

 May  I  request  the  Finance  Minister  to
 issue  instruc  ions  to  income-tax  officers  to
 consider  an  assesseé  as  an  honest  person
 untit  and  unless  he  is  proved  otherwisé.  This
 is  the  way  we  can  collect  more  taxes,  If
 this  is  the  belief  that  people  are  not  pre-
 pared  to  pay,  how  are  thousands  of
 charitable  institution's  running  and  how  are
 crores  of  rupees  being  paid  by  rich  people  ta
 run  them,  By  sdch  instruction,  T  dm  sitfe
 corruption  will  be  minimised  to  a  gttat
 extent.
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 [Dr.  Kailash]
 I  wanted  to  say  a  few  words  more  but  I

 have  no  time.

 aft  परिधुर्गानगव  पै न्यू लों  (टिहरी  गढ़वाल)
 उपाध्यक्ष  महोदय,  में  इस  बजट  का  समर्थन  करता

 हैं  और  यह  निवेदन  करता  चाहता  हैं  कि  हमारे

 बिंरोधी  दल  के  भी  कुछ  लोगों  ने  यह  स्वीकार

 किया  है  कि  विकास  की  प्रगति  जारी  रहनी

 चाहिए।  उन्होने  यह  भी  स्वीकार  किया  है  कि

 देश  में  सुरक्षा  क ेलिए  जो  पैसा  रखा  गया  है

 बह  कम  है!  वह  यह  भी  स्वीकार  करते  है  कि

 बंगला  देश  पर  पाकिस्तानी  सैनिक  शासन  ने

 जो  अत्याचार  किया  है  उस  के  फलस्वरूप  जो

 स्थिति  पैदा  हुई  है  उस  का  सामना  करने  के

 लिए  साधन  कम  जुटाए  गए  हैं  ।  किन्तु  यह  सब

 होने  के  बावजूद  हमारे  विरोधी  सदस्य  कहते  है
 कि  कर  अधिक  लगाया  गया  है।  मेरा  यह

 निवेदन  है  कि  अगर  कर  अधिक  सम्पन्न  वर्ग

 पर  लगाया  जाता  तो  अधिक  अच्छा  होता।

 आज  लँगोटी  पहन  कर  हल  चलाने  वाले  व्यक्ति

 पर  भी  कर  लगाया  गया  है  जो  उस  की  सीमा

 के  बाहर  है।  बहुत  सा  धन  हमारे  देश  से

 ब्लैक  मनी  के  रूप  में  सकरुलेट  होता  है।  25

 अरब  से  30  अरब  रुपये  तक  इस  तरह  गे

 सकू सेट  होते  हैं।  इनकम  टैक्स  का  बकाया

 करीब  9  अरब  रुपये  है  और  इसी  प्रकार  बहुत
 सी  ऐसी  मद  हैं  जिन  पर  कि  इनकम  टैक्स

 लगाया  ही  नहीं  गया  है।  यदि  यह  सब  धनराशि

 सरकार  एकत्रित  करने  के  लिए  अपने  साधनों

 का  उपयोग  करे  तो  पैसे  का  अभाव  नहीं  हो
 सकता  है  q  वस्तुस्थिति  यह  है  कि  देखा  यह
 गया  है  कि  प्रत्येक  वर्ग  से  पैसे  की  वसूली  की
 जाय  |

 प्रात  के  अन्दर  जहां  तक  पहाड़ी  क्षेत्रों  का

 सम्बन्ध  है  मैं  यह  निवेदन  करना  चाहता  हूं  कि

 आप  कौ  प्लानिंग  लाख  से  लेकर  नेफा  तक

 लगभग  असफल  रही  है।  इस  प्लानिंग  में

 आमूलचूल  परिवेश  करने  की  आवश्यकता  है  t

 वहाँ  की  जनता  की  आवश्यकता  और  उस  की

 आकांक्षा  के  अनुरूप  प्लानिंग  का  स्वरूप  बनना
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 चाहिए  1  उम  की  प्रायरिटीज  नये  सिरे  से  फिक्स

 होनी  चाहिए  और  वहां  जो  कर्मचारी  रखे  जाय॑,
 जो  अधिकारी  सरकार  यहाँ  रखे  वह  ऐसे  लोग

 हों  जो  निष्ठापूर्वक  वहाँ  काम  कर  सकें  और
 लोगो  की  आवश्यकता  को  समझ  सकें  सितारा

 के  रूप  मे  मैं  कहना  चाहूँगा  कि  हिन्दुस्तान  के
 200  जिले  बैकवर्ड  घोषित  किए  गार  है।  उन

 में  से  36  जिले  उत्तर  प्रदेश  के  है  और  उन  में

 मी  सब  से  नीचे  की  सीढ़ी  पर  पाच  जिले

 उत्तर  प्रवेश  के  पहाड़ी  क्षेत्र  के  हैं।  उन  मे  से

 टेहरी  गढ़वाल  जिला  जिस  की  पर  कैपिटा

 इनकम  हिन्दुस्तान  में  छोएस्ट  है  उस  को  मैं

 रिप्रेजेंट  करता  हूँ  i  इसलिए  मेरा  निवेदन  है  कि

 पहाड़ी  जिलों  का  नियोजन  पूरे  तौर  से  बदला

 जाय  और  मंत्री  महोदय  विशेष  रूप  से  इस  की

 ओर  ध्यान  दे  ।

 ऋण  प्रोग्राम  की  बात  कही  गई  है  और

 बेरोजगारी  को  मिटाने  की  बात  कही  गई  है।

 दूसरी  पंच  वर्षीय  योजना  के  आरम्भ  में  35

 लाव  आदमी  बेरोजगार  थे  और  चौथी  पंच

 वर्षीय  योजना  के  आरम्भ  में  !  करोड  हो
 जायेगे  जिस  में  से  70  लाख  आदमी  गांवो  के

 है।  गांवों  की  बेरोजगारी  दूर  करने  के  दिए
 जो  क्रैश  प्रोग्राम  शुरू  किया  गया  है  मैं  विनम्रता

 पूर्वक  कहना  चाहता  हूँ  कि  ऋण  प्रोग्राम  टेस्ट

 वर्क  का  ही  दूसरा  रूप  है  और  जहां  तक  पहाड़ी
 क्षेत्र  का  सवाल  है  मैं  नहीं  समझता  कि  पहाड़
 में  यह  योजना  सफल  हो  कराएगी  }  आवश्यकता

 इस  बात  कीं  है  कि  1...  प्रोग्राम  में  उत्पादन

 बढाने  वाली  वस्तुओं  को  श्रीगणेश  क्रिया  जाय।

 आज  जो  इस  प्रकार  क्रैश  प्रोग्राम  के  नाम  पर

 काम  शुरू  किया  गया  है  बहु  अधिक  सफल  नहीं

 होने  वाला  है  1

 अन्त  में  मैं  यह  निवेदन  करती  चाहता  हूं
 कि  जहाँ  तक  पनाह  के  क्षेत्र  का  सवाल  है  वहाँ
 सें  सारा  क्या  माल  चाहे  ह. ड  खनिज  पदार्थ

 है  चाहे  वन-सम्पत्ति  है  मैदानों  की  बढ़ी  बड़ी

 ऑऔक्ट्रीज को  भेजा  जाता  हैं  जित  पर  कि  अंडे
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 बड़े  उद्योगपतियों  का  कंदोई  है।  आवश्यकता

 इस  बात  की  है  कि  तन-आधारित  उद्योग  और

 मिनरल  बेस्ड  इंडस्ट्रीज  पहाड़ों  पर  स्थापित  की

 जायं  ।  आज  सीमेंट  कारखाने  की  बात  है।

 टिहरी  गढ़वाल  में  एक  बहुत  बड़ा  डैम  टिहरी
 कम  बनने  जा  रहा  है  जिस  पर  दो  अरब  रुपए,

 खर्च  होगा  ।  इस  के  अलावा  परमेश्वर  डेम,

 किशोर  डैम  बनने  वाले  है  लेकिन  कोई  भी

 योजना  वहां  सीमेंट  के  कारखाने  की  नहीं  है।
 मेरा  निवेदन  है  कि  एक  सीमेंट  का  कारखाना

 देहरादून  में  स्थापित  किया  जाना  चाहिए  और

 इन  पहाड़ी  क्षेत्रों  स ेकच्चा  माल  बाहर  न  भेज

 कर  कहा  उन  के  लिए  वन-आधारित  उद्योग,

 और  सिविल  बेस्ड  इंडस्ट्रीज  स्थापित  की  जाय

 आखिर  कब  तक  पहाड़  का  आदमी  यहां  बातें

 मलने  के  लिए  आता  रहेगा  ?  दस  लाख  आदमी

 आज  ऊुगायू  और  उत्तराखण्ड  का  यहां  आता

 है  दन  कामों  के  लिए।  दिल्‍ली  की  बेरोजगारी
 अगर  दूर  करनी  है  तो  उसका  हल  यहां  नहीं
 बल्कि  बाहर  है।  इन  शब्दों  के  साथ  में  इस  बजट

 का  स्वागत  करता  हूं  ।

 DR.  MELKOTE  (Hyderabad)  :  Mr
 Deputy-Speaker,  Sir,  I  find  from  the
 papers  that  different  strata  of  society  have
 teacted  very  diiferently  to  the  Budget.
 That  is  but  natural  But  what  struck  me
 more  was  the  reference  in  one  of  the
 papers  which  said  that  this  budget  is  not
 meant  for  ‘

 garibt  hatao™  nor  for  the
 “middle  classes  hatao’.  From  the  way
 promises  were  made  by  the  Trensury  Benches
 during  the  election,  one  anticipated  a
 very  much  sever  dose  of  taxition  because
 unless  they  do  it  they  would  not  be  in  a
 position  to  fulfil  all  the  promises  that  they
 have  held  out  before  the  people,  And  when
 they  have  now  a  steamrol'er  majority,  they
 will  have  to  do  it  this  year,  mext  year,
 and  the  year  next  to  that,  because  in  the
 last  two  Years  again  they  will  have  to  face
 thé  coming  election.  So,  from  that  point
 of  view  I  would  like  to  say  that  this  was
 not  totally  unexpected  by  me,  though  the
 amount  of  taxation  was  rather  unexpected
 and  gave  me  a  good  shake,
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 The  Budget  shows  that  the  amount
 of  uncovered  deficit  is  about  Rs.  230  crores.
 This  is  not  the  correct  figure  for  the  simple
 reason  that  with  the  tax  structure  that
 they  have  enunciated  I  am  quite  sure
 that  they  would  be  able  to  mop  up  much
 more  than  Rs.  230  crores  and  thereby
 there  would  be  no  deficit  left.  This  is  the
 overall  position  of  the  Budget.  Many  people
 have  rightly  given  number  of  constructive
 suggestions.  They  said  that  the  poor  people
 are  hit  hard  and  they  have  attacked
 particularly  the  taxes  on  petrol  and  maida,
 and  coarse  cloth.  I  join  them  in  saying  so.

 But  then  we  have  got  to  look  at  the
 budget  from  a  different  angle  altogether.
 If  the  people  have  got  to  prosper  and
 garibi  hatao  has  got  to  be  done,  emp-
 loyment  potential  has  got  to  be  created.
 This  amount  of  money  that  we  would  be  get-
 ting  through  this  tax  structure  would  be
 totally  inadequate.  I  would  have  expected  the
 Finance  Minister  to  put  a  heavier  dase
 of  taxation  particularly  the  direct  ones,
 so  that  the  richer  people  shed  more  money
 for  the  benefit  of  the  poor.  But  as  things
 stand  the  indirect  taxes  are  so  much  that
 it  is  the  common  man  who  is  feeling  the
 burden  of  the  who'e  thing.  But  even  so,
 supposing  the  common  man  is  prepared
 to  tighten  his  belt  for  the  sake  of  the
 nation,  what  would  be  tle  outcome  of  the
 whole  situation  ?

 Recently,  at  the  Labour  Conference
 certain  important  policy  decisions  were
 announced,  For  the  past  20  years  we
 in  INTUC  have  been  saying  consistently
 that  the  prosperity  of  the  nation  depends
 upon  the  amount  of  production  that  is
 turned  out  whether  jt  is  by  the  peasants
 or  the  workers  in  the  factories.  A  good
 direction  seems  to  have  been  given  now
 by  the  Prime  Minister  asking  the  workers
 to  produce  more.  This  is  a  call  in  the
 right  direction,  When  all  these  years  this
 call  was  given,  the  workers  were  feeling
 shy  and  today  alsn  they  are  feeling  shy.
 What  is  the  reason?  The  reason  is  that
 both  in  the  public  sector  and  private  sector
 the  management  of  the  factories  is  not
 going  on  exactly  to  the  liking  of  the  people
 or  the  workers.
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 [Dr,  Maikote]
 So  far  as  the  private  sector  is  concerned,

 all  the  profits  are  mopped  up  and  the
 workers  are  restive  that  they  do  not  get
 their  dues.  In  the  public  sector  through
 a  vatiety  of  reasons  Government  loses
 lot  of  money,  there  is  mismanagement  and
 this  is  also  due  to  several  labour  conditions
 that  exist  inthe  country.  There  are  varie-
 ties  of  Jabour  unions  and  federations  here.
 The  production  has  not  gone  up  to  the
 extent  that  it  ought  to  have  taken  place.
 If  we  compare  the  industries  in  India  with
 industries  in  foreign  countries,  I  should
 say  that  we  have  one  of  the  best  industrial
 plants  available  in  any  part  of  the  world.
 We  have  purchased  machinery  from  all
 parts  of  the  world,  whether  it  be  Russia,
 or  Japan  or  America  or  England  or  France
 or  Sweden  or  Switzerland,  and  we  have
 set  up  beautiful  factories.  With  those
 machines,  if  a  German  or  a  Swedish  or
 a  Russian  worker  produces  a  certain  quan-
 tity  of  material  and  is  paid  a  wage  of
 the  order  of  Rs.  4500  in  Germany  or
 Rs  4000  in  Eng!and  or  Rs.  2000  in  Sweden
 or  Switzerland,  he  produces  that  much
 and  produces  it  cheeper,  because  when  that
 product  is  brought  to  India  and  sold  it
 is  sold  cheaper  thant  what  we  produce  in
 our  own  country.  It  is  not  that  the  Indian
 worker  is  not  intelligent  or  that  he  is  not
 hard-working  or  that  he  cannot  produce
 the  same  thing.  When  an  Indian  worker
 goes  to  those  foreign  countries,  he
 works  shoulder  to  shoulder  with  the
 campatriots  in  those  countries,  he  works
 on  the  same  machinery  and  produces  as
 much  as  those  countrymen  and  produces
 possibly  much  more  as  well.  [  have  tra-
 velied  widely  in  miny  parts  of  the  world
 and  the  minagemsnt  ani  the  workers  have
 told  me  everywhere  that  the  Indian  worker
 is  very  intelligent  and  hard-working  and  he
 produces  much  more  than  what  the  workers
 in  most  of  those  places  produce.  If  an
 Indian  worker  who  has  gons  from  India
 to  those  countries  for  training  can  produce
 with  those  machinery  a  certain  amount
 of  miterial,  when  he  comsas  down  to  this
 country  and  produces  it  with  the  same
 machinery,  we  find  that  the  production  goes
 down  to  about  one-fifth  or  one-sixth
 Why  does  this  happen  ?  It  is  that  the
 worker  is  bad  ?  If  so,  why  do  you  not
 dismiss  him?  Why  do  you  not  have  the
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 strength  to  do  that  ?  If  the  reason  be
 that  the  Government  iaws  are  comlag  in
 the  way,  why  dg  you  not  modify  them  ?
 If  it  is  neither  of  these,  and  it  is  the  mana-
 gement  which  is  cussed,  because  we  know
 that  most  of  these  factories  are  managed
 by  the  ICS  people  who  have  had  no  training
 in  the  industrial  sector,  why  do  you  not
 dismiss  that  management  itself  ?

 Unless  some  kind  of  understanding  is
 brought  wherein  the  worker  begins  to  feel
 that  he  is  going  to  get  the  benefit  of  his
 work,  we  cannot  improve  matters.  The
 worker  should  feel  that  he  gets  to  the
 extent  that  he  deserves.  For  instance,  if
 he  earns  about  Rs.  2000  in  England  or
 Germany  etc.,  when  he  comes  down  to
 this  country,  he  is  not  paid  even  Rs.  250
 or  Rs.  300.  I  have  several  times  offered
 a  solution  on  behalf  of  the  INTUC  on  the
 floor  of  this  House.  Ifa  worker  produces
 the  same  amount  as  he  produces  in  those
 countries  with  the  same  machinery,  when
 he  comes  down  to  our  country,  provided
 the  conditions  are  similar,  why  do  you  not
 pay  him  at  least  Rs  500  or  Rs.  750  instead
 of  rs.  1500.  and  mop  up  the  balance  of
 Rs.  750  for  the  sake  of  the  nation?  The
 Indian  worker  is  prepared  to  work.  In
 many  places,  production  is  taking  place,
 but  the  production  is  not  up  to  the  mark,
 not  because  the  worker  is  incapable  of
 doing  it,  in  fact,  he  is  willing  to  do  that,
 but  because  the  management  is  cussed
 and  does  not  allow  him  to  produce  more,
 In  fact,  they  put  various  factors  before  us
 such  as  that  there  is  labour  intransigence,
 that  there  is  a  fight  between  the

 different  labour  federations  and  sa  on,
 If  this  be  so,  then  it  should  be  very  easy
 to  rectify  this.

 We  have  only  to  inspire  the  worker
 to  produce  more  and  say  ‘It  is  for  your
 country  that  you  are  producing  more’.  In
 a  country  like  ours,  where  the  unemploy-
 ment  problem  has  got  to  be  tackled,  two
 things  have  got  to  be  done  very  early.
 Firstly,  we  have  to  make  the  wotker  undet-
 stand  that  he  is  on  par  and  on  a  Ievel
 with  the  management  in  prestige  and
 dignity.  In  1953,  955  and  1965,  I  had
 evcasion  to  go  to  Germany  and  found  that
 the  workers  there  were  saying  ‘For  the
 sake  of  our  belly  we  work  for  8  hours,
 but  for  the  sake  of  my  country,  I  work
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 another  six  hours  extra’.  That  msads  that
 he  works  for  बैठ  hours  a  day,  A  German
 worker  is  thus  supposed  to  be  hard-working,
 and  today  the  German  worker  is  at  the
 top  position  in  the  world.  There  is  no
 unemployment  there.  Every  worker  goes
 in  a  motor-car  with  a  transistor  producing
 music  and  clad  in  good  clothes,  and  he
 cats  well.  Why  can  the  same  thing  not
 occur  in  our  country  after  20  years  of
 Independence  ?  This  could  occur  in  our
 country  also  if  the  kind  of  thing  that  had
 taken  place  in  Germany  could  take
 place  here  also.  In  1949,  in  Germany,
 they  had  demonetiscd  their  currency.
 We  had  also  demonetised  the  currency  in
 our  country  in  1966,  In  1949,  a  German
 worker  was  telling  me  that  the  workers
 and  the  management  were  one,  4  asked
 him  ‘How’  ?.  Doe,  the  management  share
 their  profits  with  you  ह  The  worker  said  ‘The
 management  gets  Rs.  10900,  but  |  gst  only
 Rs.  500  or  Rs.  600,  but  both  of  us  get
 the  amount  in  cheques,  and  both  of  us  go  to
 the  bank  and  put  in  the  money  there,  because
 it  helps  the  ways  and  means  position  of
 the  Government”,  ‘When  I  draw  the  money,
 l  draw  in  driblets'.  This  is  one  idea.
 The  second  was  this  ;  until  the  economy
 improved,  both  the  management  and  the
 worker  could  not  draw  more  than  Rs.  250
 worth  or  so  from  the  bank.  Though  the
 Management  got  Rs.  10,000,  he  could  draw
 only  Rs,  250,  the  same  as  the  worker
 could  draw,  so  that  the  management  and
 the  worker  would  lead  the  same  standard
 of  life,  wear  the  same  type  of  clothes,  cat
 the  same  type  of  food  and  so  on.  Thus
 both  were  on  par  and  enthusiasm  went  up
 for  the  economic  recovery  of  the  nation.
 That  was  how  in  the  course  of  four  or  five
 years,  they  were  able  to  make  up  for
 their  war  losses  and  cmerge  economically
 triumphant.

 In  a  country  like  ours,  with  a  population
 explosion,  witha  poverty  explosion,  with
 a  border  problem  looming  large,  thafiks  to
 Pakistan,  this  method  of  mere  taxation  to
 raise  more  resources  is  not  sufficient.  We
 have  to  enthuse  the  peasaat  in  the  field
 and  the  worker  in  the  factory  ;  that
 is  the  only  way  to  raise  the  tational
 income  or  improve  the  national  well-being,
 it  is  mot  merely  by  making  budgetary
 provisions,
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 Secondly,  we  are  faced  with  a  very
 peculiar  situation.  Already  we  have  various
 disparities  in  tha  country,  various
 anomulie:  in  the  country,  various  urges  in
 different  parts  of  the  country,  as  for  example,
 the  situation  in  Telengana.  Add  to  this
 there  is  the  problem  created  by  Pakistan.  In
 such  a  critical  situation,  is  it  not  necessary
 for  Goverament  to  realise  that  it  must  have
 the  full  backing  of  the  entire  psople,  the
 nation  as  a  whole,  and  therefore  there
 should  be  a  statesmanlike  approach  display-
 ing  breadth  of  vision  to  solve  prob'ems  like
 the  Telengana  issue  quickly  and  urgently,
 so  that  every  one  can  give  of  his  very  best
 for  the  nationa!  effort  of  reconstruction  ?

 The  third  thing  is  this.  There  is  so
 much  talk  about  getting  more  money  by  the
 tax  medium.  In  a  country  like  ours,  there
 is  plenty  of  agricultural  land.  A  consider-
 able  portion  of  it  can  be  irrigated,  provided
 we  spend  more  money.  It  is  computed  that
 where  a  farmer  can  do  farming  on  dry  land
 of  ‘15-20  acres,  when  converted  into  wet
 fand,  he  ‘cannot  do  more  than  2  acres.  In
 places  like  Andhra,  it  is  very  difficult  to  do
 more  than  this,  because  they  raise  three
 crops  a  year.  When  you  convert  dry  land
 into  wet,  agricultural  potential  increa:
 benefiting  the  peasant  and  the  country  when
 crops  like  paddy  and  other  things  would  buy
 as  much  as  cash  crops.  In  such  cases,  it
 is  necessary  to  give  as  much  water  as
 necessary.  The  budgetary  provision  towards
 this  appears  to  me  to  be  insufficient.

 Then  again  no  country  has  benefited
 itself  fu'ly  from  agriculture  alone.  Already
 the  revenue  collected  from  land  is  going
 down;  many  people  are  saying  that  no
 revetiue  should  be  collected  from  land  itself.
 At  the  same  time,  we  have  got  to  givea
 subsidy  to  the  agriculturist  so  that  he  comes
 up  to  the  level  of  the  worker  of  the  ¢ity  in
 prosperity  and  well-being,  If  this  is  so  then
 it  is  mainly  from  industrial  manufactures  hat
 you  got  a  Jot  of  money.  There  was  a  time
 when  the  annual  expenditure  of  the  Govern.
 ment  of  India  was  Rs,  30)  or  Rs.  400
 crores  ;  today  it  is  of  the  order  of  Rs.  3000
 crores  or  more,  ten  times  as  much.  This
 money  comes  almost  entirely  from  imports
 and  exports  and  manufactured  goods.  There-
 fore,  ultimately,  it  is  the  industrial  labour
 that  comes  to  the  succour  of  the  agriculturist.
 As  the  industrial  worker  originally  hails  from
 agriculturists  families,  to  that  extent  with
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 his  prosperity  the  agriculturists  in  the  rural
 sector  also  dre  benefited.  When  these  things
 are  occurring,  a  Jot  of  improvement  is  taking
 place  in  different  sectors  of  the  population
 like  the  employees  under  Government  and
 shops  and  establishments.
 5.00  brs.

 I  raised  a  question  in  953  at  the  All
 India,  Finance  Ministers’  Conference  held
 at  Delhi  when  Shil  Deshmukh  was  the
 Finance  Minister.  Then  I  happened  to  be
 the  Finance  Minister  in  the  State  of
 Hyderabad.  We  had  our  own  mint  in
 Hyderabad  and  we  used  to  mint  our  currency;
 the  last  Re.  I  currency  note  had  my  signature
 en  it.  When  the  currency  and  mint  was
 taken  over  by  the  Government  of  India  the
 salary  of  a  worker  who  was  getting  Rs.  60
 went  up  iminediately  to  Rs.  120  a  month
 and  the  worker,  of  the  State  other  than
 these  shouted  as  to  why  they  should  not  get
 more,  The  Telangana  personnel  and  the
 Andhra  personnel  have  been  fighting  a  battle
 to  equalise  their  pay  structure  and  allowances
 and  every  thing  with  the  Central  Govern-
 ment  employees.  Many  of  the  State
 Governments  have  come  up  to  the  level  of
 paying  the  same  rates  of  allowances.  In
 Hyderabad  for  ever  $6  days  employees
 valiantly  struggled  but  ultimately  they
 yielded.  How  long  can  they  =  sustain
 themselves  on  a  strike  y  It  is  said  that  the
 Chief  Minister  ts  a  very  strong  person.  He
 may  be  a  very  strong  peison  so  far  as  this
 aspect  is  concerned.  Don't  you  think  that
 in  a  democracy  this  type  of  attitude  is  not
 correct.  What  the  workers  at  least  could
 expect  should  be  that  instead  of  the  Chief
 Minister  saying  tbat  he  cannot  pay,  he
 could  have  referred  the  issue  to  adjudication
 and  place  cogent  facts  and  figures  to  prove
 financiai  stringency  and  the  verdict  of
 adjudication  would  have  been  a  fair  solution.
 But  the  Chief  Minister  remained  stubborn
 and  now  one  could  see  how  the  Government
 employees  could  react  to  the  whole
 situation  patticulaty  in  the  wake  of
 the  coming  elections.  May  be  the  Chief
 Minister  is  a  strong  person  and  he  is  capable
 to  make  ‘that  the  workers  bend,  before  him
 but  then  the  line  comes  when  workers  also
 would  wreak  vengeance.  The  employees  are
 already  talking  about  it.  Is  this  the ‘

 way  the  Goveriment  should
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 behave  in  the  very  first  year  after  elections  ?
 Should  not  the  Central  Government  take
 up  the  issue  because  the  issue  in  disputo
 was  allowances  on  par  with  the  Central
 Government  servants.  The  Central  Govern-
 ment  did  not  make  a  single  step  We  gave
 a  call  attention  notice  here  and  then  we
 were  told  by  the  Speaker  that  it  was  a  State
 question  and  could  not  bz  raised  here,  The
 Central  Government  is  very  much  involved
 in  the  whole  affvir  because  it  cannot  treat
 the  States  on  different  footing.  There  should
 be  a  kind  of  monetary  adjustment  between
 the  States  and  the  Centre  with  regard  to
 the  level  of  allowances  and  other  things.  In
 $953  when  I  raised  this  question  of  disparities
 the  reply  was  that  the  Central  Government
 servants  were  [able  to  be  transferred  from
 one  Statc  to  another  ;  subsequently  they
 amended  their  reply  and  said  that)  class  III
 and  IV  would  not  be  transferred  If  they
 were  not  to  be  transferred,  how  is  it  possible
 to  justify  payment  to  them  of  almost  double
 the  salary  of  a  State  Govetumcnt  servant  or
 for  the  State  Government  to  say  that  the
 Central  scales  will  not  be  given  to  the  State
 servants.  This  is  a  matter  which  the  Centre
 should  take  up  with  the  States  and  this
 problem  is  coming  up  frequently.  When  the
 States  ask  for  money  to  be  diawn  from  the
 Reserve  Bank  for  their  benefit,  the  Central
 Government  comes  in  the  way  ;  it  is  not  for
 nothing  that  the  State  Governments  ask  for
 money  ;  they  want  it  for  a  certain
 specific  purpose.  Apartfrom  this  there  are
 other  questions  that  are  before  the  House—
 taxation  on  tobacco,  Andhra  Pradesh
 produces  the  largest  amount  of  tobacco,
 Personally  4  feel  that  tobacco  should  be
 taxed  mainly  to  prevent  smoking,  The
 world  over,  even  in  the  WHO  they  have
 removed  the  ash  trays’so  that  nobody  would
 smoke,  One  method  of  discouraging  smoking
 is  to  increase  the  taxon  it.  When  you
 do  that  and  when  you  are  getting  money
 out  of  that,  when  the  agriculturist  get  benefit
 out  of  it,  as  it  a  cash  crop,  you  have  to  take
 into  consideration  the  other  side  of  the
 picture  and  sve  to  what  extent  it  benefits  or
 hurts  the  State  Government,  to  what  extent
 it  would  be  a  logs  to  the  agriculturist  or  the
 other  people.  I'feel  that  this  type  of  tax
 structure  which  affects  the  common  man
 but  does  not  help  the  agriculturist  or  the
 state  Government  should  not  be  included  in
 any  kind  of  tax  measures.
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 I  would  only  end  by  making  this  appeal
 to  the  Finance  Minister  that  the  tax  structure
 which  affects  the  common  man  should  go.
 I  am  sure  that  in  this  budget  he  has  pur-
 posely  included  some  taxes  as  paddings  to
 tell  you  at  the  end,  to  assuage  the  feelings
 of  the  House,  be  it  on  this  side  or  that  side,
 that  he  had  comic  forward  to  waive  the  (ax
 on  maida  and  tax  on  a  few  other  items
 would  go.  This  is  exactly  how  budgets  are
 prepared.  Such  things  are  always  provided
 fot  in  the  budget.  Iam  sure  that  the  tax
 on  maida  as  well  as  on  petrol  and  coarse
 cloth  would  be  removed  by  him.

 Thank  you  very  much.

 MR.  DEPUTY-SPEAKER  Shri
 Kartik  Oraon.  Five  minutes,

 SHRI  KARTIK  ORAON  (Lohardaga)  :
 But  [  think  you  will  protect  me,  because  in
 five  minutes  it  is  very  difficult  to  spzak,

 Sir,  actually  I  do  not  know  whether
 to  support  or  oppose  this  budget.  I  must
 say  that  whatever  has  been  done,  it  is  for
 a  very  good  purpose  and  it  has  a  very  good
 intention  behind  it,  and  therefore,  I  am
 going  to  support  this  budget.

 I  do  not  want  to  go  into  the  jugglery  of
 words  and  figures.  I  would  simply  like  to
 drive  home  certain  salient  features  which  are
 in  tune  with  our  committed  policies.  The
 massive  mandate,  the  Government  have
 received,  has  cast  a  heavy  responsibility  on
 the  Government.  Now,  the  poor  people  are
 round  the  corner.  They  are  just  watching
 what  this  Government  is  going  to  offer  them.
 As  a  matter  of  fact,  I  do  not  think  that
 gartbi  hatao  is  an  appropriate  term  or  an
 apt  stogan.  In  fact,  it  should  be  garibi
 ghatac,  You  cannot  hatao  the  garibi
 because  the  rich  and  the  poor  people  have
 always  lived  together.  The  rich  have
 always  sympathised  with  the  poor  peogsile.
 They  have  shed  tears  at  times  over  the
 pitiable  condition  of  the  poor  people.  Un-
 fortenately,  they  have  not  tried  to  redress
 the  grievances  in  which  task  they  are
 supposed  to  co-operate.

 fiver  ia  the  most  progressive  countries
 of  the  world  there  is  nothing  like  garibi
 hatag  «There  ह 1.  the  rich  and  the  poor
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 everywhere.  The  only  thing  that  you  ¢an
 do  is  to  reduce  the  standard  of  poverty,
 For  instance,  this  is  what  we  can  do,  For
 those  people  who  are  getting,  say,  Rs.  00
 per  month  today,  they  must  be  given
 Rs.  500  tomorrow.  That  should  be  the
 target  which  we  should  keep.  I  do  not
 think  the  Government  have  any  such  target
 in  mind.  That  means  it  is  shooting  without
 any  aim,  In  my  opinion,  I  would  like  to
 say  that  a  person  in  our  country  with  a
 family  of  five  should  not  get  anything  less
 than  Rs.  500  p.m.  Why?  Family  plan-
 ning  programme  says  (wo  or  three  children  ;
 that  is  all.  Today,  every  family  of  five
 needs  Rs.  10  a  day.  That  means  for  30
 days,  it  comes  to  Rs.  300.  Then  there  is
 house-rent,  clothing,  medical  help,  the
 marriage  of  children  and  so  on.  So,  his
 earning  should  not  be  anything  less  than
 Rs.  500  a  month,  That  is  what  I  was
 driving  at  and  the  Government  should  try
 to  look  towards  that  aspect,  and  the  present
 policy  of  making  the  poor  poorer  and  the
 rich  richer  must  be  changed.

 It  is  very  difficult  for  us  to  say  that  we
 should  Aafao  the  garibf.  You  qantict
 hatao  the  garibi;  you  can  only  phatad,
 and  for  that,  you  have  to  bring  about  a
 sweeping  charige  in  the  economic,  soclat  std
 emotional  levels  of  our  people.  That  is  how
 we  can  do  it.

 In  fact,  the  concept  of  freedom  some-
 times  can  be  had  in  two  ways  :  sometithes
 the  process  of  freedom  can  be  achieved  by
 making  good  laws  ;  and  sometimes  even  by
 breaking  bad  laws!  We  have  to  do  every
 possible  thing  to  get  the  resources  if  our
 country.  There  is  nothing  like  saying  that
 our  courtry  is  poor.  Our  country  is  tot
 poor,  The  only  thing  that  we  Have  70
 been  able  to  do  is  to  take  firm  attion  agaitist
 the  tax-evaders  and  offenders.  There  fs
 only  one  guide-line  by  which  you  cat  ert
 out  everything,  and  that  is,  “sach  resuit#  of
 human  conduct  wich  the  law  seeks  wo
 prohibit  must  be  made  punistable.  One
 ghide-lite  and  everything  is  aver.

 We  ate  not  short  of  rescurces.  Witt
 is  wattting  is  the  efféctive  and  effictettt
 utilisation  of  all  the  resourves  that  are
 available,  that  are  known  and  unknown,
 If  they  are  wakadwe,  tidy  must  be  an-
 eatthed,  96,  I  would  like  te  tay  tht  today
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 wé  have  got  the  resources.  The  only  thing
 i4,  you  must  find  them  ont.

 Now,  according  to  Prof.  Kaldor  of
 Germany,  tax  evasion  here  in  3958  was
 about  Rs.  2,000  crores.  This  might  have
 gone  up  to  Rs.  5,000  crores  by  now.  Then,
 the  ledkage  in  foreign  exchange  in  the  form
 of  over-invoicing,  under-invoicing  and
 stiuggling  of  gold  will  come  to  another
 Rs.  1,000  crores  ;  tax-drrears,  Rs,  899  crores.
 This  comes  to  about  Rs.  7,000  crores.
 Even  if  we  work  very  conservatively,  it  will
 not  be  less  than  Rs.  2,500  crores.  On  the
 top  of  it,  we  have  these  “‘white  elephants”,
 namely,  the  public  sector  undertakings.  We
 have  invested  Rs.  15,000  crores  in  them.
 According  to  the  most  conservative  and
 reasonable  calculation,  a  project  should  yield
 within  3  years  of  going  into  production  a
 dividend  of  not  less  than  0  per  cent  of  the
 capiial  outlay.  At  that  rate,  we  must  get
 at  least  Rs.  500  crores  as  return.

 We  should  not  do  anything  which  would
 touch  the  poor  people.  We  have  done
 certain  things  rightly  or  wrongly,  but  we
 should  try  to  avoid  those  things.  Already
 demands  have  been  made  for  removing  the
 taxes  on  maida,  kerosene,  course  cloth  and
 ready-made  garments.  We  say  we  want  to
 give  inducements  to  small-scale  industries,
 but  both  small-scale  and  large-scale  industries
 are  charged  the  same  rate  of  central  excise
 duty,  whether  they  employ  fifty  persons  or
 five  persons.

 The  problem  of  unemployment  is
 threatening  our  country.  I  must  congra-
 tulate  the  Finance  Minister  for  bringing
 forward  certain  proposal  by  which  we  can
 create  employment  opportunities.  For
 instance,  he  has  provided  Rs.  50  crores  for
 crash  programmes,  etc.  That  is  not  enough.
 Firstly,  the  age  of  retirement  must  be
 reduced  to  $5,  Only  registered  contractors
 must  be  allowed  to  practise  the  profession
 of  engineering  and  they  should  be  compelled
 to  employ  a  sufficient  number  of  engineers
 and  technicians.  Next,  there  should  be  a

 restriction  on  the  number  of  students  in
 technical  colleges,

 Coming  to  regional  imbalances,  even  in
 our  fourth five  year  plan,  we  have  set  the
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 target  of  developing  under-developed  areas.
 Thegs  regional  imbalances  always  contribute
 to  frustration  and  discontent  in  different
 Parts  of  the  country  like  Telengana  and
 Chotanagpur.  Most  people  do  not  know
 that  Chotanagpur  is  being  treated  as  a
 colony  by  people  from  other  parts  of  Bihar
 and  other  States.  We  have  been  reduced  to
 the  stage  of  refugees  in  our  own  homes,
 There  are  rich  mines  there.  All  the  big
 projects  are  there  It  is  the  richest  area
 inhabited  by  the  poorest  people.  We  are
 always  sympathetic  to  Bangla  Desh  but  I
 would  like  to  invite  the  attention  of  Govern-
 ment  to  the  Bangla  Desh  treatment  meted
 out  in  different  parts  of  the  country.  These
 under-developed  areas  must  be  developed
 by  communication,  irrigation,  roads,  etc.
 All  sorts  of  facilities  should  be  given  to
 them,  so  that  there  is  least  scope  for  any
 resentment  or  move  to  have  a  separate  State.
 The  basis  for  the  demand  for  separation  is
 resentment,  frustration,  dissatisfaction  and
 discontentment  and  exploitation.

 There  is  no  provision  for  building  cheap
 houses  for  the  poor  people.  After  23  ycars
 of  Freedom,  what  have  we  to  show  to  the
 world  ?  The  huts  of  the  poor  people  are  the
 reflections  of  what  is  being  done  in  our
 country.

 Lastly,  let  the  houses  of  justice  in  our
 country  be  filled  with  good  men,  but  not  so
 good  as  to  forget  the  frailties  of  human
 nature,

 aft  शशि  भूषण  (दक्षिण  दिल्ली)  :  उपाध्यक्ष

 महोदय,  जिन  हालात  में  यह  बजट  आया  है  उस

 को  देखते  हुए  मैं  यह  कह  सकता  हूं  कि  मंत्री

 महोदय  को  भी  कर  लगाने  में  ज्यादा  खुशी  नहीं

 हुई  होगी  ।  लेकिन  जब  मैं  यह  देखता  हुँ  कि

 बजट  में  ग्रामीण  क्षेत्र  के रोजगार  के  लिये  50

 करोड़,  झुग्गी  झोपड़ियों  की  सफाई  और  पुनर्वास
 के  लिए  80  करोड़  रुपये  शिक्षित  बेरोजगारों  के

 लिए  25  करोड़  रुपये  और  पूर्वी  बंगाल  के

 शरणार्थियों  के  लिए  60  करोड़  रुपये  रखा  गया

 है,  इन  सब  पदों'  को  जब॑  देखता  हूं  तो  77

 फरोड़  रुपये  का  जो  अधिक  कर  लगाया'  गया

 है  वह  मु  सही  नजर  आता  है।  लेकिन  इस  के

 लाभ  साथ  जब  हम  कर  लगाते  हैं  तो  हमें  महू,
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 बात  जरूर  सोचनी  चाहिए  कि  इस  गरीब  देश

 में  जब  हम  कर  लगा  कर  वैसा  इकट्ठा  करते  हैं

 तो  उसको

 सही

 तौर  पर  खर्च  क्रिया  जाय  nl  कर

 तो  आप  एक  पैसा  लगाते  हैं  लेकिन  बाजार  वाले

 दुकानदार  10  पैसा  बढ़ा  देते  हैं।  प्रोडक्शन  पर

 हमारा  अधिकार  नहीं  है,  वितरण  पर  हमारा

 कोई  अधिकार  नहीं  है  और  प्राइसेज  कोई  बढ़ाये

 या  चटाये  उस  पर  हमारा  कोई  अधिकार  नहीं

 है,  ऐसी  सूरत  में  कर  जितना  लगता  है  उस  से

 दस  गुना  मार्केट  में  कीमतें  बढ़  जाती  हैं।  इस

 को  रोकने  के  लिए  जल्द  कदम  उठाने  चाहियें।

 मान  लीजिये  पैट्रोल  पर  टैक्स  लगाया  गया  तो

 सारी  सरकारों  को  आप  आदेश  दे  सकते  थे  कि

 टैक्सी  के  किराये  बढ़ा  दिये  जायें  ताकि  जो

 टैक्सी  वाले  है  उन  को  तकलीफ  न  हो  लेकिन

 ऐसा  नहीं  होता  है।  आप  दिल्ली  ऐडमिनिस्ट्रेशन
 में  जब  टैक्सी  बाछे  किराया  बढ़ाने  की  बात

 करते  है  तो  उन  को  इजाजत  नहीं  मिलती  है।

 विद्रोह  का  ज्यादा  पैसा  देना  पढ़ता  है  लेकिन

 टैक्सी  वाले  किराया  नहीं  बढ़ा  सकते।  फिर

 हमारा  पैसा  सही  खर्च  हो  यह  भी  देखना

 चाहिए  ।

 यह  भी  मैं  देखता  हूं  कि हम  लोग  बेकार

 की  चीजों  में  काफी  पैसा  खर्च  कर  देते  है  और

 कई  जगह  व्यर्थ  की  चीजें  खरीदते  हैं।  खास

 तौर  पर  मैं  एक  बात  का  जिक्र  करता  चाहता

 हूँ  कि  जो  विदेशी  एड  हम  खेले  हैं,  कभी  40  या

 50  लाख  की  एड  ली  सेक्रेटरी  साहब  का  भी

 फ्लैटों  छपे  रहा  है  और  एड  देगे  वाले  का  भी

 फोटो  छप  रहा  है  हमारा  बढ़ा  राष्ट्र  है,  हमें

 यह  खयाल  रखना  चाहिए  कि  छोटी  छोटी  एड
 लेकर  इस  तरह  गौरव  का  अनुभव  न  करें  a आज

 इस  एड  के  चक्कर  में  पड़कर  400  अमरीकन

 ऐड वाइज र्स  ऐम्रीकल्चर  मिनिस्ट्री  में  रखे  हुए  हैं।
 फाड  फाउन्डेशन  यहां  बैठा  हुआ  है,  मैं  देखता

 है  कि  सैकड़ों  आफिशियल्स  आहर  ट्रेनिंग  के  लिए
 जाते  हैं  जिस  का  कोई  मकसद  नहीं  है।  यह  तो

 ऐसे  ही  है  जैसे  किसी  यूथ  होस्टल  में  चार  1.

 सूरत
 '

 दुश्चरित्र  नारियों  लाकर  बैठा  दी  जायें
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 तो  होस्टल  में  रहने  वालों  का  ध्यान  ताथ

 खेलते  समय  और  पढ़ते  समय  उधर  ही  लगा

 रहेगा  इसी  प्रकार  आज  अफसरों  का  ध्यान

 बाहर  जाने  का  ही  बना  रहता  है।  और  मजे

 की  बात  यह  कि  कोई  अधिकारी  कोआपरेटिव

 की  ट्रेनिंग  छेने  बाहर  गया  अपनी  बीबी  के  साथ

 और  जब  लौट  कर  आया  तो  दूसरी  मिनिस्ट्री
 में  उस  का  ट्रांसफर  हो  जाता  है,  परिणाम  यह

 होता  है  कि  उसकी  ट्रेनिंग  का  कोई  भी  लाभ

 सम्बन्धित  मंत्रालय  को  नहीं  मिलता  है।  इससे
 देश  का  अपमान  होता  है,  और  किसी  तरह  से

 अपने  भाई  भतीजों  को  बाहर  के  जाकर  रोजगार

 दिलाने  की  बात  की  जाती  है।

 हमारे  देश  मे  आज  जो  विदेशी  कम्पनियां

 हैं,  कोलगेट  कम्पनी  ही  एक  मामूली  सी  कम्पनी

 है  जिस  ने  0  लाख  रुपये  देश  मे  इनवेस्ट  किया

 और  पांच  करोड़  के  असेट  बना  लिए।  20

 करोड़  रुपये  विदेशों  में  मुनाफा  भेज  दिया  और
 फिर  भी  हमारे  देश  में  मौजूद  है।  अगर  राष्ट्रीय-
 करण  की  बात  करें  तो  कहा  जायगा  कि  इस
 के  असेट्स  का  हम  को  मुआवजा  देना  पड़ेगा
 जिस  देश  मे  विदेशी  कम्पनियों  का  शोषण  में

 इतना  बड़ा  हाथ  हो  वहां  के  आधिक  ढांचे  में

 सामाजिक  परिवर्तन  लाने  के  लिए  हम  को  दृढ़
 संकल्प  के  साथ  क्रान्तिकारी  कदम  उठाने  होंगे।
 आप  ने  तो  बहुत  मामूली  सा  टैक्स  साबुन  पर

 रू गाया  लेकिन  जो  साबुन  विदेशी  कम्पनियाँ

 बनाती  हैं  और  जिसकी  लागत  चार  आना  भी

 नहीं  है,  वही  साबुन  मार्केट  में  एक  रुपये  का

 बिकता  है।  टैक्स  के  खिलाफ  बहुत  से  लोग

 चिल्लाते  हैं  लेकिन  कम्पनियों  के  राष्ट्रीयकरण
 की  बात  नहीं  की  जाती  है।  जो  लोग  सबसे
 ज्यादा  मंहगाई  बढ़ाते  हैं  वही  सबसे  ज्यादा  शौर

 करते  है  और  वही  पार्टियां  मंगाई  बढ़ाने  के

 लिए  जिम्मेदार  हैं  जिस  के  आढ़ती  और

 परचूनिया  दुनिया  को  छूटते  हैं  और  सब  से  ज्यांद्रा

 देश  में  गरीबी  छाते  हैं।  तो  मैं  चाहता  हूं  कि

 प्राइसेस  पर  नियंत्रण  करने  के  किए  सरकार  के

 पास  अपनी  ताकत हो  जिस  से  वह  दामों  कौ

 बैक  कर  सके  t
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 आप  विदेशों  से  भेजें  खरीदते  ही  है,  आप

 अपने  ही  खिलाफ  खबरें  खरीदने  के  नए  रायटर

 मत  पैसा  देते  हैं,  जी०  बी०  सी०  को  पेसा  देते

 हैं,  और  णी  रायटर  और  जी०  बी०  सी०

 हिन्दुस्तान  के  खिलाफ  हमेशा  प्रोपेगेंडा  करते

 हैं।  हम  पी०  टी०  आई०  को  55  लाख  रुपये

 मकान  बनाने  के  लिए  देते  हैं,  लाखों  रुपये  उस

 को  बैकों  से  कर्जा  दिलाते  हैं,  लेकिन  उस  के  बाद

 भी  जब  देश  के  हित  का  सवार  आता  है  तब  यह
 जो  एजेंसियां  है  वह  वेस्टेज  इंटरेस्ट  कौ  बाते

 करती  हैं।  जब  हमारे  देश  में  सवाल  आया  देश

 के  साथ  खड़ा  होने  का  तब  वह  खड़ी  नहीं  हुईं  ।

 हम  को  चाहिए  कि  हम  एक  नेशनल  एजेंसी

 अपने  देश  की  बनायें  ताकि  हैडिन  अमरीका,

 अफ्रीका  और  एशिया  के  देशों  में  हम  अपनी

 खबरें  भेज  सके  |  बंगला  देश  में  जो  अत्याचार

 हो  रहे  है  उन  की  खबर  देने  के  लिए  हम  को

 शायर  की  शरण  लेनी  पड़ती  है।  क्या  वजह

 है  कि  हम  अपनी  एजेंसियों  के  द्वारा  बंगला  देश

 की  खबरें  दूसरे  देशों  में  नहीं  पहुंचा  सकते  ।

 कम  से  कम  हम  बंगला  देश  के  रिफ्यूजीज
 की  रक्षा  के  लिए  00  करोड़  की  लेबी  इकट्ठा
 करने  की  दरख़्वास्त  जनता  से  कर  सकते  थे  ।

 जब  हिन्दुस्तान  की  जनता  अपना  खून  बहाने  को

 तैयार  है  तन  जिस  समय  हम  अपनी  आजादी

 का  आखिरी  पलता  लिख  रहे  है  वह  हर  क़ुर्बानी
 के  लिए  तैयार  होगी।  अगर  उन  पर  लेबी'

 लगाई  जाय  तो  गरीब  से  गरीब  आदमी  अपना

 हिस्सा  देने  के  लिए  तैयार  होगा  ।  इस  लिए
 बजाय  इस  के  कि  हम  इस  तरफ  से  इनड़ायरेक्ट
 टैक्स  लगाने  की  कोशिश  करते,  100  करोड़  की

 लेबी  छगा  सकते  थे  ।

 बहुत  सी  ऐसी  चीजें  हैं  जिन  से  पैसा

 इकट्ठा  किया  जा  सकता  था|  मिस्र  के  तौर

 पर  नमक  है।  अगर  आप  उस  पर  थोड़ा  सा
 टैक्स  लगा  दें  तो  कोई  खास  हज  नहीं  होगा।
 अगर  हर  परिवार  से  आप  i0  पैसे भी  ले  हें
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 हर  महीने  तो  करोड़ों  रुपये  पदा  कर  सकते

 है)

 एक  साल तीय  सदस्य  :  महात्मा  जी  ने  इस

 कर  को  हटाने  के  लिए  आन्दोलन  किया  था

 श्री  शबी  भूषण  :  महात्मा  जी  ने  आन्दोलन

 किया  था  और  उनको  मारा  भी  आप  ही  लोगों

 ने  था।  नमक  साफ  आ  सके,  अच्छा  नमक
 ~  अ १५.

 अच्छे  पैकेटों  में  मल  सके,  ऐसी  हालत  में  उस

 पर  टैक्स  लगा  कर  पैसा  लिया  जाये  तो  कोई

 हज  की  बात  नहीं  है।  इस  से  देश  में  कोई

 रिजैटमैंट  नही  होगा  -  लोग  गांधी  जी  का  नाम

 लेंगे  कि  नमक  पर  कर  रु गाकर  भी  हिन्दुस्तान
 आगे  बढ़  रहा  है।  बहुत  से  नये  टैक्स  हो  सकते

 है  जिन  का  जनता  को  बहुत  भार  नहीं  उठाना

 पड़ेगा,  लेकिन  लोगों  को  सुचारु  रूप  से  अच्छी

 चीजें  मिल  सकेंगी  ।  इस  देश  में  हमें  सोचना

 चाहिए  कि  हम  को  अधिक  से  अधिक  पैसे  की

 जरूरत  है।  अगर  वित्  मंत्री  चाहे  तो  किसी

 भी  तरह  बंगला  देश  के  लिए  वहू  लेवी  लगा

 सकते  हैं,  राष्ट्र  उन  का  साथ  देगा  और  जो

 लोग  साथ  नहीं  देंगे  हमारी  पार्टी  उन  को

 देखेगी  ।  वह  हमारा  साथ  दें  |

 SHRI  UNNIKRISHNAN  (Badagara)  :
 Mr.  Deputy-Speaker,  Sir,  as  I  listened  to  the
 impressive  array  of  speakers  we  have  had
 from  the  other  side  of  his  House,  I  felt  that
 they  were  overcome  by  a  sense  of  complete
 frustration  and  futility  because  just  a  few
 weeks  ago  they  were  trounced  at  the  polls
 asd  now  when  the  country  is  faced  with  this
 great  burden  and  a  tragedy  across  our
 eastern  frontiers  in  Bangla  Desh,  they  have
 come  up  with  the  criticism  of  this  Budget
 that  this  is  not  a  qocialist  Budget,  that  this
 is  an  anti-people’s  budget  and  so  on  We
 have  had  the  strange  spectacle  of  a  biue-
 blooded  young  mahataja  and  a  bluerplooded
 Marxist,  Shri  Samar  Mukherjee,  saying  that
 this  is  an  antl-people’s  budget.  Both  of
 them,  like  the  confluence  at  Allahabad,  con-
 verged  on  the  sane  point  and  said  that  this
 is  aguinst  the  people.  But  nobody  from  this
 side,  certainty  not  the  Finance  Minister  or
 anybody  sesponsible  from  this  Pariy,  has
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 galled  this  ¢  sncialist  budget,  because  when
 we  have  feudal  relations  in  our  society  and
 fn  our  economy,  when  we  still  have  capitalist
 modes  of  production,  we  cannot  have  a
 socialist  budget  !  We  are  in  the  process  of
 achieving  socialist  relations  of  production  in
 our  society,  So,  I  am  sorry  that  this  sort
 of  a  completely  negative  approach  has  been
 adopted  by  the  Opposition  in  this  country.

 Again,  the  young  maharaja  talked  of  the
 Mahratta  fraternity—it  was  a  narrow
 approach,  I  am  sorry  to  say  ;  and  I  hope,  it
 does  not  hurt  anyone—instead  of  appealing
 to  the  fraternity  of  550  million  people.
 Mahrattas  were  undoubtedly  great;  they
 have  made  great  constructive  contribution  to
 our  history,  but  it  is  the  sense  of  the  frater-
 nity  of  550  million  people  that  we  have  to
 develop  :n  this  country  in  today’s  context.

 No  amount  of  negative  approach  or  even
 a  micro-economic  analysis  of  the  incidence
 of  the  various  taxes  which  have  been  pro-
 posed  will  cnable  us  to  unravel  the  com-
 plexities  of  our  economy.  I  would  like  the
 House  to  view  this  Budget  in  a  larger
 canvas,  That  is  also  partly  my  complaint,
 more  than  the  Finance  Minister  with  the
 Officials  of  the  Finance  Ministry  and  his
 economic  advisers,  because  they  look  at  the
 problem  micro-wise  and  not  in  a  larger
 canvas  of  our  problems.

 In  this  connection,  I  would  invite  the
 attention  of  this  House  to  a  brilliant  study
 made  on  “Poverty  in  India”  by  Prof.  Dande-
 ker  and  Prof.  Rath  of  the  Institute  of
 political  Economy,  Poona  Here,  they  show
 how  the  National  Sample  Survey  Estimates
 of  consumption  by  various  categories  of
 Indian  population  have  been  colossally
 underestimated  and,  they  say  that  in  1960
 6i,  about  45  per  cent  of  the  people  in  rural
 areas  and  nearly  50  per  cent  of  the  people  in
 urban  areas  were  below  the  poverty  line.  Mr.
 Piloo  Mody's  party  or  probably  the  Forum
 of  free  enterprise  has  been  circulating  a
 pamphlet  entitled  “Agriculture  in  Asia”  by
 Mr.  Colin  Clark  which  says,  ‘After  alt,  the
 Asians  and  Indians  do  not  need  so  many
 calories.”  But  we  differ  from  them  in  this
 view.  This  is  their  approach.  That  is  why
 they  fandamentally  differ  from  us.

 Prof.  Dandekar  says,  if  we  have  to  fight
 thia  problem,  and  he  is  also  supported  by
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 Mr.  Galbraith  who  is  no  great  socialiat  we
 have  to  cut  the  privileges,  rights  and  -con-
 sumption  patterns  of  the  top  20  per  cent  of
 Indian  people.  At  the  bottom  of  the  Eco-
 nomic  Pyramid  are  the  rural  and  yrban
 poor.  They  are  completely  outside  all  sphe-
 res  of  economic  activity.  We  need  colossal
 investment  and  here  the  problem  is  how  we
 can  get  investment  in  large  proportion,  He
 says  there  should  be  a  cut  in  the  consumption
 of  the  top  20  per  cent  of  population.  I
 should  say,  it  should  be  on  30  to  35  per  cent
 of  top  layers  of  population  where  you  cut
 not  only  their  consumption  but  also  a‘tack
 their  rights  and  privileges  which  would  lead
 to  the  argument  for  a  change  in  our  Consti-
 tution,

 In  this  connection,  while  I  welcome  the
 provisions  made  for  employment  programme,
 in  this  Budget,  that  is  Rs.  50  crores  for  a
 crash  programme,  Rs.  25  crores  for  educated
 unemployed  and  Rs,  18.5  crores  for  rural
 works,  I  beg  to  say,  that  is  not  enough.  It
 only  adds  up  to  Rs.93.5  crores.  Unless  we
 attack  the  rights  and  privileges  of  the  top  25
 per  cent  or  30  per  cent  of  population,  unless
 we  reduce  their  consumption,  we  cannot
 generate  enough  inves  ment  for  any  kind  of
 future  investments  in  Indian  economy,  That
 will  also  amount  to  attacking  the  mono-
 polies  of  big  business  houses  in  industry  and
 “Kulaks”  in  the  rural  areas.  And  that
 would  meao  changing  the  tax  structure  of  the
 whole  country.  That  is  the  basic  thing.

 Again  and  again,  we  have  been  attacking
 and  taxing  the  same  urban  sector.  As  Prof.
 Gulati  has  recently  pointed  out,  the  Finance
 Minister  is  putting  his  hand  in  the  same
 pocket.  If  we  have  change  _  this,
 we  have  to  change  coastitution
 provisions.  I  would  appeal  to  him
 to  immediately  examine  the  possibility  of
 having  another  Taxation  Exquiry  Commis-
 sion.  We  have  had  a  series  of  Taxation
 Enquiry  Commissions,  right  from  the  days  of
 Dr.  John  Mathai  to  Mr.  Boothalingam.  But
 these  were  primarily  cotfined  to  specific
 problems  of  direct  taxation  and  certain  selec-
 ted  areas  of  taxation,  We  shoul  have  «
 comprehensive  Taxation  Enquiry  Commission
 to  examine  all  these  taxation  problems.

 I  would  also  like  to  ask  the  trade  union
 leaders  like  Dr.  Melkote  and  other  distiagu}-
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 shed  Members  of  this  House  whether  they
 could  persuade  the  labour  to  make  thelr
 contribution  not  only  in  increasing  produc-
 tivity  but  also  in  retaining  at  least  half  of
 the  bonus  in  industry  by  converting  it  into
 equity  capital  or  something  like  that,  By
 this  way,  about  Rs.  60-70  crores  can  be  saved
 and  reinvested  every  year,

 Lastly,  T  would  tike  to  make  one  sugges-
 tion,  I  would  like  to  ask  the  hon.  Minis-
 ter  what  steps  our  representatives  in  I.M.F.
 have  taken  to  seek  a  rise  in  the  international
 price  of  gold.  This  is  a  fundamental  and
 basic  problem  as  far  as  under-developed
 countries  are  concerned,  particularly,  India,
 where  due  to  smuggling  and  various  other
 reasons  we  lose  heavily  and  also  our  cur-
 rency  is  weakened.  This  would  also  streng-
 then  our  rupee.  If  we  have  to  do  this,  we
 will  have  toask  fora  rise  in  the  inter-
 national  price  of  gold  even  if  it  means  dis-
 pleasing  the  big  empire  of  the  dollar.

 In  conclusion,  |  would  like  to  say  that
 all  pledges  will  be  redeemed  and  all  promises
 will  be  fulfilled.  ‘You  have  to  wait  fora
 while.  Iam  sute  the  Finance  Minister,
 when  he  comes  before  us  next  time,  will
 listen  move  to  the  voice  of  reason  of  our
 party  and  the  commitments  we  have  given.

 ett  शफकत  जंग  (कराना)  :  डिप्टी  स्पीकर

 साहब,  मैं  कोई  इकोनोमिक्स  नहीं  कि  बजट  पर

 बहुत  कर  सब  I  जिन  हालात  में  से  हम  गुजर

 रहे  हैं,  उनके  मुताल्लिक  ही  मैं  अपने  तास रात

 इस  हाउस  के  सामने  पेश  करना  चाहता  हूं  ।

 आज  हर  तरफ  करप्शन  है,  बदअमनी  है,
 कत्ल  व  गारत  है  और  अम  बेचैनी  है।  जहां
 तक  मैं  समझता  हूं  इसका  सबब  सोशल,  पोलिटिकल

 और  इकोनोमिक  बेइंसाफी  है  मुख्तसर  लफ्जों

 में  कहा  जाये  तो  यह  कहा  जा  सकता  है  कि

 जब  तक  एक्सप्लायटेशन  हमारी  सोसाइटी  में

 से  खत्म  नहीं  किया  जाता  तब  तक  अमन  और

 सामना  दुनिया  में  पैदा  नहीं  हो  सकती  t  अगर

 हम  अपने  और  शान्ति  चाहते  हैं  ती  हमें  हर
 किस्म  के  एक्सप्लायटेशर्न  को  खत्म  करता  होगा।
 इन्सान  अपनी  तेवर  के  एतराज  से  बुरा  या  भला
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 महीं  है  |  हालात  उसे  बुरा  था  भरा  बनतें  'पर

 मजबूर  करते  हैं।  आज  हमारी  सोसाइटी  जस
 बीमारी  की  मालिक  है  जिस  का  खम  खराब  हो
 गया  हैं।  उसके  जिस्म  पर  हजारों  हाथों

 रूसिया  हैं।  अगर  भाप  इस  बीमारी  का  इलाज

 मरहम  के  जरिये  से  करें  और  हर  रूसी  पर

 मरहम  लगाते  रहेंगे  तो  में  समझता  हूँ  कि  उसका
 इलाज  नहीं  हो  सकेगा  ।  उस  हालत  में  बीमार

 बहुत  जल्‍द  मर  जाएगा।  इसका  इलाज  मेरे
 खयाल  में  इंजेक्शन  नहीं  बल्कि  जुलाब  है।

 मौजूदा  बजट  को  देश्वकर  मुझे  यह  अन्दाजा  हुआ
 है  कि  शायद  हमारी  गवर्नमैंट  हमारी  सोशल,
 इकॉनोमिक  और  पोलिटिकल  बीमारी  का  इलाज

 मरहम  बाला  इलाज  इख़त्यार  करके  करना

 चाहती  है  |  इसका  जो  अन्जाम  होगा  वह  जाहिर
 है  बीमारी  घटने  के  बजाय  बढ़ेगी  और  पब्लिक
 में  ऐसा  फस्ट्रेशन  होगा  कि  उससे  निबटना

 नामुम्किन  हो  जायेगा  t

 आज  हमारे  मुल्क  की  दौलत  लाइफ  सेलेस
 वाले  कैदी  की  तरह  द्वन्द  हाथों  में केंद  है।  मैं
 प्रधान  मंत्री  से  और  वित्त  पत्नी  से  अपील
 करू गा  कि  अगर  पब्लिक  की  भलाई  मंजूर  है
 तो  वहू  इस  मजलूम  कैदी  को  इत  जालिम  हाथों
 से  जल्दी  से  जल्द  निजात  दिला  दें।  तब  हर
 खराबी  का  इलाज  खुद  ब  खुद  हो  जायेगा

 बहुत  मुद्दत  से  मैं  सुन  रहा  हैं  कि  बबन  प्रापर्टी
 पर  सालिग  लगाई  जाएगी  -  लेकिन  आज  तक

 कुछ  नहीं  हुआ  है।  अगर  कुछ  और  अर्स  तक

 यह  मामला  इसी  तरह  खटाई  में  पड़ा  रहा  तौ
 मैं  समझता  हैँ  कि  कोई  प्रापर्टी  ऐसी  बाकी  नहीं

 रहेगी  जिस  को  पद  बन्दी  कि  जद  में  काया  जा
 सके  ।  प्रापर्टी  को  लोग  इस  तरह  तक़सीम  कर

 लेंगे  कि  बहू  हद  बन्दी  की  हद  से  आहर  निकल

 जाएगी  |

 इसी  तरह  शूगर  इंडस्ट्री  का  म्हारा  है।
 अब  इन्हें  नैशतकाइज  किया  जाएगा  तो  ये  मिलें

 एक  रही  लोहे  के  अम्बार  के  सीमा  और  कुछ
 नहीं ष्ह्  जाएगी।  जब  से  यह  संवार  उठा  है
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 fro  मालिकों  ते  अपना  तमाम  सरसिया  उसे

 हटाकर  दूसरी  अपनी  फैक्ट्रिज  और  इंडस्ट्रीज  में

 लगाता  शुरू  कर  दिया  है।  काश्तकारों  का  करोड़ों

 रुपया  उनके  जिम्मे  है  और  उसकी  तरफ  कोई

 तबाह  नहीं  दी  जा  रही  है

 अपने  इलाके  की  एक  बहुत  बडी  परेशानी

 की  तरफ  मैं  आपकी  तवज्जह  दिलाना  चाहता

 हूँ।  मैं  मुजफ्फरनगर,  उत्तर  प्रदेश  का  रहने
 वाला  हूँ।  यह  इलाका  बहुत  जर बेज  इलाका

 है  हिन्दुस्तान  का।  लेकिन  वहां  लोगों  के  पास

 ट्रांसपोर्ट  की  सहूलियत  नहीं  है।  एक  छोटी

 लाइन  एस०  एस०  आर०  शाहदरा  सहारनपुर
 लाइन  थी  ।  पता  नही  किस  वजह  से  वह  बन्द

 करवा  दी  गई  है।  मैं  दरख़्वास्त  करूगा  कि

 हमारी  मुशिकल  और  हमारी  दुशवारी  का  मंत्री

 महोदय  खयाल  करे  और  ऐसा  इन्तजाम  करे  ताकि

 यह  जो  पब्लिक  की  परेशानी  है  यह  दूर  हो  सके  |

 इसकी  वजह  से  हजारो  मजदूर  बेचारे  बेकार  हो

 गए  है  और  लोगो  की  दिक्कत  बढ़  गई  है,  वे

 दिक्कतों  में  फंस  गए  है  1

 SHRI  ANANTRAO  PATIL  Mr.
 Deputy-Speaker,  Sir  am  very  much  thank»
 ful  to  you  for  giving  me  this  opportunity  to
 speak  on  the  budget,  I  have  been  waiting
 for  this  opportunity  fora  long  long  period
 for  the  last  three  days  consecutively,  I  am
 aware  of  the  limitation  of  time,  and  so,  I
 shall  try  to  be  very  brief’,  and  avoid  repeti-
 tion  of  the  pomts  which  have  been  made
 already  by  the  various  Members,

 Though  I  am  tempted  to  hit  back  at  the
 Member  who  has  made  baseless  allegations
 full  of  lies  against  the  Chief  Minister  of
 Maharashtra,  yet,  I  restrain  myslf.......

 wt  जांगुबंत  छोटे  :  मैंने  जो  आरोप

 लगाया  है  उसका  सबूत  मेरे  पास  मौजूद  है।  मैं

 फिर  से  आह्वान  करता  हुँ  कि  इसकी  इनक्वायरी
 की  जाए।  मुझे  मालूम  है  कि  ये  भी  उन

 जर्सीवारी में में  से  एक  हैं।
 .  vom
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 aft  अनन्त राब  पादित  :**

 MR.  DEPUTY-SPEAKER  :  Let  not  the
 hon,  Member  get  into  a  controversy.  Let
 him  go  ahead  with  his  speech,

 SHRI  ANANTRAO  PATIL:  I  have
 left  that  point.  I  have  said  that  IJ  shall
 restrain  myself,

 oft  जांबुबंत  छोटे  :  इन्होंने  जिस  शब्द
 का  प्रयोग  किया  है  उसको  आप  देखें।  इनको

 क्षमा  माँगनी  चाहिए  |

 MR,  DEPUTY-SPEAKER  :  Order,  Let
 the  hon.  Member  come  to  the  points  relating
 to  the  budget.

 SHRI  ANANTRAO  PATIL  :  J  left  that
 point  already.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  :  Sir,  |  think  you  did  not  hear
 what  the  hon,  Member  had  said,**

 MR.  DEPUTY-SPEAKER  I  do  not
 know  what  words  were  used,  If  they  are
 unparliamentary,  I  shall  look  into  them.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Please  expunge  them.

 SHRI  ANANTRAO  PATIL:  If  it  is
 unparliamentary,  I  am  prepared  to  withdraw
 it,

 श्री  जांबुबंत  धोने  :  इसको  क्षमा  मांगनी

 चाहिए  |  मुझे  मालूम  है  वह  कसे हैं  1

 MR.  DEPUTY-SPEAKER  :  I  have  said
 that  I  would  look  into  the  records  and  see
 if  they  are  unparliamentary,

 SHRI  ANANTRAO  PATIL  :  I  have
 withdrawn  it.

 MR,  DEPUTY-SPEAKER  :  The  hon.
 Member  has  withdrawn  it,  and  I  think  that
 that  should  be  enough.

 SHRI  MUKHTIAR  SINGH.  MALIK
 (Rohtak)  :  It  is  very  unfortunate  that  that
 word  has  been  used,

 (somenetatremcany  heres  innerntniyrrenrnapimanbatnen  bene  tenstretpfeclmenartoapeeed eiepeeaeanennauintistchttbaseeefseieintoaaiop epithe  htsnetettntfannh
 ©*Expunged  as  ordered  by  the  Chait  pide  Col.  Now.
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 उन्होंने *  शब्द  का  प्रयोग  किया  है।  इस

 को  रहते  देता  कया  पालिमैंटरी  होगा?

 शी  जांदुबंत  छोटे  :  पार्टी  इन  पावर  के

 माननीय  सदस्य  ने  जो  शब्द  इस्तेमाल  किया  है

 वह  बड़ा  आपत्तिजनक  है।  मैंने  महाराष्ट्र  के

 मुख्य  मंत्री  के  लिए  जो  आरोप  किए  हैं,  उनको

 लेकर  वह  मुझे  गालियां  देते  हैं  ।**

 MR.  DEPUTY-SPEAKER:  He  has
 withdrawn  that  word.  That  should  be
 enough.  He  is  an  agentof  Shri  द  क्,

 श्री  जांबवंत  चोटे  A  इनको  माफी

 मांगनी  चाहिए  |

 MR.  DEPUTY-SPEAKER  :
 order.  That  is  beside  the  point.
 no  point  of  order  now.

 Order,
 There  is

 SHRI  ANANTRAO  PATIL:  He  has
 raade  baseless  allegations.  **

 MR.  DEPUTY-SPEAKER  :  This  would
 not  go  on  record.

 SHRI  JAMBUWANT  DHOTFE*

 SHRI  ANANTRAO  PATIL  :  While
 Offering  their  comments  on  the  budget,  many
 Members  have  welcomed  the  budgetary
 policy.

 को  जांबवंत  छोटे  :  मैं  दरख्वास्त  करता

 हूँ  कि  जिस  ढंग  से  इन्होंने  शब्द  वापरा  है.  उस

 के  लिए  था  तो  इनको  आपकी  तरफ़  से  विनिंग

 दी  जाए  या  वे  क्षमा  लगी  i  पार्लियामेंटरी  सिस्टम

 की  बात॑  कही  जाती  है  |

 MB.  DEPUTY-SPEAKER  :  That  is
 enough  please.  The  hon.  Member  has
 withdrawn  it.

 wm  जीवंत  घोडे :  उपाध्यक्ष  महोदय,
 मैं  आपसे  प्रार्थना  करता  Bee
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 MR.  DEPUTY-SPEAKER  ;  When  he
 has  withdrawn  it,  that  is  enough.

 sh  जांबवंत  छोटे  :  उपाध्यक्ष  महोदय,
 मेरी  बात  चुन  लीजिए  |

 SHRI  K.  N.  TIWARY  (Bettich):  He
 is  disturbing  the  House.  When  the  word
 has  been  withdrawn,  the  matter  is  closed
 and  no  other  point  arises.

 श्री  जॉबुबंत  छोटे  :**

 SHRI  K.  N.  TIWARY:  This  is  very
 objectionable.

 MR.  DEPUTY-SPEAKER  :  It
 not  go  on  record,

 will

 SHRI  JAMBUWANT  DHOTF  -  with-
 draw  my  word.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Mere  withdrawal  will  not  serve  the  purpose
 It  will  go  on  record  all  the  same  and  might
 be  published  in  the  press.

 SHRI  JYOTIRMOY  BOSU  :  If  you
 look  to  the  rule,  you  will  see  that  these  words
 have  to  be  expunged.

 MR.  DEPUTY-SPEAKER  :  Those
 unfortunate  words  will  not  form  part  of  the
 record.

 SHRI  ANANTRAO  PATIL  :  Many
 members  have  welcomed  the  budgetary
 policy  and  congratulated  the  Finance  Minis-
 teron  his  labours.  He  deserves  compli-
 ments  for  presenting  a  socialistic  budget.  I
 do  not  say  it  isa  socialist  budget  ;  it  isa
 socialistic  budget.  He  has  done  hig  best  to
 avoid  taxing  the  common  man.

 SHRI  PILOO  MODY  :  Question  ?

 SHRI  ANANTRAO  PATIL  :  The  Jana
 Sangh  leader,  Shri  Vajpayee,  said  in  his
 spéech  that.  the  taxation  is  a  massive  burden
 after  the  massive  mandate,  ग्य  मच  the  bur-
 den  is  teavy,  but  in  a  country  like  ours
 which  Is  8  sub-contitent  with  55  érore  people,
 Rs.  200  crores  comes  to  Re.  4  per  fend  por

 “Expunged-ar  ordered  bythe  Chair  vide  Col,  No:......
 *Not  recorded.
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 year  or  one  paisa  per  day.  The  distribution
 is  very  even  ;  the  Finance  Minister  tried  to
 be  as  selective  as  possible  in  his  taxation
 proposals,

 Much  has  been  said  about  the  tax  on
 maida,  cloth,  readymade  garments  and  petrol.
 I  do  not  subscribe  to  the  view  that  the  tax
 on  maida  has  hit  the  poor.  There  are  millions
 and  millions  of  people  living  in  the  rural
 areas,  in  hilly  tracts  and  so  on  who  have  not
 seen  eaten  bread  made  out  of  maida.  But  if
 the  middle  class  and  the  worker  in  urban
 areas  or  Cities  are  hit  or  put  to  difficulties,  I
 would  urge  upon  the  Finance  Minister  to
 withdraw  the  proposal  and  give  relief  to
 those  sections.  No  member  has  mentioned
 that  the  amount  collected  from  this  levy
 would  go  towards  a  fund  for  the  health
 and  nutrition  of  children  The  Finance
 Minister  expects  an  amount  of  Rs.  7.4  crores
 for  this  purpose.  This  is  a  commitment
 of  the  ruling  party  that  we  will
 look  afier  the  health  and  nutrition  of
 children.

 SHRI  JYOTIRMOY  BOSU  :  And  leave
 the  corporated  sector  untouched.

 SHRI  ANANTRAO  PATIL  :  As  regards
 the  levy  on  petrol  and  garments,  I  think  the
 middle  class  should  be  prepared  to  share
 this  burden.

 There  is  no  mention  in  the  budgets  of
 the  steps  Government  propose  to  take  to
 curb  monopolies  and  break  the  concentration
 of  economic  power  in  the  hands  of  a  few.
 There  should  be  decentralisation  of  big
 industries  and  diffusion  of  ownership.  Small-
 scale  and  ancillary  industries  should  be  ४८६  up
 in  rural  areas  which  are  mostly  backward
 and  where  the  Adivasis  and  Harijans  live.
 After  nationalisation  of  banks,  many  more
 branches  have  been  opened  and  more  loans
 have  been  given  Branches  of  banks  should
 be  opened  in  rural  areas  and  loans  should
 be  advanced  to  artisans  living  in  rural
 areas.

 Now  I  come  to  monepolies,

 Tam  afraid  the  Finance  Minister  must
 have  forgotten  to  tax  the  monopolies  in  the
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 newspaper  industry.  This  isa  very  impor-
 tant  industry  and  it  has  to  play  its  role  in
 democracy  in  building  up  socialist  society.
 These  monopolies  are  to  be  taxed.  There
 was  a  proposal  made  by  the  ex-Finance
 Minister,  Mr  T.T.  Krishnamachari  to  tax
 the  advertisement  revenue  of  big  newspapers
 belonging  to  monopolies.  He  has  also  not
 touched  the  black  money.  Itis  not  very
 easy  to  dig  out  black  money.  If  we  can  find
 away  out  and  if  we  can  break  the  source,
 it  will  be  a  tremendous  advantage  and  some-
 thing  will  come  out  of  it.  The  last  point
 is:  something  is  wrong  with  our  public
 sector  ..(/nterruptions)  The  first  and  fore-
 most  remedy  is  to  replace  the  civil  servant
 by  the  professional  management.  There
 should  be  a  professional  management  cadre
 and  the  public  sector  industries  should  be
 manned  by  professional  management.

 SHRI  V.  N.  P.  SINGH  (Phulpur):  Mr.
 Deputy-Speaker,  the  Members  on  both  sides
 have  pounded  the  budget  and  by  now  I
 think  every  point  that  has  to  be  discussed
 has  been  pulverised  to  maida...(  /nterruptions)
 Not  only  has  time  been  budgeted,  but  the
 talent  and  capability  of  the  Members  of  the
 Opposition  has  also  been  budgeted  and  if
 they  had  come  out  with  one  workable
 suggestion  Iam  sure  our  Finance  Minister
 would  have  given  them  a  development  rebate
 for  the  productivity  of  their  mind.  A
 Nation’s  budget  is  the  documented  will  of  the
 nation  to  improve  itself.  And,  to  evaluate  it  we
 have  to  go  beyond  the  “balance  sheet”  to  the
 some  total  of  the  economic,  political  and
 legal  framework  in  which  it  is  conditioned
 and  which  it  attempts  to  reshape  and
 remould.  Even  a  cursory  glance  at  the
 Indian  scence  will  show  that  extreme  poverty
 is  being  perpetrated  by  extreme  inequalities,
 Our  forms  and  institutions  of  self-government
 like  panchayats,  zila  parishads  and  develop-
 ment  blocks  are  mere  expression  of  the  dom
 promise  between  the  groups  of  the  upper  class,
 That  is  why  when  developmental  benefits  ere
 to  flow  they  strictly  follow  the  contours  of  eco-
 omic  and  sdcial  power  structures.  And  when
 a  budget  is  framed  in  this  social  and  political
 background  it  has  its  limitations.  No  amount
 of  public  expenditure  can  remove  the  inequa-
 lities  of  inegalatarian  society  in  whick  great
 disparities  exist.  These  injustices  cannot
 be  removed  by  budget  atone,
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 Today,  this  issue  of  equality  is  not  purely
 one  of  value.  It  is  not  only  an  egalitarian
 value  ;  it  is  of  instrumental  utility.  Here,  I
 Would  quote  our  Prime  Minister  (Inrerrup-
 tion)  Well,  Mr.  Mody,  I  wish  you  had
 participated  in,  and  improved  the  debate  ;
 but  Iam  serry  that  you  have  not  partici-
 pated  yet.  I  would  quote  just  one  sentetice
 from  what  the  Prime  Minister  said  :

 “Social  justice  is  not  only  compatible
 with  economic  growth  but  is  an  essential
 condition  for  sustained  growth.”

 In  this  context,  let  us  see  how  far  our
 Finance  Minister  has  led  us  to  a  society  in
 which  there  will  be  equality.  Let  us  see  the
 surcharge  on  income.  The  surcharge  on
 income  above  Rs.  15.000  has  been  increased
 by  as  much  as  50  per  cent  on  the  previous
 rettes,  The  lowering  of  deduction  and  increa-
 sing  the  rates  of  taxation  on  capital  gains
 will  result  in  an  increase  of  70  per  cent  over
 the  previous  rate  of  taxation,  A  person
 earning  Rs.  5,500  a  month  will  have  to  earn
 a  lakh  of  rupees  more  to  add  Rs.  200  to  his
 income.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Member's  time  is  up.

 SHRI  द  N.  छ,  SINGH:  Though  I
 cannot  ask  the  Finance  Minister  to  give  a
 tax  holiday,  but  I  think  you  will  give  me—a
 new-comer  in  the  House—a  time-holiday.

 MR,  DEPUTY-SPEAKER  :  You  can

 get  a  time-holiday  by  sitting  down  now.

 SHRI  V.N.  ?,  SINGH:  Some  hon.
 Members  raised  the  bogey  that  increase  in
 taxes  will  result  in  more  tax-evasion.  May
 ask  those  hon.  Members,  who  the  tax-
 evaders  are  ?  Not  the  rickehaw-puller,  not  the
 feboures,  not  the  small  farmer,  Tax-evasion
 is  tle  sole  monopoly  of  the  rich,  and  our
 Finance  Minister  has  rightly  dealt  a  blow  to
 the  operators  of  the  economic  underworld  by
 tightening  the  noose  of  benami  transactions
 and  tratisactions  that  result  in  an  under-
 rewaluation  of  property.

 MR.  DEPUTY-SPBAKER  :  Please
 conclude.

 JUNE  10,  973  Gew,  Dist,  238

 SHRI  &  N.  ह.  SINGH  :  I  thank  you
 for  having  given  me  this  much  fime.  I  have
 net  been  able  to  express  myself  fully  today,
 but  I  hope  at  some  later  point,  some  later  day,
 I  will  be  able  to  have  a  full  say.

 wt  do  सोहन  लाल  (करोल  बाण):
 उपाध्यक्ष  महोदय,  मैं  इस  बजट  का  शसंमंर्थन

 करने  के  लिए  खड़ा  हुआ  हैँ।  जहां  तक  बजट
 के  घाटे  का  सवाल  है  वहां  तक  मैं  ऐसा  समझता

 हैं  कि जितना  टाइम  है  उस  के  अनुसार  ही  मैं

 वित्त  मंत्री  महोदय  को  कुछ  सुझाव  देने  की

 कोशिश  करूंगा  ।  वास्तव  में  कुछ  परम्परा यें

 ऐसी  बन  गई  हैं  कि  अच्छी  चीजों  के  होते  हुए
 भी  विरोधी  पक्ष  उस  के  विरोध  में  ही  बोलता

 है  I  होना  तो  यह  चाहिए  था  कि  जिस  तरीके

 से  घाटे  का  बजट  पेश  किया  गया  है  उस  घाटे

 को  दूर  करने  के  लिए  कुछ  सुझाव  दिए  जाते

 और  जहां  जहां  टैक्स  ज्यादा  लगा  है  उनके

 बारे  में  बताया  जाता  -  मगर  ऐसा  मैं  कभी

 भी  नहीं  देखता ।  जितनी  भी  स्पीचेस  हुई  हैं

 वह  विरोध  मात्र  के  लिए  हुई  हैं।  जैसे  कि

 मैं  कल  अटल  जी  का  भाषण  सुन  रहा  था

 अगर  उनका  वहीं  भाषण  दिल्ली  म्यूनिसिपल
 कारपोरेशन  के  लिए  होता  तो  मैं  समझता  हूं
 कि  बड़ा  अच्छा  होता  ।  कारपोरेशन  के  अन्दर

 जनसंप  के  दोस्तों  1:  यह  कहा  था  कि  कांग्रेस

 बालों  ने  बड़े  बड़े  टैक्स  लगा  रखे  हैं।  लेकिन

 967  के  बाद  में  जो  टैक्स  वहां  पर  लगे,  मैं

 आप  को  बताना  चाहता  हूँ  झुग्गी  थालों  पर  भी

 उन्होंने  टैक्स  लगाये।  जिस  झुग्गी  का  दावा

 80  फीट  भी  नहीं  है  उस  पर  भी  बीस  बीस
 रुपये  और  पच्चीस  पच्चीस  शाये  साल  का

 हाउस  टैक्स  लगा  दिया  गया  क्या  बहू  अपने

 उन  दोस्तों  को  यह  सलाह  देंगे  कि  गरीबों  के

 ऊपर  जिस  तरीके  से  उन्होंने  टैक्स लगाए  हुए

 हैं  बह  उस  को  माफ  कर  दें  ?  मे  समझता  हैँ  कि

 यह  चीज  उन  को  वहाँ  कहती  चाहिए  बजाय  इस

 हाउस  में  कहने  के  |  यहाँ  पर  तो  जी  भी  रोज

 मर्रा  की  ज़रूरियात  की  चीजें  हैं  जिन  से  गरीब

 आदमी  का  काका  पढ़ता है  उसने  परे  कोई  भी

 टैक्स  नहीं  छूना  है  और  में  समझता  हूँ  कि  बहु
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 केवल,  एक  विरोध  ६... 3  के  लिए  टैक्सों  की

 आलोचना  की  गई  है  ।

 मैं  कभी  कभी  सोचा  करता  हूँ  कि  कई

 चीजें  ऐसी  हैं  जिन्हें  कि  हम  परम्पराओं  के  तौर

 पर  अपना  कर  चलते  है।  मैं  देखता  हूँ  दिल्‍ली

 के  अन्दर  जब  से  हमने  काम  आरम्भ  किया,

 गांधी  जी  के  उपदेश  को  लेकर  कुछ  काम  शुरू

 किए  गए  ।  जहाँ  तक  गांधी  जी  के  उपदेश  का

 सवाल  है  जो  चीज  हमारे  मतलब  की  थी  उस

 को  तो  हम  ने  मान  लिया  और  जो  हमारे  मतलूब

 की  मही  थी  उसे  हम  ने  नहीं  माना।  जैसे  एक

 शराब  को  बन्द  करने  की  बात  है।  इस  की

 बहू  से  आज  कितने  आदमी  खराब  हो  गए  हैं
 और  बह  क्राइम  का  काम  करते  हैं।  शराब

 बनती  है  और  शराब  का  पीना  कम  नही  हुआ  t

 आज  पुलिस  खुद  बनवाती  है  और  उन  से  पैसा

 वसूल  करती  है।  अगर  यही  दुकानें  टैक्स  लगा

 कर  के  खोली  जाती  तो  करोड़ो  रुपये  बन  सकते

 थे।  लेकिन  हम  देखते  है  कि  गाँधी  जो  का  नाम

 लेकर  के  कहा  जाता  है  कि  शराब  बन्दी  होनी

 चाहिए।  ठीक  है,  गांधी  जी  ने  कहा  था  कि

 शराब  बन्दी  होनी  चाहिए  लेकिन  वह  नहीं  कहा
 था  कि  इंगलिश  शराब  तो  चप्पे  चप्पे  पर  हो
 और  देशी  शराब  की  दुकान  दस  मील  की  दूरी
 पर  हो  ;  इस  से  तो  नाजायज़  शराब  बन  करके

 बिकती  है।  क्योकि  दस  मील  दूर  से  तो  कोई

 लेने  जायगा  नहों।  पुलिस  उसके  लिए  खुद
 आदमी  मुकरने  करती  है  और  उन  से  शराब

 ब्रिकंवाती  है।  हजारो  आदमी  आज  इस  क्राइम
 में  लगे  हुए  हैं।  या  तो  दिल्‍ली  के  अन्दर  बिलकुल
 शराब  जल्दी  होनी  चाहिए  और  उसके  लिए
 कठोर  कामुक  बनाया  जाना  चाहिए  कि  जो

 शराब  पायेगा  उसे  दस  साल  की  और  ज़ो  शराब

 बनाएगा  उसे  २०  साल  की  सजा  होगी  और

 जगर  आप  यह  मही  कर  सकते  तो  आप  को  यह
 भी  अधिकार  नहीं  है  कि  झप  उन  लोगों  को

 एम  के  लिए  मजबूर  करें  7  इसलिए  मेरी  आप

 से  रिक्वेस्ट  है  कि  आप  इन  कीजो  को  देखें  t
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 ॥...  सिलाए  कपड़े  पर  टैक्स  का  जहाँ  तक

 सवाल  है  मैं  आप  को  बताता  चाहता  हूँ  कि

 जितना  रेडी  मेड  कपड़ा  है  वह  आस  तीर  से

 मीडिया  और  गरीब  लोग  खरीदते  हैं  और  विशेष
 रूप  से  बच्चों  के  काम  में  वह  आता!  है।  मालदार

 आदमी  तो  टेलर  से  सिलियारा  है।  बहू  कब

 बना  बसाया  कपड़ा  खरीदेगा  i  इसलिए  मैं

 समझता  हूँ  कि  यह  टैक्स  खत्म  किया  जाना

 चाहिए  |  मैदे  के  ऊपर  से  भी  टैक्स  बिल कुरू  बढा
 दिया  जाय  t  अभी  हमारे  एक  महाराष्ट्र  के  भाई

 ने  कहा  कि  मैंदे  क ेऊपर  टैक्स  कोई  बहुत  बड़ी
 बात  नही  है।  मैं  उन  से  कहना  चाहता  हूँ
 महाराष्ट्र  के  अन्दर  तो  गरीब  आदमी  आम  तौर

 पर  पावरोटी  और  कुशल  खाता  है।  इसलिए
 मैंने  पर  से  तो  टैक्‍स  जरूर  हटा  किग्रा  जाय।

 इन  शब्दों  के  साथ  में  इस  बजट  का  समर्थन

 करता  हुँ  और  अपने  साथियों  से  निवेदन  करता

 हैँ  कि  अभी  मैं  नया  आया  हूं,  मुझ  से  गाती  हो
 सकती  है,  लेकिन  आगे  मैं  और  अच्छे  ढंग  से
 अपनी  बातें  रखेगा  t

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  Sir,  after
 this  very  fong,  useful,  constructive  and  at
 times  rambling  debate  of  20  hours,  I  must
 express  my  gtatefulness  to  those  members
 who  participated  im  this  debate.  The  debate
 has  disclased  two  types  of  arguments.  One
 is  the  line  of  argument  based  on  the
 examination  of  economic  policies  and  object-
 ives.  The  second  category  of  arguments  is
 based  purely  on  party  lines  and  thus
 negative  in  nature.  I  mainly  propose  to
 deal  with  the  first  category  of  arguments
 which  went  into  the  examination  of  the
 economic  policies  and  objectiyss,  which  are
 really  important.  lf  I  get  some  tifne  at  the
 end,  perhaps  I  may  deal  with  the  political
 arguments  because,  asa  matter  of  fact,  E
 would  like  to  deal  with  them.

 6.00  hes.
 Let  me  begin  with  one  statement.  In  my

 budget  apeech  I  have  very  humbly  stated
 that  I  have  not  been  able  to  achieve  all  the
 Objectives  that  I  have  set  before  nie  ;  not
 only  I  have  not  achieved  all  the  objectives
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 bot  I  am  net  sure  whether  I  will  be  able  to
 reconcile  all  of  them.  Therefore,  I  have  not
 made  any  big  claim  in  my  budget  speech.
 But,  at  the  same  time,  if  the  hon.  Members
 would  take  care  to  read  my  budget  speech,
 I  have  very  clearly  and  categorically  stated
 the  objectives  and  the  directions  in  which
 we  want  to  80.

 One  important  thing  that  I  marked  in
 the  budget  debate  is,a  good  thing  for  the
 country,  that  from  all  sides  |  find  a  surpising
 unanimity  on  the  basic  principles  to  which
 our  economic  policies  or  objectives  should
 be  directed.  This  is  a  good  thing  for  the
 country,  a  country  which  is  going  to  be  run
 on  democratic  basis,  particularly  in  view
 of  the  emergency  on  our  eastern  borders.
 It  was  very  interesting  to  see  that  though
 some  hon.  Members  wanted  to  criticise  my
 budget  and  its  performance,  with  which  I
 may  not  agree,  at  least  the  test  they  put  for
 the  examination  of  this  budget  was  the  samc.
 Even  coming  from  the  young  Maharaja  of
 Gwalior,  it  was  very  interesting  to  see  that
 he  was  prepared  to  call  it  a  pro-capitalist
 budget.  That  is  something  which  I  welcome,
 as  it  does  from  the  Maharaja.  It  is  very
 refreshing.  Perhaps  he  has  on  him  the
 impact  of  modern  trends  and  if  he  maintains
 this  progress  he  will  realise  that  he  is  on
 the  wrong  horse.  Asa  good  horse  breeder
 asd  a  good  rider,  possibly  he  has  chosen  a
 wrong  horse.  Very  soon  I  hope  he  will  come
 to  realise  that  he  has  a  place  somewhere
 else  perhaps.

 But  let  me  come  to  my  main  point  that
 there  was  a  refreshing  agreement  about  the
 policies.  I  know  that  there  is  criticism  about
 taxation  and  if  you  go  into  the  individual
 or  particular  levies  there  can  be  views  for  and
 against  it.  But  ifwe  generally  look  at  the
 problems  that  we  have  to  face  in  this  country
 and  tackle,  it  will  ultimately  be  found  that
 there  is  no  other  go.  As  far  as  I  am
 concerned,  I  can  say  that  I  have  consciously
 gone  through  each  and  every  item  and  tried
 to  see  its  effect,  Unfortunately,  as  the  tax
 structure  standstoday,  the  indirect  tax  isa
 major  source  of  income  or  taxation  in  this
 country.  Naturally,  thetefore,  it  has  to  go
 into  a  larger  number  of  items.  But,  while
 eclecting  items,  I  have  taken  much  care  to
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 see  that  the  lower  strata,  the  Igwer  ftnctiine
 group,  the  poor  man  is  not  tduched,  as
 much  as  possible.  Of  course,  it  is  very
 difficult  and  physically  impossible  to  say
 that  nothing  is  touched.  It  was  not  possible
 for  me  to  do  so.  I  will  come  to  that  aspect
 a  little  later.

 I  think  it  is  agreed  on  all  sides  that  we
 have  to  accelerate  the  process  of  growth.
 It  is  also  generally  agreed,  at  the  same  time,
 that  we  must  ensure  that  the  benefits  go
 primarily  to  the  under-privileged  and  the
 unemployed  and  that  we  bring  about  a
 sizable  reduction  in  inequalities  and,  at  the
 same  time,  give  price  stability.  These  arc
 the  general  principles,  the  principles  which
 were  very  lucidly  stated  by  my  hon.  friend,
 Dr  V.K.RV.  Rao.  I  agree  with  him.  As
 far  as  those  principles  are  concerned,  I
 think  there  is  no  doubt  that  these  are  the
 lines  on  which  we  have  ultimately  to  examine
 ourselves  and  test  ourselves.

 If  you  try  to  put  this  test,  l  must  say
 and  I  do  claim  that  I  have  made  sincere  and
 serious  attempts  ..

 SHRI  K.  MANOHARAN  (Madras
 North)  :  Not  inroads,  but  attempts  !

 SHRI  YESHWANTRAO  CHAVAN  :
 l  have  made  attempts  and  experiments  and
 l  have  made  definite  progress  in  the  direction
 in  which  our  economy  had  to  go.  I  have
 no  doubt  about  that  in  my  mind,

 Itis  also  true  that  these  social  and
 economic  objectives  cannot  merely  be  achieved
 by  a  budgetary  pracess—hon.  Members
 would  allow  that—not  at  least  by  one
 budget.  I  quite  agree  that  the  budget  is
 a  very  powerful  instrument  in  this  respect
 and  I  have  tried  to  make  as  much  use  of
 it  as  possible,  but  even  then  you  cannot  do
 it  with  a  single  budget  ;  possibly,  you  will
 have  to  wait  for  a  series  of  budgets  for  the
 achievement  of  &  over  objectives,

 I  muat  say,  hon,  Members  were  entitled:
 to  ask  whether  the  Budget  proposals  will
 take  the  economy  in  the  right  direction  or
 not,  {  think,  it  is  certainly  ‘legitimate  for
 me  that  Il  answer  at  least  on  two  po
 namely,  whether  thé  Budget  will  promote
 growth  and  whether,  at  the  same  time,  it



 Pd  General  Budget—

 will  promote  tha  objective  of  social  justics
 id  the  widest  possible  sense.  These  are
 the  two  criteria  on  which  J  would  like  to
 spexk  in  this  particular  matter,

 Many  Members  have  said  that  this
 Budget  is  not  growth  oriented.  My  hon.
 friend  and  colleague,  Dr.  V.K.R.V.  Rao,
 himself  said  it  and  J  was  rather  surprised
 when  he  said  it,  because  he  is  an  objective
 intellectual,  have  got  great  respect  for
 him.  Certainly,!  would  like  to  meet  his
 points,

 He  has  raised  another  point  which  also
 needs  to  be  answered.  It  is  a  legitimate
 pomt  thathe  has  raised.  He  has  said  that
 the  Planning  Commission  has  said  that
 agricultural  production  should  increase  by
 5  per  cent  and  industrial  production  by  8
 or  9  per  cent,  then  alone  there  can  be  a
 5.5  per  cent  rate  of  growth.  He,  therefore,
 questioned  my  claim  that  with  5  per  cent
 ate  of  growth  of  agricultura!  production  and
 5  per  cent  in  organised  industries
 (Interruption)

 SHRI
 (Begusarat)  :

 SHYAMNANDAN  MISHRA
 This  was  my  point.

 SHRI  YESHWANTRAQ  CHAVAN  :
 Possibly,  you  did  not  hear  him.  I  thought,
 you  were  following  Dr.  V.K.R.V.  Rao.

 SHRI  SHYAMNANDAN  MISHRA:  I
 did  not  hear  him.

 SHRI  YESHWANTRAO  CHAVAN  :
 He  had  said  it  before.

 SHRI  SHYAMNANDAN  MISHRA  :  fn
 economic  matters,  in  many  respects,  |  am
 prepared  to  follow  him.  He  is  a  scholar,
 and  I  have  respect  for  him,  But  4  had  not
 heard  him.

 SHRI  YESHWANTRAO  CHAYAN  :  I
 have  respect  for  you  also,  so  far  88  respect
 is  concerned.

 I  would  He  to  tell  hin  that  dhore  is
 nothing  wrong  with  the  Planning  Cotamis-
 sion  or  with  me  or  with  my  essessient,
 What  we  normally  do  not  take  into  consi-
 deration  is  a  very  rapid  growth  of  the  smail-
 scale  industries,  The  progress  made  tn  this
 eeetor  and  other  services  sector  céxtainly
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 contributes  to  national  growth.  Iodustrial
 growth  is  normally  understood  to  mean  the
 other  major  industries,  bul  the  growth  of
 other  services  and  small-scale  {nadustries
 ultimately  give  us  the  assessment  that  the
 present  claim  that  I  make  about  the  natidnal
 gtowth  is  correct.

 SHRI  SHYAMNANDAN  MISHRA
 what  is  the  wright  of  the  small-scale  ind
 try  and  the  tertiary  sector  ?

 SHRI  YESHWANTRAO  CHAVAN  :
 It  is  substantial.  I  think,  it  should  be
 about  9  or  J0  per  cent  for  small  industry,

 SHRI  SHYAMNANDAN  MISHRA
 No.

 SHRI  YESHWANTRAO  CHAVAN  :
 You  can  check  up  your  arithmetic  and
 analysis.  4  will  stick  to  mine.  If  my  hon.
 friend,  Dr.  V.K.R.V.  Rao,  meant  to  say  that
 according  to  him  it  is  not  satisfactory  growth,
 possibly  I  could  have  logically  understood
 it,

 DR.  V.K.R.  VARADARAJA  RAO
 (Beliary)  :  That  also  I  said.

 SHRI  YESHWANTRAO  CHAVAN:
 But  to  say  that  this  is  not  growth  oriented
 Budget,  possibly  was  not  to  understand  it.

 must  say  this  very  humbly,

 The  major  way  in  which  a  budget  can
 promote  growth  is  by  providing  for  subs-
 tantial  increases  in  developmental  outlays
 without  adding  to  the  forces  df  inflation.  I
 think,  it  is  an  undisputable  statement  I  am
 making.  Nothing  would  have  been  easier
 fora  Finance  Minister  than  to  leave  the
 Budget  more  or  fess  as  it  was  presented  in
 March,  If  I  had  done  it,  certainly  it  would
 not  have  been  pecessary  for  me  to  come
 before  the  House  with  any  significant  propo-
 sals  for  mobilisation  of  additional  resources.
 But  had  I  done  that,  would  I  really  have
 served  the  purposes  of  econdmic  growth  ?

 Hon.  Meribers  will  recall  that  the  pros
 vision  in  the  Plan  that  we  had  made  in  the
 Interim  Budget  at  the  Centre  was  at  the  sane
 level  as  in  the  Budget  for  i970-7!.  rus,
 there  was  a  very  large  sliortfal!  in  salation
 to  budgeted  outlays  last  year  oo  that  if  fully
 implemented  the  Plan  provision  even  in  the



 oa  General  Bulger  —

 {Shel  Yeshwantrao  Chavan]

 Interim  Budget  this  year  would  have  meant
 a  qubstantial  increase  in  Plan  expenditure
 over  the  actual  level  achieved  last  year.
 Even  in  the  Interim  Budget,  we  had  made  a
 full  provision  for  Central  assistance  to  the
 States  and  the  Union  Territories.  I  could
 have  very  well  called  ita  day  and  argued
 that  with  the  unexpected  demands  made  by
 the  need  to  provide  relief  to  evacuees  from
 East  Bengal,  it  was  no  longer  possible  to
 previde  for  an  increase  in  the  Plan  outlay
 beyond  what  was  budgeted  last  year.  I
 have  no  doubt,  however,  that  had  I  taken
 the  line  of  least  resistence,  this  Government
 would  have  served  ill  the  requirements  of
 growth  at  the  present  juncture.  The  addi-
 tional  provision  of  Rs.  i55  crores  that  we
 have  now  made  for  the  Centre's  Plan  proper
 is  the  absolute  minimum  that  is  necessary
 if  we  are  to  maintain  the  tempo  of  develop-
 ment  in  keeping  with  what  has  been  envisaged
 in  the  Fourth  Plan.

 Quite  apart  from  what  has  been  provided
 in  the  Plan,  it  has  been  said  and  said  rightly
 by  many  economic  commentators  that  the
 pace  of  investment  in  the  economy  both  in
 the  public  and  the  private  sectors  needs  to
 be  greatly  accelerated.  I  share  that  view.

 Hon.  Members  would  recall  that  indus-
 trral  production  over  the  past  year  has  not
 increased  repidiy  as  one  would  have  desired.
 Quite  apart  from  that  investment  in  agricul-
 ture,  family  planning,  food  procurment,  roads,
 shipping,  ports  and  harbours,  social  welfare
 and  communications  could  not  have  been
 left  at  the  levels  provided  for  in  the  Interim
 Budget  without  retarding  the  growth  in
 these  vital  sectors.  I  agree  that  having
 provided  additionally  for  the  Pian,  the  res-
 ponsibility  for  ensuring  that  these  expendi-
 tures  would,  in  fact,  be  incurred  is  all  the
 greater.  But  it  would  certainly  be  our  end-
 eavour  to  make  sure  that  the  increased  Plan
 provisions  are  fully  utilised.

 Quite  apart  from  the  increase  in  the  Plan
 provision  which  will  certainly  stimulate
 growth,  we  have  also  provided  Rs.  75  crores
 outside  the  Plan  for  employment  in  the  rural
 areas  and  among  the  educated  young  and
 this  provision  ९७0  whether  we  call  it  outside
 the  Plan  or  not  is  developmental  in  character
 aad  will  make  for.both  growth  and  gieater
 social  justice.  Technicalty,  it  is  outside  the
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 Pian.  But  really  speaking,  it  is  meant  for
 sehemes  fer  educated  youth,  ag  iculture  and
 rural  works  which  are  developmental  in
 character,

 AN  HON,  MEMBER:A  very  amail
 amount.

 SHRI  YESHWANTRAO  CHAVAN  :
 This  is  how  we  have  to  begin.  You
 cannot  immediately  reach  the  moon.  Cer-
 tainly,  we  have  to  make  an  attempt  and
 this  is  a  right  step  in  the  right  direction.

 Then,  as  a  matter  of  fact,  my  hon.  friend
 Shri  Indraiit  Gupta  took  me  to  task  for
 making  additional  Plan  provision  only  for
 what  he  thought  were  infra-strutcure  activi-
 ties  like  roads  and  communications  and  not
 for  making  any  additional  provision  for
 industry,  particularly,  public  sector  industry.
 it  is  not  merely  an  increase  of  Rs.  155  crores.
 If  you  take  the  actual  level  of  expenditure
 in  1971-72,  the  increase  is  more  and,  includ-
 ing  Non-Plan  expendtiure  for  employment,
 it  is  Rs.  375  crores,  a  little  more  than  that.

 (  the  increase  of  the  order  of  Rs.  300
 crores  in  the  Central  Plan  provision  for
 1971-72  against  the  likely  actual  level  of  ex-
 pendituse  in  1970-71,  about  Rs.  97  crores
 represent  increase  in  the  investment  of  public
 sector  undertakings.  In  addition,  the  public
 sector  undertakings  are  expected  to  utilise
 Rs.  205  crores  from  their  internal  resources.
 In  other  words,  the  total  outlay  on  public
 sector  undertakings  in  1971-72  will  be  of  the
 order  of  Rs.  738  crores  as  agaiast  Rs.  641
 crores  in  1970-71.  This  is  not  a}  mean  pro-
 vision  for  public  sector  7

 SHRI  SHYAMNANDAN  MISHRA  :
 What  will  be  the  new  investment  in  the
 public  sector,

 SHRI  YESHWANTRAQ  CHAVAN  :
 This  is  going  to  be  about  Rs.  97  crores.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 What  the  public  sector  undertakings  shem-
 selves  generate,  you  cannot  take  credit  for
 that,

 SHRI  YESHWANTRAO  CHAVAN:  :

 will  deal  with  that  point.  But  to  say
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 that  merely  it  is  meant  for  infra-
 structure  is  not  correct.  Creating  infra-
 structure  is  not  merely  providing  for  the
 private  sector.  How  do  you  say  that  ?  This
 is  intended  for  creating  communications,
 having  better  roads,  better  harbours,  having
 rural  electrification  in  the  rural  areas,  etc.
 The  most  important  private  sector  is  Agri-
 culture.  We  cannot  forget  that  also.  There-
 fore,  to  say  that  investment  in  the  infra-struc-
 ture  is  only  meant  for  the  private  sector  is,
 I  should  say,  either  trying  to  be  blind  to  the
 realities  or  trying  to  be  politically  biassed  ;
 and  this  is  all  that  I  can  say.

 SHRI  PILOO  MODY :  There  is  a  third
 alternative,  ignorance.

 SHRI  YESHWANTRAO  CHAVAN  :
 This  isnot  an  argument  which  shows  any
 objective  assessment  of  the  economic  prin-
 ciples.  It  is  a  politicaily-biassed  criticism.

 Now,  the  increase  in  the  Shipping  Sector
 of  Rs.  6  crores  is  primarily  meant  for
 Shipping  Development  Fund  Committee
 which  disburses  loans  to  various  shipping
 companies  for  acquisition  of  ships.  Out  of
 the  total  privision  of  Rs.  35  crores,  an

 amount  of  Rs.  2I  crores  is  already  earmarked
 for  the  Sipping  Corporation  of  India,  a
 public  sector  undertaking.  The  balance
 amount  will  be  disbursed  both  to  the  public
 sector  and  private  sector  shipping  companies
 which  may  come  up  with  concrete  proposals
 for  acquisition  of  ships  during  97l-72.  This
 is  a  growth  contribution.

 During  the  three  years  of  the  Fourth
 Plan  from  1969-70,  the  disbursement  out  of
 the  Development  Fund  would  be  of  the  order
 of  Rs.  88  crores,  of  which  the  public  sector
 shipping  companies  would  get  Rs.  57  crores.
 That  shows  the  major  share  of  the  public
 sector,

 The  increase  of  Rs.  3  crores  over  the
 interim  Budget  for  the  development  of
 major  and  minor  ports  is  meant  for  develop-
 ment,  modernisation  and  improvement  of
 the  existing  major  ports  particularly
 Vishakapatnam,  Haldia,  Madras  and  Cochin.
 This  is  particularly  necessary  in  order  to
 enable  these  ports  to  handle  larger  ships  and
 larger  volume  of  expors  of  iron  ore  and
 import  of  crude  oil.
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 The  increase  in  the  provision  in  the
 Central  Plan  for  roads,  education  and
 social  services  which  is  of  the  order  of  Rs.  40
 crores  is  basically  employment-oriented,
 How  can  anybody  say  this  is  merely  infra-
 Structure?  These  40  crores  investments
 are  essentially  employment-oriented.  When
 we  talk  of  crash  employment  programme  and
 educated  employment  programme  of  the
 order  of  Rs.  25  crores  and  many  other
 investments,  these  are  all  employment-
 oriented  investments,  It  is  said,  it  is  a
 small  thing,  a  drop  in  the  ocean.  Well,  I
 think,  we  have  to  take  a  major  share  of
 whatever  ocean  we  have;  we  cannot  take
 oceans  from  nowhere.  Ultimately  the  oceans
 are  in  our  own  pockets  and  they  are  small
 pockets.  But  what  can  we  do  about  it  ?

 These  increased  investments  in  public
 sector  undertakings  are  essentially  employ-
 oriented.  The  balance  of  the  additional
 Rs.  300  crores  will  be  allocated  in  the
 following  sectors,  namely,  Agriculture  and
 Food,  Rs.  78  crores,  including  purchase  of
 buffer  stocks  ;  Irrigation  and  Power  Rs.  0
 crores,  P&T  Rs.  Il  crores  and  others  Rs.  35
 crores.  If  this  is  not  growth,  I  do  not  know
 what  else  is  growth.

 Before  I  conclude  my  observation  on
 this  point,  4  must  also  briefly  refer  to  a
 similar  criticism  made  by  Dr.  Rao  that  he
 was  not  able  to  describe  the  Budget  as  a
 growth-oriented  budget.  Well,  1  think  I
 have  made  that  paint  and  I  don’t  want  to
 repeat  the  same  thing  again.  But  I  would
 like  to  tell  him  that  this  is  growth-oriented
 budget.  If  he  says  that  it  is  not  to  his
 satisfaction,  possibly,  I  may  say,  yes,  because
 he  is  a  practising  economist.  Only  the
 other  day  he  and  I  sat  on  the  same  side  and
 tosk  decisions  which  ul  imately  are  reflected
 in  the  Budget.

 DR.  V.K.R.  VARADARAJA  RAO
 My  idea  is  not  reflected  in  the  Budget.  I
 had  nothing  to  do  with  this  year’s  budget.

 SHRI  YESHWANTRAO  CHAVAN
 So,  the  main  question  is  whether  I  would
 have  been  justified  in  raising  resources  on
 an  even  more  ambitious  scale  than  what  I
 have  proposed  for,  or  leaving  a  larger  deficit
 in  the  Budget.  Iam  sure  that  Dr.  Rao  will
 Not  advocate  either  of  these  two  courses
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 For,’  if  ¥  had  kept  this  whole  deficit
 ‘whodvered,  what  would  have  been  the
 inflationary  effect  of  it  7  Really  speaking,
 every  Rinatice  Minister  of  @  nation  is  on  the
 horns  of  a  dilemma  in  this  regard,  namely
 *Shall  I  leave  the  deficit  uncovered  and  have
 the  flood  of  on  inflationary  forces  or  shall  I
 not  ?’  If  he  levies  taxes,  then  in  a  country
 like  ours,  where  indirect  taxes  have  to  be
 resorted  to,  some  erratic  and  irrational
 reactions  occur  and  these  certainly  {et  loose
 certain  forces  of  price  instability  and
 inflation.  I  am  quite  aware  of  them.  But  |
 shall  deal  with  that  matter  again  when  I
 come  to  the  question  of  price  stability  and
 other  matters.

 The  provision  that  we  have  made  fully
 takes  into  account  the  requirements  of  all
 public  sector  enterprises  which  are  under
 way  and  for  all  the  projects  included  in  the
 Plan  outlay  which  are  likely  to  be  taken  up
 in  the  coming  year.  I  can  assure  the  House
 that  if  the  enterprises  now  under  construction
 such  as  Bokaro,  the  fertiliser  plan  and  the
 like  require  in  fact  a  larger  sum  than  we
 have  now  provided,  we  shall  come  up  with
 the  necessary  reguest  for  supplementary
 provision  and  would  not  in  any  case  allow
 the  implementation  of  these  projects  to  be
 slowed  down  for  financial  reasons.  If  there
 &re  any  other  reasons,  [cannot  help  it.  But
 I  can  assure  the  House  that  if  their  perfor-
 mance  is  good  and  they  need  some  more
 mosey  they  will  not  be  slowed  down  only  on
 account  of  financial  paucity.  [  think  I  have
 taken  care  of  the  point  that  was  raised  by
 Dr.  V.K.R.V.  RAO  about  the  growth
 tate.

 Now,  the  question  comes  about  the
 taxation  on  the  corporate  sector.  This  is  one
 of  the  points  raised  by  many  Members.
 Some  have  said  that  i  have  given  an  over-
 dose  and  I  have  unnecessarily  touched  the
 corporate  sector  and  thereby  crested
 conditions  which  will  not  be  helpful  to
 teotiomic  growth.  This  was  the  argument  at
 one  end.  Atithe  other  end,  it  has  been  said
 that  I  have  completely  left  the  corporate
 gector  untouched.  So,  I  think  the  House
 would  know  that  the  Guth  ilies  somewhere
 in  between,  end  there  4३  20  doubt:  about  it.
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 concerned,  the  total  ingidence  of  the  new
 proposals  this  year  wonkd  be  about  Rs  I6
 crores,  and  the  total  revemse  from  the  direct
 taxation  this  year  is  expected  to  be  Rs,  27
 crores.  So,  hon.  Members  would  very
 obviously  see  that  it  is  very  simple  arithmetic,
 that  more  than  50  per  cent  contribution  from
 direct  taxation  is  from  the  corporate  sectar,
 So,  to  say  that  it  is  not  touched  is  not  seeing
 the  obvious  thing,

 it  has  been  said  on  the  one  side  that  by
 raising  corporate  taxation  to  the  extent  I
 have  done,  I  would  be  discouraging  invest-
 ment  It  has  also  been  urged  on  the  other
 hand  that  I  have  not  increased  corporate
 taxation  sufficiently.  J  do  not  think  that  any
 apology  is  needed  for  raising  Rs  6  crores
 as  additional  revenue  under  the  corporate
 sector  in  8  year  in  which  ]  have  had  to
 raise  a  total  of  Rs.  220  crores  by  way  of
 additional  taxation  including  the  share  of
 the  Centre  and  the  States.  [f  the  corporate
 sector  feels  that  no  matter  what  the  circu-
 mstances  of  the  nation  may  be,  they  should
 somehow  enjoy  permanent  immunity  from
 additional  taxation,  I  am  afraid  they  are
 likely  to  have  litte  sympathy  from  this
 House  or  from  the  people  at  large.

 The  question,  therefore,  only  is  this,
 granted  the  need  for  corporate  sector  also  to
 make  a  significant  contribution,  would  it
 have  been  better  to  raise  corporate  taxation
 in  general  rather  than  remove  or  reduce
 some  of  the  concessions  which  have  outlived
 their  utility  ?  I  do  not  propose  at  this  stage
 to  go  into  the  defence  of  each  of  the  propo-
 sals  regarding  the  corporate  taxation  which
 possibly  we  might  discuss  at  the  stage  of  the
 Finance  Bill,

 To  thoss  who  feel  that  the  corporate
 sector  should  have  been  made  to  beara
 larger  proportion  of  the  total  tax  burden,  I
 would  say  only  this  much  that  particularly
 the  one  relating  to  the  development  rebate—
 it  is  not  merely  that  Y  have  ‘tewhed  the
 corporate  sector,  but  I  have  sade  certain
 annbynotments  on  mery  other  policy
 mattore—will  cast’  a  ‘much  longer  shadow
 than  what  might  have  ‘béen  thedght  of  si
 first  sight.  f  make wo  apology  for  the  fact
 that  ६. ड  generat  ont  fates  of  corpondte  taxation
 are  somewhat  higher  tha  those  iW  the  other
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 countries.  At  the  same  time,  there  is  urgent
 need  to  present  something  which  will  stimu-
 jate  growth  of  industrial  production.  I
 believe  that  the  selective  approach  that  I
 have  adopted  will  stimulate  industrial
 investment  and  growth  over  the  next  few
 years  and  at  the  same  time  _  increase
 substantially  the  contribution  of  the
 corporate  sector  to  the  national  exchequer
 in  the  long  run.  This  is  the  approach  I
 have  taken  in  this  particular  matter.

 Now  comes  the  very  usual  controversy,
 to  which  many  members  referred,  about  the
 contribution  of  direct  taxes  vs  indirect
 taxes.  The  general  criticism  was  that  we
 have  laid  more  emphasis  on  indirect  taxes,
 but  if  we  see  the  general  trend  of  increase  in
 direct  taxes  in  the  last  five  or  six  years,
 there  is  a  continuous  growth  in  quantum
 of  such  taxes  in  the  totality  of  taxation  in
 the  country.  This  year  new  levies  in  the
 nature  of  direct  taxes  are  for  a  limited
 period  ;  really  speaking,  the  direct  taxes  to
 which  I  have  made  reference,  are  going  to
 contribute  Rs.  57  or  Rs.  58  crores  for  next
 year.  Really  speaking,  this  is  an  additional
 dose  of  direct  taxation  that  we  have  tried  to
 give  through  the  instrumentality  of  this
 budget,  and  I  think  it  is  not  a  less  important
 effort.

 Shri  Samar  Mukherjee  of  the  CPI(M)
 said  that  inthe  last  23  years,  the  ratio  of
 direct  taxes  to  the  total  revenue  of  the
 Central  Government  in  tax  collection  has
 declined  and  that  of  indirect  taxes  has
 increased,  The  point  raised  is  a  valid  one.  It
 has  been  our  anxiety  to  increase  the
 proportion  of  direct  taxes  to  the  total
 taxation.  At  the  same  time,  it  must  be

 tealised  that  in  the  ultimate  analysis,  it  is
 only  by  accelerating  the  process  of  growth  of
 industrialisation  that  this  purpose  can  be
 served.  During  the  last  four  or  five  years,
 we  have  made  significant  strides  in  this
 direction,  Thus,  while  in  the  budget  of
 1968-69  the  contribution  of  direct  taxes  was
 Rs.  10  crores,  in  1969-70  it  went  up  to  Rs.
 23  crores  ;  in  970-7I,  it  further  increased  to
 Rs,  36  crores  and  the  taxes  levied  in  the

 |

 current  year  (full)  will  yield  Rs.  57  crores.
 it  will  not,  therefore,  be  correct  to  say  that ,  all  our  energies  have  been  concentrated  on

 getting  additional  resources  only  from
 p  indirect  taxes.
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 Tt  must  also  be  realised  that  the  picture
 presented  by  Shri  Mukherjee  is  only  partial
 as  the  revenues  of  the  State  Government
 have  not  been  taken  into  account  by  him.
 If  this  is  to  be  seen  in  its  proper  perspective,
 we  must  take  into  account  the  combined
 revenues  of  the  Central  and  State  Govern-
 ments  and  also  the  proportion  they  bear  to
 the  national  income.  The  low  proportion  of
 direct  taxes  to  the  total  revenue  of  the
 Central  and  State  Governments  is  attribu-
 table  to  two  factors.  In  the  first  place,  ina
 developing  economy  like  ours,  it  is
 inescapable  that  the  major  tax  contribution
 has  to  come  from  indirect  taxes.  It  is  only
 when  the  economy  develops  and  the  number
 of  taxpayers  liable  to  pay  tax  increases  that
 the  contribution  from  direct  taxes  will
 increase,  This  is  also  borne  out  by  the  fact
 that  in  all  countries  which  are  in  different
 Stages  of  development,  direct  taxes  contri-
 bute  about  3-4  per  cent  of  the  total  tax
 revenue  as  a  percentage  of  national  income.

 Another  factor  which  accounts  for  the
 comparatively  low  contribution  of  direct
 taxes  to  the  total  tax  revenue  is  that  the
 agricultural  sector  is  entirely  outside  the
 purview  of  central  direct  taxes.  The  State
 Governments  have  not  for  various  reasons
 found  it  possible  to  raise  adequate  resources
 from  this  sector.  As  far  as  we  are  concerned,
 we  have  made  very  clear  our  stand  in  this
 matter.  In  my  budget  speech,  |  have  devoted
 a  couple  of  paragraphs  to  this  particular
 aspect,  There  is  certainly  some  constitutional
 difficulty  for  us,  but  I  have  no  doubt  in  my
 mind  that,  whether  it  be  the  rich  in  the
 urban  areas  or  the  rich  in  the  rural  areas,
 they  must  all  be  taxed  and  must  make
 their  contribution.  In  this  matter,  I  have
 said  that  with  the  cooperation  and  help  of
 my  colleague,  the  Planning  Minister,  who  is
 also  Deputy-Chairman  of  the  Planning
 Commission,  possibly  we  might  succeed  in
 our  effort  to  persuade  the  State  Govern-
 ments  to  come  round  and  have  a  new  look
 at  this  whole  problem  again.  I  was  saying
 that  it  was  within  thé  purview  of  the  State
 Governments,  Hon.  Members  will  recall  that
 Thad  highlighted  this  point  in  my  budget
 speech  by  stating  that  constitutional
 prerogatives  of  the  Union  Government  to
 initiate  measures  of  reform  in  the  country-
 side  are  restricted.

 Hon.  Members  are  also  aware  that  there
 is  a  persistent  demand  for  increasing  the
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 exemption  limit  for  income-  tax.  During  the
 budget  debate  several  Members  suggested
 that  the  exemption  limit  should  be  increased
 to  Rs.  7,500  or  even  Rs.  10,000.  There  is
 also  pressure  on  me  that  I  should  raise  more
 from  direct  taxes.  It  is  therefore  difficult  for
 me  to  reconcile  the  demand  to  increase  the
 proportion  of  direct  taxation  in  a  developing
 country  like  ours  with  the  demand  to  give
 relief  to  the  lower  class  of  income-tax
 payers.  But  as  I  said  earlier  the  direction  in
 which  our  efforts  will  have  to  be  concentrated
 is  now  quite  clear,

 The  other  criticism  that  was  made  was
 that  there  was  no  incentive  for  savings.  I
 have  read  this  argument  for  decades  ;  it  was
 there  even  when  I  was  not  a  Minister,  or
 the  Finance  Minister.  It  is  a  hackneyed
 argument  normally  advanced  by  economic
 experts  and  pundits  and  other  people
 representing  big  industry.  There  are  two  or
 three  factors  responsible  for  this  criticism.
 First  of  all  there  are  those  people  who
 believe  that  the  increase  in  wealth  tax  rates
 will  discourage  accumulation  of  wealth.  It  is
 one  particular  class  which  is  trained  to
 accumulate  wealth  so  far.  They  had  no  idea
 and  they  never  had  any  training  that  a  time
 will  come  when  there  will  have  to  be  some
 sort  of  a  restriction  and  control  over  the
 accumulation  of  wealth  and  they  go  on
 complaining  that  there  is  no  scope  for
 accumulation  of  wealth  and  that  there  is  no
 incentive  for  savings.  If  incentive  for  saving
 means  accumulation  of  wealth,  I  do  not
 care  for  such  savings.  As  far  as  this  group
 of  persons  is  concerned,  I  plead  guilty  to
 the  charge  that  my  proposals  are  aimed  at
 discouraging  accumulation  of  wealth  beyond
 a  point.  Most  hon.  Members  and  practically
 all  the  organised  political  parties  in  the
 country  have  given  up  the  ideology  of
 accumulation  of  wealth  through  perpetuation
 of  inequalities.

 As  I  said  to  begin  with,  at  least  theore-
 tically,  most  of  them  have  agreed  to  this
 proposition  and  it  is  good  for  this  country.
 The  complaint  from  this  particular  group
 that  there  is  no  incentive  for  savings  is
 possibly  rejected  by  the  country  as  a  whole.
 If  some  people  do  not  have  an  opportunity
 to  accumulate  property  beyond  Rs.  0  or
 5  lakhs,  they  would  be  discouraged  from
 saving,  That  is  what  they  say.  But  this  is
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 the  price  we  should  be  prepared  to  pay  for
 the  larger  benefit  of  spurring  the  masses  of
 people  to  greater  effort  and  for  their
 cooperation  in  the  task  of  building  up  the
 nation.  I  have  no  doubt  that  this  effort  and
 cooperation  from  the  vast  majority  of  the
 people  will  not  be  forthcoming  unless
 extreme  inequalities  of  wealth  and  economic
 power  are  effectively  curbed.

 Those  who  believe  that  there  can  be  no
 accumulation  for  society  asa  whole  without
 any  opportunity  for  a  few  people  to  amass
 vast  personal  furtunes  have  certainly  not
 understood  the  social  and  political  under-
 current  that  runs  through  developing
 societies  today.  There  is  also  a  feeling  that
 the  increase  in  surcharge  from  0  to  I5_  per=

 excess  of  — cent  in  the  case  of  income  in
 Rs.  5000  per  annum  will  reduce  the  ability
 of  the  persons  concerned  to  save.  I  entirely
 agree  that  those  who  have  now  to  pay  more
 by  way  of  income  tax  will  in  all  probability
 reduce  their  savings  to  some  extent.  I  do
 not  refute  that  but  here  again  one  has  to
 balance  this  factor  against  the  need  of  the
 society  to  raise  some  resources  for  the
 overall  social  purposes  of  development  and
 social  welfare.  Carried  to  its  logical  con-
 clusions  the  theory  that  any  increase  in
 income  tax  is  not  justified  because  it  may
 lead  to  some  reduction  in  personal  savings
 could  amount  to  a  plea  for  no  taxation
 whatsoever.  I  wish  I  could  have  spared
 even  those  with  an  annual  income  of  m
 than  Rs.  5000  from  the  burden  of  payi
 additional  income  tax  but  if  more  mo
 is  to  be  raised  it  cannot  be  said  that  no  pai
 of  it  should  be  raised  by  way  of  person
 taxation.  If  personal  taxation  is  to
 raised  it  can  hardly  be  argued  that  ino
 conditions  those  with  incomes  abo
 Rs.  5000  per  annum  need  particularly
 be  spared,  Ido  not  think  that  anybody
 argue  that  way.  ——

 The  charge  that  my  proposals  would
 discourage  savings  is  sometimes  sought  to  be
 justified  with  reference  to  the  changes
 posed  in  regard  to  deduction  in  lieu
 contributions  to  life  insurance,  —  provic
 fund  and  the  like  Here,  as  far  as  saving
 of  Rs.  1,000  and  below  per  annum
 concerned,  actually  the  deduction  is
 to  a  full  hundred  per  cent,  50  that.  t
 in  fact  a  greater  incentive  for  savings  for
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 bulk  of  income-tax  payers  for  whom  the
 total  annual  savings  cannot  exceed  the  figure
 of  Rs.  J,000.  In  fact,  even  up  to  a  total
 saving  of  Rs.  5,000  per  annum  the  deduction
 now  permissible  under  the  new  rules  would
 be  greater  than  what  it  was  before  so  that
 the  incentives  for  saving  will  increase  right
 up  to  the  level  when  such  savings  are  a  little
 short  of  Rs.  5,000  per  annum.  It  is  only  in
 cases—I  agree—of  those  who  save  more  than

 Rs.  5,000  per  annum  that  the  deduction  now
 would  be  less  than  before.  But  surely  it  is
 not  irrelevant  to  ask,  how  many  persons
 there  are  in  this  country  who  can  save  more
 than  Rs.  5,000  per  annum.siIt  is  a  question
 which  could.  honestly  be  asked  by  everyone
 to  oneself.  The  vast  majority  of  people,
 the  largest  possible  numer,  cannot  save
 beyond  Rs.  5,000  per  annum.  I  have  made
 all  possible  provisions  to  see  that  there  is  an
 incentive  for  saving,  as  far  as  this  part  is
 concerned.  Those  who  want  to  save  more
 than  Rs,  5,000  per  annum,  there  is  a  dis-
 incentive.  Ido  not  want  to  enlarge  on  this
 point  more.  I  would  only  make  one  more
 point  in  this  connection.

 If  the  quantum  of  deduction  is  reduced
 somewhat  for  savings  above  Rs.  5,000  por
 annum,  then  the.  ceiling  on  total  saving
 which  can  qualify  for  deduction  is  raised—
 this  is  one  point  which  the  hon.  Members
 Should  take  note  of—from  Rs.  15,000  to
 Rs.  20,000  per  aunum,  In  fact,  even  for
 Savings  between  Rs.  5,000  and  Rs  15,000
 per  annum,  since  the  tax  rates  have  gone  up,
 the  value  of  every  rupee  of  deduction
 permitted  would  now  be  greater.  I  hope
 Shri  Piloo  Mody  would  agree  with  that.  I
 fail  to  see,  therefore,  how  my  proposal  in
 ‘Tespect  of  personal  taxation  can  be  con-
 sidered  to  be  detrimental  to  a  large  flow  of

 avings  over  a  period.

 _  Another  very  fashionable  argument  was
 ade  with  regard  to  the  budzet,  namely,  that
 has  struck  the  common  man.  I  quite  see;
 Ihave  said  in  the  beginning.  because  of

 rtain  levies  on  certain  items,  it  has  affected
 thecommon  man,  I  cannot  say  that  the

 non  man  is  not  affected.  But  what
 mately  isthe  test,  what  major  test  one
 ld  apply  to  see  whether  it  substantially

 fects  the  common  man  or  not?  (Jnter-
 ions.)

 “SHRI  SHYAMNANDAN  MISHRA:
 lis  rupee  should  not  be  eroded.
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 SHRI  YESHWANTRAO  CHAVAN:
 Well,  your  idea  of  the  common  man  is
 different  from  my  idea  of  the  common  man.
 Your  common  man  uses  costly  clothes,  rides
 in  acar;  my  common  man  walks  on  the
 rasia.

 AN  HON.  MEMBER  :
 cart.

 On  the  bullock-

 SHRI  YESHWANTRAO  CHAVAN  :
 He  has  not  even  a  bullock-cart.

 SHRI  SHYAMNANDAN  MISHRA  :
 I  don’t  possess  any  flat  on  the  Marine
 Drive.

 SHRI  YESHWANTRAO  CHAVAN  :
 I  rent  one.  But  you  have  built  a  very
 beautiful  house  in  Patna.  I  have  seen  that.
 (aterruptions)  dined  with  one  of  my
 friends  who  was  your  neighbour  and  he
 showed  me  your  house.

 AN  HON.  MEMBER:  Marine  Drive.

 SHRI  YESHWANTRAO  CHAVAN  :
 I  merely  rent  a  fiat  there,

 SHRI  PILOO  MODY:  Both  of  them
 do  not  know  who  the  common  man  is.
 Can  I  tell  them  both  that  the  common  man
 is  the  consumer  ?  (Jarerruptions)

 SHRI  YESHWANTRAO  CHAVAN
 Let  us  not  go  into  personalities

 SHRI  SHYAMNANDAN  MISHRA:
 A  Government  built  flat  might  have  been
 shown  which  I  have.

 SHRI  YESHWANTRAO  CHAVAN  :
 Then  you  will  have  to  receive  and  give  ;
 both.  (Jnterruptions)  So,  ultimately,
 when  we  go  into  the  effect  on  the  common
 man,  what  is  more  important  is  the  effect  on
 the  wage  which  goes  into  his  purse,  which
 ultimately  affects  the  consumer  price  index.

 Rn

 Now,  what  are  those  items  which  go
 into  it?  Kerosene:  I  have  not  touched
 kerosene  in  the  budget.

 AN  HON.  MEMBER  :  Indirectly.

 SHRI  YESHWANTRAO  CHAVAN:
 Not  by  my  budget.  The  increase  was
 announced  by  Petroleum  Minister,  and  the
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 increase  was  due  to  increase  in  the  inter-
 national  prices.  This  is  not  a  part  of  the
 budget  proposals.  I  must  say  I  had  made
 it  a  doctrine  with  me  not  to  touch  kerosene
 in  the  budget.  Sugar,  tea,  coffee,  footwear,
 matches  and  vegetable  products  are  not
 touched  in  the  budget.  Soap  and  cotton
 fabrics  are  partially  there.

 As  far  as  soap  is  concerned,  I  have
 exempted  laundry  soap.  About  the  other
 soaps,  I  have  made  further  enquiries  as  to
 exactly  what  has  happened  and  I  would  like
 to  give  certain  information.  The  prices  of
 Lux  and  Rexona  have  not  changed  after  the
 budget.  The  incidence  of  duty  of  Rs.  2.54
 per  gross  has  been  absorbed  by  the  company.
 After  the  budget,  the  manufacturers  have
 announced  the  price  structure  and  they  have
 not  increased  the  price.  But  I  know  certain
 retailers  are  taking  advantage  of  it.  I  think
 after  some  time,  this  will  be  adjusted,
 Otherwise,  we  will  have  to  think  of  other
 steps  if  retailers  are  taking  undue  advantage
 of  it.  But  after  the  budget  proposals  were
 announced,  the  companies  producing  these
 soaps  have  announced  their  price  structure
 and  they  have  absorbed  the  excise  duties.
 The  prices  are  the  same.  The  same  thing  is
 true  about  another  popular  soap  used  by
 poor  people—Lifebuoy.  The  duty  on
 Lifebuoy  also  has  been  absorbed  by  the
 company.  Unfortunately,  at  the  retailers’
 level,  something  is  happening  and  we  will
 take  care  of  it.

 SHRI  N.  K.  P.  SALVE  (Betul):  Have
 the  companies  absorbed  it  on  a  permanent
 basis  ?

 SHRI  YESHWANTRAO  CHAYVAN  :
 At  present  they  have  announced  that  they
 have  absorbed  it.  Afterwards  if  they  do
 something,  we  will  have  to  deal  with  them
 when  they  do  it.  How  can  I  amswer  a
 hypothetical  question?  I  am  saying  that
 laundry  soap  is  not  affected.  The  prices  of
 other  poor  man’s  soaps  are  also  not  affected.
 So,  how  can  we  say  that  the  common  man
 is  affected  ?

 SOME
 about  maida  ?

 HON.  MEMBERS:  What

 SHRI  YESHWANTRAO  CHAVAN:
 Before  proceeding  further,  I  may  say  that
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 I  have  decided  to  withdraw  the  excise  duty
 on  maida  and  coarse  cloth.  (/nferruptions).
 I  have  done  this  because  of  the  overwhelming
 view  in  my  party.  Out  of  deference  to  my
 Party’s  view,  I  have  done  it.  But  I  wouid
 ask  my  party  members  not  to  ask  for  more
 concessions,

 SHRI  R.S.  PANDEY  (Rajnandgaon)  :
 At  least  the  petrol  supplied  to  taxies  and
 scooters  should  be  exempted.

 SHRi  YESHWANTRAO  CHAVAN:
 How  can  you  do  that  ia  When  the  price  of
 petrol  is  raised,  the  taxiwallas  should  be
 given  better  rates  and  we  are  going  to
 support  their  demand  for  increasing  the  fare
 as  far  as  we  can  go.  I  know,  the  common
 taxiwalla  is  a  friend  of  our  party  and  we
 must  take  him  into  account.  So,  I  am
 quite  aware  of  this.  But,  I  do  not  want
 any  further  pressures  for  any  other  re-
 duction.

 t

 SHRI  K.  MANOHARAN  You  have
 given  some  concession  to  your  party  people,  -
 But  what  about  the  opposition  people  ?  4

 SHRI  YESHWANTRAO  CHAVAN:
 This  demand  has  not  come  from  my  party”
 alone.  This  demand  has  come  from  the
 opposition  as  well.

 Here  I  must  say  one  thing.  There  is
 one  important  commitment  which  as  a  party
 we  have  made.  We  have  accepted
 principle  of  having  a  children’s  charter,  |
 charter  for  the  children.  In  order  to  crea
 the  financial  resources  for  the  fulfilment
 the  children’s  charter  we  have  to  impose
 cess.  Do  not  forget  that  we  have  pa
 this  resolution  in  the  Bombay  session.  ),
 I  had  every  justification  for  what  I  had  done
 Ido  not  want  to  go  into  the  argumen
 again.  Some  time  or  other,  our  cou
 will  have  to  come  forward  in  acceptin
 cess  whose  collections  will  be  ear-marked
 the  children.  Iam  giving  this  as  a  fe
 warning.  There  is  no  other  alter
 except  to  accept  a  cess,  some  time  or  0
 if  not  on  maida  but  in  some  other  form.
 (interruptions).  Though  I  have  withdr:
 the  excise  duty  on  maida,  the  piovision
 children  is  not  withdrawn.  It  will  rem
 it  is.  It  will  only  mean  to  that  extent
 deficit  will  remain  uncovered  4
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 we  आननभोध  सदस्य  :  शंती  जी  इस  मामले

 में  बहुत  भष्टाचार  है।  बच्चों  को  सोयाबीन

 हेल  बाजार  में  बेचा  जाता  है।  इस  से  भ्रष्टाचार

 बढ़  रहा  है,  अंचलों  का  आहार  बन्द  किया  जाता

 है,  इस  का  आप  प्रबन्ध  करें।

 श्री  पशवंतराब  चव्हाण  ;  ठीक  बात  है।

 SHRI  JYOTIRMOY  BOSU:  What
 about  coupons  for  scooters  and  taxis  ?

 SHRI  YESHWANTRAUO  CHAVAN:
 The  onfy  solution  for  that  is  that  the
 regional  or  State  transport  authorities  must
 allow  a  reasonable  risc  in  fares  for  taxis  and
 svooters.  There  is  no  other  way.  There  1S
 no  feastble  and  workable  administrative
 device  that  I  can  think  of.

 Coming  to  prices,  this  question  we  have
 discussed  many  times,  even  during  the
 guestion  hour,  4  have  caplained  the  rea‘ons
 for  the  price  rise  and  the  steps  we  have
 taken  to  deal  with  the  same,  As  I  said,  the
 prices  started  rising  from  the  middle  of  4969
 onwards.  The  main  reason  was  the  shortage
 of  industrial  raw  materials  Ike  cotton,
 oilseeds  etc.  Naturally,  we  had  to  take  a
 series  of  fiscal  and  monetary  policy  decisions
 which  helped  us  to  reduce  the  prices  and  the
 prices  have  been  reduced  in  the  month  of
 March,  particularly  food  prwes.

 Now  the  question  is  :  what  will  be  the
 effect  of  the  taxes  on  the  prices  I  will
 explain  that.  We  have  taken  mafy  measures
 in  this  particular  matter.  Sir,  if  you  will
 allow  me,  I  can  give  a  long  fist  of  the
 administrative  steps  we  have  taken  in  this
 matter,  Inthe  case  of  oilseeds  the  price
 index  hes  come  down  from  233  in  January
 इंफ्रा  to  2I,8  in  March  ‘1971,  The  process
 was  assisted  by  tightening  of  control  on  the
 bank  advances  against  vegetable  oils,  oilseeds
 and  vanaspati  towards  the  end  of  January.
 Imports  of  soyabean  ofl  for  the  hydrogensted
 oil  industry  have  been  continued  at  a  level
 Of  approximately  100,000  tonnes  par  annum,
 supplies  of  rapeseed  from  Canada  further
 helped  to  augment  the  availability  of  oil  for
 wdlible  pupomes  «The  overall  shortago  of

 Oils  gad  fats  hes  aig  boon  sought  to  be
 taken  gare  .of  through  impotts  of  mutton
 tallow  for  the  soup  industry,  +
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 An  import  policy  has  been  framed  with
 the  object  of  ensuring  that  actual  users  tio
 not  suffer  from  Jack  of  esential  steel.
 While  exports  are  being  regulated,  actual
 users  have  been  granted  an  increase  in  their
 import  quotas.  Bulk  imports  of  scarte
 varieties  of  steel,  such  as  plates  and  sheets,
 have  been  arranged.  The  projected  import
 of  steel]  for  1970-71  was  of  the  order  of
 600,000  tonnes  a$  against  an  import  of
 42°,000  tonnes  in  1969-70.

 A  Bureau  of  Industrial  Costs  and  Prices
 was  set  up  during  the  year  for  review  and
 examination  of  the  cost  structure  of  indus-
 tries  referred  to  it  for  study,  and  to  recom-
 mend  prices;  a  number  of  references  have
 been  made  during  the  year  to  the  Bureau.
 Administrative  control  over  prices  has  been
 continued  to  bo  exercised  in  respect  of  a
 number  of  commodities.  The  commodities
 which  remained  subject  to  statutory  price
 control  during  the  year  included  certain
 varieties  of  smill-cloth,  agricultural  tractors,
 motor  cars  and  scooters,  cement,  synthetic
 subber,  vanaspati,  certain  fertilizers.  kerosene,
 sugar  and  industrial.  alcohol  Sugar  was  decon.-
 trolled  very  recently.  Two  additional  categories
 were  brought  under  statutory  price  control
 in  1970-71,  mamely,  aluminium  arid
 its  _  products,  and  electric  wires
 and  cables.  While  the  prices  of  the
 latter  are  yet  to  be  determined,  the  prices
 of  aluminium  and  its  products  were  frozen
 at  the  levels  prevailing  on  February  28,  i970
 as  an  interim  measure  pending  the  report  of
 a  special  study  group  During  the  year,
 prices  of  drugs  and  medicines  too  were
 brought  under  a  system  of  comprehensive
 regulation  and  control  with  the  coming  into
 effect  of  the  Drugs  (Price  Control)  Order  in
 May  1970.  The  cost  structure  of  the  units
 manufacturing  drugs  and  medicines  was
 examined  by  the  Tariff  Commission  and
 norms  fur  the  fixation  of  fair  selling  prices
 were  suggested.  Prices  of  seventeen  essential
 bulk  drugs  have  been  anaounced,  and  of
 other  bulk  drugs  liave  been  frozen  pending  a
 detailed  study.  A  Drug  Prices  Review  Board
 has  been  set  up  to  assist  the  Goyerament  in
 the  fixation  of  drug  prices  at  reasonable
 levels.

 The  Tarii¥  Commission  has  also  submitted
 its  report  in:  respect  of  fair  prices  of  rayon
 tyre  yata,  cord  and  fabric,  and  a  rédaction
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 (Shri  Yeshwantrad  Chavan]  such  as  paper  and  non-ferrous  metals  where
 price  stability  will  depend  upon  substantial in  the  prices  thereof  has  been  announced.
 increases  in  productive  capacity. As  a  consequential  measure,  tyre  manu-

 facturers  have  been  prevailed  upon  to  reduce,
 the  price  of  truck  tyres.  On  the  basis  of  the
 study  made  by  the  Oil  Prices  Committee,  the
 retail  selling  prices  of  all  petroleum  products
 other  than  furnace  oil,  motor  spirit  and
 naphtha  were  reduced  with  effect  from  June
 I,  1970.  Informal  control  over  prices  has
 been  continued  to  be  exercised  in  respect  of
 soap,  rubber  tyres  and  tubes,  bicycles,  matches
 and  iron  and  steel;  producers  are  not  expec-
 ted  to  increase  the  prices  of  these  commo-
 dities  without  the  Government’s  prior  appro-
 val.  During  the  year,  the  necessity  was
 felt  of  extending  this  kind  of  control  to  the
 paper  industry,  the  prices  of  whose  products
 have  risen  significantly  since  decontrol  Now,  my  hon,  friend,  Dr,  Austin  and
 in  1968.  some  other  Members  also  mentioned  about

 the  shortfall  in  expenditure.  They  asked
 whether  the  Finance  Ministry  is  mostly
 guilty  about  this  matter.  I  would  like-to
 plead  not  guilty.  In  fact,  we  have  taken
 certain  steps  in  this  particular  matter.

 There  is  similarly  need  for  enforcement
 of  due  restraint  on  the  demand  _  side.  I
 must  emphasize  this  particular  aspect.  While
 credit  for  the  hitherto  neglected  sectors
 must  continue  to  be  allocated  in  adequate
 magnitudes,  the  search  should  be  continuously
 on  to  enforce  credit  and  fiscal  discipline
 elsewhere  in  the  economy,  both  in  Govern-
 ment  and  outside.  Once  success  is  achieved
 on  this  front,  the  speculative  elements  will
 discover  that  their  ability  to  distort  has  been
 effectively  limited.  This  is  what  generally
 I  have  to  say  about  prices.

 The  three  main  factors  underlying  the
 instability  of  prices  during  the  year  have
 been  inadequate  supply  of  essential  goods,
 a  certain  excess  supply  of  money  and
 exercise  of  monopoly  power,  of  which
 speculative  hoarding  is  but  one  example.
 While,  given  the  several  imperfections  of  the
 system,  the  Jast  factor  does  indeed  play  a
 part  ;  it  is  on  the  central  question  of  adequate
 supplies  and  prudent  fiscal  and  monetary
 policies  that  efforts  at  maintaining  a  stable
 price  level  will  hinge.  Among  the  shortages
 that  have  bedevilled  the  economy  during  the
 year,  the  most  persistent  and  insidious  from
 the  point  of  view  of  the  price  level  for
 essential  commodities  are  those  relating
 particularly  to  cotton  and  oilseeds.  Even
 in  regard  to  foodgrains,  while  the  general
 situation  has  been  good,  supplies  have  been

 The  shortfall  in  expenditure  on  the
 Central  Plan  schemes  in  497  was  about
 Rs.  {79  crores  as  compared  to  a  Budget
 provision  of  Rs.  95  crores.  We  have
 given  considerable  thought  to  this  question
 and  a  detailed  study  was  undertaken  to
 identify  reasons  for  the  shortfall.  The
 Prime  Minister  herself  had  convened  a
 meeting  of  all  the  Secretaries  to  Government
 and  urged  that  a  continuous  review  should
 be  taken  of  various  steps  with  a  view  to

 |

 ensure  their  speedy  implementation  and
 various  steps,  four  of  which  I  would  like  to
 detail  here,  have  been  taken.  {

 short  for  pulses  and,  even  for  rice,  the

 |

 position  is  only  marginally  satisfactory.  In  (l)  The  task  forces  have  been  organised  —
 the  caseof  most  of  these  bulk  commodities,  in  the  administrative  Ministries  —
 it  would  be  futile  to  hope  that  chronic  to  review  periodically  both  the  —
 internal  shortages  can  be  made  good  by  physical  and  financial  performance
 imports.  -Even  in  970-7l,  the  import  bill  of  Plan  schemes  and  take  steps  —
 for  cotton,  trice,  tallow  and  soyabean  oil  to  remove  such  bottle-necks  as_
 has  been  considerable.  There  can  be  no  may  come  to  light  in  order  that’
 enduring  solution  to  the  problem  of  prices  the  progress  of  schemes  may  not
 as  long  as  the  country  is  not  able  to  have  suffer.
 adequate  production  of  foodgrains,  cotton,
 pulses  and  oilseeds  and  such  other  food  (2)  The  steps  are  being  taken  to
 articles  as  milk  and  vegetables,  Among  modify  the  existing  procedures  for
 industrial  products  too,  apart  from  iron  and  scrutiny  and  sanctioning  of  schemes
 steel--where  output  has  been  hampered  by  with  a  view  to  expedite  —  their
 organisational  problems—there  are  areas  clearance,



 (3)  The  expedition  in  the  submission
 of  monthly  statement  of  accounts
 by  the  accoun  ing  officers.

 (4)  The  scrutiny  of  expenditure  state-
 ments  in  the  Ministry  of  Finance
 and  drawing  the  attention  of
 administrative  Ministries  wherever
 significant  shortfalls  can  be  visuali-
 sed  so  that  they  would  take
 remedial  measures  in  time  to  avoid
 the  shortfall.

 So,  we  have  identified  the  problems
 and  these  specific  steps  have  been  taken.

 Then,  naturally,  some  Members  did  make
 amention  of  one  thing  and  that  is  what
 hew  initiatives  we  have  taken.  I  tried  to
 re-read  my  Speech  again.  I  thought  I
 should  point  out  the  new  initiatives  we
 have  taken  so  as  to  remind  the  Members,
 at  this  stage,  that  this  Budget  has  certainly
 taken  many  new  important  initiatives  which
 got  wide  social  and  economic  implications.
 As  far  as  |  tried  to  search  for  those  initia~
 tives,  I  could  find  Il  of  them.  if  the  hon.
 Members  go  through  my  Budget  Speech
 probably,  they  may  find  more.  I  have  put
 them  as  under:

 (l)  To  put  down  undervaluation  of
 properties,  the  Government  will
 take  powers  to  acquire  properties
 at  prices  that  correspond  to  what  is
 recorded  in  sale-deeds.

 (2)  To  discourage  benami  holdings  of
 property,  it  has  been  decided  that
 if  at  the  time  of  assessment  a
 person  fails  to  declare  income  from
 a  piece  of  property  or  the  property
 itself  so  as  to  evade  payment  of
 income  and  wealth  taxes,  he  will
 be  debarred  from  enforcing  his
 claim  to  such  property  in  a  court
 of  law.

 (3)  In  view  of  our  commitment  to
 reduce  the  inequalities  of  income
 and  wealth,  whether  in  the  rural
 areas  or  in  the  urban  areas,  I  had
 stated  in  my  Budget  Speech  that
 ultimately  the  basis  of  tax  has  to
 be  the  size  of  income  or  wealth
 irrespective  of  whether  it  is  derived

 (4)

 (5)

 (6)

 (7)

 (8)

 (9)
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 from  agricultural  or  non-agricul-
 tural  sources.  Several  Members
 were  critical  of  the  fact  that  the
 new  rich  class  in  the  rural  areas
 has  been  left  out  of  the  ambit  of
 taxation.  There  was  also  a  legiti-
 mate  concern  about  the  evasion  of
 taxes  whichis  taking  place  as  a
 result  of  the  incomes  derived  from
 urban  sources  being  shown  as
 rural  incomes.  I  agree  that  these
 matters  would  require  very  careful
 consideration  and  with  this  end  in
 view,  I  had  stated  in  my  Budget
 Speech  that  these  and  _  other
 relates  matters  would  be  discussed
 with  the  State  Government.

 The  new  provisions  relating  to  the
 wealth  tax  impose  a  virtual  ceiling
 on  holding  of  wealth  toa  much
 lower  level  than  hither  to
 and  take  us  much  nearer  to  our
 objective  of  imposing  a  ceiling  no
 urban  property.

 The  work  of  recovery  of  arrears  of
 estate  duty  is  being  transferred  from
 the  State  Governments  to  the  Inco-
 me-tax-Department  at  the  Centre.

 The  valuation  Cell  located  in  the
 Central  Board  of  Direct  Taxes
 is  being  further  strengthened.

 A  committee  is  being  appointed  to
 review  the  self  removal  procedure
 scheme  with  a  view  to  suggesting
 improvements  which  could  reduce
 leakage  of  revenue.

 A  comprehensive  review  of  the
 Foreign  Exchange  Regulation  Act
 has  been  undertaken  and  an
 amending  Bill  for  the  purpose  is
 being  introduced  in  the  Parliament
 during  the  current  session.

 nd
 To  effectively  countract  the  leakage
 of  foreign  exchange  through
 under-invoicing  and  over-invoicing
 and  other  manipulations,  a
 committee  was  set  up  and  its
 recommendations  which  have  just
 been  received,  are  under  active
 consideration  of  the  Government,
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 (i0)  To  discourage  payment  of  high
 salaries  and  remunerations  which
 are  hardly  in  consonance  with  the
 norms  of  egglitarian  society,  a
 ceiling  has  beer  put  on  the  remu-
 neration  of  compaty  employees
 which  would  be  deductible  in  the
 calculation  of  taxable  profits.
 Togethet  with  the  existing  ceiling
 of  Rs.  1000/5  per  month  m_  the
 case  of  perquisites,  the  allowable
 overall  ceiling  on  remuneration
 and  perquisites  for  purposes  of
 taxation  will  be  at  Rs.  6000/-
 per  month,

 (i!)  To  tighten  the  incidence  of  the
 weath-tax,  the  existing  provision
 in  the  Act  excluding  from  aggre-
 gation  the  assets  transferred  by
 an  individual  to  the  spouse  or
 minor  children  is  done  away  with.
 A  similar  provision  is  being  made
 in  respect  of  conversion  of  assets
 of  rmdividuals  into  those  of  Hindu
 undivided  families.

 7.80  bes

 These  are  some  of  the  new  _  initiatives
 which  we  have  taken,

 Some  Members  certainly  made  a  point
 about  the  provision  for  Bangla  Desh.  Some
 of  them  think  that  Rs.  60  crores  is  small
 amount  ;  but  as  I  said  earlier,  this  is  a
 problem  which  will  have  to  be  looked  at
 in  its  proper  perspective  because  naturally
 we  will  have  to  see  that  ultimately  our
 brothers  from  Bangla  Desh  who  have  come
 here  will  go  back  to  their  country  in  an
 honourable  and  dignified  manner.  You
 cannot  make  such  commitments  a3  perma-
 nent  factors  of  a  Budget  and  make  provision
 for  that.  We  want  the  international
 community  to  take:its  proper  share  in  these
 responsibilities,  Here  or  outside  some
 itaportant  persons  say  that  really  speaking
 the  deficit  in  this  budget  will  go  to  same
 Re.  400  or  Rs.  4500  crores  only  on  this
 basis,  Well,  this  isa  very  faninatic  state-
 ment  to  make.  But  certainly  the  provision
 masie  in  the  budget  is  a  sysabolic  provision
 that  this  country  can  afford  to,  make  In
 its  Budpet,  But  this;  is  essratigiy-  a  pol-
 tical,  question,  We  will  haye  to  make  a

 JURE  i0,  974  Gen.  eee.  2

 judgement  not  as  a  pucdly  Oadgetary  matter,
 but  as  an  important  political  matter  as  auch,

 Now,  I  would  like  to  come  to  the
 performance  of  Public  Undertakings.  This
 is  an  important  matter.  Several  hon.
 Members  referred  to  the  performance  of
 Public  Enterprises  and  urged  the  neeed  for
 improving  their  functioning  and  efficiency
 all  round  so  as  to  generate  adequate  surplus
 for  re-investment,

 I  share  the  anxiety  and  the  concern
 of  the  House  in  this  important  area.  As
 the  hon.  Members  will  recall,  J  dwelt  at
 great  length  on  this  problem  in  my  Budget
 Speech.

 While  I  am  acutely  concious  of  the
 dificiencies  of  the  public  sector,  [  must
 mention  that  during  1969-70  the  perfor-
 mance  of  the  public  sector  has  shown  an
 improvement  in  comparison  to  the  previous
 years.  Of  the  i  running  concerns,  49  made
 a  profit  of  Rs  72.27  crores  as  against
 4!  in  1968  69  which  made  &  profit  of
 Rs.  6607  crores.  32  ent’rprises  including
 Hindustan  Steel  Ltd.  made  a  net  loss  of
 Rs.  75.76  crores  in  1969-70  as  against
 32  enterprises  which  made  a  loss  of  Rs.  94.8
 crores  in  ‘1968-69.  I  an  saying  that
 improvement  is  there.

 The  overall  return  on  the  capital  emp-
 loyed  in  1969-70  after  providing  Rs.  75
 crores  for  depreciation  was  4.2  per  cent
 on  capital  employed  as  against  a  return
 of  2.7  per  cent  in  1968-69.  In  1269-70,
 24  enterprises  declared  dividends  ranging
 from  3  per  cent  to  2l  per  cent.

 To  take  a  particular  category  of  public
 enterprises  and  say  that  the  whole  thing
 is  wrong  is  something  very  wrong.  As
 one  of  the  Members  of  this  side  explained
 yesterday,  the  public  enterprises  have  got
 a  very  historical  task  to  perform,  They  have
 undertaken  initiative  in  establishing  pro-
 duction  in  very  important  sectors,  Thera
 again,  we  have  ideptified  the  problerhs,
 (interruption.)  One  of  the  problems  is  Mr.

 Jyptlimey  Bost

 SHRI,  JVOTIRMOY  BOSU  :  With

 Some
 you  will  never  make

 a
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 SHRI  YESHWANTRAO  CHAVAN  :
 ¥  may

 far  we

 that  in  my  speech  I  have
 said  |  we  have  jdentfied  the  problem.
 One  problem  is  the  problem  of  inventories.
 This  is  one  of  the  problems.  We  have
 to  go  into  these  matters.  We  have  got
 problem  of  proper  planning  for  the  main-
 tenance  of  the  units,  Then  fhere  is  the
 problem  of  managerial  and  operational
 efficiency,  That  is  the  second  problem.
 The  third  problem  is  the  problem  of  the
 personel  management  and  there  comes  the
 problem  of  industrial  relationship.  The
 loss  incurred  by  the  Hindustan  Steels  is
 really  speaking  a  result  of  the  politics  of
 a  party  which  claims  to  have  more  interest
 in  the  public  sector...

 SHRI  P.  R.  DAS  MUNSI  (Calcutta
 South).  One  political  party  has  become
 responsible  for  damaging  all  the  industries
 in  West  Bengal,  i.e  C.  P.  I  (M).

 SHRI  JYOTIRMOY  BOSU.,  Let  not
 Shi  ध  B.  Chavan  try  to  take  advantage
 of  his  position  and  attack  my  party.  I
 may  tell  him  that  the  public  sector  is  suffer-
 ing  from  over-capitalisation.

 SHRI  PP.  R.  DAS  MUNSI  :  One
 single  political  party  has  been  responsible
 for  the  collapse  of  all  the  industrial  possi-
 bilites  of  West  Bengal.

 SHRI  YESHWANTRAQ  CHAVAN  :
 Before  evaluating  the  performance  of  public
 sector  enterprises  in  financial  terms...

 SHRI  JYOTIRMQY  BOSU  :  What
 about  Bhopal  Heavy  Electricals  7  We
 do  not  have  any  union  there.

 SHRI  YESHWANTRAO  CHAVAN  :
 Infectious  things  happen.

 SHRI  JYOTIRMOY  BOSU  :  I  wish
 he  has  the  good  fortune  to  get  the  infection.

 SHRI  PILOG  MODY  :  But  the  discese
 is  on  his  side.

 हिलिक्तू  YESHWANTRAQ  CHAVAN  :

 J  raat  aloo  mention  the  contribution  by
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 public  sector  enterprises  ia  the  matter  of
 export  earnings.  We  have  achieved  डॉडपॉन
 ficant  results  in  this  direction.  in  1968-66.
 exports  by  manufacturing  enterprises  in
 the  publio  sector  were  to  the  tune  of
 Rs.  4.60  crores.  I  would  jike  hon.  Members
 to  listen  to  me  carefully  because  the  Gg=ures
 are  eloquent.  In  ‘1965-66  it  was  only
 Rs.  4,60  ctores,  but  in  1969-70  these
 exports  have  réached  a  level  of  Rs.  8464
 crores.  This  is  something  significant.  This
 is  about  maaufacturing  concerns,  Similarly,
 the  earnings  of  foreign  exchange,  by  avi-
 ation,  shipping  ‘and  ship-repairing  concerns
 etc.  have  also  recorded  a  marked  increase
 from  Rs.  30.20  crores  in  1965-66  to  Rs.  85.24
 crores  in  1969-70.  Therefore,  to  say  that
 effarts  are  not  being  made  and  that  progress
 is  not  being  made  ig  trying  to  be  unfair
 to  ourselves.

 I  had  mentioned  in  my  budget  speech
 the  directions  in  which  we  had  to  take
 steps,  Ihave  just  indicated  them,  and  we
 shall  pursue  those  matters  very  carefully.
 I  can  assure  the  House  that  it  is  certainly
 our  responsibility,  and  we  are  not  unaware
 of  our  responsibility  in  this  matter.  {  have
 said  in  my  budget  speech  that  financial
 surplus  from  the  public  sector  is  going  to  ‘be
 one  of  the  very  important  factors  in  our
 economic  strategy  in  this  country,  And
 certainly,  we  are  determined  to  see  that
 that  day  arrive  very  soon,

 SHRI  PILOO  MODY:  What  about
 foreign  travel  ?

 SHRI  JYOTIRMOY  BOSU  Shri
 Y.  B,  Chavan  has  been  made  to  say  things
 which  he  would  not  have  wanted  to  say  by
 himself.

 SHRI  YESHWANTRAO  CHAVAN  :  I
 think  I  have  tried  to  meet  the  major  points
 of  criticism  that  were  made.

 SHRI  JFYOTIRMOY  BOSU:  what
 about  demonetisation  ?  What  about  tie
 Wanchoo  Commitiee’s  report  ?

 SHRI  YESHWANTRAO  CHAVAN  :  I
 am  not  answering  that  question,  ‘beewuse
 that  proposal  Is  not  under  our  considera.

 ie
 now,  |  So,  what  is  the  mee  of  answering

 t
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 श्री  हुकम  चन्द  कछवाय  (मुरैना)  :  60

 लाख  रुपये  का  क्‍या  हुआ  ?

 SHRI  YESHWANTRAO  CHAVAN  :  I
 have  mentioned  about  the  nutrition  pro-
 gramme  of  children.  There  was  some
 criticism  that  there  was  some  shortfall  in
 the  nutrition  programme.  Unfortunately,
 the  administrative  arrangements  that  we
 had  to  make  were  rather  delayed  and  the
 work  was  started  onJy  late  in  July  last,  and,
 therefore,  there  were  certain  difficulties  and
 certain  loopholes  as  one  hon.  Member  had
 mentioned.  But  we  cannot  be  discouraged
 by  these  things.  We  have  to  take  specdy
 measures,  This  year,  |  think  that  we  shall
 have  to  increase  the  age  group.  Last  year
 we  had  accepted  the  age  group  from  0  to  3.
 But  this  year,  we  shall  have  to  accept  the
 age  group  from  0  to  6,  and  we  shall  have
 to  take  morc  administrative  steps  to  sec
 that  the  provision  that  we  have  made  this
 year  is  completcly  utilised.

 Coming  to  the  political  criticisms,  I
 have  to  deal  with  them.  But  I  would  say
 just  two  or  three  words  about  it.  There  has
 been  a  criticism  that  this  budget  is  a
 capitalist  budget.  I  would  say  that  it
 was  merely  an  ideological  and  parrot-like
 repetition  of  the  old  thing.  Some  hon.
 Members  illustrated  it  also.  They  said
 that  it  was  a  capitalist  budget  because  there
 was  an  increase  in  the  defence  budget
 of  this  country,  because  there  was  provision
 for  police  in  this  country  and  so  on.  Now,
 do  those  parties  want  our  security  to  be
 safe  or  not  ?

 AN  HON.  MEMBER  :
 want  it.

 They  do  not

 SHRI  YESHWANTRAO  CHAVAN  :
 So,  that  is  the  meaning  of  the  phrase
 ‘capitalist  budget’.  They  do  not  want  any
 arrangements  for  the  C.R.P.  and  for  that
 matter  C.R.P.  itself.  We  know  very  well
 what  was  happening  in  West  Bengal

 SHRI  DASARATHA  DEB  (Tripura
 Fast):  They  were  using  the  C.R.P.  for
 suppressing  the  political  liberties  of  the
 people,

 SHRI  YESHWANTRAO  CHAVAN  :
 West  Bengal  has  been  the  home  of  patriots
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 at  whose  feet  all  of  us  should  sit  and  learn.
 What  happened  to  a  man  like  Hemant
 Kumar  Basu?  He  was  killed  in  broad  day-
 light  in  the  streets  of  Calcutta,  and  nota
 single  man  was  coming  forward  to  give
 evidence  in  that  case.  Have  we  come  to
 that  pass?  If  we  provide  for  police  to
 combat  these  activities,  they  call  this  a
 capitalist  budget!  Why  do  they  call  ita
 capitalist  budget  ?  Their  main  difficulty  is
 this.  Our  main  attack  in  this  budget  is  on
 poverty,  What  is  poverty  ?  It  was  Prof.
 Dandeker  who  has  mentioned  in  his  book—]
 may  tell  Shri  Unni  Krishnan  who  referred
 to  this  that  I  have  also  read  that  book
 and  I  agree  with  his  assessment—that,  really
 speaking,  the  problem  of  poverty  in  this
 country  isa  problem  of  slow  development,
 and  unequal  distribution  of  income  and
 wealth.

 SHRI  JYOTIRMOY  8050  :  All  these
 23  years  of  Congress  rule.

 SHRI  YESHWANTRAO  CHAVAN  :
 We  are  trying  to  attack  the  problem  and
 taking  away  the  basis  of  revolutionary
 politics  in  that  effort.  That  is  the  main
 reason  why  they  attack  this  budget.

 T  also  claim  to  be  a  student  of  Marxism

 SHRI  P.  R.  DAS  MUNSI  :
 should  be  taxed.

 That  party

 SHRI  YESHWANTRAO  CHAVAN  :
 I  have  read  Marx.  But  unfortunately  I  have
 tried  to  under-stand  Marx  intelligently,  not
 blindly.  In  the  context  of  the  change  that  has
 taken  place,  in  the  situation  in  the  world  today,
 though  the  basic  analysis  in  ccrtain  matters
 still  remains  true  and  valid  the  way  they
 are  trying  to  apply  it  to  Indian  conditions
 marely  shows  that  they  have  forgotten  their
 roots  in  India.  They  are  misled  by  certain
 ideologies  which,  really  speaking,  seem  to
 be  un-Indian  in  nature.  I  do  not  want  to
 say  anything  more  about  it,

 Coming  now  to  the  political  criticism  of
 my  hon.  friend,  the  leader  of  the  Congress
 (0)  Shri  Shyamnandan  Mishra,  the  first
 sentence  of  his  budget  speech  was  that  this
 budget  ‘is  a  gift  to  the  Opposition  parties’.
 If  itis  a  gift  to  the  Opposition  parties,  4
 have  made  it:  and  I  have  made  that  gift
 free  of  tax.
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 SHRI  SHYAMNANDAN  MISHRA  :
 You  have  done  it  at  the  cost  of  the  Prime
 Minister  all  right.

 SHRI  YESHWANTRAO  CHAVAN  :
 By  saying  this,  they  think  they  can  certainly
 start  and  have  certain  political  projections
 and  then  they  can  go  back  and  win  back
 the  people.  We  know  how  poor  their  judg-
 ment  has  been,  as  far  as  the  people  are
 concerned.  I  have  got  grcat  regard  and
 respect  for  my  hon.  friend,  but  J  must  say
 I  have  avery  poor  respcct  for  his  political
 judgment.

 He  says  there  arc  three  important  B's—
 he  thinks  in  terms  of  bees—in  the  budget  ;
 Bangla  Desh,  Budgct  and  some  bank...

 SHRI  SHYAMNANDAN-)  MISHRA  :
 Bank  cheating  Why  are  you  not  coming
 out  with  the  facts?  From  which  account
 was  the  money  drawn  ?  Why  are  you  not
 coming  out  with  it  ?

 SHRI  YESHWANTRAO  CHAVAN  :
 This  is  not  part  of  the  budget  ;  we  can
 discuss  it  Jater,  if  he  wants  to.

 He  says  we  have  got  three  Bs.  May  I
 tell  Shri  Mishra  :  ‘We  atc  quite  aware  you
 carry  bees  in  your  bonnet’,  That  we  know
 very  well.  Fortunately  now  it  appears  to
 be  more  than  one  bec.  This  time  there
 are  three  bees.  What  can  I  say  more  on
 this  type  of  criticism  ?

 SHRI  SHYAMNANDAN  MISHRA
 You  at  least  carry  three  if  I  carry  one.

 SHRI  YESHWANTRAO  CHAVAN
 You  mentioned  the  bees,  You  were  proud
 of  those  bees.  That  was  why  I  mentioned
 about  it;  otherwise,  I  would  not  have
 talked  about  it.

 SHRI  C.  M.  STEPHEN
 puzha):  The  people  have  ignored
 Why  talk  about  it  ?

 (Muvattu-
 him.

 SHRI  YESHWANTRAO  CHAVAN  :
 The  main  point  Iam  making  is  this.  Now
 the  nation  has  made  certain  commitments.
 Let  us  not  try  to  judge  this  budget  from  a
 merely  narrow  party  political  angle.
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 SHRI  JYOTIRMOY  BOSU:  It  isa
 petty  accountant’s  budget.

 SHRI  YESHWANTRAO  CHAVAN
 This  is  a  petty  man’s  reaction.

 My  main  point  is  that  this  is  a  com-
 mitment  which  this  nation  has  made.  We
 have  set  ourselves  on  the  march  towards
 achievement  of  socialism  in  this  country.
 This  commitment  has  to  be  fulfilled  and
 I  am  glad  that  by  this  one  Budget  I  can
 humbly  claim  that  on  that  long,  hard  and
 tortuous  journey  we  have  taken  one  very
 definite  and  positive  step  forward,  Sir,  I
 have  done.

 07.8  hrs,

 DEMANDS  FOR  GRANTS  (MANIPUR),
 4971-72

 MR.  SPEAKER  :  The  House  will
 now  take  up  Demands  for  Grants  in  respect
 of  the  Budget  forthe  Union  Territory  of
 Manipur  for  1971-72.

 DemMANpD  No.  I—LAND  REVENUE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  14,19,000/-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  terri-
 tory  of  Manipur  fo  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  3ist  day  of  march,
 i972,  in  respect  of  ‘Land  Revenue’.”

 DEMAND  No.  2~-STATE  Excise

 MR,  SPEAKER  :  Motion  moved.

 “That  a  sum  not  exceeding  Rs.  1,73,000/-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 territory  of  Manipur  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  ३38  day  of
 March,  1972,  in  respect  of  ‘State  Excise’.”’

 DEMAND  No.  3—TAXeS  ON  VEHICLES
 MR,  SPEAKER  Motion  moved,
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 “That  a  sum  not  exceeding  Rs.  76,000/-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  terri-
 tory  of  Manipur  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  paym.nt
 during  the  year  ending  3lst  day  of
 March,  1972,  in  respect  of  ‘Taxes  on
 Vehicles’.”*

 DEMAND  No.  4—SALes  TAX

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.  71,000'-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  terri-
 tory  of  Mampur  fo  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  3ist  day  of
 March,  1972,  in  respect  of  ‘Sates  Tax'."

 DemaNnD  No.  5—OTHER  TAX£S  AND
 DuTIES

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.  2,000,-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  terri-
 tory  of  Manipur  fo  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  3lst  day  of
 March,  1972,  in  respect  of  ‘Other  taxes

 vay and  duties’.

 DeManb  No.  6—STAMP3

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  17,000/-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  terri-
 tory  of  Manipur  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  3ist  day  of

 $  9१ March,  1972,  in  respect  of  ‘Stamps’.

 DreMAND  No.  7—RLGISTRATION

 MR,  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs  57,000/-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  terri-
 tory  of  Manipur  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
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 during  the  year  ending  3ist  day  of
 March,  1972,  in  respect  of  ‘Registration’.”

 DEMAND  No,  8—PARLIAMENT,  STATE
 AND  UNION  TERRITORIES  LEGISLATURE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  7,64,000/-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  terri-
 tory  of  Manipur  fo  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  ycar  ending  3lst  day  of
 March,  1972,  in  respect  of  ‘Parliament’
 State  and  Union  Territories  Legislature’.

 DiMAND  No,  9—GENFRAL
 ADMINISTRATION

 MR.  SPEAKLR  Motion  moved  :

 “fhat  asum  not  cxceeding§  Rs.
 64,64,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  —  territory)  of  Manipur  to  com-
 Plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  ot
 pavment  during  the  year  ending  3st  day
 of  March,  1972,  in  respect  of  ‘Creneral
 Administration’  "

 DEMAND  No,  T0—ADMINISTRATION
 OF  JUSTICE

 MR.  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not  excecding§  Rs.
 +3,16,000,  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fe  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3!st
 day  of  March,  1972,  in  respect  of

 yas ‘Administration  of  Justice’.

 Demanpo  No.  [l—Jars

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 +3,71,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  wifl  come  in  course
 of  payment  during  the  year  ending  3lst
 day  of  March,  1972,  in  respect  of
 ‘Jails’.”
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 DemManp  No.  !2--PoLice

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 2,24,41,000/-  0८  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  come

 plite  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3ist

 woe
 day  of  March,  I972,  in  respect  of  ‘Police’.

 DEMAND  No.  I3—Civir  Suppiits

 MR,  SPLAKER  :  Motion  moved  :

 “~That  a  sum  not  exceeding  Rs.
 1,65,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3st
 day  of  March,  1972,  in  respect  of  “Civil
 Supphes'.”

 DEMAND  No.  [4—EDuc  ATION

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 3,08,32,000,-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Umon  territory  of  Manipu  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3lst
 dayof  March,  1972,  in  respect  of

 vey ‘Education’.

 DEMAND  No.  [5--MFDICAL

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  excecding  Rs.

 55,14,000/-  छठ  grantcd  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3lst
 day  of  March,  1972,  in  respect  of
 ‘Medical’.”

 Demano  No.  [6—Pu8Lic  HEALTH

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 33,09,000/-  6  granted  to  the  President
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 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3lst
 day  of  March,  1972,  in  respect  of
 *Public  Health’.”’

 DEMAND  No_  |7--AGRICULTURE
 AND  FISHERIES

 MR.  SPEAKER  ;  Motion  moved  ;

 “That  a  sum  =not_  exceeding  Rs.
 29,65,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3ist
 day  of  March,  1972,  in  respect  of

 ve
 ‘Agriculture  and  Fisheries’.

 DremaxpD  No  I8—ANIMAL  Hu:  BANDRY

 MR.  SPEAKER  :  Motion  moved  :

 “Thata  sum  not  exceeding  §  Rs.
 6,55,000/-be  granted  to  the  Président
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3ist
 day  of  March,  1972,  in  respect  of
 ‘Anima!  Husbandry’.”

 DEMAND  No.  9-—-C0-OPERATION

 MR  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  8,06,000/-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  terri-
 tory  of  Manipur  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  3ist  day  of
 March,  1972,  in  respect  of  ‘Coope-
 ration’.

 DemaANnD  No.  20—INDUSTRIES

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 6,93,000/-be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
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 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3lst
 day  of  March,  1972,  in  respect  of
 ‘Industries’.

 Demand  No.  2!—Com™munity
 DEVELOPMENT

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.
 17,64,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  cont-
 plete  the  sum  necessary  to  defray
 the  charges  which  wil!  come  in  course
 of  payment  during  the  year  ending  3ist
 day  of  March,  1972,  in  respect  of

 v0
 ‘Community  Development’.

 Demanp  No,  22~—Lasour

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.
 3,09,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  3lst
 day  of  March,  1972,  in  respect  of
 ‘Labour’.”’

 DEMAND  No.  23~—STATISTICS

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not.  ecxcecding  Rs.
 4,41,000;-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  ycar  ending  3lst
 day  of  March,  1972,  in  respect  of
 ‘Statistics’.”*

 DeMAND  No  24—-IRRIGATION

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 5,67,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3{st

 JUNE  1G,
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 1972,  in  respect  of

 DEMAND  No  25—ExLectricity
 MR.  SPEAKER  :

 “That  a  sum  not  exceeding  Rs.
 5.,37,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  tertitory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  3lst
 day  of  March,  1972,  in  respect  of
 ‘Llectricity’.”

 Motion  moved  :

 26—Pustic  Works
 (ORIGINAL  WORKS  AND  REPAIRS)

 MR.  SPEAKER  :

 “That  a  sum  not  exceeding  Rs.
 62,61 ,000,-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  Union  tertitory  of  Manipur  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  3Ist  day  of  March,  1972,  in
 respect  of  ‘Public  Works  (Original
 Works  and  Repairs)’."’

 Motion  moved  :

 DEMAND  No.  27  —Pusiic  WorKs
 (ESTABLISHMENTS)

 MR.  SPEAKER  :

 “That  a  sum  not  exceeding  Rs.
 i,2,79,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  3st
 day  of  March,  1972,  in  respect  of  ‘Public
 Works  (Establishments)’.”’

 Motion  moved  :

 DEMAND  No.  28—ROAD  TRANSPORT

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  =  not  oxceeding  Rs.
 43,62,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  3ist
 day  of  March,  1972,  हुंह  respect  of  ‘Road
 Transport’,”’
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 DEMAND  No.  2°—FAMINE

 MR.  SPEAKER  :  Motion  moved:

 “That  a  sum  not  eaceeding  Rs.  33,000/-
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union  territory
 of  Manipur  fo  complete  the  sum
 Necessary  to  defiay  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  30  day  of  March,
 1972,  in  respect  of  ‘Famine’.”

 DrMAND  No,  30—PENSIONS  AND  OTHER
 ॥: 4 ह  TIRIMPNT  BENEFITS

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 8,45,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  3lst
 dav  of  March,  1972,  का  respect  of
 ‘Pensions  and  —  other  Retirement
 Benefit.  *

 DEMAND  No.  3!—STATIONrRY  AND
 PRINTING

 MR.  SPFAKIR~-  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 5,I3,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  3lst
 day  of  March,  1972,  in  respect  of
 ‘Stationery  and  Printing’.

 DemManpb  No.  32—FOREST

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 11,86,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  3!st
 day  of  March,  1972,  in  respect  of
 ‘Forest’,"’
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 DEMAND  No.  33~-MISCELLANEOUS

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 39,22,000  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  Union
 territory  of  Manipur  fo  compl:te
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  3tst
 day  of  March,  1972,  in  respect  of
 ‘Miscellaneous’.””

 DEMAND  No.  34—CApITaAL  OUTLAY  ON
 Pusiic  HEALTH

 MR,  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 8,33,000  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  Union
 territory  of  Manipur  ro  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  3[fst
 day  of  March,  1972,  in  respect  of
 ‘Capital  outlay  on  Public  Health’.”’

 DEMAND  No.  35—CAPiraL  OUTLAY  ON
 MINOR  IRRIGATION

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not.  exceeding  Rs.
 5,07,000  फिट  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3Ist
 day  of  March,  1972,  in  respect  of
 ‘Capital  outlay  on  Minor  Irrigation’.”

 DEMAND  No.  36—CaAPITAL  OUTLAY ON
 FLoop  CONTROL

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 13,33,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 plere  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  3ist
 day  of  March,  1972,  in  respect  of
 ‘Capital  outlay  on  Flood  Control’.”
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 DemMano  No.  37—CapiraL  OutTLay  DEMAND  No.  4l—CapPiTAL  QuTLAY
 ON  FLECTRICITY

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 7I,5,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  /o  corn-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  1972,  in  respect  of
 ‘Capital  Outlay  on  Electricity’

 "!

 Demand  No.  38—Capitat  Outray
 ON  Roaps

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs
 1,36,67,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 pete  the  sum  necessary  to  defray
 the  charges  which  will  come  im  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  I972,in  respect  of

 co
 ‘Capital  Outlay  on  Roads’.

 DEMAND  No.  39—CapiTar  OuiLAay
 ON  BUILDINGS

 MR.  SPFAKFR:  Motion  moved  :

 “That  a  sum  not.  exceeding  करब.
 52,37,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  terrstory  of  Manipur  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  1972,  in  respect
 of  ‘Capital  Outlay  on  Buildings’.”

 DEMAND  No.  40—CApiTAL  OuTLay
 ON  ROAD  TRANSPORT

 MR,  SPEAKER:  Motion  moved  :

 “That  a  sum  not.  exceeding  Rs.
 8,00,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3st  day  of  March,  1972,  क  respect  of
 ‘Capital  Outlay  on  Road  Transport’.”

 ON  STATF  TRADING

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 58,04,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  dutmng  the  year  ending
 3ist  day  of  March,  1972,  in  respect  of

 yee ‘Capital  Outlay  on  State  Trading’.

 DimManpn  No.  42—CApitat  Outil  Ay
 ON  INDUSTRIES

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  R*
 6,67,000  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  con
 pate  the  stm  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  ycar  ending
 1च1  day  of  March,  1972,  जा  respect
 of  ‘Capital  Outlay  on  Industries’  a

 DimManpd  No.  43-—CartraL  OUTLAY
 ON  CO-OPFRATION

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  =  not.  exceeding  Rs.
 {,37,C00  be  granted  to  the  President  out
 of  the  Consolidated  lund  of  the
 Umon  territory  of  Manipur  fo  cem-
 pte  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 34st  day  of  March,  1972,  in  respect  of
 ‘Capital  Outlay  on  Cooperation’."

 DrMaAnr  No.  44—LvANS  AND
 ADVANCTS

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not”  exce  ding  Rs.
 30,24,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  fo  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3lst  day  of  March,  1972,  in  respect  of
 ‘Loans  and  Advances’,”
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 MR.  SPEAKER:  The  hon.  Members
 may  now  move  their  cut  motions.

 SHRI  DASARATHA  DEB  (Tripura
 East)  :  I  beg  to  move:

 “That  the  demand  under  the  head
 sales  tax  be  reduced  by  Rs.  100.”

 [Need  to  abojish  sales  tax.  QI

 “That  the  demand  under  the  head
 general  administration  be  reduced  by
 Rs.  100.”

 {Failure  to  hold  early  elections  for
 Manipur  I  egislative  Assembly.  (2)]

 “that  the  demand  under  the  head
 general  administration  be  reduced  by
 Ry,  100."

 |  Failure  to  rehabilitate  tribals.  (3)]

 “That  the  demand  under  the  head
 general  administration  be  reduced  by
 Rs  100."

 [Need  to  provide  some  sort  of
 autonomy  to  Tribal  belts  of
 Manipur.  (4)|

 “That  the  demand  under  the  head
 administration  of  justice  he  reduced  by
 Rs.  100,"

 [Need  to  provide  litigation  aid  to
 the  backward  tribes  of  Manipur.  re)

 “That  the  demand  under  the  head
 police  be  reduced  by  Rs.  100.”

 [Need  to  stop  police  repression  in
 Manipur.  (6)]

 “That  the  demand  under  the  head
 civil  supplies  be  reduced  by  Rs.  100.""

 [Need  to  check  corruption  and
 nepotism  in  civil  supplies.  ()

 “That  the  demand  under  the  head  civil
 supplies  be  reduced  by  Rs.  100."

 {Need  to  expedite  supplies  of
 essential  commodities  in  the  inacc-
 essible  areas  of  Manipur.  (8)) |

 “That  the  demand  under  the  head
 education  be  reduced  by  Rs.  100.”

 [Need  to  open  a  University  in
 Manipur.  )

 “That  the  demand  under  the  head
 education  be  reduced  by  Rs.  100."

 {Need  to  allocate  more  funds  under
 Educational  Heads.  (10)|

 “That  the  demand  under  the  head
 medical  be  reduced  by  Rs.  100.”

 [Need  for  opening  more  medical
 hospitals  in  Manipur.  ¢!)]

 “That  the  demand  under  the  head
 medical  be  reduced  by  Rs.  100,”

 [Need  to  give  more  medical  facili-
 ties  to  the  people  of  Manipur
 particularly  in  the  —  inaccessible
 ureas.  (I2)]

 “That  the  demand  under  the  head
 agricultural  and  fisheries  be  reduced  by
 Rs.  100."

 {failure  to  provide  agricultural
 facilities  to  the  poor  agriculturists
 in  Manipur.  (t3)]

 “That  the  demand  under  the  head
 agiiculture  and  fisheries  be  reduced  by
 Rs  100.""

 {Need  to  provide  agricultural  loans
 to  the  agriculturists  on  885५
 terms.  (14)]

 “That  the  demand  under  the  head
 industries  be  reduced  by  Rs,  100,"

 [Need  to  set  up  paper  industry  in
 Manipur.  (15))

 “That  the  demand  under  the  head
 industries  be  reduced  by  Rs,  100.""

 [Need  to  patronise  Manipur  cottage
 and  weaving  industries.  (16))

 “That  the  demand  under  the  head  road
 transport  be  reduced  by  Rs.  100,"

 [Need  to  improve  transport  and
 communications  system  in  Manipur.
 (I7))
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 MR,  SPEAKER  The  cut  motions
 are  before  the  House.

 SHRI  DASARATHA  DEB:  Sir,  the
 Central  Government  has  again  brought
 before  this  House  the  Manipur  Budget.
 In  the  last  session  when  the  supplementary
 Budget  for  Manipur  was  presented,  I  had
 pointed  out  the  unfortunate  fact  that  a
 democratically  elected  State  Assembly  in
 Manipur  has  not  been  constituted  so  that
 the  Budget  could  be  discussed  in  a  meaning-
 ful  manner.  This  unfortunate  situation  has
 arisen  because  of  the  high-handed  and
 arbitrary  decision  of  the  Congress  Govern-
 ment  atthe  Centre  in  not  allowing  the
 democratic  rights  for  the  people  of  Manipur.
 Last  year  the  Piime  Minister  had  made
 an  announcement  that  her  government,
 was  agreed  in  principle  to  give  full  state-
 hood  to  Manipur.  But,  true  to  the  tradi-
 tions  of  the  ruling  congress,  she  has  again
 betrayed  the  people  of  Manipur  and
 Tripura.  It  is  now  more  than  one  year
 since  that  announcement  was  made.  Why
 no  Bill  has  been  introduccd  ?  I  do  not
 know  whether  that  Bill  would  be  introduced
 at  all.

 Why  is  Manipur  not  given  full  state-
 hood?  Why  is  the  State  Assembly  not
 reconstituted  ?  Sir,  it  is  very  clear  that
 they  are  afraid  of  facing  the  people  of
 Manipur,  who  have  seen  the  hollowness  of
 the  tall  talks  of  congress  socialism.

 The  records  of  congress  rule  and  its
 disastrous  effects  are  there  for  every  one
 to  see.  After  24  years  of  congress  rule  in
 India  and  outright  neglect  of  the  people
 of  Manipur  and  other  hilly  areas,  the  people
 have  been  realising  that  until  the  congress
 misrule  is  ended  for  ever,  they  have  no  hope
 of  survival.

 37.39  hrs,

 {Sari  K.  N.  Tiwary  in  the  Chair)

 After  24  years  of  independence,  Manipur
 remains  one  of  the  most  backward  8085
 in  India,  along  with  Tripura,  Nagaland  ec.
 The  Union  Territory  of  Manipur  com-
 prises  an  area  of  22,352  sq.  Km.  Of  this,
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 over  87  per  cent  of  the  area  are  entirely  hilly
 tracts  and  only  about  I3  per  cent  of  the
 arca  is  covered  by  the  valley.  Anyone
 who  has  visited  Manipur  knows  that  in
 most  of  the  hilly  areas  there  is  not  even  a
 road  good  enough  for  walking,  not  to  speak
 of  motorable  roads,  Industry,  agriculture,
 irrigation  and  power,  communication  and
 roads,  education  and  public  health  etc.
 have  not  been  the  primary  concern  of  the
 Congress  Government  so  far  as  Manipur  is
 concerned.

 Sir,  this  can  be  seen  from  the  allocation
 now  made  in  Manipur  budget.  You  will  find
 that  the  biggest  amount  has  been  allotted
 for  police  administration  and  jails.  The
 whole  administration  seems  to  be  nothing
 but  an  agency  to  oppress  the  people.  No
 wonder  if  they  have  been  keen  to  use  the
 Preventive  Detention  Act  borrowed  from
 Orissa.

 You  will  find  in  the  polige  budget  that
 last  time  we  had  voted  Rs.  £,2,20,000  and
 now  we  are  asked  to  vote  again  Rs
 2,24,41,000,  For  jails,  we  had  already  voted
 last  time,  during  the  supplementary  budget,
 a  sum  of  Rs.  1,86,000,  and  now  we  are
 asked  to  vote  about  Rs  +3,71,000.

 Now,  coming  to  the  fourth  five  year
 Plan  allocation,  they  have  allocated  for
 Manipur  only  Ro»,  30  25  crores.  This  amount,
 if  spent  on  the  priority  sectors  of  industry
 and  agriculture,  cannot  fully  nullify  the
 backwardness  of  the  backward  areas,  a
 backwardness  resulting  from  long  years  of
 neglect  by  the  Centre.  This  can  be  seen
 from  the  figures  for  the  four  Plans  for
 Manipur.  In  the  first  Plan,  the  outlay  was
 Rs.  45  crores  ;  expenditure,  Rs.  2°03
 crores.  The  second  Plan  outlay  was  Rs,  6.25
 crores  ;  expenditure,  Rs.  5:97  crores.  The
 third  Plan  outlay  was  Rs.  J2°88  crores;
 expenditure,  Rs.  42°8i  crores.  In  the  annual
 plan  for  1969-70,  the  outlay  was  Rs.  4°72
 crores  ;  expenditure,  Rs.  4°72  crores.  In  the
 annual  plan  for  1970-71,  the  outlay  was
 Rs.  519  crores;  no  expenditure  is  there
 yet.  The  total  is  Rs.  30°25  crores.

 These  figures  show  the  magnitude  of  the
 problems  of  that  backward  area,  Even  if
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 this  money  is  spent  honestly,  you  cannot
 meet  the  situation  there  and  you  cannot
 solve  even  a  fraction  of  the  multitude  of
 problems  of  that  particular  area.

 Coming  to  industrial  development,  I
 should  say  that  the  then  Minister  of  Indus-
 trial  Development,  Shri  Fakhruddin  Ali
 Ahmed,  had  said  on  22nd  April,  969  in  the
 Lok  Sabha,  in  reply  to  the  starred  question
 No.  7249,  that  the  Government  of  Manipur
 had  suggested  the  establishment  of  the
 following  industries  in  that  territory  during
 the  fourth  Plan.  The  industries  suggested
 were  ६  (l)  cement  factory,  capacity  00
 tonnes  per  day  ;  (2)  pulp-cement  Board,
 capacity  50  tonnes  per  day  ;  (3)  integrated
 st  urel-cunpglucouc-cum-commlake  unit;  (4)
 manufacture  of  waiches,  precision  and
 suienific  instruments  ;  (Ss)  paper  mill,
 capacity  0  tonnes  per  day  and  advance
 a  tion  for  the  establishment  of  a  capacity  of
 200  tonne,  per  day  ,  (6)  rosin  and  turpentine
 unit  ;  (7)  cottun  ginning  and  extension
 serivee  and  advance  action  for  spinning  mill
 The  Winton  Minister,  Shri  Fakhruddin  Ali
 Ahmed,  had  also  stated  that  “decisions  on
 these  proposals  would  naturally  depend  on
 the  availability  of  resources  and  fund
 allucations.  A  clearer  position  in  thi,  regard
 would  only  emerge  when  the  fourth  Plan  is
 finalised  shortly.”

 Now,  the  fourth  plan  has  been  finalised.
 From  these  figures  you  will  sce  that  the
 people  of  Manipur  have  been  betrayed  by  the
 Central  Government  and  no  industry  worth
 the  name  is  being  set  up  in  Manipur,  and
 instead,  the  Central  Government  ts  trying  to
 oppress  the  people  who  ask  for  bread  with
 lathis,  bullets,  jails  and  the  Preventive
 Detention  Act.

 As  regards  electricity,  Manipur  has
 excellent  potential  for  generating  hydro-
 electric  power,  Unfortunately,  the  abundant
 resources  of  the  State  remain  unutilised.
 You  will  be  surprised  to  know  that  one
 unit  of  electricity  in  Manipur  costs  Rs.  1.25,
 This  is  simply  bccause  of  the  inability  of
 the  Congress  Government  to  utilise  the  vast
 untapped  hydro-electric  power.  Only  paltry
 sums  have  been  spent  on  electricity  in
 Manipur’s  plan,
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 जात  spent  on  electrification  of
 Tamenglong  Area  in  I970-7]  was  Rs.  3.3
 lakhs.  Plan  outlay  for  continuing  schemes
 in  1970-71  :

 (WD  Levmakrong  (Stag  II)  Rs.  4  lakhs

 area  Rs. (2)  Electrification  of  Jo:ibam
 0.20  lakhs

 (3)  Electrification  of  Mao-Tadub  area
 Rs.0.50  lakhs.  Very  meagre  amounts
 have  been  spent  on  electrification.  It
 is  not  a  plan  at  all,

 As  regaids  communication,  it  is  very
 miserable.  This  Government  should  lay
 more  stress  on  deyelopment  of  roads.
 Manipur  pcople  have  been  demanding  road
 construction  and  improvement  of  roads
 leading  to  the  sub-divisional  headquarters  of
 the  hill  arcas  like  Imphal-Tamenglong  Road,
 Pallel  to  Chandel  Road,  Inphal-Ukrul  Road,
 Tiddin)  Road  and  Sansak-Chassad  Road.
 Roads  on  the  border  areas  also  need  improve-
 ment.  The  Finance  Minister  is  talking
 about  insecurity  and  other  things.  If  you
 want  to  strengthen  security,  at  least  in  the
 border  areas,  the  position  of  roads  must
 be  improved,

 Top  priority  should  be  given  to  agricul-
 ture.  In  the  hill  arcas  where  agricultural
 production  is  low,  terrace  cultivation  should
 be  introduced  in  a  bigger  way.  To  conserve
 soil  in  the  hill  areas,  adequate  facilities  must
 be  given  to  farmers  for  preparation  of  terraces
 and  count  our  bunds.  A  lot  of  propaganda
 was  made  of  the  special  potato  development
 programme  for  Manipur.  But  4  do  not
 know  what  has  happened  to  it.  IL  do  not
 know  whether  the  Finance  Minister  himself
 knows  about  it

 I  understand  a  scheme  was  formulated
 for  the  development  of  progeny  orchard
 cum-nurscrics  and  cashew  plantation.  India
 is  short  of  raw  cashew  to  the  extent  of
 about  70  per  cent.  Many  factories  in
 Kerala  are  closed  down  for  want  of  adequate
 raw  nuts  and  because  of  the  control  of  the
 industry  and  trade  by  monopoly  elements
 and  speculators,  Therefore,  it  will  be  a  good
 step  forward  if  the  Government  started
 cashew  production  in  Manipur  and  thus
 help,  at  least  marginally,  to  reduce  the
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 {Shri  Dasaratha  Deb  contd}

 present  hold  of  private  interests  to  some
 extent,

 Manipur  is  a  fine  place  for  starting
 poultry  farms,  piggery  and  animal]  husandry
 industries.  While  finalising  the  plan,  the
 Central  Government  have  never  taken  into
 account  the  great  potentialities  of  Maniput
 in  this  respect.  In  1970-71  it  was  proposed
 to  create  two  veterinary  hospitals  at  the
 district  headquarters  of  Manipur  West  and
 Manipur  North  districts,  but  nobody  knows
 what  has  happencd  to  that.  7  hope  the
 Minister  while  replying,  will  inform  the
 House  about  it.

 If  you  look  into  the  fourth  Plan  docu-
 ment,  you  will  notice  a  very  interesting
 fact.  Under  the  head  ‘Major  and  Medium
 Irrigation  Programme,  the  following  enties
 are  made:  Continuing  schemes-Nil.  New
 schemes—-Nil.  Investigation  research  and
 miscellaneous  items—Rs.0!0  crores  only.
 From  this  data  [  should  come  to  this
 conclusion  that  the  emphasis  of  the  Manipur
 plan  is  not  on  development  but  on  police
 administration  and  jail.

 Then,  coming  to  the  tribal  problem,  I
 will  deal  with  it  very  shortly.  Even  though
 the  tribal  problem  is  national  problem,  the
 Congress  Government  never  gives  scrious
 thought  to  this.  It  is  an  admitted  fact  that
 the  tribals  in  India,  whether  they  are  in
 Manipur,  Tripura  or  any  other  place,  they
 are  very  uch  negiccted.  They  were
 neglected  during  the  British  period  and  they
 are  being  neglected  during  the  Congress
 Raj  also.  Their  aspirations  for  looking
 after  themselves  have  always  been  met  with
 repressive  measures.  The  other  day  I
 was  reading  some  memorandum  submitted
 by  a  section  of  the  tribals  in  Manipur.  It
 was  complained  that  Chongthu  tribe  of
 Manipur  has  not  been  recognised  as  a  sche-
 duled  tribe.  Ido  not  know  what  is  the
 difficulty  on  the  part  of  the  government  in
 recognising  this  tribe  as  a  scheduled  tribe.
 Because  they  are  not  included  in  the  list
 of  Scheduled  Tribes,  so  they  are  deprived
 of  the  facilities  which  other  tribes  are  now
 enjoying  as  Scheduled  Tribcs.

 Then  the  tribals  of  Manipur  want  to
 have  regional  autonomy  within  the  state
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 of  Manipur.  They  do  not  want  to  secede
 from  Manipur,  They  want  to  have  a
 proper  sharc  in  looking  after  themselves
 within  the  Stale  of  Manipur.  The  geogra-
 phical  position  of  the  tribal  belts  in  that
 tertitory  are  also  favourable  for  creating  a
 scheduled  area  there.  Further,  the  Adminis
 trairve  Reforms  Committee  headed  by  Shri
 K  Hanumanthaiya  made  a  recommendation
 that  some  sort  of  scheduled  area  should
 be  constituted  and  some  regional  committee
 should  be  there  for  Manipur  so  that  they
 can  do  their  development  work.  I  do  not
 know  why  government  have  not  accepted  this
 recommendation  and  examined  the  possibility
 of  creating  such  a  regional  committce  in
 Manipur.

 Sccondly,  autonomy  for
 %  very  very  essential  if  they  are  to  be
 protected  from  an  age-old  —  exploitation
 perpetuated  by  the  richer  and  influential
 section  of  the  people  belonging  to  the  major
 and  advanced  communities,  I  know  the
 difficulty  of  the  government  in)  providing
 the  democratic  right  to  the  peop’e  The
 vested  interests  will  not  readily  give  up
 theit  lust  fur  exploitation  They  want
 to  keep  the  backward  tribal  people  unde
 their  feet.  Because,  they  want  to  build  up
 ther  fortune  at  the  cost  of  the  tribals  and
 this  government  represent  those  expluiters.

 tubal  people

 Whenever  a  demand  ts  made  by  a  major
 section  of  the  people  to  have  a  State  on
 the  basis  of  language,  then  the  government
 considcr  it  as  a  democratic  demand.  But
 when  the  poor  tribal  people  demand  auto-
 nomy,  then  it  1१  the  fashion  of  the  govern-
 ment,  it  is  the  fashion  of  the  vested
 interests  to  malign  them  as  separatists.
 When  the  rich  people  demand  a  separate
 State  it  is  democratic,  but  when  the  poor
 people  demand  autonomy  it  is  separatism.
 But  the  tribal  people  do  not  want
 to  be  separated  from  India.  They
 want  to  be  in  India  and  they  want
 a  rightful  place  in  India.  Since  it  is  a
 legitimate  demand  our  government  should
 give  proper  thought  to  this  problem  and
 find  out  whether  it  is  possible  and  feasible
 in  cases  where  there  is  a  contiguous  tribal
 belt  with  a  sizable  population  to  have  the
 minimum  autonomy  to  look  after  the  deve-
 lopment  work  excluding  the  law  and  order
 problem.  With  this,  I  again  say  that  the
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 Government  in  this  session  itself  should
 bring  forward  the  Bill  to  give  full  statehood
 to  Manipur  and  Tripura  They  should  also
 incorporate  in  that  Bill  itself  as  to  what
 would  be  the  administrative  position  of  the
 Tribal  area.  I  suggest  that  provision  for
 a  regional  committee  must  be  there.

 SHRI  PAOKAI  HAOKIP  (Outer
 Manipur)  Mr.  Chairman,  l  am
 glad  that  9  am  given  time  to  say
 something  on  the  Manipur  Budgct.
 Just  now  ended  the  discussion  on  the
 national  Budget  and  it  is  being  followed
 by  the  Manipur  Budget.  An  hon  friend
 fiom  that  side  has  spoken  on  the
 problems  of  Manipur  and  how  the  problems
 of  Manipur  havc  been  growing.  referring
 to  the  grievance  of  the  Tribal  people  and
 the  problems  of  Manipur  as  a  whole.  Some
 of  the  points  and  problems  which  he
 talked  of  are  true  The  Central  Govern-
 ment  has  not  been  very  much  forward
 im  paying  good  attention  that  the  Govern-
 ment  should  these  days.

 I  must  also  poimt  out  here  that  problems
 are  there  but  it  is  most  unfortunate  that
 the  demand  for  conferment  of  full-fledged
 statehood  on  Manipur  has  not  so  far
 materialised  As  the  House  knows,  this
 demand  has  been  there  for  the  last  two
 decades.  The  people  there  have  been  feel-
 ing  that  whatever  demand  they  have  been
 putting  forward  all  these  years  for  the
 consideration  of  the  Government,  the  nation
 and  the  people,  has  not  been  mct  adequately
 or  in  time.

 It  is  very  unfortunate  or  very  sad
 to  say  that  thi,  Budget  discussion  has  got
 to  be  made  in  this  House  once  again  because
 of  the  fact  that  there  has  been  no  Assembly
 and  popular  government.  It  is  good  in
 one  sense  that  such  problems  have  come
 to  be  brought  forward  to  this  House
 so  that  this  august  House  may  have  the
 chance  to  have  a  view  of  the  problems  of
 Manipur  and  try  to  see  the  problems  in  such
 a  way  that  the  problems  are  solved.  It  is
 very  unfortunate,  as  I  said,  that  instead  of
 bringing  forward  a  Bill  and  Iegislate  on  it,
 and  allow  to  have  a  ministry  there  so  that
 the  people  themselves  there  be  allowed  to  have
 the  fullest  opportunity  to  conduct  their
 business  in  their  own  way,  that  way  not  to
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 trouble  the  House  or  the  Government  and
 also  that  way  to  save  the  precious  time  of  the
 House  to  discuss  other  national  problems,
 this  Budget  is  being  discussed  here.  Anyway,
 I  am  thankful  to  the  hon.  Minister  for  bring-
 ing  this  Budget  before  the  House  and  allow-
 ing  the  opportunity  to  the  House  to  discuss
 it.

 Coming  to  the  problems  of  hill  area,
 when  I  talk  of  the  hills  in  particular,  it  is
 not  that  Jam  not  talking  of  the  problems
 as  a  whole.  But  since  I  come  from  the  hill
 area,  it  is  natural  that  I  must  have  a  clear
 idea  about  the  problems  of  the  tribal  people.
 As  the  House  knows,  Manipur  is  in  an  area
 of  about  9000  sq.  miles  out  of  which  only
 700  sq.  miles  is  plain  arca.  The  rest  of  it
 isthe  hilly  area.  What  are  its  problems
 can  be  imagined  very  casily.

 This  area  though  thinly  populated  is  a
 vast  area  and  so  many  things  can  be  done
 here.  Most  of  the  necessitie,  of  life  have
 so  far  not  been  offered  to  the  tribal  people
 there  in  respect  of  schools,  drinking  water,
 postal  facilities,  roads  and  communications.
 The  most  important  ones  are,  roads,
 communications  and  education  also.  In
 regard  to  education,  it  has  not  been  so  far
 adequately  looked  into  The  facilities  that
 have  been  provided  so  far  are  very  negligible.
 JI  may  tcll  you  that  the  people  are  very
 enthusiastic  to  open  schools  and  _  institutions
 voluntarily.  This  enthusiasm  of  opening
 schools  and  institutions  in  order  to  develop
 the  foundation  of  our  national  democracy  or
 democratic  set  up  has  been  very  much
 suppressed.  The  suppression  may  be  due  to
 lack  of  finance.  If  it  is  so,  why  is  the
 Government  not  looking  into  it  and  provide
 an  adequate  amount  of  moncy  so  _  that  the
 people  can  go  ahead  with  their  enthusiasm  ?
 This  has  mot  becn  done  so  far.  Any
 number  of  schools  there  is  not  adequate
 today.  This  is  one  problem  there.  I  do
 not  want  to  elaborate  further  on  that.

 As  regards  drinking  water,  as  the  House
 know,  this  isa  hilly  area,  a  mountainous
 area  and  in  a  hilly  arca,  we  know,  the
 drinking  water  is  a  problem.  So,  water  has
 to  be  provided  there  through  some  method.
 The  only  method  to  get  water  there  is
 through  water  pipes,  that  is,  the  pipe  system.
 This  pipe  system  has  not  been  adequately
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 provided  for,  not  to  speak  of  inadequacy,
 but  it  has  not  been  introduced  so  far  in
 that  hilly  area.  So,  the  pcople  face  a  lot
 of  difficulties  there.

 As  far  as  roads  and  communications  are
 concerned,  the  total  Jength  of  communi-
 cations  and  roads  in  Manipur  is  very  very
 negligible.  We  all  know  the  importance  of
 roads  and  communications  in  the  border
 areas.  Manipur,  as  we  know,  is  a  border
 area,  From  the  point  of  view  of  defence
 of  the  country,  it  is  very  important  that
 these  roads  and  communications  arc
 strengthened  and  impioved.  I  am  speaking
 of  Manipur  only.  I  am  confining  to  my
 State  only.  11  our  roads  are  not  developed
 and  properly  strengthened  in  the  border
 area,  how  can  we  ensure  the  safety  of  the
 country  ?  So,  from  this  point  of  view,
 we  have  to  develop  and  strengthen  these
 roads  and  communications  in  this  border
 area.  Government  should  $९९  that  progress
 in  this  vital  arca  in  regard  to  this  particular
 problem  is  made.

 Then,  I  wish  to  say  this.  This  is  about
 the  progress  of  Manipur  for  the  last  23  years.
 Manipur  was  only  one  district  previously
 Recently,  it  has  been  divided  into  five
 districts.  The  proposal  now  made  of
 forming  them  into  a  number  of  disiricts  is
 not  sound.  J  will  tell  now  how  it  35  not
 sound.  The  basis  on  which  it  is  formed
 is  not  desirable.  We  arc  told  that  this  is  buing
 done  for  the  convenience  of  administration.
 But,  convenience  of  administration  hay  not
 been  realised  at  all  by  this  step.  Some  of
 the  tribal  a.eas  have  been  still  included  in
 the  central  valley  which  are  so  far  away.
 Therefore,  they  are  facing  various  difficulties
 and  there  are  problems  in  the  field  of
 administration.  This  is  how  these  districts
 have  been  formed  in  Manipur.

 In  order  to  remove  the  difficulties  duc  to
 the  existence  of  the  5  districts  as  at  present,
 at  least  2  more  districts  should  be  added,
 namely,  Sadar  Hills,  from  which  Iam
 coming,  and  Tengnoupaf.  This  is  very
 necessary  in  terms  of  population,  in  terms  of
 area  and  developement  of  roads.  If  these
 two  could  be  considered  for  inclusion  4  think
 we  will  solve  many  difficulties.  I  do  not
 think  that  there  should  be  any  difficulty  in
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 doing  this,  if  Government  sincerely  want  to
 remove  the  difficulties  of  the  people  of  Mani-
 pur  as  a  whole.

 Another  change  which  has  been  brought
 about  in  Manipur  is  this.  Formerly,  it  was
 administered  by  a  Chief  Commissioner,  but
 now  it  is  under  the  charge  of  a  Lt.  Governor,
 In  spite  of  all  these  changes,  we  feel  that
 our  aspirations  have  not  been  fulfilled.
 For,  after  all,  all  these  are  nothing  but
 administrative  changes,  These  administrative
 measures  will  never  satisfy  the  aspirations
 and  wants  of  the  people  of  Manipur,  unul
 and  unltss  the  demand  of  the  people  there,
 which  is  a  yust  demand,  for  the  grant  of
 Statehood  to  Manipur  is  met.

 My  hon.  friend  Shri  Dasatatha  Deb
 referred  to  the  Chongthu  tribe  and  pointed
 out  that  this  tribe  had)  not  been  included  in
 the  list  of  recognised  Scheduled  Tribes.  ॥13  i,
 not  that  |  amo  trying  to  refute  his  pomt  o3
 anything  of  that  kind.  But  there  are  2)
 mujor  tribes  in  Manipur.  Again,  I]  feel  like
 saying  that  the  policy  of  recognising  these
 different  tribes,  and  especially  so  many
 tribes,  has  not  been  a  very  desirabie  one,
 For,  instead  of  uniting  all  the  tribes,  we
 are  simply  dividing  them  by  this  policy,  and
 unnecessary  problems  arse  thereby,  and
 again  these  have  to  be  brought  to  the
 notice  of  Government  and  Government  are
 not  able  to  cape  with  those  problems,  So  far
 as  the  Chongthu  tribe  is  concerned,  it  5  a
 fact  that  it  has  not  been  recognised,  But
 my  point  is  this,  What  is  the  purpose  of
 secoguising  these  —  small  tribes  ?  I
 would  suggest  that  the  old  tithes  should  be
 recognised  under  one  nomenclature.  That
 is  what  I  have  been  demanding  both  in  this
 House  as  well  as  outside.  They  should  all
 be  recognised  under  the  name  Huki  tribe,
 which  is  the  old  name  and  the  old  nomen-
 clature  under  which  the  old  tribal  people
 have  been  living.

 In  conclusion,  I  would  submit  that
 Government  should  bring  forward  a  Bill  on
 Manipur  and  thereby  try  to  remove  the
 existing  regional  imbalances,  political
 imbalances,  social  imbalances  and  economic
 imbalances,  so  that  our  committed  pledge
 to  bring  about  socialism  in  our  country  is
 achieved  at  an  early  date.
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 SHRI  S.M.  BANERJEE  (Kanpur)
 After  the  announcement  in  this  House  that
 Government  accept  statehood  for  Manipur
 and  Tripura  in  principle......

 MR.  CHAIRMAN:  He  should  confine
 himself  to  Manipur  only.

 SHRI  S.  M.  BANERJEE  :  I  was
 referring  to  the  announcement.  About
 Manipur,  we  expected  that  some  decision
 might  be  taken  by  Government.  I  remember
 a  delegation  of  the  CPI  headed  by  the
 leaders  of  Manipur  came  to  Delhi  and
 submitted  a  memorandum  to  the  Prime
 Minister.  Some  of  us  also  met  her.  She
 also  assured  us  that  she  never  wanted  to
 deny  statehood  to  the  people  of  Manipur.
 But  it  is  a  sad  commentary  on  parliamentary
 democracy  that  today,  instead  of  granting
 statehood  to  the  people  of  Manipur,  there
 is  no  democra‘ic  election  to  the  Assembly
 there.  Whenever  there  was  a  struggle  by  the
 poor  people  of  Manipur  for  their  democratic
 rights,  they  were  ruthlessly  and  mercilessly
 beaten  and  put  behind  the  bars.  I  know  the
 people  of  Manipur  want  statehood.  They
 will  fight  for  it  and  until  it  is  granted  they
 will  not  stop  their  struggle.  It  may  bea
 calm  before  the  storm,  but  I  am  sure  every
 man  in  Manipur  is  preparing  himself  for
 giving  another  fight  and  compel  the  Central
 Government,  which  wants  to  treat  and  has
 treated  Manipur  so  shabbily  till  today,  to
 granting  them  their  right.  They  want  to
 teach  the  Central  Government  a  lesson  and
 compel  them  to  concede  their  demand,
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 Another  Union  Territory,  Himachal
 Pradesh,  was  granted  statehood  and  others
 have  been  granted  the  same.  But  what  has
 Manipur  done  ?

 In  this  House,  all  sections  have  unani-
 mously  supported  the  demand.  But  what  is
 the  condition  today  ?  My  hon.  friend,  Shri
 Dasaratha  Deb,  has  narrated  the  story  of
 the  sad  plight  of  Manipur  people  under
 Central  rule,  What  is  the  condition  of  the
 roads  ?  Are  there  any  hydel  schemes  ?
 What  about  power  ?  What  about  small
 industries  ?  Nothing  has  heen  done.  When
 a  delegation  of  MPs  went  there,  they  were
 inspired  by  what  they  saw.  The  hospitality
 shown  to  them  by  the  people  there,  the
 lakes  there,  their  handicrafts,  their  culture
 and  last  but  not  least  the  absolute  integrity
 of  the  ordinary  people  all  won  their  admira-
 tion.  But  when  it  came  to  brasstacks,  it  was
 denied  to  them.  They  are  suffering  a  lot.
 Manipur  has  a  glorious  tradition,  a  glorious
 past,  a  glorious  culture.  Manipuri  dance
 has  a  wonderful  charm  of  its  own  which  is
 inimitable  and  widely  appreciated  even  in
 other  countries.

 MR,  CHAIRMAN  :
 tomorrow.

 He  can  continue

 8.00  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  June  ql,
 49777)  2/,  7693  (Saka).
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